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LOK SABHA

Wednesday, April 10, 1974/Chaitra 20
1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, Speaker in the Chair)

‘ORAL ANSWERS TO QUESTIONS
Registration of cases of roag accidents
in Delhi

$
*627. SHRIK. P. UNNIKRISHNAN:
SHR] VAYALAR RAVI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total number of road acci-
dents in Delhi during the last three
years and the total number of persons
who died in those accidents; and

(b) the number of cases registered
in connection with these accidents and
the number of persons punished by
the courts together with the total
number of cases still pending with the
Courts in this regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) 16,870 accidents were re-
ported in Delhi and 1,395 persons died
in these accidents in the years 1971,
1972 and 1973.

(b) A statement is laid ¢n the
Table of the House. [Placed in Lib-
rary, See No, LT-6667/74.]

SHRI K. P. UNNIKRISHNAN: In
Delhi roads the law of the jungle pre-
vails and it has become impossible for
any motorist to move or for the pedes-
trians to cross the roads or for other
vehicles to move with any sense of
order.

240 ILs—1.

2

Would the hon. Minister tell me
whether there are differences between
the traffic control systemg in Delhi
and other metropolitan centres? If so,
would he change it?

SHRI UMA SHANKAR DIKSHIT.
Considering the very considerable in-
crease in the population of Delhi and
the peculiar conditions in the walled
city, I do not think that therc has
been any deterioration in the accidents
position. As a matter of fact, there has
been a marginal improvement in it.

One difficulty which is causing con-
cern to us was that the rate at which
the cases were disposed of was very
low. Now, the High Court has agreed
that 25 more Magistrates will be ape
peinted and I now expect that the rate
of disposal will increase wery consl-
derably.

Conditions differ so greatly from gne
metropolitan city to another that it is
not possible to bodily copy out any
of the ways of the traffic control. But
the position has been maintained be-
cause the bottlenecks and other road
complications have been gradually re-
moved. That is why this position has
been maintained.

A Group was appointed by the
Planning Commission to go into this
matter gnd a detailed report has been
submitted which was received on the
28th December 1973.

I shall read the relevant portion:

“The Metropolitan Transport
Team of the Planning Commission
asked the Central Road Research
Institute to study the traffic and
transportation problems in Delhl
and suggest means and short-range
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and long-range measures for solving
them, As a result of this, compre-
hensive traffic and transportation
studies of Greater Delhi have been
conducted by the Central Road Re-
search Institule, New Delhi who,
after the eurvey and investigation,
. have prepared and submitteq their
- report in 15 volumés.”

" That was on the 28th December 1973,
Sir, the Central Road Research Insti-
tute Study Report has been consider-
ed by a sub-group of the Metropolitan

~Transport authority and the Metro-

_politan Transport Team of the Plann-
}'qg Commission is working one pro-

_ject for the provision of mass trans-
portation system. There are the two
main ideas which are under consi-
deration, the suburban rail transport
system and underground tube system.
But it is now too early to make any
definite statement, but this report of
the Enquiry Committee is being con-

_ sidered.

SHRI K. P. UNNIKRISHNAN: Sir,

:is it a fact that Delhi Police Adminis-
tration has repeafedly brought to the
notice of the Home Minigiry and
Transport Ministry that there are
several several limiting or inhibiting

. factors in the exercise of control over
traffic and consequently leading to
accidents taking place? Is it a fact

- and if so what action has been taken
by the Home Ministry?

SHRI UMA SHANKAR DIKSHIT:
There are peculiar conditions. There
are several authorities, the Municipal
Corporation, the New Delhi Municipal
Committee, the D.D.A. and other bran-
ches of the Delhi Administration, etec.
The coordination takes time, but co-
ordination is achieved and there are
certain financial implications also.
Within these constraints we are trying
and the Delhi Administration is trying
to do the best that is possible under
the circumstances.

" SHRI VAYALAR RAVI: It is not an

" appreciable thing to say that accidents

' ‘are decreasing and even the popula-
tion is increasing. It is a question of
human lives, 1395 persons died in ¢he
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accidents in three years, It is a very
horrible picture. Of course I am not
blaming anybody particularly, but
what is necessary is that we should
try to improve the traffic system and °
have strict control over the traffie
even against the drivers, etc. That
kind of exercise is not being done
strictly by the traffic department or
the police. Only small cases are dis-
posed of. The untraced cases total
2155. They could not trace the cause
of the accidents and so on. The con-
victed cases come to 1370. The Home
Minister shared our anxiety abouf
non-disposal of cases. I want to know
whether he is taking steps to give
instruction to the Police Department
to strictly emforce the traffic rules to
save the livés of pedestrains and car
drivers and those who drive the car.

SHRI UMA SHANKAR DIKSHIT: 1
am in general agreement with the
views expressed by the hon. Member.

SHRI A. K. M. ISHAQUE: The
Mortality  figure is alarmingly
high. The proportion in Delhi is
very much. If is almost three
times the figure of other Metro-
politan citiess. New Delhi is a
planmed city. It is a very expansive
city. 1f rashness could be avoided
these accidents could be avoided. I
want to know as to why so many ac-
cidents take place here, I want to -
know whether any safety week was
observed taking into account the large
number of accidents in Delhi. Was
any such safety week observed in
Delhi to see to it that this mortality
rate is avoided?

SHRI UMA SHANKAR DIKSHIT:
Sir, the statement, I may point out,
ig not correct. Either the position hag
hesn maintained or it hos improved,
Even in the matter of deaths, I have
tried to obtain figures from the other
metropolitan cities .But 1 have got
them from Bombay. In 1973, Delhi had
275,000 powerdriven vehicles. Consi-
dering this, 4,834 accidents took place
involving 474 persons death as against
7,569 accidents resulting in 683 deaths
in Bombay. Bombay is having 2,76,102
power-driven vehicles while 663 per-
sons were killed in accidents. From all
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this it is not correct to infer that the
gituation is going down. In fact, the
situation, with great efforts, has im-
proved. It is not that we have taken
a complacent attitude in this regard.
The matter is being discussed periodi-
cally. And we have taken up the ques-
tion of increasing the number of
magistrates on the traffic side. We are
still pursuing this question to have
more judicial magistrates for quick
disposal of cases. It is rather a com-
plicated matter, to have more execu-
tive ‘magistrates. T do not know why
the Safety week was not observed
tlils year. It was observed last year,
but tHe quéstion is this. The condition,
as it obtains now, is rather depIorable
it}l_sgide the walled city.

s gEm s ommIm o: WO R
q I § gaml § 5 @ 93
Fr ot I w7 § 1 F FIAAT qAEATF
fF Tert & gar= 97 fFaar a7 &=
foar mar § ? Far az @&t & fF foraar
q2AF T §, 99 # miwwrw oAy
faeet ®, A% Haw arAIR, AfEAT =i,
SRt wfeswra AT F ZEr § 1 F A
=gat § fF 7 &A1 ¥ acwra gdeAmH
Y TFA & a7 [T FT AIHAT FEH

STEe?

= I AET AfgT 2 3w H FE
T9 &1 Jg1 g, sdTw 4z & f& qs-
wE(ZezE F G S E qar IR
FAT AT &) &7 S g WG FT F2EaT
2 S W wa & A wama vy £ e o
FATAC ATZTL AT AEAT IFT AR
g, A& framm, zFm, 3, wd of7
& afi =rgmr fv w0 a7 Ag@ Sw A,
%rﬁa“rr wo T
Amdng the big cities, in Delhi, there
is the largest number of slowmoving
vehlcles—about 12,000 tongas, cycle

rickshaws,” buIIockcarts hand carts
and"7 lakhs cycles, In Sadar Bazar and

i
iAo
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the old Delhi areas there are bottle-
necks where, in ordinary times, the
movement of hand cart or other smal-
ler vehicles or bullock carts virtually
stops the general traffic, The move-
ment is at snail’s pace. It is not possi-
ble to move traffic faster unless we
have larger roads and we take to de-
melition and such other steps which
are not practical at all. It is humanly
not possible as it would involve a
great deal of distress. It is a very diffi-
cult situation. .We are considering it.
There is no easy or simple way of
doing the thing.

SHRI S. A. KADER: In view of the
fact that many accidents take place
because of the influence of liquor, is
the Government bear contemplating
withdrawal of licences. from such dri-
vers who.are found to be driving vehi-
cles under the influence of liquor?

SHRI UMA SHANKAR DIKSHIT: 1
think the suggestion of the hon. Mem-"
ber deserves consideration,

Setting up of Small Scale Industries
in India by Indians Living Abroad

AL e e +

*628. SHRI DHAMANKAR:
SHR; SUKHDEO PRASAD
VERMA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether many Indians abroad
interest in setting up.
small scale industries under the scheme:
which permits them to bring in machi-
nery and raw ?aterials; and

(b) if so, the number of applica~
tions received for the same and the.
action taken by Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY, OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR REHMAN
ANSARI): (a) and (b). A’ gtatement
is laid on the Table of the House.

Statement
(a) Yes Sir.

1.-"" 15
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(b) Number of applications received
by the Chief Controller of Imports
and Exports for grant of licences for
import of machinery and raw mate-
rials etc. and the number of import
licences issued against those applica-
tions are as follows:—

(Upto 30-3-1974)
Machi- Raw

SHRI ZIAUR REHMAN ANSARI:
The information available with us is
that about 2,382 applications for
machineries and to applications for
raw materials have, perhaps, been re-
ceived and out of those applications,
191 licences have been issued for the
import of machinery and 20 licences
have been issued for the import of
Taw materials.

SHRI DHAMANKAR: My question
was whether applications had been
received from persons of Indian orfgin
in Kenya, Uganda and other countries
from where they had been forced out.

TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): Yes, there have heen some

APRIL 10, 1974
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was also there recently, only a few
day: ago., They were ghowifg some in-
terest. Facilities would be made avail-
able if they make such applications.

SHRI DHAMANKAR: They will ba
allowed to import machinery and raw
materials. Will they be given finan.
cial assistance in the form of capital
to set up industries and settle them-
selves here in India?

B de-

SHRI C. SUBRAMANIAM:
pends upoh the type of industries they

incentive scheme from the Govern-
ment to draw these people of Indlén
origin who are not yet rehabililated
or settled in other parts of the world.
In fact, some of them are floating with
enough foreign currencies, pound or
dollar., Hag Government gny incentive
or encouragement scheme so that they
are attracted to India and come here
and invest in small or medium.gcale
industries which are very much need-
ed here?

SHRI C. SUBRAMANIAM: The
attraction could only be the rate of
return on the investment. We cet-
tainly cannot give & preferential rate
of re‘urn to those who come from
abroad and restrict the rate of re-
turn for other industries which are
established here. As for other incen-
tives, they are allowed to import ma-

tance by way of fixed capital as well
as working capital through our finam-
cial institutions.
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this quickly because they have a com-
plaint that the Government of India
move very slowly? They come from
abroad, stay here and find that work
is not done. In order to meet their
requirement and create more interest
in the minds of these people, will
Government create a cell here?

SHRI ZIAUR RAHMAN ANSARL
In order to provide facilities for non-
residents of Indian origin, the Indian
Invastmant Contre has opened offices
in Delhi, Bombay, New York, Lomdon
and Dusseldorf. It has also brought
out a publication containing details
of facilities for non-resident citizens
of Indian origin who want to set up
industries in India out of their earn-
ings of foreign exchange,

SHRI K. LAKKAPPA: The ans-
wer given by the hon. Minister so far
is not convincing. I3 there amy spe-
cific policy to entertain industrialists
who are eager to come over here and
gset up industries in varioug parts of
the country? If so, what are tkie de-
tails of the policy to streamline and
also evolve certain easy procedures
for facilitating industrial develop-
ment? The difficulties in the situa-
tion, the exigencies, have not been
prebed here, because many of these
people are moving from one place to
another finding out land, finding out
water, finding out raw materials and
so and so forth. Therefore, I would
like to know whether there is any
specific policy evolved in this respect.

SHRI ZIAUR RAHMAN ANSARIL:
The Government of India does have
a specific policv to attract non-resi-
dents of Indian origin and it was
under that policy that it has announc-
ed certain facilities for non-residents
of Indian origin for setting up indus-
trial units in India, and certain faci-
lities have been provided for the im-
port of ‘machinery, raw materials and
other components. Also, because of
these facilities, many persons are mak-
ing enquiries. During 1973, 1,620 en-

quirizs have bren made “rm non-
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residents of Indian origin residing

abroad.

SHRI RAGHUNANDAN - LAL
BHATIA: May I know from the hon.
Minister if there is any time-limit
fixed for the foreigners to come and
invest in India, or, is this offer open
for all time?

SHRI C. SUBRAMANIAM: This
is not for foreigners. This is for
Indians who are abroad and who want
to come back to India.

At gow W wgEw A HAr ST &
ST Srgar § fw 9w & amfos
a1 9T § ¢ 3@ qov faawmi § oy ¥
ITHI q@r FT AHC TRIEAT ar fwr
FOET qWER T F fau womz
FL A1 I fog #1¢ faow TR ] A
AT WX FAF A 9T Ay
TRNET T A & T O 78 g
F|FTsUAN R AT

SHRI C. SUBRAMANIAM: I am
sorry this is a different question al-
together.

N W W §YMT WG
WY qrafer fa3a & wa &9 afz wo=r
araA AT agt w g fowd oo awi
F T ITH! AIAL T & A ;T
ST E gwE 9 uEnid gTEr
andr & I 92 I &1 W9 A
T@d § v ?

WTW  WET
9% a1 ?

qOT q1OIF

. ...interest ip setting up small
scale industries under the
scheme....”

T AT IAHT e {27 Mga

oft ¥R =T ®ILA AT AM
HIAT W iR ART WA TA-
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4T WAEAT AEY § IAE] GTHE W
o7 qRATE 89 ¥ gz ¥ W ?

W WY w917 wge &
o Wi T agr W § o gy of dar
& et & wahag wre a4 W W)

Jndusirial productlg, in UF.
T +

*630. SHRI SARJOO PANDEY.
SHRI ISHAQUE SAMBHALI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY he pleased to state:

Ll

(a) whether Government are aware
that Industrial production has faced
a set back as-thg power crisis wor-
sens;

{b) whether in Uttar Pradesh in-
dustries such as textiles apinning,
sugar Mills, engineering units, jute
factories are closed due to power cri-
‘qj.s‘: and .

" e) if so, the steps Government pro-
pose to take to meet this crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANBARI): (a) to (c). A statement
is Jaid on the Table of the House.

Statement

(a) to (c). Government are aware
that industrial production in different
States including Uttar Pradesh has
been, affected due to the restrictions
imposed by the State Guvernment/
Electricity Boards on certain indus-
tries. The Minstry of Irrigation and
Power is fully seized of the situation
and have taken/mmitiated several steps
to ease the position In the case of
Uttar Pradesh the measures taken in-
clude the drawal of some power from
other sources/States lhike Madarpur’
Madhya Pradesh/Bihar etc.
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» onfirurey ofd : weae o, dar fe
W gow & gt § fe gee e
¥ qrae #r wgw ¥ vy & o
df ot qud fad 3= g af o
T T oY TEwT 4 W O @ ¢,
€ gy § qoft ot & oft ofvr il §
ot & s Wt § ww wifew WY R
raxdfrg ¥rwsar ol 87

sit wew fagrdy wradd :  wsw
ft, ey W i W, Wi (@)
®T WY WA A ¥ | W W IR
(@) avwwre ¥ : w7 IO AW
¥ e, ward, S s, Softfrafor
FIEM, /T FI@1A fowd qeed
F AT E AT § 1 wEET WS
TEFT A Sare Rewe § W § fis
Mg B ar @
a frad @ g o

W W ¢ WY SR A
FO Qfg, @ oI W FOT 8
a1 v Aifagm | 7 (F) @ =
o arq & § Sfes g (dF) w1 o
W AR § |

ot wew fagrdt oot : R
(#) w1 s @Y 7 &1

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): This is what we have
said here:

“Government are aware that in-
dustrial production in different
States including Uttar Pradesh
has been affected due to the res-
trictions imposed by the State
Governments/Electricity Boards
on certair industries.”

SHRI ATAL BIHARI VAJPAYEE:
This 15 a general statement.
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SHRI C. SUBRAMANIAM: Of
course, this is a general statement.
But, this is a general cut. Therefore,
production in all the industries has
‘been affected and there is no question
of their closing down. They work
for a few hours in a day or a few
days in a week. So, there is no ques-
tion of complete closure, as far as we
‘know, of any unit due to want of
.power,

off WA Wi : Ferer A, €TAHE
Ak qt aF § 46T IaF w5
adf ayrir war  F A7 § LW W
FEAT F13FTF fqd I5T Iy
WE v afimgr g § & fasia
W fg 2ty FTFTFAT T F AT
HYT q18 T FiXIATAT g1 T § a4r
W F T T4 A FredE
faast adf faa ofr §a 99 fau
FA g 29 fqz a1 @ fagg o<1 &

FAT T3 HrEfAT 3T g1 ?

- SHRI C. SUBRAMANIAM: Sir, as
a Mmatter of fact, a specific question on
the steps taken to improve the avail-
ability of electricity was put to the
Ministry of Irrigation and Power only
Tecen'ly and a very detailed reply has
already been given. R

SHRI NARSINGH NARAIN PAN-
DEY: Sir, I would like to know whe-
ther it is a fact or not that industrial
production in UP., has come down to

- 73 per cent as reported in the ‘Finan-
«cial Expres’ and ‘Economic Times’,
two days back. What does the Gov-
ernment propose to do to augment the

" power position? I would like to know,
whether it is also a fact that raw ma-
terial is alsop one of the factors apart
from the power cut.

SHRI C. SUBRAMANTAM: Sir,
generally it is a problem of availabili-
ty of power or coal for running these
various industries. Ag far as im-
ported raw materials are concerned,
naturally, there is some difficuliy in
regard to foreign exchange availabili-
ty. But, the main difficulty is one

CYLATTRA 20, 1896 (SAKA)
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of power and coal and to add to ihis,
there are transport problems.
Unless these three are solved, I ~ do
not think we will be able to see any
pick up in industrial production,
either in U.P. or in any other part of
the country. .

SHRI NARSINGH NARAIN PAN-
DEY: I would like to know, what does
the Government propose to do - to
augment the power availability.

MR. SPEAKER: You have seen the
statement. This is there in the state-
ment.

SHRI TRIDIB CHAUDHURI: Sir,
in regard to UP, whose development
needs have been sadly neglecteq over
the years, as well as in regard to in-
dustrial production in other States, the

tendency of the various concerned
Ministries is to throw the baby on
other peoples laps. May I know, in

the context of the answer that has
been given and the statement that
has been made, what is the sort of
liaison between the concerned Minis-
tries,-the Ministry of Industrial Deve-
lopment which should be the pivotal
Ministry in thig regard, the Ministry
of power, the Planning Commission
and other economic Ministries con-
cerned with industrial development?
What sort of liaison is there? What
sort of sense of urgency is there, so
that the country’s economy may not
collapse ?

SHRI C. SUBRAMANIAM: Govern.
ment, ag a whole are responsible to
take measures for the purposgz of re-
moving these deficiencies. I can assure
the hon. Members that we are very

" well aware of the seriousness of the

situation and we are trying to take
all possible steps for the purpose of
coordinating the activities of  these
various Ministries. For that purpose,
we have two Committees, namely, the
Economic Coordination Committee and
thz Commitfes on Indusiry and trade
and we jointly try to bring about co-
ordination beiween these various
Ministries.
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At TR waw ;& Felr o
AHAT AgAT § fF IR ax S 1=-
fRafedt @1F ¥ e T firar
g 9 [ ¥ & IT GEEAW A
T2 717 & far Wm0
%, 1 TS 9l aF AW F (AT TS
far 2, AR fFaw g O aF &7
egre fafaww amar & ?

oA WEET : A ar I A dar
g AT &

SHRI C. SUBRAMANIAM: This
should be addressed to the Irrigation
and Power Ministry.

SHRI VASANT SATHE: Th, state-
ment is short and incomplete, It starts
by throwing the blame on the State
Governments:

“Government are aware that in-
dustrial production in  different
States including U.P. has been affec-
ted due to restrictions imposed by
the State Government's and Elec-
tricity Boards....The Ministry of
Irrigation and power is  fully
seized of the problem ang we are
looking into it.”

The question was, what are the steps
proposed to be takepn to improve this
position which has been responsible
for the shut down in U. P. of textile
mills, sugar mills, engineering units,
jute factories, etc.? May I know what
positive steps Government are taking
in this regard?

SHRI C. SUBRAMANIAM: It is
mainly a question of making availa-
ble more power. There is power shor-
tage; that is admitted. A specific
question with regard to steps taken
to improve the power position was
put to the Irrigation and Power Mini-
try only a few weeks back and they
have given the reply with regard
to various steps taken. For example,
we are trying to improve the main-
tenance of the existing planis and im-

APRIL 10, 1974

Oral Answers 16

prove their efficiency so that there is
proper utilisation, We are trying to
link the source of coal with the supply
to particular power plants, making,
available transport facilities for that
Furpose. Steps are being taken to.
see that the plants in an advanced
stage of construction are completed
as expeditiously as possible so that
more power is available. We also
allowed certain industries to set up:
diesel generating sets, but now that
has also become more difficuit hecause
of the oil pusition. Seo, various steps.
are being taken. It ig not as if Gov-.

ernment is unaware of the puosition
and sleeping over it.
Factories run by Britannia Biscuit

Ccompany

*631. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE.
AND TECHNOLOGY be pleased to
refer to the reply given to Unstarred
Question No. 2033 on the 6th March,
1974 regarding alleged expansion of
capacity by Britannia Biscuit Com-
pany and state:

(a) State-wise number of factories
run by Britannia Biscuit Company,
Limited; and - |

(b) total licensed and installed
capacity of each products of the com-
pany as in 1965-66 and 1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE--
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). A state-
ment is laid on the Table of the
House.

Statement

(a) M/s. Britannia Biscuit Co. Pvt.
Ltd.,, run one factory each in Tamil-
nadu, West Bengal, Maharashtra and
Delhi.

(b) The Madras unit of the Com-
pany has a licensed capacity of 1200
tonnes per annum on  single  shift
basis for biscuit mak’ng.
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The Calcutta and Bombay uqits _ot
the Company for making bmf::.uts
operate under Registration Ce.rlflﬁca.-
tes which do not indicate capacities.

The installed capacities for Biscuit
making are reported to be as under:—

Calcutta - 15,144 tonnes

Bombay 9,312 tonnes

These capacities are also reported
to have been the same in 1965-66 and
1972-73.

The Madras unit was licensed in
January 1965 and its present installed
capacity is reported to be 9080 tonnes
per annum for biscuit making.

The registered capacities for Bread
making are as under:—

Bombay - 11,664 tonnes
Calcutta - . 11,664 tonnes
Madras 1,944 tonnes
Delhi 23.228 tonnes

Manufacture of Biscuits is a sche-
duled industry while other items of
manufacture ie. Bread, Cakes and
Rusks made by the Company are non-
scheduled items.

SHRI JYOTIRMOY BOSU: Accord-
ding to the statement, the Britannia
Biscuit Company, Madras Unit, has
been licensed for a capacity of 1200
tonnes per annum, but I am afraid
they are producing uptg 8000 tonnes
per annum against that licensed capa-
city. Szetion 16 of the  Industries
(Development and Regulation) Act
clearly lays down the Central Govern-
ment's authority to take action if they
like. Since when did the Government
come to know that this British mono-
poly bhiscuit company were producing
far in excess of their licensed capacity
and when they came to know about
it, what action did they take?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): It is true that this
Company has produced far beyond
the licensed capacity in the Madrsa
unit, Their licensed capacity is 1,200
tonnes for one shift. Even if we take
into account that they are entitled
to go in for three shifts, they can
produce round about 3,000 and odd
tonnes, Their present level of pro-
duction is round about 9,000 tonnes.
The Britannia Biscuit Company came
forward with a request for the recog-
nition of this excess capacity in their
unit. This has been rejected, Notice
has been given to them why we
should not take action against them
under the Industries (Development
and Regulation) Act. They have just

sent their reply, which is under
examination.

SHRI JYOTIRMOY BOSU: I asked
when the Government came to know
that they were producing in excess
of the installed amd licensed capacity
to ‘which there has been ng reply.
What action did they take on the
day they received this information
that this Company is manufacturing
in excess of the licensed capacity?

SHRI C. SUBRAMANIAM: I am
sorry, I cannot give the exact date.
It was about a year or two ago that
this came to our notice when they
made an application for the purpose of
regularising this excess production.
We have rejected the request for the
regularisation of this excess capacity.
We have given notice to them under
the Industries (Development and
Regulation) Act for the purpose of
taking action.

SHRI JYOTIRMOY BOSU: When
was this notice given? Secondly, out
of the total built-in-capacity of the
biscuit industry in the country, which
according to the Government is around
33,536 tonnes. what is tho percenlage
manufactured by the Britannia Bis-
cuit Comrpany? How is it that they



SHR! JYOTIRMOY BOSU: From
where are they getting flour for pro-
ducing 300 per cent of their licensed
capacity? Is it not a fact that the
Indian-owned factories are suffering
tremendously and their production

, capacity is remaining unutilized, be-
cause this British monopoly company
is being allowed to produce far in
excesg of their licensed capacity?

SHRI C. SUBRAMANIAM: I do
agree that this 15 a foreign majority
company. That is why we are taking
action to see that they do not exceed
the licensed capacity, which will
affect the Indian companies to that
extent

But, ultimately, as I have already
stated, the Indian companies are also
producing round about 40,000 tonnes
per annum It is not as if they are
not producing at all

SHRI JYOTIRD.‘&DY BOSU* What
about the supply of flour to them?

SHRI C. SUBRAMANIAM: They
obtain it from the open market,
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are getting a very scarce raw Xoate- - SHRI JPOTIRMOY BOSU: There
Fial Uke flour at eight snnas, out of 1 %i'free murket for whest You see
which they make biscults and sell at M-ﬁfmwﬁﬂuﬂomma
are allowing year .
::‘tnm' :f:chm MR. SPEAKER: I am not permitt-
' ing anything mare. It has becomé' a
SHRI C. SUBNAMANIAM: The habit with you to go beyond the
total productionn in the Wm point.
« mector and the share of Messrs. -
tannia Biscuit Company are as SHRI DHAMANKAR: From the
follows: hon. Minister's reply, it is clear that
the Britannia Biscuit Company has
resorted to irregular expansion and
the Government has issued notice to
yeur coduction Bm Till the final action is taken,
g Biscuit will the Government enforce any res-
Co. triction on the Britannia Biscuit
- e Company and force them to sell
3 - their production at reduced reaspn-
970 * 62,000 25000 able rates?
s 64000 2600 SHRI C SUBRAMANIAM:  We
972 69,000 29,000  should then have a marketing organi-

sation for biscuits if we take this gver,
We have already given a nclice to
them and, therefore, when they
give reply, we have to {ak- action.
Immediately, no doubt, thers will
be a representation that so many
labourers are being thrown out of
employment because of restricted
production Then, the hon Membcrs
will come forward to say that so
many people are being thrown out of
employment In spite of that. I can
assure the hon. that wi
shall certainly take action on the
basis of the law that exists tuday

SHRI P. R. SHENOY: I would like
to know from the hon. Minister whe-
ther the Britannia Biscuit Company
will be supplied raw material by the
Government according to the licensed
capacity,

SHRI C. SUBRAMANIAM: They
obtain it from, the open market. There
18 no Question, of supplying the raw
material by,the Government.

=t wew fagwr T gorm
o, wadfa vt afrm ¥ gw A @

3% 7Y fear @ f Prcfaar fregz mmeit
®Y Alfeq w% iggr W WX 9T W@
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warx 5% urgr & 1wl fY a@dey
A qamt e 99 & WA W T )
& ortre g fis weelt & oy R
wrf sroor fey § s e e &
T g SRR & e
srewar w& finar ? (veraara )

SHRI C. SUBRAMANIAM: As I
have aplready stated, the Company
«ame forward with an application in
1972 for the purpose of getiang their
excass capacity recognised . (Inter-
Tuption)

MR BPEAKER: Mr Jyotirmoy
Boesu, you are not allowing to listen
to the Minister It has become a
habit with you to interrupt like this
every time

SHRI C SUBRAMANIAM: We
have prima facie, rejected their arph-
cation and sent notice on 2-3-74 say-
ing that what they have done 1s ille-
gal They have just sent their reply
which 13 under scrutiny now As
soon as that is over, whatever action
1s possible under the existing law will
be taken (Interruption)

MR SPEAKER Mr Jyotirmoy
Bosu, why are you getting up every
time I am npot pernutting you at all
You are getting up without my per-
‘mission I am not gowng to tolerate
it for all the time You do not sub-
mit to the discipline of the House
I am not gomng to allow 1t

DR RANEN SEN In the state-
ment, I find a mention about the
breadmaking regstared capagity for
Bombay, Calcutta, Madras and Dellm
May I know whether the Mimistry of
Industnal Development have ever
checked up as to whether 1n * these
Particular centreg bread is  actually
being prepared by the Brilanria Bis-
cuit Company and, 1 50, how much
I want a specific answer I know 1t
definitely that in Calcutta not a mingle
tonne of bread is prepared by the
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Britannia Biscuit Company and all
the wheat and flour that they get in
the name of preparing bread s
diverted elsewhere, probably in
production of biscuts

SHRI C SUBRAMANIAM;
ding to the information
here, they are producing round about
11,000 tonnes of bread n
11,000 tonnes 1n  Calcutta and 28,000
tonnes in Delhi; & small quan
produced in Madras also As far as
bread is concerned, 1t does not re-
quire g licence because bread-making
1s not one of the scheduled industries
and, therefore, they only get it re-

&

*832 SHRI VASANT SATHE* Will
the Mimister of PLANNING be pleas-
ed to state

(a) whether the Government have
prepazed the guidelhnes on pricing,
production and distribution of fertili-
zers for the ensuing season and dur-
ing the Fifth Plan,

(b) 1f so, the mam features thereofy
and r'}

(c) the shortfall anticipated during
the Fifth Plan and the steps bemng
taken to meet the same?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) to
(e) A statement 1s laid on the Table
of the House

Statement

As far as pricing and distrnbution
on fertiizers are concerned, Covern-
ment have alreadv well-defined poli-
cles which have been solved over a
number of years Prices of three im-
portant fertilizers viz, urea calcium
ammonium nitrate and sulphate of
ammonia are statutorly regulated and
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ang sale to farmers exceading such
prices constitutes an offence under
the law. Potash ls wholly imported
mﬂitlprmilﬂlﬁhvtbdm
ment. Price of super-phesphiate

fixed by the !‘ertlll:n-hndnﬂonof

In the matter of distribution, aliot-
ments in respect of imported fertili-
zers are made in favour of State Gov-
ernments (except for small quantiti-
es in favour of certain commodity
boerds pertaining to soma aof the ex-
port oriented commodities). The
State Governments have been Ins-
tructed to distribute all the fertilizers
so allotted to them through co-opera-
tives and other public institutional
agencies,

As far as indigenously pmllueed
fertilizers are concerned, manufac-
turers are required to sell specified
quantities in specific States{Union
Territories. Internal  distribution
within a state is left to the domestic
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manufacturepy. However, in order to
engure equitabile distribulion o! avail--

including
!erﬂlhm,tbelﬂnlmdwm
draws up co-ordinated supply plans
for the country as a whole in ml!
precading

conferances Kherit and
Rabi gesaona.

The production of fertilizers 1is
given kigh priority in the Plan. Apart

from mtdsures to echisve maximum
praduction fromn existing capacity
theough provision of various inputs,
the Plan provides for creation of ad-
ditional capacity both in the public
and the private sector. These pro-
Srammws are reviewed on a year-to-
year basis, during the preparstion a8
the Annual Plans.

In sccordance with the programme
of production drawn up for 1974-7§,
the production of nitrogenous fertili-
zers is expected te be stepped up to
1.5 million tonnes of nitrogen and of
phosphatic fertilizers to 0.4 million
tonnes of PO, as compared to 1.073
million tonnes of nitrogen and 0.323
million tonnes of P,0, fa 1973-74

As per the current estimates the
gaps between production and consum-
ption to be made good through im-
ports of fertilizers are given as under:

1 akh Tonsies
e —
Year Estimates of consumpt'on Estimates of praguction Gap
N P K N P N P K
1974-75 29.70 9.40 §5.16 15.00 4.00 1470 5 40 5.16
1975-76 34,00 10,37 6 50 20 00 7.30 14,00 3,05 6.50
1976-77 39.10 12,40 7.50 27 .00 8.60 12.10 3.80 7.50
1977-78 45,00 14,95 8.6> 30,00 10,20 15.00 4.75 B8.60
1978-79 §2 00 1%,00 10 0O 40,00 12.00 12,00 6,00 10.00
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The gaps between consumption and
production, as shown above, will be
met through imports to the maximum
extent possible. In addition, in the
Fifth Plan, a special scheme for de-
velopment of local manurial resour-
ces had been approved. Under the
scheme, mechanical compost plants
are to be set up in 15 selected cities
having a population of above three
lakhs. Setting up of 20,000 gobar gas
plants as well as programmes for uti-
lisation of sewage and sullage will

-also be taken up under the special
scheme.
SHRI VASANT SATHE: Is it not

true that, during the Fourth Plan
‘period, there was a significant short-
fall in the production of fertilisers
which was mainly due to man-made
reasons such as delays in the supply
of equipment by local fabricators,
shortage of construction material and
inefficient maintenance of existing
units like Sindri, Rourkela, Trombay,
Neiveli and FACT? 1Is it not a fact
that the production in the Fourth Plan
actually fell short of !he target by
50 per cent in the case of nitrogenous
fertilisers and by nearly 60.5 per cent
in the case of other fortilisers like

P, Oy Becavse of this shortfall. is
it not true that we had to import
nearly Rs, 42952 crores worth of

fertilisers during the Fourth Plan
‘period?

SHRI MOHAN DHARIA: It is
true that the production of fertiliser
suffered heavily during the Fourth
Five-Year Plan. We have taken a
very serious note of this performance,
But this House will be happy to
know that several Groups were ap-
poeinted to go inte every fertiliser
production unit, and during the year
1974-75, i.e, during the current year,
it is expected that the production will
be of the order of 19 lakh tonnes. So
4ar as our requirements and produc-
tion are concerned—for the remaining
years of the Fitth Plan—, I have men-
tioned the details in my statement. I
do agree with the hon. Member that
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there are various reasons as indicated
by him, and we are going into all
these aspects. But at the same time
I would like to bring toc the notice of
the House that the recent oil crisis has
created again a very serious difficulty
in our way: that al¢o we are trying to
tide gver.

SHRI VASANT SATHE: The
Minister has just mentioned about the
oil crisis. But does he know that,
although we have increased the price
of petrol so as to get more naphtha
for fertilisers and petro-chemicals, we
are not making proper utilisation or
adequate utilisation of the existing
capacity? We are now told to be
surplus in naphtha and we are think-
ing of exporting naphtha. Are you
aware of that? This is reported in
today’s newspaper. 1 would, there-
fore, like to know what is the think-
ing of the Government. Are you go-
ing to utilise naphtha for production
of fertilisers so necessary in the coun-
try or are you thinking of exporting
naphtha?

SHRI MOHAN DHARIA: Till the
time we raise our capacity to utilise
naphtha. ..

AN HON. MEMBER: You 3aid you
were increasing it this year.

SHRI MOHAN DHARIA: I hava
said that, during this year, we are
trying to achieve a production of
19 lakh tonnes. If we increase our
capacity, naturally we will utilise it.
But till then there is no other alter-
native, in view of the foreign ex-
cpange crisis, but to export, if it is
surplus.

SHRI VISHWANATH PRATAP
SINGH: In view of the shortage of
chemical fertilisers, is the Govern-
ment thinking of setting up ‘Gobar’

Gas plants and if so, will the
Government consider extension of
various facilities like financial

assistance by nationalised banks to
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persons who want to set up such
plants?

THE MINISTER OF PLANNING
(SHRI D, P. DHAR): There is no
doubt that we shall have to face a
fertiliser shortage in 1974-75 and if
the present world trends continue,
I am afraid this shortage is going
to continue also to stay with us for
some time to time.

Iu the reply we have submn;ted we
have indicated the need for evolvmg
an alternatWe strategy to mitigate
some of the aspects of the shortage
qf fertilisers- on the production level
in agriculture. and ‘Gobar’ gas plants
and multiplicetion of them on a wider
scale are some of the items in view.
But, over and above that, we have
recommended that the compost.....
(Interruptions) T have got g Supple-
mentary from behind also. I am very
happy that some of my colleagues
are interested in agriculture also.

But we are also emphasizing the
use of compost, of green manure
and other indigenous methods for
increasing the soil fertility. These
are some of the measures we have
got to undertake in a co-ordinated
manner and on a vast scale.

o SAeHATOAM iR : TFAST H
Farar T 2 fF s a9t § /e A
of ® fEer A9 @A A4 A AT
ug 9T Afgs &1 SR A FAF
forw Fm warr o gAm owT E )
s7 ¥ mwemm oA # ggEw @
wE &) wals 37 F s u @ffee
g qur Ar FrvATs W I ST
w g @ F@ AR AT BHle-
FMEAT FTLEMAT 3T TATHT 9 a9 H
T A § dar A 51 avararte gard
REAFFAHT FT FO Z7 a® [a @l
g5 mE AT H FAmT ¥ FH AT
"ot a2 A ) o A
¥ FTET § A7 IR IR auar
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F1 A7 FX TH FHT S [T F a0
SaT% war {Far ST oswar ?oguan
TET HERT T HT |

SHRI D. P, DHAR: As far as the:
question of imports is concerned,
undoubtedly we have to import some-
fertilisers. But, at the same time,
we have taken measures to set up
new fertiliser plants both in the pub-
lic sector and in the private sector,
apart from expanding the capacities of
some of the plants which are in
eXistence. )

I must say that when an hon,
Member . referred to the performance
of the public secior fertiliser uniis
and was somewhat critical of ihem,
I would in fairness say that a large
number of the fertiliser factories
have turned the corner and are duing
very well, There are certain factories
and certain units which, as the hon.
Member himself knows, have got to
go through a process of complete
renovation, like the Sindhri and the
FACT and for example, we have a.
very fine factory in Nangal, but.
because of shortage of power, we are
not able to utilise its, capacity fully.
It was working * at  over 100%
capacity. All these factors combine
to produce the effect of a lag in the
production targets in the vpublic
sector fertiliser industry, which I
would submit with all respect, does
not reflect the true position of the
situation. If the hon. Member is
interested I would tell him that
5 units are going to be set up in the
public sector and about 7 units are
to be set ‘up either by way of
expansion or new eunits in the
cooperative and the private sectors.

SHRI NAWAL KISHORE SINHA-
Is there any difference between the
calculation. of the Fertiliser ~Asso-
ciation of India and the Planning
Commission with regard to the gap
which : the statement  contains.
Secondly; Sir,  may I know -whether
the hon. Minister-.is. aware and the
Planning - Commission is aware that
seeds : of .‘green manure are noct
available in the country? Tt is really
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something which is very essential but
is not available in the country.

SHRI D. P. DHAR: Sir, I am not
aware of the wisdom of the views
expressed by the Fertiliser Asso-
ciation of India but I am aware, on
the basis of such facts as are available
to us that there will be shortage of
fertiliser in our country. So far as
the question cf seeds for manure is

concerned I shall. bring this to the

attention of the

hon, Minister of
. Agriculture. ’

AT TN & T 31 Forfe AT

*e2z. ol fanfe Gewr o sgrateAr

. 2 2 1 s
RAT I IAT AT FIT FA@ (% :

(%) Far @iwT smanr #1 AT
Qd 3§ ST A wdafaw wd @

(1) afz & arsarzg F1r ¥
fafas 3= qamT a9k o TER
AR FRgAET B nfaw wged a@r
;AT

() afzar Gt = e Swa
NSTRATAITAT HNAT G FAT T
qfasmt #r Fanfafy aafa 9y
g7

. THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

" (SHRI MOHAN DHARIA): (a) to (o).
A statement is laid on the Table of
the House.

Statement

The Planning - Commission was

" constituted by a Resolution of the
Government of India dated the 15th

-~Mareh, 1950, copy laid on the Table
of the House. [Placed in Library. See

No. LT 6668/74]. As enjoined in

para 6 of the Resolution, ‘the recom-

.mendations of the Planning Com-
mission are made in close under-

standing and consultation with the

Ministries of the Central Government
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and the Governmenis of the States.
The responsibility for taking and
implementing decisions rests with the
Central and State Governments, As
such there is no consequential
relationship of the Status and
composition of the Planning Com-
mission with the progress
implementation of the
mentioned or others.

st fpfa fewr @ weme w@RET
#F OWOE! AT Argar | ;W
~garar #1 @ AR s 71 dfay o
e afad S AT § wEET wAT
WA A g At 27 wmwaml 9
#ifsr | feT o aad f& @ &1
warg @Rz Hg AT g !

o
B gcatd
T AleT &

- s fawl few: aw oz dfer fE
9% FT TS @A T E AT HE € 7
afz 7@0 & At 7% @are &1 g faey
gai fam & fow de gae fod ) fadl
ZaR fow welt oy gEFT A= 2 )

D AR SEIC) ar agd

i-v Ve Iti.

mer WEEW : WOF &1 FT

Sare feargmi 2 |

o fawfa e ¢ flT Gl &7
ST AL & /T 9gq FT FEZ FL AL |
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FicieauAe arsh § a1 98F & 7 sAwl
FEAT AT T § 41 £ A80 W § ar
FgAT A3 § T4 AT TET Al FEAT

Y TEA AT qZ

‘If so, whether for this reason,
various  Central Ministries
State Governments do not attach
much importance to the suggestions
of the Commission.

of -
projects

and

a
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AT A AT €

‘Whether there is slow pace of
progress in the implementation of
the Gandak project, Dumaria bridge
and other projects sanctioned by the
Centre.’

W AR garET & are ¥ WY o
ek

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): I apologise
that the reply does not make it clear
as to the causes which led to the

completion of the two profects,
Gandak and Dumaria bridge; these two
projects unfortunately have had a sad

history.

And I do admit that for wvarious
Teasons, some avoldable and some un-
avoidable, there have besn consider-
able delays in the completion of these
projects.

oft fuqfer Py : wsw WERT
st xtwegHfrmrfoaom &

»oE ww F oy avfr g @Y 5§ W
AW G T YETOA 0 W W
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wrdwat 9t feare @3 a1 ¥ ¥
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¥ wrd Qoo wgr R Y v
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¥ o aix o wftwe & s
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R te e ¥y 48 ¥ R wrw §
R ot feu f 8
wgfeae wer ) off § o7 andi € WY
wi§ afrae A & | dfeT ag e
2 fo am A e X s o g
WY it o o) sfner & fog wo o
wrgen g fos e fie g sivw & faafe®
¥ gr dvwmdAc A T W od
Wk uw fefaws smm o & fog
dary fear v § orfe 9 & yonfas
g W TER B QU 6T

ol foglw G W F QA
aff ?
MR SPEAKER: Questson hour 1s
Qover.

WRITTEN ANSWERS TO
QUESTIONS

Commemeorative Stamp on
Rao Tula Ram

*620, SHRI MUEKHTIAR SINGH
MALIK: Will the Minister of
COMMUNICATIONS be pleased to
sfate:

{a)whether a commemorative
stamp aon Reo Tula Ram, g great
J887 freedom Aghter, is likely to
be brought out during 1974 on his
birthday; and

(b) when Government propose
1}0{.“ bring out the stamp of Rac Tula
?

THE MINISTER OF COMMUNICA-
TIONS, {SHR! K. BRANMANAND
REDDY): (a) No, Sir.

(b) There ia 0o proposal under
otnsiderstion of the Department fo
brivg out & stamp of Rao Tuin Ram.

- 240 L83,

Dexth of CRF, mwm due to Firings
by Rebel Nagas mear Impur in
Mokokohung District

*634. SHRI TARUN GOGOI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether three Central Reserve
Police men were killed by the Rebel
Nagas on 14th March, 1974 near
Impur in Mokokchung Distriet; and

(b) whether Government have
decided to have talks with the Rebel
Nagas and if so, when the talks are
likely to be held?

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANEKAR
DIKSHIT): (a) No, Sir. However,
three CRP men were injured and they
are progressing satisfactorily in the
hospital.

{b) No Sur.

Provision of Broadcasting Facilities in
raral areas

*835. SHRI B. K. DASCHOWD-
HURY: Will the Minister of
INFORMATION AND  BROAD-
CASBTING be pleased to state:

(a) whether his Ministry hag taken
steps or considered measyres to
provide broadcasting facilities in rural
areas 1n order to propagate Govern-
ment poligies, both in the feld ot
improved cultivation, family planning
perticipation by people to implement
the plan project and other policies
of Government; amnd

(b) it so, the main features there-
of?

THE MINISTER OF INFORMA-
TIGN AND BROADCASTING (SHRI
1. K GUJRAL): (a) Yes, Sir.

(b) Main programmes for the rural
populstion are the ‘Rural and Farm
and Home" programmes. The Rural
programmes are breadcast from all
the Stations of ALR, and Farm and
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Home' programmes from 31 Stations.
These programmes inter glia provide
information in the fields of agricul-
ture, family planning, health and
hygiene, education, small savings,
etc., and seek to enlist people's parti-
cipation in implementation of various
plan projects besides propagating
policies of the Government.
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Asgistance to Small Tanners

*637. S8HRI R. V. SWAMINATHAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Union Government
have proposed to give technical,
financia] and managerial sssistance to
small tanners to enable them to
convert more semi-processed leather
into finished leather for export;

(b) whether the small tanners have
,agreed to this proposal; and

(c) the date by which the same is
likely to be given?

i
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DEVELOPMENT AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir.

(b) Small tanners are expected to
react favourably to this proposal.

(e) All types of assistance required
by the small scale tanning units are
being given by the extension staff of
the Small Industries Service Institutes
of the Small Industries Development
Organisation and the National Small
Industries Corporation.

Reservation of vacancies for Employ-
ment of Physically Handicapped men
from Armed Forces in Public en
Private Sectors

*638. SHRI C. K. CHANDRAPPAN:
Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose
to bring a bill before the House to
make obligatory for all employers in
public and private Sectors to reserve
a certain percentages of vacancies for
the physically handicapped men from
the Armed Forces; and

(b) if so, the action so far taken
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA) (a) and (b). The
question of enacting suitable legisla-
tion for reservation of posts in the
public and private sectors for the
physically handicapped in general is
under examination of the Govern-
ment.

Exemption of now tyre munits from
Price Coatro}

*639. SHRI NIHAR LASKAR: Will

TECHNOLOGY be pleased to state:
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(a) whether at a meeting of the re-

various
plea to exempt new tyre units from
price control was made; and

(b) it so, decisions arrived at?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). At a meet-
ing held in the Planning Commssion
on the 13th March, 1974 with repre-
sentativeg of the industry to discuas
the Fifth Plan Programme of the
tyres and tubes industry a suggestion
regarding exemption of new units
from price control was made. How-
ever there was no consensug on the
suggestion.

Residential Houses for Harljans, Tri-
bals and Backward Clasees in
Kerala

*640 SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
HOME AFFAIRS be pleased to state,

(a) the number of residential
houses proposed to be constructed for
Harans, Tribals and Backward
clarses in the State of Kerala during
Fifth Five Year Plan; and

(b) whether the targets set up for
this purpose in the Fourth Plan have
been gchieved in full and if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

MIRDHA): (a) and (b). Aguin a tar-
get of 1000 houses for Scheduled
Castes and 538 for Scheduled Tribes
the achievements during the IV plan
‘were 663 houses and 314 houses res-
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Under-utilisation in Industzies due to
Technolagical tnadequacy

*641. DR. RANEN SEN:
SHRI Y, ESWARA REDDY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state;

(a) whether the inadequacy of the
technological base was one of the
main reasons for under-utilisation of
the engineering industries both in
private and public sector; and

(b) the action Government propose
to take to improve the technological
base?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). The techno-

firmg of repute abroad and by indu-
cing them to undertake suitable re-
search, design and development pro-
Jects

Indo-Soviet Satellite Preject

*642 SHRI P. GANGADEB:
SHRI N. SHIVAPPA:

Will the Minister of SPACE be
pleased to state:

(a) whether a Soviet team visited
India in January, 1974 to ecoordinate
the work of the two countries on the
satellite project;

(b) it so, whether two stations are
oroposed to be sel up for collecting
data feom the Indian satellite; and

{c) if so, the main features thereof?
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THE PRIME MINIEIWR. MINIS-

S-
OF ATOMIC FREERGY, MINI
Elg OF ELECTRONICS mﬁ%
TER OF SPACE

GANDEHR: (a) snd (b), Yes, Sir.

Two atations will be set up, one
w Behurijota wd the other near
Motcaw, {r receiving tata from ¢he
Indian Scientific Satellite The equip-
ment and personnel at the Srihartkota
station will be enturely Indian. The
station gear Moscew is being set up
by D Ay f S
but the for the

to
will he provided by Indla in order
have exactly the same format for

dpta recording as at Sriharikota. The
tefecommand facilites at both the
stations will be fabricated by Indi
and all commands will be by Indian

personnel.

r

Seiting up of a Commission te Btudy
ﬁqu“m

in AR India Muslim Majlis
Mushwarat Conference

*g43, SHRI B. 5. BHAURA: Will
the Minister of HOME AFFAIRS be

plesced to state;

{a) whether All India Muslim Maj-
Tis Mushwarat Conference has sug-
gested the setting up of a commission
to study the problemg faced by the

THE MINISTER OF STATE IN
“THE MENISTRY ©OF HOME AF-
FAIRG AND BN THE DEPARTMENT
QF BERSONNEL (SHRI RAM NI-
‘WAS MIRDHA): (a) Government
have s¢en a news item about the re-
reportéd %o have been adop-
thé subject by the All India
Mustidn Miajlis Mushiwarat Conference
Bpld i» Delhi in March, 1974

APRIL W0, 1994 ,
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B S
painted under
Constitution te investigate all
ters relating to the safeguards pro-
vided for lingyistic mingrities under
the Constitution, There is no propo-
sal for appointing any other atatutory
authority. Apart from legal and other
remedies available to all for getting
their comstitutional rights enforoed, a
Division has been created in the Min-
fstry of Home Affairs specifically to
deal with the problems of all rpino-
rities

Egq

Euguiry into Affelrs of Gujarat
Ehadi Board

‘644 SHRI P, M MEHTA Wil
the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
atate:

(a) whether the Crime Prevention
Saciety of Gujarat has urged the
Union Government to probe into
affairs of Gujarat Khati Board;

(b) if so, whether they have sup-
mitted memorandum to the Governor
alleging corruption prevalent in the
Gwarat Khad: Board; and

(c) if 0, the reaction of the Union
Government thereto®

THE MINISTER OF INDUSTRIAL
SCIENCE

petition containing some llll‘l.ﬁﬂnl
wail received by the Government of
India,

(b) Government have no informa-
tion of any such memorandam haw
ing beem submitted to the Govermmr
of Gujmtht.

(¢) The action fo be taken will
decided In the of the
that the State would
make on the petition received by thé
Government of and which has
been sent to the te Governroent
for enquiry,
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(a) whether Nagaland Chief Minis-
ter has sald that Nags issue can be
settled within the Union;

(8) it sa, the concrete proposals
made by the Chief Minister; and

{(crthe reaction of Government
thereto?

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): (a) to (c). Government
have seen press reports of observa-
tiong made in this comnection by the
Chief Minister, Nagaland, According
to these reporta the Chief Minister
stated that he was hopeful of a
seftfement within the ambit of the
declared policy of Government of
India. When he met me on April
5th, the Chief Minister, Nagaland,
indicated his appreciation of the need
for and importance of maintenance
of peace and prevention of wviolent
activities in the State,

Meeting of National Advisory Com-
mittee on Elecironics for Develop-
mpnt of Eleciromics

*646 SHRI PURUSHOTTAM
KAKODKAR:
SHRI D, D DESAI:

Wil the Minister of ELECTRO-
MNICS be pleased to state-

(2) whethier the Natiohal Advigory
Committee on Electronics met in
irﬁzmmmmmmmnm

(b) it o, whether the Committes
teviewed all facets of eleetronios
development in the country; and
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L

(c) wheéther the wirategy for acce-
lerating expdrt of eléctronic goods
also figured in the meeting; if o, the
decisions taken in ihe matter?

THE PRIME MINTSTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDEHI): (a) Yes, Sir.

(b) The National Advisory Com-
mittee on Electromics which met in
New Delhi on March 11 and 12, 1874,
reviewed certain important facets
relating to the development and
growth of the FElectronies Industry
in the country, More specifically,
it considered: (i) the Fifth Plan

communication; (i)
countered in the growth of Electro-
nics Industry; (i) tHe strategy for
Bxports; and (iv) Manpower for the
Electronics Industry, It wss not
considered to review all
tacets of electronics development in
the country st the first maeeting
itself,

(c) In regurd to the strategy for
accelerating exports of Electronib
items, a number of sugdestions were
made st the meeting of which the
more important ere the following:

(1) Idle capacities in existing
plants may be more
utilised through multi-shift
working;

(i) Raw material licenées may
be provided for a pericd of
one yesr based qp installed
capacity; and after
lishing proof of consumption,

policy, bé given

further replacement licences
for a further period of one
your. Shortege of Raw
materials and Components
are proving to be u sérdous
handicap to expott efforis;

(i) Draw-back procedures mey
Be stmpliied snd wade
uniform;
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(iv) In the case of canalized ltems
there is at present serious
delay in procurement. Where
the requirements of these
items iz very small, such
imports mey be allowed n
the following cases:

1. Plastic materlal,
2. Epoxy resins.

3. Alumininm_

4. Tin,

8. Zine.

6, Coppar wire,

(v) Higher rate of depreciation
may be allowed due to the
high rate of obsolescence in
the case of electronic equip-

ment; and
(vii) Liberal foreign exchange be

permitted for travel for,
export promotion purposes,

These are currently under the
examination of Government,
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Tests carried out by C.FRJI. Dha-
bad to maunfacture Syathetic Petrol
from COeal

6230. SHRI S. N. SINGH DEO:
SHRI A. K. M. ISHAQUE:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased 0 state:

(a) whether the Central Fuel Re-
search Institute, Dhanbad has ecarried
out laboratory tests on the feasibility
of manufscturing wynthetic petrol
from coal; and
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(b) f 80, the main features of the
tegts carried out and the action taken
thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir.

(b) The laboratory experiments
conducted at the Institute showed
encouraging results for cunversion of
Assam coal to oil by direct hydro-
genation, A Pilot Plant is being set
up for the development of the pro-
cess,

‘Stenographers Tralning for Adivasis
Candidates in MP.

6231. SHRI MARTAND SINGH:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government of India
have launched any scheme to impart
sterography tratung to unemployed
educated candidates belonging to Adi-
vasis 1n the State of Madhya Pradesh,
and

(b) if s0, the main pomnts of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Information is being collected and
will be laid on the Table of the
House.

Tnging devalooped by a Prolessor
which can incresse power i plain
water Is added with petrol

6232. SHRI LAMBODAR BALIVAR-
‘Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it hias come to the notice
of the Government that a Professor of
Mar Athengsivs College in Kotha-
mangalam has developed an engine
which ¢an have 40 per cent more

CHAITRA 20, 1808 (SAKA)
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power if plain water is injected with
petrul and fuel;

(b) if s0, the reaction of Govern-
ment in the matter; and

(¢) whether such a project will be
encouraged by Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir.

(b) and (c) The Governmsnt has
asked experts to give their views on
the feasibility of umng oil-water mix
for better fuel efficiency It will de-
cide on the next step to be taken in
the light of the views expressed by
these experts,

Weifare of Employees in Kerala
Circle

6233 SHRI VAYALAR RAVI: Will
thc Minister of COMMUNICATIONS
be pleased to state:

(a) brief outhine of the steps Gov-
ernment propose to take in the Kerala
Circle of the Post and Telegraph De-
partment for the welfare of the wor-
kers in that Circle including that of
providing housing facilities to them;
and

(b) the total amount spent during
the Fourth Plap for this purpose m
the above Circle and the amount
allotted during the Fifth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (PROF. SHER SINGH):
(a) and (b). Necessary information
is being collected and will be laid on
the Table of the Howie shortly.

Coir Research Centres ig Kerala
wrder FAO,

6234, SHRI VAYALAR RAVI: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state;
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LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there is any proposal
to start some Coir Research Centres In
the State of Kerala under the Food
and Agricultural Organisation of the
United Natlons; and

(b) if so, a brief outline of the plan
and the steps taken so far in that
direction?

THE DEPUTY MINISTER. IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANBARI): (a) and (b). There
is no proposal to start any Research
Centre in Kerala at present, How-
ever, the inter-governmental Group
on Hard Fibregs has tentatively re-
conrmended to set up a Coir Research
Institute with the help of UNDP as-
sistance. No decision hag y=t been
taken regarding the location of the
Research Centre.
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Sanctisa- of: New Teleghone Commec-
tions in Delhi

6240, SHRI SUKHDED PRASAD
VERMA: Wil the Minister of COOM-
MUNICATIONS be pleased to state:

" {(a) the number of qut-of-turn pew .
telephone connections sanctioned in
Delhi during:the year 1973«74; and
(b) the number of such applicationa
slill pending at present and i{he rea-
sons for delly in providing teléphones?

THE ums-rm OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS {(PROF. SHER SINGH):
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tioned in Delhi during the year 1978-
74 iz 880. Out of these, 32 vould not
be provided so far due to non avail-
ability of cable pairs,
afeen §mw & dezoer wayy fawlt &
‘wrree’ ¥t fagfer
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1 2 3
3 g feew  fero,

wfgw ¥ 1. 77
4 ¥mw wew g

o, waTar 0.78

5. T weEll wEH
faew fere, drewgy 8.53

6. ot wgrawlY wreA
frew foro, areer 1.76
7. WY wrew famw
fere, "ty (—)2.54
8 wEATEw WA
faen fao, farw 10.57
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®HTIC (—)2.38
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Pelicy for Distribution of Scatce Raw

Material te Indusiries
6243. SHRI G. Y. KRISHNAN: Will

: the Minister of INDUSTRIAL DEVE-

LOPMENT AND SCIENCE AND 1ECH-
NOLOGY be pleased to state:
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(&) whether Government have de-
fined itg policy regarding the
tion of indigenous scarce raw mmtes
rialg; and

{b) if so, the outlines thereoi?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C
SUBRAMANIAM): (a) and (b). The
most important scarce indigenous raw
materials are steel and non-ferrous
metals, In-so-far as steel ia con-
cerned, there is at present no statu-
tory control, but under the present
policy of distribution, supplies ot
steel from the main steel plants are
regulated by the Steel Priority
Committee in the Ministry of Steel,
taking into account availability each
quarter, the end use for which steel
mateérials are required, and compet-
ing demands. Insofar as mon-ferrous
metals are concerned, the indigenous
production eof zmimc ig allotted first to
meet the requirements of defence,
railways, P, & T. and for contracta
entered into by the DGS&D, The
balance, if any, is placed at the dis-
posal of the DGTD/DC(SSI) for
allocation to the DGTD'SSI units,
These allocations are made on a
half-yearly basis. Indigenous pro-
duction of lead is very small as
compared to total meguirements, and
the entire indigenous production is
allotted to meet defence require-
ments. Insofar as copper cuncerned,
the domestic production is allocated
to meet DGS&D contracts, and the
balance ig allotted to units borne
on thé liste of the DGTD, vn the
basis of recommendations made by
them, The allocation in favour of
DGTD units is taken note of in
making import allocations to meet
the balunce of thelr requirements.
For afuminfum, the distributinn of
electrical conductor grade metal is
under informal distribution econtrol,
and is allotted to DGTD/BSI units
exporting units and to DGS&D
There is np distrfbution contrel over
commereial grade aluminium

Devilopment of Atomic Po

6244. SHRI C. K. JAFFER BHA--
RIEF: Will the Minister of ATOMIC"
ENERGY be pleased to state:

(a) whether development of atomic-
power resources iz not being given o
top priority in the counixy’s power-
development plan;

(b) whether Government Have:
directed the Department of Atomic
Enerpy ‘o start design works for &
large-sized plant during the current
calendar year; and

(c) if 8o, the action taken in the
matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MIN-
ISTER OF ELECTRONICS AND-
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) No. 8ir,
Within the limits of financial and
other constraints, full priority is
being given to the development of
the atomic power programme,

(by) and (c). Currently work on-
the re-design of the 235 MWe re-
actor sygtem has been taken up,
The proposed re-design will
be such that similar desipn owi-
teria and philosophy will be avall-
sble for the future 500 MWe reactor
design, Conceptual deslgn work on
the 500 MWe reactor system bae:
been taken up and will be followed
up after the re-design of the 285
MWe system is completed.

Set back. in Out-put of Engineesieg
Products due fo Power Cut

6245. SHRI MARTAND SINGH:

(a) whether smy assesimtent Bas
made by Government of the set back
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in the pet out-put of engineering
produsts in the eountry, State-wise
due to power aut during the year
1978; and

{1) it o, the facls thereot and the
-steps Government hawe proposed to
meet the gup in the remaining period
vof the year in 19747

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (w) and (b).

* Though most of the States have re-
ported existence of power shortage
- ggpom time i{o time, it is not possible
to arrive at a precise estimate of the
ghortfall in industrial production
. aftributgble solely to power short-
age. BHowever, estimates of losses
largely due to power shortage 'in
respect of certain engineering in-
dustries available with the Govern-
ment were furnished in reply to Un-
starred Question No, 421 amswered
in the Lok Sasbha on 25th July, 1973.
' The production losses for the subse-
.quent periad have not been worked
nout.

Forlt W Fufaw wfexdl % ww ¥ &
gfewn
s246. oY siyeY

o e A ay TR w9
“fw e

(w) ®1 "gw %, WAGT 9T,
SATHE T, TARA TR QT W] 9T
qwEe T & fod w7 avefs ey
o ok Fewel— 110026 M & a9y
faefi-110035 ¥ grer WY o o
toxfet ol wfeeat Sw-110026
®fmpz aar e eawy £

{®) wixgd wrr Xy afery
‘xﬂ ww: whwfey ol

Waitten Answers 58

() afe g, a1 woerc w1 fawne
wogferer sy aeqreREd e’

waresixmy § Al (W we
fex) : (%) ofr gty
(&) st adt

(w) feeeft ¥ Fedfior Wi =€
femfr ¥ wr Fedfora & earsiy &7
7 ForeT € & woeaer T TenE
ferrer  ga 4t feefi~110026 #
o AR W

Senlority of Employess in P. & T,
Department on Transfer from one
Station te Anether

6247. SHRI JHARKHANDE RAI:
Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether under Rule 38 of Post
and Telegraph Transfer Rules, em-
ployees demanding transfer from one
station to another loose seniority;

(b) whether some category of em-
ployees have been exempted from this
Rule; and

(c) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (PRQF. SHER SINGH):
(a) Yes. The official who js tians-
ferred under Rule 38 to another unii
is 10 be Placed below all the officiale
of the osdre in the new division in-
cluding those in the approved list
for appointment in that cadre, An
official transferred under rule 38
under mutual exchange with another
official will take the position in the
new unit based on his seniority in
the whole division of the seniority
of the official with wWwhom 4Ye has
sought mutual exchange whichever
is lower,

(b) Ne, Sir.
{c) Does not arise.
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Bupply for Papers to Consumers

6249. DR. H. P. SHARMA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

1a) whether the Indian Paper Mills
Association at their annual meeting
bhad sought freedom for the industry
to evolve its own price structure;

(b) if s0, in view of the large-scale
increase in prices of paper and acute
scarcity of the commodity, Govern-
ment consider that need for regulat-
ing its supplies and prices 18 all the
more greater; and
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Written Answers 60

(0) the decimions taken to ensure
paper supplies to genuine consumers .
at reasonable prices?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M, B
RANA): (a) A suggestion to this
effect was made by the President of
the Indian Paper Mills Association
in his Presidential Address at the
annual general meeting of the Asso-
ciation.

(b) and (c). At the meeting of the
Development Council for Paper,
Pulp and Allied Industries held on
16th January, 1974, the paper mills,
paper Traders and paper Converters
etc. adopted a voluntary Code of
Conduct. A specis] committee with
Chairman, Hindustan Paper Corpo-
rations, as its chairman has beem
set up to ensure the implemen-
tation of the Code of Conduet, An
investigation into the cost structure
of paper industry is being done by
the Bureau of Industrial Costs and
Prices. This study will help Gov-
ernment in evolving a rational pric-
ing policy for the industry. In the
meanwhile, the industry has assured
to make supplies of writing and
printing paper to vulnerable sections
of consumers at a reduce Price,

Demonstration by Jan Sangh Volum-
teers against Incresse in prices of Post
Cards and inland Letiers

6250. SHRI M. M. JOSEPH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Jana Sangh volunteerr
demonstrated on March 19, 1974 out-
side 35 Post Offices in the capital to
protest against the proposed increase
in the price of post cards and inland
letters; and

(b) if so, whether Government in-
tend to reconsider their decision in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (PROF. SHER SINGH):

(a) Yes, Sir,
(b) No.
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w.&.ﬂ ._Iu-tllbym
_Pref. 8. N. Bose
GZSLSHRI BAMAR GUHA: wil
the Minister of SCIENCE AND TE-

CHNOLOGY be pleased to state:

(a) whether Government proposed
to preserve the room that was used
by late Professor Satyendra Nath
Bose at his residence in Calcutta; and

(b) whether the views of the
family members will be ascertained
for the purpose?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). Sir,
the recommendationg of the National
Organising Committee which was set
up last year in connection with the
celebrations of the 50th enniversary
of the Bose-Statistics but with now a
broader mandate of suggesting the
steps to preserve the memory of the
late Prof. S. N, Boge a8 well are await
ed. Whenever it is necessary, the
members of Prof, Bose’s family will
be consulted,

Plot to create Communa]l Tension in
Jammu and Kashmir

6252. SHRI N. K. SANGHI:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of INDUSTRIAL
AND TECHNOLOGY be pleased to
state:

(a) whether a gang of 12 member
pro-Pak, financed by a secret Pakis-
tani agency to spark communal trouble
in Jammu Kashmir, has been
unearthed recently;

(b) if so. the modus opperandi fol-
lowed by this gang; and
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(¢) whether the arrest of the gang
leads to any. disclosure of the func-
tioning of such agent provocateurs in
the State and if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H, MOHSIN): (a) to (c).
The Government of Jammu and
Kashmir have intimated that a case
has been registered by Srinagar Po-
lice for attempt to disturb communal
peace and harmony. Five persons
have been arrested. Investigations so
far made by the State Government
do not indicate involvement of these
persons with any foreign agency, In-
vestigations are however continuing.

Manufacture of Calcined Petrolenm

Coke

8253. SHRI B. K. DASCHOW-
DHURY: Will the Minister of IN-
DUSTRIAL DEVELOFMENT be plea-
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have ap-
proved a few Schemes for the manu-
facture of Calcined Petroleum Coke;

(b) if so, to which firm these
schemes have been allotted; and

(c) the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M, B.
RANA): (a) Yes, Sir.

(b) and (c). The details of the
schemes registered for the manufac-
ture of Calcined Petroleum Coke are:
as follows:

Name > of the firm Location Annyald capacity Remarks
1. M §. Carbon Haldi, 500,000 tonnes —_
Products. ‘{z -Bengal )

2. M 8. Tamil 'Nadu 500,000 tOnhney -_
Ind. Dey. Corpn. (Tamil Nady)

- 3. Shri M.K. Moota ml%:pam 400,000 tOnncs —

f.uhd&s Goa Carbon Goa S 500,000 tonnes = ~—
5. M'S. Singaneria Visekhapatnam = $0,00 ta ,notlf#:ly
c.nmmercul (Andhra pradesh) bb‘ﬁmed
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ﬁwtorfnﬂhqm
in the Newly Enacted Crimiinal
Procedure Cofle

g254. SHRI SHANKERRAO BAV-
ANT: Will the Minister of MOME AP-
FAIRS he pleased to state:

(a) whether the Government of
Maharashtra and the Bombay Bar
Association have requested the Cent-
ral Government to meake further
amendments in the newly enacted
Criminal Procedure Code;

(b) if sp, the nature thereof; and

{c) the reaction of Government to
these proposed amendments?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The Government of Maharashtra have
proposed amendments in the Code of
Criminal Protedure, 1973, in its appli-
cation to the State of Maharashtra
seeking to provide inter alia that (1)
appeals against decisions 6f Presidency
Magistrates be fled direetly in the
High Conrt, instead of Sessions Court,
as provided in the new Code; (ii) the
system of ‘Honorary Magistrates’ and
of Justices of the Peace as in the old
Code be retained; (iii) the power of
appointment of such Magistrates be
conferred on the Government; and
(iv) the requirement of consultation
of the Sessions Court or the High
Court, when the State Government
appoints a Public Prosecutor, be re-
moved. The Bombay Bar Associa-
tion have, in addition to (i) above,
suggested the amendment of the new
Code to remove the bar on the right
of appeal in cases where the accused
person iz sentenced tg
to a term not exceeding three months,

{¢) The proposals contained in the
amendments proposed had already
been considered by the Joint Com-
miitee of both the Houses of Parlia-
ment. The Bill was thoroughly dis-
cussed in both the Mouses of PRarlia-
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-
ment and received assent of the
President only, gn #9th Januity, 1974."
The Gov t, ‘theréford, did not
agree to the amendinents suggested
by the Government of Mahmht;l;
and Bombay Bar Association, as
did not consider it proper 4o amend
the decision, which have been arriv-,
ed at after such a prolonged delibera
tion and careful gponpideration with-
out giving them a fair trial.

£

Power Generatiom Target for Indus-
tries in Fifth Plan f

6255. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PLANNING be pleased to state:

(a) whether India's power genera-
tion at the present rate will fulfil the
industrial targets in Fifth Five Year
Plan; and

(b) if not, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (a) A substantial
step-up an the rate of power genera-
tion 15 eawisaged 1n the Puafi Fiith
Five Year Plan. The power jargets
for 1978-79 fully take into account
the power requirements of the indus-
trial programmes,

(b) Government “have taken a
number of steps to meet the present
short-fall 1n power generation. The
impertant steps taken sre as follows

(i) The operatior of the existing
thermal siations were found
to be unsatisfactory by and
large due to poor mainten-
ance, pon-availability of spares
and poor quality of coal sup-
plied. Spares required for
statlons have already been
procured or arrangements
have been made to obtain
them. In some otations,
particularly in the eastern
region, spares were obtained
on a priority. To render
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(h) Plant maintenance
are being drawn up on 8 co-
ordinated basis in each region.

(ii1) In the allocation of funds,

(iv) Monitoring cells are being et
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Invesiigstion inty the Deth of GDR
Vics-Congul in Calcutta

6287. SHRI JYOTIRMOY BOSU:
‘Will the Minister of HOME AFFAIRS
be phgased to state:

(a) whether as reported in a Cak
cutta Daily on 12th February, 1974, #
is a fact that Forensic Experts levelled
allegutions st the police autharities
saying thaé they had “withheld ade-
quate cooperation in investigating the
desth of the GDR Vice-Consul, Mr.
H. D Zinmwer, in Caloutia™;

(bYif 80, whether Government hawve
enquired into the allegations; and

(c) if so, the fpdigys thereof?

THE DEPUTY MINISTER IN THE
Y OF AFFAIRS

HOME,
( F. H MOHSEIN): (a) No, Sir.
(b) and (¢). Do nat arise.

‘an en Export of Tyres

6388, SHRY JAGANNATH MISHRA:
SHRI RAMAVATAR
SHASTRI:
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expart of tyres in view of the grow-
ing domestic shortage of tyres;

{b) whether the ghorifall in attrl-
buted ¥ poor aveiiiilily of esken-
tial raw materialy and loms 0f produc-
tion foilowing strikps .0f works; and

{c) if so, to what extent azud the co-
operation, extended by foreign count-
ries in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
No, Sir.

(b) The shortage of tyres has been

« due to loss of production on account

of power-cuts, gtrikes in the factories,
inadequate supply of raw materials
ete.

(¢) Government have not approach~
ed any foreign countries for amsistance
in this regard,

Loss of Market for Indiay Made
Cigarstics duae to Foreign Made
Cigareties in Indig

6239. SHRI K. MALLANNA: Wil

the Minister of INDUSTRIAL DEVE-
LOFMENT AND SCIENCE AND
TECHNOLOGY be pleased 1o state:

(8) whether Government have
noticed that a number of puperior
forejgn made cigarettes are easily
available in all cities throughout the
muetnwhichmhdim

efther lave gone out of
market or Rave suffered in their sale
over the last few years; and

{b) ¥ s0, the steps Government
have taken in this regard?

THE MINISTER QF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, B, RANA): (2)
Import of cigarettes iz not allowed.
Government have no precise infor-
mation gbout the availability of
(;:qlpwgdm into
t coun mqﬂimdly.
ment also do nqf maintain gtatistics

4"
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about the e o8 Indan madg ciga-
Teites.
(b) Doeg not arise.
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6261. SHRI SAKTI KUMAR SAR-
KAR: Wil the Mumster of INDUS-
TRIAL

DEVELOPMENT  AND
SCIENGE. AND " TRCHNGLOGY e
plessed % stale the productiom one

yurhl.hulndaﬂc the take over
of sick Textils Mills unit-wise?

OF STATE IN
¥ OF INDUSTRIAL DEVE
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LOPMENT (SHRI M. B. RANA):
The information is being collected and
will be laid on the Table of 'thq
House,

Setling up of a National Import
Substitution Couneil

6262. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of IN-
DUSTRIAL DEVELOFPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

() whether a National Import
Substitution Council is going to be
set up by Qovernment;

(b) if so, whether the Council will
provide an institutional arrangement
to incresse import substitution efforts;
and

(¢) if so, broad features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMAANIAN): (a) to (c). While
Government had under consideration
a proposa] to set up an Import Substi-
tution Counecil, it has since been
decided that the existing committees
in thig regard would look after this
function and there is, therefore, no
proposal to form a eeparate Import
Substitution Council in the country.

Allocation of Funds to States to deal
with Unemployment

6263. SHRI R. N. BARMAN: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether funds to BStates for
Special Employment Programmes are
mtdewtﬂlblemﬁebuhofmuh
tion and not on the basis of the num-
ber of unemployed in the States; if
s0, the reassns for the same;

(b) the ameunt allocated for this
purpoge, year-wise fo West Bengal,
durihg the last thres years; and
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(c) the names of the Stites grven
maximum and minimum amounts du-
ring the last three years?

THE MINISTER QF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DARIA): (a) Various special
employment programme viz. the
Crash Scheme for Rural Employment,
the Progranmvme for Educated Unem-
ployed, Half a Million Jobs Program-
me and Special Employment  Pro-
gramme for States and Union Terri-
tories were in operation in the Fourth
Plan. Under none of these Program-
mes, except Special Employment Pro-
gramme for States and Union Terri-
tories, the allocation of Central assist-
ance to States was made on the basis
of population alene.

In the case of Crash Scheme for
Rural Employment, Central assistance
was broadly allocated on wuniform
basis in each district so as to provide
employment for 1,000 persong_on an
average continuously over a working
season of 10 months in a year.

Under Programme for Educated
Unemployed, no uniform criteria were
adopted for allocation of funds for all
the schemes, because the schemes
taken up under this Programme
differed in their nature and contents.
For illustration under the Scheme of
Expansion and Improvement in the
Quality of Elementary Education
taken up under this Programme, first,
two-thirds of the Central assistance
was reserved for Backward States andt
one-third for other States; backward-
ness being judged on the basis of
school going children for whom there
was no provision for primary schools.
Secondly, assistance was given to
States on the basis of enrolment of
school going children. In the case of
Scheme of Rural Engineering Survey,,
Central amistance was allocated I
proportion to the number of districts
in States where either Rural Works
Programme, now known as Drought
Prone Areas Programme or alter-
natively Crash Scheme for Rural
Employment wa in Qgeptim. Tor the
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Scheme of Design Unity for Rural
Water Supply, funds were allocated
to States which had sreas considered

permanently disadvantaged from the
pointdvhwo!rlﬂﬂdrlnﬂngwam
supply, ete.

Under the Half-a-Million Jobs
Programne, allocation of Central
assistance to States was broadly made
pn the basis of three conciderations:
i) Population (1071 Census), (i)
Number of Job seekers on the Live
Registers of Employment Exchanges
ag on 30th June, 1972 and (iil) Num-
ber of Educated Jop Seekers on Live
Registers of Employment Exchanges
ag on 30th June, 1972.

The Central assistance to the States
under the Special Employment Pro-
gramme was made on the basis of

CHAITRA 20, 1808 (SAKA)
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population (1871 Cengus). The reason
{0~ allocating funds to the States on
the basis of population was that as
per guidelineg issued by the Planning
Commission, inter-alia, the Program-
me was for the benefit of all categories
of persons including uneducated both
from rural and urbsn areas and that
the States were to mobilise additional
resources at least to an equal extent.
Further more, the figures of unem-
ployment as available from Employ-
ment Exchanges do not reflect unem-
ployment situation in the rural areas
as realistically ag in the case of the
urban areas. This is because hardly
33 per cent of the registranis on the
Live TRegisters of employment
exchanges are from the rural areas.

(b) Year-wise allocationg of Central
assistance under these Programmes to
West Bengal are as under:

Rs. In Lakhs
1971-72 1972-73 1973-74
1. Crash Scheme for Rural Employment . 299°00 320°00 262° %0
2. Programme for Educated Unemployed o8-25 21978 302:29
3. Half-a-Million Jobs for Educa-
ted Unempl started In 1973-74 . . s 1500400
pedll Bmployment Programme for States . 218-00 185-70

Union Territories started in 1972-73 .

e) Nmudmmmaﬂmmdmhlmmmmo{mmm during
the last three years under these Programmes are as foljows

r

S S e R B
3 for Educated Un-

8. Half-a-Million Jobs Pmmme
started In 197374 - - m

* RIS e

197172 1972-73 1973~74
U.P. u.r. U.P.
Moghalsys
Trpura
Bihar up. Bibar
Tipura Manipur Manipur
. .- West Bengal
. Nagaland
U.P.

. UP.
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Percentage of Literasy in the
Harijans

4204. SHRI M. KALYANASUNDA-
RAM:
SHRI B, 8. BHAURA:
Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) the total number of harijans
children in the country in the age-
group 6-12 years;

?g
§
|

lileracy among the Harijans in
tion to the total population in the

countsy? Ayl

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥ H. MOHSIN): (a) No such
information is available,

(b) The number of Scheduled
Casteg children on the rolls in the
achools was 81,591,078 ag in 1967-68 for
which information is available.

(c) Total population—29.45 per cent.

Scheduled Castes—14.T1 per cent.

Note:—I. The above figures are of
1971 Census and are inclusive of
population in the age group of 0—4

2. The figure of percentage of Hte-
racy in Scheduled Castes is provi-
sional '

Gujarat Rand Ceiling BH1 foy Ament
of President

€265, SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Wit the Minister of HOME AF-
TAIRS Yhe pleased to state:

(a) whether Gujarat has sent its
Land Ceiling Bill for President’s as-

sond; and
(b) if so, the facts thereof?

APRIL 10, 191

ks

ing (Amendment) Bill, 1973, ]
to amend the Gujarat Agricultural
Landg Celling Act, 1960 s0 as to lower

6267. SHRI GAJADHAR MAJHI:
gﬂl the Minister of HOME AFFAIRS
pleased to state:

(a) whether Government have
extended facilities and concessions for
education of girls belonging to Sche-

(b) their percentage of lileracy as
compared with girls of other Com-
munities in the State of Osissa?

THE DEPUTY MINISTER IN THE
MINISTRY HOME AFFAIRS

(SHRI F. H MOHSIN): (a) Yes. 8ir.

(b) Estimated percentage of literacy
as in 1971 are as follows'—

Girls in general—13.76 per cent.
Scheduled Castes girls—8.1T per
cent.

Scheduled Tribes gir—238 per
cent.
Freservation of Trikel Ositsre
6268, SHRI GIRIDHAR GOMAN-
acoO: mnﬂnmmaminu-
FAIRS be pleased to state:

(a) the steps taken or proposed to
be taken by the State Governments to
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way of life of the tribal communities.
The process of economic development,
however, results in spontaneous
change of the various facts of the
cultural life of swy community.
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Designing and Instaliation of Water
Pumping Windmills
mn.snmn K. BANGHI: Wil
Minister of SCIENCE AND
momrmmhm

(2) whether the National

ernmient for designing and installa-
tion of water pumping wind-mills in
the country;

(b) whether the National Aeronau-
tics Limited have gll the expertise to
fabricate the windmills and even in
some States they are already in ope-
ration;

(c) the approximate cost of instal-

lation of each wind mill including

Writien Answers APRIL, 10, 1974
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deration and further action will be
taken in the light of all the relevant
factors.

Written Anstders

Development of Rural Industries ia
West Beagal

6272. SHRI S. N. SINGH DEO: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer
the reply given to Unstarred Question
No. 4530 dated the 13th December,
1973 regarding development of inten-
sive backward asreas and state;

(a) whether any programme has
been received from West Bengal to
develop rural industries there;

(b) if so, the outlines of the pro-
posals; and

(c) the reaction of Government
thereto?

ANSARI): (a) Formulation of specific
programmes to develop rural indus-
tries in backward aress of West
Bengal is the responsibility of the
Stete Government. No specific pro-
posal for the sama has been received.
The Central Government is, however,
providing capital subsidy, liberal
amount of imported and other maw
materialy for small jindustries besides
technical and financial assistance for
such Industries located in identified
backward areas.

(b) and (c). Do not arise,

- — ol

6273. SHRI DHAMANKAR: Wil
the Minister of INDUSTRIAL DEVE~
LOPMENT AND SCENCE AND TE-
CHNOLOGY be pleased to state:



THE MINISTER OF STATE IN THE
MINISTRY OF JNDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
and (b). No report to this effect has
20 far been received from either the
State Government or the printing
premes.

The Paper Mills have however
adopted a voluntary code of conduct
which inter alie lays down that the
paper Millg will:

(i) supply paper to the direct
consumers on the basis of the
average of their five year's
off-take.

undertake to make supplies
direct to such consumerg who
had been receiving supplies
through  distributors and
traders should such supplies
be not forthcoming through
the same channel for any
reason whosoever,

(1)

These measures, it is expected, will
take care of the legitimate demand of
‘consumers of paper includimg printing
presses,

Expeaditure incurred on Tours

8275. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of HOME AF-
TFAIRS be pleased to state:

( expenditure incurred on his
st , 1974 to 31st
month-wise;

;
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(b) whether there has been any up-
ward trend in the expenditure; and

(¢) if a0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H MOHSIN): (a) The
requisite information is given below —

January, 1974—Nil,

February, 1974—Nil,

March, 1974—Ras. $40.00.
(b) No, Sir.

(c) Doeg not arise.

Visit of Prime Minister to States and
Union Territories

6276. SHRI JYOTIRMOY BOSU:
Wil the Minister of HOME AF-
FAIRS be pleased to state:

(2) the number of visits paid by
the Prime Minister to each State and
Union Territory during the period 1st
January, 1078 to 31st¢ January, 1974;

(b) the purposea of each of those
visits;

(c) the total expenditure incurred
in connection with the visits; and

(d) how many of the visits, State-
wise and Union Territory-wise, were
officia] and how many pon-official?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H MOHSIN): (a) and (d).
A statement is attached.

(b) The official tours were part of
the normal process of the Prime
Minister’s periodical visits to various
States for purposes of addressing
public meetings; attending wvarious
functions; inauguration of conferences;
visits to drought, cyclone end fiood
affected areas and meetings with State
Governments and representatives of
different parties and sections of the
people and the Press.
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""(¢) The Prime Minigter does not
draw any Travelling or Daily Allow-
ance. An expenditure of Ra. 1377.40
was incurred by the Prime Minister's
'‘Secretariat on Travelling Allowances/
Daily Allowance of the officers of that
Becretariat who accompanied the
Prime Minister to assist her in dis-
charge of her official dutles during
these tours—both official and unoffi-
cial. A sum of Rs. 585.00 was paid
towards tips given on behalf of the
Prime Minister during the official
tours. il i

Names of Swustes/
Union Tetritories

E
;

1
Hp

[~
%

B 1d v ww
.
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%dmmm
flens by Foreign Compemies -

6277. SHRI JYOTIRMOY BOSU:
Wil the PRIME MINISTER be
pleased to refer to the reply given
to USQ No. 4385 on 12th December,
1078 regarding Violation of !‘o:ai.gn

Exchange Regulations by Foreign
companies and gtate:

(a) whether the feollowing subsi-
diaries or branchey of foreign com-
panies have been charged with vio-
lation of Foreign Exchange Regula-
tions viz. Indis Tobacco Company Li-
mited, Hindustan Lever, Union Car-

ICI (India) Limited snd Gramophone
Company of India;

(b) 1f yo, the specific eharges against
each; and

{c) the action taken in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL, (SHRI RAM NIWAS
MIRDHA): (2) to (¢). ‘The informma-
tion fg belng ocollected and witl be Inid
on the Table of the House,

Grant of te Freedom
o mw

6278, SHBI VASANY SATHE: Will
the Mirfster of HOME AFFAIRS be
pleased to state:

(a) whether the Ac¢ountang
mmmhumm

mul‘mﬁmﬁw
cember, 1073 ang lzﬁio‘ﬁl
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SERI ¥, H. MOHSIN): (a) Yes, Sir.

(b) Out of 104 cases referred by
Accountant General, necegsary wmend-
ments have been msued in 65 cases.

(¢) Information is given in the
attached gtatement.

(d) Yes, Sir. Priority s given to
freedom fighters who are very old
(first priority to over 80 years, second
priority to over 70 years), or who are
very ill and in need of financial assist-
ance Widows without any means of

pension/after

from Centrsl revenue and if o, subsistance are also given out of turn

tacts thereof? consideration.

STATEMENT
As on 31-3-1974
zsqlc'i] Name of the district Reteived mﬁppmd Pending
conveyed
: r 3 4 s
T e—— 453 392 120

2 Akola ) . &77 4a1 E
s Ammaver . 73t 360 ar
4 Aurangsbad s . ™
s Bhanders . s ad e
6 Dhir - £50 3 10
7 Buldana « . . . . 124 8s 6o,
8 Chendepur . I 302 wa s
9 Dhuba v« . « o+ . 302 213 £3:
10 Greater-Bombay . e 2008 767 1624
1 Jalgson « s s . . 8 m us
12 Kolaba . . . 313 170 aré,
13 l: 'l . . . 3 el w’ { ngy o+
“ NapE - . . B
15 Wandeed . PR 363 L AL
16 Nasik . b 46, 3k,
1w Oswwnabed . , . ' oy 493 “s
W, Pacdiard : oY ws "
19 Poona 1113 22 338
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1 2 3 4 5
20 Ramagin . . 280 08 [}
21 Sangll . . . . . 924 393 345
22 sm . . . . - 873 3!5 433
23 Sholapur . . . . . 679 451 343
.24 Thana . . « 492 202 372
25 Wardha . - . . . 470 251 313
26 Yedtmal . . . . . 129 n 15

15961 7647 6341

—

Indo-West Germany Pact on Radio
and Television

16278, SHRI VASANT SATHE:
SHRI M. 8. SANJEEV] RAO:

Will the Minister of INFORMATION
.AND BROADCASTING be pleased to
state: )

(a) whether the protocol for coope-
ration in the field of Radio ang Tele-
vision has been signed between A.LR.
and West Germapn Radio; and

(b) if go, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir,

(b) A copy of the Protocol is laid

on the Table of the House, [Placed in
Library. See No. LT-8671/74].

" SHRI R. V. SWAMINATHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Union Government
had issued instructions to the State
Governments for keeping 5 vigilance
on the possibility of threat in the law
and order situation in States in the
same manner a8s in Gujarat; and

{b) it so, the contents thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and (b).
Public order 16 primarily the respon-
sibility of the State Governments,
However, the Central Government
remain in touch with them. In the
wake of Gujarat disturbances im
March, 1974, the State Governments
were generally advised to alert their
intelligence agencies and take suitable
precautionary and preventive mea-
sures to avoid possible breaches of
peace.

Assistance to Small Scale Indusiries n
Agsam

6281. SHRI TARUN GOGO:
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
'TECHNOLOGY be pleased to state:

(a) whether small scale industries
in the State of Assam are facing great
diMiculty in the absence of proper
help from the nationalised banks;
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b) whaether the small acale indus-
a;.}g:mmmmmw
ed by the Union Government;

(c) whether mo entouraging help
bas )beea assured in the Fifth Five
Year Plan; and

(d) ﬂm.thtltembemltlkenby
the Union Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTIRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) (a) and (b) No, Sir. In
fact asestance from the Nationalised
Banks to small scale units in Assam
hag increased from Rs 144 lakhs—
loang cutstanding as in June, 1069 to
Re 533 lakhs—loans outstanding as in
September, 1973, Apart from nation-
alised banks other agencies sugh =us
the State Governments and other
financial institutions such as State
Finan 1al Corporations also offersd
financial ussistance to small scale
umnits

(¢) and (d). The sizes and contents
of the Fifth Plan of the States includ-

ing those of Assam are yet to be finally
deteimined.

Reorganisation of Planning
Commission

6282 SHRI TARUN GOGOI:
SHRI R V SWAMINATHAN:

Wil the PRIME MINISTER be
pleased to state:

(a) whether Government propose to

rﬂ:’ﬁn{-ﬂe the Planning Comrmission;
an

(b) if s0, when the final decision Is
likely to be taken?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE  (SHRIMATI  INDIRA
GANDHY): (a) No, Sir.

(b) Does not arise.

Written Answers g0+

Grant of pension to renowned, fresden
fighters who do net apply for freedem
fighters’ pension

8283. SHRI B. K. DASCHOWDHU-
RY: Will the Minister o HOME AF-
FAIRS be pleased to state:

(a) whether i view of the fact that
some renowned freedom fihters are
feelng shy to apply for Freedom
Fighters' pension, Government wil
consider to trace them out, parti-
cularly Andaman returnees from jail
and also some of them in the Main-
Land Jails, who are very much re-
nowned and known to the country
and give them pension; and

(b) if not, the difficulties thereof?"

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
‘There ig no proposal at present to
trace out freedom fighters and grant

freedom fighters who are in need of
financial asmistance and who wish to
apply for the same

Teesta Barrage Project (West Beagal)

6284 SHRI B. K DASCHOWDHU-
RY: Will the Minister of PLANN-
ING be pleased to state:

(a) whether the schems regarding
the Teesta Barrage Proect, which is
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(c) i not, the reasops therefer?,, .

THE MINISFER OF STATRE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). g:f

ject—Firgt sub-stage—phage T—Mbodi-
fied proposals (for West Bengal odly)"
estimated to cost Rs. 69.72 crores, was
received from the Government of
West Bengal in November, 1978. The
ocheme envisages construction of bar-
rage across the river Teesta, a link
canal, a gecond barrage across the
river Mahanada ang the canal system
on the left bank of the river Maha-
nada to irrigate annually 380,000 hec-
tares in the West Dinajpur and Malda
districts of West Bengal, The scheme,
after it was processed by the Central
‘Water & Power Commission, was
placed before the Technical Advisory

‘91

8285. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of INDUS-
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{b) i s0, whether his Ministry will

condider to expedite the process of

manufaciuring puapés from jute-sticks
and locate ong or more projects of
such a nature in the aress where jute
stickg are available in plenty; ,

(¢) in view of (b) above, whether
his Ministry will consider the sanc-
tioning of a project to munufacture
paper from jute sticks at Cooch Behar
in North Bengal (West Bengal) where
raw materinls are available and what
other incentives the Government will
offer to any private entrepreneurs who
are willing; and

(d) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA):
(a) to (d). The Forest Research Insti-
tute, Dehradun has developed the
process for the manufacture of writing,
printing and grease proof packaging
paper from jute sticks. Government
have considered the pessibility of uti-
lisation of jute sticke as raw materials
for manufacture of paper/newsprint,
but as these sticks are available dur-
ing certain seasons only, the collec-
tion and storage of these raw mate-
rials presents certain practieal diffl-
culties. However, if this can be suc-
cessfully tackled, the setting up of
projects for manufacture of paper/
Newsprint baged on jute sticks can be
considered.

Population of Schedgyled Castes
Seheduled Trides s

8286, BHRI JAGANNATHRBAO JO-
SHI: Will the Minister of HOME,
AFFAIRS be pleased to state the
State-wise latest gvailable estimates

of populatian of aach Scheduled Caste
and Scheduled Tribe?
THE DEPUTY ]

MINISTRY OF HOME A?f
(SHRI F. H. MOHSIN): According to
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[

Ww total mnhgﬂ:ot Scheduled c-tu]&-hadulad 'l'rlbu

s, iz Sopgue

. ‘ population  population

INDIA . « v .. 79995898  38w18,162
1, Andhra Pradesh e 5,974.548 1,657,657
2, Asm®* . . ., e 912,639 1,919,947
3. Bihar . . . . . 7050053  4.932,767
4 Gurat . . . . 1,825,482 3,734,422 *
5. Happma . . . . . 1,895:933 “
6, Himachal Pradesh ., . . 769,572 141,610
7. Jammu and Kashmir . 381,277 ..
8, Kerala s a e 1,772,168 269,356
9. Madhya Pradesh . . . 5,453,690 8,387,403
y0. Msharashtra 5 * . 3,025,761  3,954.249
1. Manipur . . . . . 16376 334466
12, Maghalaya .. . 3,887  [814:230
¥3. Mysore . . . : . 3,850034 231,268
14. Nagaland . i e . : . 457,602
15, Orissa ® = 2 = 2IIHB54 50734037
6 Pumeb . . . . . 3,348,217
17. Rapgsthan . . . . 4075,580 3,125,506
18, Tamil Nadu . B . 7,315,598 311,518
19. Tnpum . . . & u 192,860 459,544
20. Uttar Pradesh ... 18,548,016 198,553
ax Wost Bengal i & & £,816,028 2,532,969
22, Andaman & Nicobar Islands . 18,102
23. Arunachal Pradesh . . 9 369,488
24. Chandigarh S 29,073 .
25. Dadra and Nagar Haveh . 1,333 Sid5
36 Delhi e e e . 635,698 -
27 Gos, Pummn and Diu . 16,514 7,634
. lﬁﬂ"“’f“"“’.’“‘. Amisigert » 29,540
25 Poadichecty. . . . . 72,921 -

* Includés Mizo district Widch is now & separste U, T. known & Mizoram.
Pigures for individual Scheduled Castes and Scheduled Tribes are still being progessed.
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Seminar on Planning

6287. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of PLANNING
be pleased to state:

(a) whether a two day seminar to
assess the planning in India was held
on 14th and 15th March, 1974;

(b) if so, whether any report has
been submitted to the Government in
this regard; and

(c) the main suggestiong made in
the seminar?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Plan-
ning Commission has seen press re-
ports regarding a recent seminar on
planning held in Delhi on March 16
and 17, 1974 under the auspices of the
Gandhi Peace Foundation, the Radical
Humanist Association and the Scholars
Foundation.

(b) No report has been received
by the Planning Commission regard-
ing this seminar.

(c) According to press reports some
of the suggestions of this seminar
were:

(i) decentralisation of agricultural
and rural development;

(ii) demographic control;

(iii) formulation of social welfare
and educational policies in a coordi-
nated framework to create an indis-
pensable basis for sharing progress
on a wide basis; ang

(lv) removal of physical controls
wherever it is not feagible to en-
force them.

APRIL 10, 1974
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Opening of post offices in Tamil Nadw

6288, SHRI R. V. SWAMINATHAN:
Will the Minister of COMMUNICA-
TIONS be pleagsed to state:

(a) the number of post offices pro-
posed to be set up in Tamil Nadu
State during the Fifth Five Year Plan;
and

(b) whether most of the villages
there are without post offices and If
g0, the steps taken to open the post
office in every village of the State?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) State-
wise targets have not been fixed for
opening of post offices during the 5th
Five Year Plan.

(b) Out of 23,747 villages in the
State, 8773 villages are having post
offices as on 981.12.73. On average,
there is g post office for every 3 villa-
ges ang this compares very favourab-
ly with the all-India average of one
post office for 6 villages. Post offices
are opened for villages where the
prescribed conditions relating to po-
pulation, distance from the nearest
post office, anticipated income and
losg to be borne by the Government
ete. are fulfilled. It is feasible to
open post offices only in such villages
which fulfil the prescribeg condition.

Ban on screening of the film ‘Sid-
dharths’

6289. SHRI C K. CHANDRAP-
PAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government have not
given permission to screen in Indis the
controversial film called ‘Siddhar~
tha'; and
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(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No application for
certification of the film ‘Siddhartha’
has so far beep receiveg by the Board
of Film Censors.

(b) Does mot arise.

Field Publicity Units in Kerala

6290. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of INFORMATION
PEND BROADCASTING be pleased to
state:

(a) whether Field Publicity Units
‘are not working in all the Districts of
Kerala;

(b) if so, the reasons therefor; and

(c) the names of the Districts where
they are funetjoning and total num-
ber of people working in these Units?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
‘BIR SINHA): (a) No, Sir. Field
Publicity Units are functioning in all
‘the districts of Kerala.

Yb) Does not arise.

(c) Field Publicity Units are func-
tioning in the districts of Kerala at
Alleppey; Cannanore (which also
covers Mahe), Ernakulam; Kottayam
(which also cqvers Idikki); Kozhikode
(which also covers Malappuram); Tri-
chur (which also covers Palghat) and
_;[‘ri)vandrum (which also covers Qui-
lon).

_ The tota] number of persons working
in these Units is 58.

CHAITRA 20, 1896 (SAKA)

MINISTRY OF PLANNING

Written Answers g8

Cases against Government Officials,
Politicians and Business Houses etc.
pending before C.B.L

6291. SHRI ¢, K. CHANDRAPPAN:
Will the PRIME MINISTER be
pleaseq to state:

(a) the number of cases pending
before Central Bureau of Investiga-
tion now;

(b) the number of cases, category-
wise, pending inguiries against Gov-
ernment officialy, politicians, business
houses and industrialists; and

(¢) the numher of such cases dis-
posed off in 1971-72, 1972-73 and 1973-

74?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIBRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c). Information regarding the
number of cases pending before the
Central Bureau of Investigation as on
31-3-1974 against public servants and
others mentioned in the Question and
the number of cases disposed off dur-
ing the years 1971, 1972, 1973 and
upto the end of March, in 1974 is be-
ing collected and will be laid on the
table of the House.

Self Employment Schemeg to provide
Jobs to Educated Unemployed in
Kerala

6292. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
PLANNING be pleased to state:

(a) whether Kerala Government
has drawn up some self-employment
schemes to provide #obs to educated

unemployed persons; and

(b) whether Central Government’s
approval has been sought; and if so,
the amount sanctioned for this pur-

pose for the current financial year?

THE MINISTER OF STATE IN THE
(SHRI
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MOHEAN DHARIA). (a) ang (b). Yes,
Sir. 17 self-employment schemes with
an outlay of Rs. 213.05 lakhs were
‘originally approved for the State of
Kerala under the Half-a-Million jobs
Programme during 1973-74. There-
after two more self-employment sche-
mes and certain amendments to the
already approved schemes involving
a net additional outlay of Rs. 87.14
lakhs were approved on the condition
that the outlay needed for the purpose
would be met from out- of the anti-
cipa‘ed savings in an outlay of Rs.
451.54 lakhs approveq for the entire
Half-a-Million Jobs Programme for
the State during 1973-74,

Be:ides this a sum of Rs. 51 lakhs
was also provided to the State of
Kerala during 1973-74 under the
‘scheme of assistance to educated un-
empioyed’. This amount was to be
utilised by the State Government to-
wards such of the schemes which
conform to the guidelines of the Pro-
gramme and covers expenditure on
(a) Consultancy Services, (b) to-
wards margin money for construe-
tion of Industrial estates, (¢) for
feagsibility reports, (d) rent subsidy
and (e) Industrial Cooperatives. The
funds under the Programme are not

to be utilised for any construction
purposes.

Larger Annual Plan for Kerala

¢293. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
PLANNING be pleased to state:

(a) whether Keraia State has urged
upon the Central Government to
enlarge the size of the State’s annual
plan: and

(b) if so, the decision taken by the
Central Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Annual
Plan for the year 1974-75 for Kerala
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wog finalised on the basis of discus-
siong with the representatives of the
State Government regarding resources
as wel] as sectoral outlays on the 3rd
of April 1974. Since then no reference
ifrom the State has been received for
enlarging the size of the State’s
Annual Plan.

(b) Question does not arise.

Trunk Telephone System

6294. SHRI P. GANGADER: Will
the Minister of COMMUNICATIONS
be pieased tc state whetner the alter-
nate arrangements provided for
more reliable trunk telephone service
when the vo-axial lines suffer damage?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): The bulk of
the trunk and telegraph communica-
tions between major centres are now
provided opn undergroung coaxial
cables. In the event of failure of the
co-axial cable systems skeleton ser-
vices are provided over alternative
routes wherever possible and on open=
wire lines in other cases. The skele-
ton communications of a few circuits
provided on the open-wire routes dur-
ing coaxial breakdowns do not provide
reliable service due to inherent higher
fault liability on open-wire systems,
Reliable alternate media wil] be avail-
able on the main trunk routes link-
ing Madras, Caleutta, Delhi and Bom-
bay when the present NMicrowave
schemes are completaed.

Setting up of an Autonomous Body to
manage the Affairs of Film and Tele-
vision Instituie, in Poona

6295. SHRI B. S. BHAURA: Will
the Minister of INFORMATION AND
BROADCASTING be pleaseq to refer
to the reply given to Unstarred Ques-
tion No. 443 on 14th November, 1973
and state:
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(a) whether Government have
since laken a decision to set up an
autonomous body to manage the affairs
of Fiim and Television Institute,
Poona; and

(b) if so, what will be its functions?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR S'NHA): (a) and (b). Yes, Sir.
Government has decideq to set up a
Society to take over and manage the
aiairs of the Film and Television
Institute of India.

Indo-German Collaboration

6206. SHRI B. S. BHAURA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a study has been con-
ducted by the Indo-German Chamber
of Commerce on the cost of collabora-
tion with West Germany; and

(b) if so, the findings thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b). Presum-
ably the reference is to the survey
conducteg by Indo-German Chamber
of Commerce on the export situation
in respect of Indo-German joint ven-
tures operating in India. The survey
covers the years 1370, 1971 and 1972
and is based on the information fur-
nished by one hundred. Indo-German
joint ventures considered by the Cham-
ber as suitable for the study. The sur-
vey inter-alic gives comparative figu-
res of the outflow of foreign exchange
caused by the Indo-German colla-
borations by transferring dividends,
licence fees and interest payments
and the foreign exchange earnings of
these companies by exports. Accord-
ing to the survey, total remitances
in the form of dividends, licence fees
and interest payment of all Indo-
German collaborations operating in
India were Rs. 31.4 million in 1969-
70 and Rs. 44.4 million in 1970-T1.
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As against this, the total exports of
Indo-German collaborations covéred
by the study amounied to Rs. 96.9
million in 1970, Rs. 92.9 million in
1971 and Rs. 111.6 million in 1972.

Revisicn in allocations for Fiﬂh Plan
for Gujarat

6297. SHRI P. M. MEHTA: Will the
Minister of PLANNING be pleased to
state: i

(a) whether Government propose
to revise the allocations for Gujarat
tor Fifth Plan, keeping in view of the
great damage done to the public pro-
perty in the Siate; if so, by how much;

(b) the nameg of the schemes which
the Planning Commission has agreed
to reconsider for inclusion in the
State's Fifth Five Year Plan; and

(c) the names of the projects pro-
posed to be set up in the State during
1974-75?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) ang (b). The
Fifth Five Year Plan of al] the States,
including Gujarat, are still to be
finalised. The size of the plan of each
State will be determinegd by the re-
sources mobilised by each State and
the Central assistance available to it
in accordance with an objective for-
mula to be evolved by the National
Development Council for the alloca-
tion of Central Assistance during the
Fifth Plan period. Since the Fifth
Plan of Gujarat is still to be finalised,
the question of a review of alloca-
tions or inclusion.of new schemes does
not arise.

(c) Planning Commission has ap-
proved an outlay of Rs. 143.32 crores
for the State Annual Plap 1974-75, the
sectoral distribution of which is indi-
cateq in the Statement laid on the
Table of the House, [Placed in Libra-
ry. See No. LT-6672/74].
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Financial Assistance to Unemployed
Engineers in West Bengal and
Maharashtra

6299. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of PLAN-
NING be pleased to state:

(a) the Financial Assistance given
to unemployed engineers and techni-
cians in West Bengal and Maharashtra
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for the years 1971-72, 1972-73 and
1973-74; and

(b) the year-wise allocation for the
purpose and the amounts disbursed
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (a) and (b). Be-
sides various Plan programmes and
Programrmes of the State Financial

‘Corporation, State Industrial Deve-

lopment Corporation etc., several spe-
cial schemes were launched from time
to time during the Fourth Five Year
Plan to provide employment opporfu-
nities, among others, to the unem-
ployeq engineers and technicians.
There are: (i) Programme of Educated
Unemployeq started in 1971-72, (ii)
Special Employment programme star-
ted 1972-73 and (iii) Half-a-Million
Jobs Frogramme for Educated Un-
emploved initiated in 1973-74. These
schemes were implemented in the
States of West Bengal and Mahara-
shtra also. The actual figures of
finanecial assistance given to the un-
employed engineers and tedanicians
for the vyears 1971-72, 1972-73 and
'1973-74 under various schemes are
not available. The allocations made
for the special schemeg which inter-
alia have employment potential for
engineers and technicians in the States
West Bengal and Maharashtra for
these years are given below program-
mewise:

(Rs. in lakhs)

Programme for  Special Employ- Half-a-Million
educated un- ment Programmes Jobs Programme
State Year employed for States and (Started in
including Union Territories 1973-74)
engineers and (Started in
technicians 1972-73)
(Started in
1971-72)
West Bengal 1971-72 98-25 e
1972-73 219°75 218-00 ate
1973-74 302°29 185-70 150000
Maharashtta 1971-72 100+ 82 . .
1972-73 240°34 24700 ‘e
1973-74 210" 41 800+ co

264-28
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KAR: Will the Minister of PLAN-
NING be pleased to state:

(2) the number of teams of Plann-
ing Commission which visited West
Bengal during the last two years:

(b) the names of the members of
the teams and the problemg dealt with
by tpem; and
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¢¢) whether any tesm has under-

m;ltudytortht development of

Sundarbans area during this period,
if so, the result of the study?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRL
MOHAN DHARIA): (a) Four teams
of Planning Commission visited West
Bengal during the last two years.

(b) A statement is laid on the Table
of the House.

(¢) No, Sir.

Statement

Date

Names of the persons

- ——

Problems dealt with

23rd and

24th
Marc h:

1972

1. Shri P, P. Agarwal

2.

Joint Secretary,
mlssmn .

3. Shri §. D. Srivastava, Director,

Ministry of Finance.

Shri R. Ve
retary, P]“nn;u,

4.

5. Shri P. Rohimingthanga, De-
Secreta Depte. of Food.

puty T¥»

6. Dr. P.S. Bhatnagar,

Rice Degptr, Ministry of Agnculmu.
maw. Supt

Shri T. Durairaj, Deputy Ad-
viser (PHE), Ministry of Health.

7. Shri T. N.
Eng., Roads Wi
port.

8.

9. Dr. R. S, Chawla,
(HA), Ministry of Health.

10. Dr. K, M. Gupta, Asstt. Com-
Irrigation},

missio ner.

 Minor
Min, of

Agri,

7th  to 1oth

August, 1972 Planning Commission,

2. Shri §.K, (.un;:npadluu,\n Joint
Sem_mn, Pianning Commissjon,

Chief Engi-
» Ministry of

3. Shri Hari 'i‘mnh,
neer, C.W. & P

Ircigation and  Power.

(PA), Planning Commissio

Lopaty Seo-

1. Shri P. P. Agarwal, Adviser,

B mem men e — e————

To make an on the

spot-assessment
the drought

situation.

n

uer}lmdcr
of

Shri S. K. Gangopadh yaya, Member

ing Com-

.
»

Director,

AD.C,

(PA) Leader Tomake an on the spot
assessment  of the
drought;tloods
situation,

Mcmber]

™ |
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T e ey e e s T merenti 4
Date Names of the persons Problems dealt with
Dr. T. 8. t. Director. Member
4 e J s

s ShnK,B. Dy. .
@ﬁw%ha !

6 Shnm Y.L Rawade, Under
Deptt. of Expendi

»

m;
of Finance.
18th November 1 Shn P. P, Agarwal Adwiser Leader Tommthem
1972 ’ (Programme Admunistration), f expenditure on
Planmng Comiussion dml;htﬂoudn
2. ShnP. K.lcml Jomnt Secretary,
Mmustry of Finance Member
3. Shn K. M. Balssubramaman, *
Semior  Research Officer,
Planning Commussion |
27th to agth ! 1 Dr.S. K Rau Adviser Leader For an on the t
w September, 1973  (PA) Planming Commussion study of ﬁoudwz-
I " tustion and asscss
ment of the re-
quirements of funds,

2 Shn H N Dass, Deputy  Member
Secretary, Mumstry of kinance,
{Department of Exp enditure)

3 Shr Hari Singh Member, Gan- »
gwl-lood Control Commission

4 Shn H P Snvaslava, Jomt
Commussioner J

pmm:nt of Asucultu.n:) Mmutry
of Agncuiture,

s Shn M L Mandal, Super- »
intending Mm.  of
Shipping and Tnnsport.!

6. Shri H.P. Patel, Supennten- ,
ding Engineer, Calcutta ’
Central Circle No 3, C.PW.D.,

Min of Works & Housing.

7. Shri B S. Salu, Joint Director, 2
Planatng Commussion

Memorandum for setting up of Rural people of Bhadrak, District Balasore

Industrial Complex in Bhadrak, Distt, submitted a memorandum on  the

Balasore defunct engineering school buildings

Barapada lying vacant, for its utilisa-

6301 SHRI ARJUN SETHI Will tion ag a Rural Industnal Complex in
the Minister of INDUSTRIAL DEVE- the Central Sector, and

LTgC}INOLDGY be pﬁfﬁﬁf state (b) if so, the resction of the Gov-

ernment thereto?

(a) wbether during the last election THE DEPUTY MINISTER IN THE
tour of Orssa 1n February, 1974 the MINISTRY OF INDUSTRIAL DEVE-
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LOPMENT (SHRI ZIAUR RAHMAN
ANBARY): (b) and (b). The itiforma-
tion ig being collacted and will be
14id on the Table of the House.

Irrigation Projects in Orissa insluded
in Fifth Plan

8302. SHRI ARJUN SETHI: Wil
the Minuster of PLANNING be pleas-
ed to state:

(a) the names of irrigation projects
in Orissa proposed to be included for
execution during the Fifth Five Year
Plan; and

(b) the broad features of each pro-
jecty

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). A
statement giving information regard-
ing the irrigation projects in Orissa
proposed for inclusion in the Fifth
Five Year Plan 13 laig on the Table
of the House. [Placed in Library See
No, L1-6673/74]. The allocation to
be made fore the continuing projects
and the new schemes to be taken up
for execution in the Fifth Plan will
be determined after the size of the
States’ Fifth Plan, including that of
Orissa, is filnalised, This will be pos-
sible onlv after the National Deve-
lopment Council has evolved a for-
mula for the distribution of Central
assistance to States.

Supply of Truck Tyres to Orissa

6303. SHRI ARJUN SETHI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the annual requirement
of heavy truck tyres of Orissa is in
the order of 1,50.000 against which
the supply has been made of the
order of 7000; and

(b} 1f so, the action iaken by Gov-
ernment to supply adequate number
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of tyres tg remove discontentment
emongst the transport operators in
the State?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA):
(a) According to the Government of
Orissa, the annual requirements of
Orissa State for heavy truck tyres are
estimateq at 1,60,000 Nos. on the basis
of eight tyres per vehicle per year.
However, on the basis of vehicles
registered in the State, the Industry
has estimateq the requirements of
heavy truck tyres for Orissa at 63,500,
against which the annual supplies
have been reported by the State Gov-
crnment to be of the order of 37,000.

(b) The Automotive Tyre Industry
has been requested to speed up the
supply of tyres to Orissa,

Applications for Telephone connee-
tions in Delhj

6304. SHRI NAWAL KISHORE
SHARMA* Will the Minister of COM-
MUNICATIONS be pleaseq to state:,

(a) whether more than 10,000 apph-
cations for telephone connections are
pending in Delhi;

(b) if so, the reasons therefor, and
the time by which these telephone
connectiong would be provided; and

(c) whether the telephone connec-
tions were provided to persons who
applied after these applications were
received, on over-riding priority basis
and if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Yes.

Tolal number of pending demands on
1-8-74 was 87770.

(b) Due to limitation of resources
available in the country, it has mot
been possible to provide adequate
equipment for meeting this demand.
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Provision has been made in the Fidth
Five Year Plan to provide 65,000 ad-
ditiona] lines in Delhi, Telephone Sys-~

tem

(c) Yes, in some cases Under the
General Category  connections are
provided according to dates of appli-
cauons priority installations aig al-
loweq to applicants registered umder
Spectal and OYT categories accord-
ing to cerlain procedures laid down

Srowing demand of Telephone Limes

6305 SHRI NAWAL KISHORE
SHARMA Will the Minister of COM-
MUNICATIONS be pleased to state

(a) whether his Ministry would be
m a position to meet the growing d~-
mand of telephone hnes by the end
of the Fifth Five Year Plan,

(b) the expected requests for tele-
phone lines for connections by the

Fifth Plan period,

(c) whether one of the main causes
of shortage of telephoneg 15 out-dated
machinery in the factories producing
telc phones, and

(d) if so, whether the Government
have set up an enquiry commuittee to
go into the causes of shortage of
telephones and i so, the time by which
the report of the commuttee 18 expect-
ed”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF SHER SINGH) (a) No
However the waiting list and ave-
rage waiting period will be reduced

(b) The telephone (omnections and
pending reques s for new connec-
tions as on 1-4-74 (at the beg aning
nf §th Plan) are c¢xpected to be 12 7,
lakhs, and 4 lakhs linees respectively
The new requests during the 5th
Plan rerjod are expecied 1o he Lout
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dunng the !‘hn period lnving
a waiting hist of 31 lakh lines at the

end of the 5th Plan

(¢) No The shortage of telephones
18 not due to the outmoded machinery
but pumaiily dus to the demang out-
stripping the production capacity of
Switchmg Equipment of the telephone
factoiies which 1s being expanded

(d) Does not arise

Comuussioning of Irradiation Plant

for btenlisation of Medical Products

at Bhabha Atomic Research Centre,
Trombay

6306 SHRI G Y KRISHNAN Wil
the Mimster of ATOMIC ENERGY
be pleased to state

(a) whether Asia’s first large-scale
Irradiation Plant for steriimation of
medical products has been commis-
sioned at Bhabha Atomic Research
Centre Trombay,

(b) if so, whether it 13 being
handled by Indian techniciahs alone
or some other country’s help has also
been sought, and

{c) the products to be sterilized in
the plant?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) (a) Yes Sir

(b) The medical sterihsation plant
(ISOMED) has been set up with the
aswistance of the UNDFIAEA, whose
tepresentative was here during the
installation and commissioning of the
plant One UNDP expet has visiteo
BAMC on a brief ass gnment for ad-
vice on market development The
plant 15 bemng operateq by Indian
technicians
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{¢) The mbducts to be sterilised in-
clude absorbent cotton wool and
gweze, surgical dressing, wound dres-
sings, and surgical
gloves, absorbable surgical sutures
(cut gut), non-absorbable surgical
sutures (silk, nylon, polyster etc),
medica] tubings, infusion sets, blood
gwving and taking sets, catheters, dis-
posable syringes, sanitary pads (ma~
termity #nd  post-operative) and
Pharmacutical contineis and closures

Foreign Missionarses n India

6307 SHRI SHANKER RAO
SAVA'L Wil the Muster of
HOME AFFAIRS be pleased to state

(a) the State-wise break-up of
foreign mussionaries working in India
at present.

(b) what precautions are taken
agamst their engaging in anti-India
propaganda and activities, angd

{c) how many 'missionaries were
driven out of India for engaging In
anti-Indian activities during 1871-72,
1872-73 and 1973-74”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRN
(SHRI ¥. H. MOHSIN): (a) ane
(c). Information is being gathered ana
will be laid on the table of the Houge.

(b) Vigilance {s maintained and
whenever a foreign mussionary comes
to notice for undesmirable activities,
or violates any law, suitable action 18
taken under the appropriate law

Pet camta Gress National Product and
National Income

6308 SHRI SHANKER RAO
SAVANT Will the Minister of
PLANNING be pleased to state

(a) the per capita Gross National
Product and the per capita National
Income 1n India during 1871-72, 1972
73 and 1973-74;

(b) how much of the increase is
due to price-rise and how much ir
due to achievements m industry
commerce and agriculture, and

(c) the percentage of increase in
inflation during these years?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR!
MOHAN DHARIA) (a)

You I

N1:aa\£‘1rlqprodf|:tm Per capira income
Ry Y (Rs)
T e " o St
1971-73" 687 2 69 4 645 | 343 6
1972-~3* " 71 S 163 9 6a" 6 337 5
1973-~} Nut avalable

*0r0 110 1al
* Q . Ly amates
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' (b) Of the total incresse of 3.9
Per cent in the National Income (at
cufrent prices) between| the year
1872-78 and 1971-72, 8.5 per cent is
accounted by the price-rise. The in-
crease in National Income originating
from industry, commerce and agri-
culture during the same pericd is
4.1 per cent, 42 per cent and 6.7 per
cent respectively.

(¢) The increase in prices in 1072-73
over the preceding yesar ig 8.5 per cent
a8 derived from the estimates of na-
tional income,

Equipment for Cross Bar Switch Gear
gystem

6308. SHRI SHANKER RAO
SAVANT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) which company or companies
have supplied us the equipment for the
cross-bar switch gear system of tele-
phones; and

(b) in which eities have these tele-
phones been inetalled?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Messre
Bell Telephone Mig. Co., Belgium and
Messrs. Indian Telephone Industries
Ltd, Bangalore, have supplied cross-

bar type of telephone switching
equipment.
(b) The equipment supplied by

M/s. Bell Telephone Mfg. Co, has been
installed in Bombay, New Delhi,
Madras and Kanpur.

The equipment supplied by Mys.
Indian Telephone Industries is work-
ing in the following cities

Ahmedabad, Ajmer, Allahgbg
a?:::lra. Baangalore.cnelgaum, Ehubg-‘
» Bombay, Calcut Cuttac]
Delhi, Ernakulam, Guntut:’ Gwaliol::
Jharia, Jodhpur, Kanpur (Trunk Auto
Exchange), Lucknow, Ludhiana, Mad-
ras, Mysore, Patna, Poona, Ranchi,
Shillong, Tirupur, Trivandrum and
Tutieorim
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Shoctage of Tyes in Maharashivy

8310, SHRI SHANKER RAO
SAVANT: Will the Minister of INDUB.
TRIAL DEVELOPMENT AND BCI-
ENCE AND TECHNOLOGY be pleas-

ed to state:

(a) whether Maharashtra has the
largest number of automobile vehicles

in India;

(b) whether the tyre shortage is
extremely acute in that State;

(c) the State-wigse and month-wise
distribution of tyres during 1873-T4;
and

(d) the steps being tuken to miti-
gate the hardship due tn shortage of
tyres 1n Maharashtra?

THE MINISTER OF STATE IN
THE MINISTRY OF YWDUSTRIAL
DEVELOPMENT (SHRI M B. RANA):
(a) Yes, Sir,

(b} The availability of tyres parti-
cularly truck tyies mn the wvarious
States, including Maharashira, has
fallen short of the demand due to loss
of production as a resuli of power
cuts, strikes 1, ..av tyip factories, in-
adequate supplies of raw materials
ete

(c) Figures regarding the distribu-
tion of tyres to different categoriesg of
users have not been collected by
Government.

(d) To overcome the difficult sup-
ply position, the industry has been
asked to work extra shifts as well as
on closed holidays, and Sundays to
maximise the production Import of
bus and truck tyres has also been per-
mitted. Besides the State Road Trans-
port Undertakings have also been
allowed to import limited quantities
nf ty1cc against their motor vehicles

a1e paris licences
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of Joad m:m
in Indis Tobeoccy Company
Bangalore

11.SHRIINDRAJITGU?1‘A:W1B
t:iumamnusmm
AND SCIENCE AND
WmDGthhuedtom:

whether the Indian Lea Tobac-
o t Company hag sought

India Tobacco Company's factory at
.Bangalore;

(b) if so, whether this applcation
has been cleared by the MRTP Com-
mssion; and

(¢) if the answer to (a) is in the
negative, whether he 18 aware that
the company is already comstructing
the new plant, which amounts to un-
authorised expansion?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRIM B RANA):
(¢} to {¢) It has been reported that
a Green Leaf Threshing Plant 1s being
set up 1n the premises of the Ciga-
rette iactory of M/s India Tobaceo
Co Lid at Bangalore This proposal
16 yet to be considered from the
MRTP angle

Death Sentence to Shri Amrit Bhushan
Gupta

€312 SHRI INDRAJIT GUPTA: Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether one Amrit Bhushan
Gupta was gentenced to death for
having burnt alive three children at
Srinivaspuri, New Delhi in June, 1968;

(b} if so, whether he hag been gent
to the Ranchi Mental Hoepital in

December, 1872 for tests as to his
sanity;
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{c) whether any report has since
been received from the Hospital Au-
thorities; and

(d) what action Government pro-
pose to take in the matter in view of
the long delay since sentence was
passed for the crime?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) and (c), Amri; Bhushan Gupta
wag sent to the Ranchi Mental Hospi-
tal and a report from the medical
authoritieg has been received.

(d) The matter 1z under considera-
tion.

Recession in Radio Indusiry

6313 SHRI BIRENDER SINGH
RAO- Will the Mimster of ELECTRO-
NICS be pleased to state:

(a) whether radio mdustry n the
country has not been able to tome out
of recession eince 1870;

(b) whether Government have
made any study as fo the causes there-
of, and

(c) if so, the steps taken or propos-
ed to be taken by Government to re-
move the difficulties faced by the
mdustry?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). Government
are aware that there has been a slow-
mng down in the growth rate of the
Radio Industry in the country since
1970 The production during 1872 and
1873 has remained almost at the same
level as in 1971 This is due to a variety
of factors the most important of which
are the erosion in the purchasing po-
wer of the people to buy radio sets
and the restricted choice of program-
mes in the rural areas, Other factors
include the general increase in prices
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of all components used for the manu-
facture of Radio Receivers ar}d the
annual burden of a broadcast licence.

(¢) Government have recently takgn
a number of steps to help the Radio
Industry to meet the recession. Low
cost radios costing be'ow Rs. 200 have
been :cserved for the Small Scale
Sector which will enable new produc:'-
tion units to be set up in the semi-
sreas for iapping rural markets.
Fxeise duties have bfen exempted on
low-cost redios (below Rs. 225/-)
manulnciured in the small zcale s.ec—
tor. Tie :cence fee for radios costing
below Rs. 125 1is half of the amount
for those in the organised sector. In
additicn, the National Advisory Com-=
mittee on Electronics at its recent
1d in March, 1974, has re-

urban

meeting he

commended that the popx_:.lar Erg;
of All India Radio suc
Civiah 3 the high

Vividh Bharati be put out on
power transmitters to provide a much
larger coverage of such programmes.
It has also recommended the comple?e
abolition of the licence-fee for radio
since the net beneiit to the

receivers ) )
national resources on this accoun?; is
questionable. These recommendations

are currently under consic_ieration by
Government, Government 1s also exa-
mining the question of new techno-
logy for radio receivers to bpng_down
their cost, as well as reduction in the
cost of components through large scale

production.

Supply of Cables to State Electricity
Boards

g374. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNCLOGY be pleas-
ed to state:

(a) whether the cabie manufactur-
ers have stopped supblies 15 the State
Eleetricity Boards; and

(b) i so, the reasons therefor?

THE MiNISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
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LOPMENT (SHRI M. B. RANA): (a)
and (b). The Central Government
have no information about stoppage-
of supplies by the cable manufactur-
ers as the orders for supplies of cables
are placed on the manufactures direct
by iae Siaie Elzctricity Boards.

Oiiei by India of Technical Assistance
te other Countrics

G315. SHRI Y. ESWARA REDDY:
Will th2 Minister of SCIENCE AN
TaCHNOLUGY be pleased to state:

(a) whether India has offered tech-
nical assistance and expertise to other
countries to im»rove environment;
and

(b if so, the respense of those

countries in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) Yes, Sir.

(b) The response is encouraging.

Central Assistance for Development of’
backward Areas in Andhra Pradesh

6316. SHRI Y. ESWARA REDDY:
Will the Minister of PLANNING be
pleased to state:

(a) whether for the rapid develop-
ment of backward pockets in the three
areas in Andhar State Rayalaseema,
Telengana and Coastal Andhra Pra-
desh, special assistance is expected
from the centre;

(b) if so, the outlineg thereof; and

propose to
work in

(c) when Government
take up the developmental
these regions?

TrIE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARA): (a) to (c¢). A six-
point formula relating to Andhra
Pradesh includes a provision that
“accclerated development of the back-
ward areas of the State and planned
development of the State capital with
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:specific resourceg earmarked for these

purposes and appropriate association
.of representatives of such backward
.areas in the State Legislature along
with other experts in the formulation
.and monitoring of development sch-
-emesg for such areas should form the
essential part of the developmental
strategy of the State. Constitution at
the State level of a Planning Board
as well ag Sub-Committees for differ-
ent backward areas should be the ap-
propriate insirument for achieving
~this objective.’

The State Government have already
‘set up Planning and Development
Committees for Telengana, Rayala-
seema and Coastal Andhra Pradesh. It
is presumed that the State Govern-
ment will in consultation with the
Planning Commission, delincate its
backward areas. The Planning Com-
“mission have requested the State Gov-
ernment to formulate sub-plans for
tribal areas for which special assis-
tance is envisaged during the Fifth
‘Five Year Plan, Further, the Planning
“Commission has emphasised the deve-
lopment of backward pockets within
the approved plan outlays fop 1974-75.

Pattern of Central assistance to the
States during the Fifth Five Year Plan
is yet to be finalised,

‘Closure of Zip-fastenner Industry in
Bombay

6317. SHRI K. MALLANNA: Will
the Minister of INDUSTRIAL DEVE-
‘LOPMENT AND SCIENCE AND
'TECHNOLOGY he pleased io state:

(a) whether the Zip-fastenner in-
dustry is in a crisis owing to an exces-
sive burden of excise duty which has
already resulted in the closure of eight
small scale units, particularly in
Bombay area;

(b) if so, the reasons therefor; and

_ (c) the steps Government have
taken for their survival?

CHAITRA 20, 1896 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
to (¢). The Zip Manufacturers Asso-
ciation has submitted a representatior
to the Government requesting that the
excise duty imposed on Zip Fastenner

Iandustry should be totally withdrawn.
This matter is being looked into.

No precise information is available
about the closure of small scale Zip
Manufacturing units.

Number of persons injured, died and
arrosted under M.ILS.A. and D.IR.
during disturbances in Gujarat State

6318. SHRI M. M. JOSEPH:
SHRI SAMAR GUHA;

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total number of persons and
policemen injured or who. lost their
lives during the disturbances in Guja-
rat uptil now;

(b) the number of battalions of

B.S.F. and C.R.P. deployed to deal
with the situation;

(c) the various occasions and the
extent of seeking military help in

Gujarat; and

(d) the number of persons (i) ar-
rested under M.I.S.A. and D.LR.; (ii)
charged-sheeted for violent activities,
(1ii) still in prison and (iv) arrested
and released thereafter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (d).
Information is being collected from
the State Government and will be laid
on the Table of the House as soon as
it is received.

(b) 59 Companies of CRP and BSF
were made available to the Govern-
ment of Gujarat for internal security
duties.
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~1"(e) On thres occasions, the Army
-units i1 adequate strength were made
available to the Government of
Gujarat.

Coverage of the Ministers' visitg to the
various regious by P.IB. officials

6319, SHRI A. K. M. ISHAQUE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(2) whether the regional Officials of
the Press Information Bureau are be-
ing instrucied to cover the Central
Ministers, Stata Ministers and Deputy
Ministers’ visit to the various regions;

(1) if so, the names of the Central
Ministers, St.tez Ministers and Deputy
Ministers who have been covered by
P.IB. Officials in Calcutta during 1973,
date-wise; and

(c) whether P.IB. reieases will be
laid on the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a). The Press Informa-
tion Bureau is responsible for pro-
jecting the policies and programmes
of the Government which are some-
times articulated through the speeches
of the visiting Ministers. As a facility
to the Press and for the overall pur-
pose of disseminating information, im.
portant visits are covered.

(b)Y A list is laid on the Table of
the House. [Piaceq in Library. See
No. LT-6674/74].

(c) Releases are not always made;
in several cases facilities are provided
to the Press to cover functions or the
Press is oral'y hiiefed about the main
points of the spseches or the back-
ground of the event covered.

Development rebate for setting up
Industries in West Bengal, Bihar

6320. SHRr A, K. M. ISHAQUE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNCOLOGY be pleased to state:
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(a) whether due to power crisis in
West Bengal, Bihar and several other
parts of the country for the last one
year, the setting up of new small and
medium size industries has been de-
layed by one year;

(b) whether Government’s attention
has been invited to a proposal for
extending the veriod of allowing deve=
lopment rebate for such industries; and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
‘5 {2), In the budget speech for 1974-
75, the Finance Minister has drawn
sttention to the several ~unforeseen
factors including power shortage
v-hich had been responsible for caus-
ing a setback tg the timely completion
of 2 number of industrial projects be-
fore May 31, 1974. In order to provide
relief in such cases it has been pro-
posed in the Budget for 1974-75 to
extend the operation of the develop-
ment rebate by one year upto May 31,
1975, in cases where there is conclusive .
evidence to show that contracts for
purchase of machinery and plant were
finalised before December 1, 1973. It
is hoped that new small and medium
industries affected by power shortage
in all parts of the country, including
West Bengal and Bihar, will be able
to avail themselves of the extension
of the operation of the development
rebate by one year upto May 31, 1975.

Small Scale Service Institute Calcutta

6321. SHRI A. K. M ISHAQUE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Small Scale Service
Institute at Calcutta takes unusually
long time to pass projects;

(b) if so, the reasons therefor; and

(¢) the steps Government propose
to take to speed up clearance of pro-
jects by the Institute?
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THE DEPUTY MINISTER IN THE
* MINISTRY Of INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a). Schemes which are
complete and contain all :alevag :tl;-
taily ordimarily get clear C]
Small Industries Service Institute,
Calcutta without delay.

(b) and (c). Do not arise,
w are fawm § awwfre ww
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Cross Bar Exchanges in the Capital

6325. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased fto
state: py

(a) whether any complaints have
been received regarding the working
of cross-bar Exchanges in the Union
‘Capital; and

(b) if so, the nature of these com-
plaints and the main advantages or
disadvantages of the cross-bar system
over the other existing systems?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Yes Sir.
Some complaints have been received
regarding the working of the cross-
bar exchanges in the Union Capital.

(b) Most of the complaints pertain
to delay in receipt of dial tone and
failure of incoming calls to cross-bar
subscribers.

The cross-bar exchanges have not
‘been working at high efficiency due to
the following defects:

APRIL 10, 1974
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(ii) Components failure,

(iii) Unstability of mechanical ad-
justments,

(iv) Minor ecircuit problems.

After detailed investigation of the
deficiencies it was decided to upgrade
the cross-bar exchanges. The up-
gradation work in all the cross-bar
exchanges is expected to be complet-
ed in about 12 to 14 months time.

The main disadvantages of the cross-
bar system are the occasional delay
in dial tone and failure of calls which
may occur due to defects in the com-
mon control eguipment,

The important advantages of the

cross-bar system are—
(a) less maintenance effort;

(b) reduction in junction and

trunk network costs;

(¢) facility of alternate routing

and retrial;

(d) flexibility in numbering
scheme and routing of calls;

(e) much simpler STD barring;

(f) automatic tracing of malici-

ous calls;

(g) better performance with high
speed dial;

(h) use of less costly thinner con-
ductor underground cables;
and

(i) fast switching operation with
the uge of multifrequency sig-
nalling. '

Proposal to Educate Public in order to
forestall recurrence of Gujarat Type
of Happenings in the Country

6326. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:
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{a) whether Government have
drewn any conclusion fram the tragic
heppenings in Gujerat;

(b) it so, the nature thereof; and

(e) the steps taken or proposed to
be taken by Governmeht for educating
puhlic ppinion so as to forestall any
recirrence of these activities in the
other parts of the country?

THE DEPUTY mnmA?; THE
MINISTRY OF HOME AIRS
(SHRI F, H. MOHSIN): (a) to (c).
Shart supply of certain essential com-
modities and rise in prices sparked off
agitations in Gujarat. The situation
was exploited by anti-social elements
and there was wide-spread violence
and destruction of property. Govern-
ment are aware of the hardships of
the people and the concerned agencies
are iaking appropriate steps to alle-
viate their sufferings. The State Gov-
ernments have also been advised to
take all possible steps to step up pro-
ductjon and procurement and regulate
the distribution of essemtial commodi-
ties. ,They have also been urged to
take stringent action against anti-
social elements like hoarders and
black-masketeers and to take guitable
precautionary and preventive mea-
surés to avoid possible breaches of
peace,

. Buring discussions in Parliament,
Goverament have mentioned the cau-
ses af these disturbances and appealed
to the House and through it to the
public at large to cooperate in main-
tadning peace.

Loss io P. & T. Department in vielent
Agttation in Gujarat Circle

6327. PROF NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

{m) whether any lots has been gus-
aineg by the varioug P. & T. instity-

and establiabments in  Gujarst
Cirele during the violent agitstion in
the months of December, 1078 and
740 LS.
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Januery, February and March, 1974

and

(b) if so, its assessment in financial
terms?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROY¥. SHER SINGH): ()
Yes, Bir.

(b) There was no loss in December,
1973. The amount of loss (from Janu-
ary, 1974 to March, 1974), 8¢ far as-
sessed, comes to about Rs. 11,37,887/-.

Applications for Telephone connections
in Delhi in General Category

6328 SBHRI JAGANNATH MISHRA
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of applications Iy-
ng pending for telephones in the
QGeneral Category in the capital at
present;

(b) the number of telephoneg pro-
vided during the year 1873-74; and

{c) the criteria adopted by Govern-
ment to provide telephonic facilitisy
in the capital?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) The num-
ber of applicationg lying pending for
telephones in the General Category in
Delhi ag on 1-3-1074 was 55903,

{b) The number of telephones pro-
vided during the year 1073-74 is 9063
which includes OYT, Spacial Category,
General Category, Temporary and
Casual telephones and Publie CaH

on the following basis:-

0.Y.T. T0 per omt
Special Category 13 per cent
18 per cent

Geueral Catagory
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Barning of foreign Exchange through
Export of Electronics

6320 SHRI JAGANNATH MISHRA:
Will the Minister of ELECTRONICS
be pleased to state:

(@) whether Government feel fthat
tbe electronicg sector can make a sub-
ztantial countribution to the country’s
foreign exchange income if concrete
steps are taken to tackle the problam
of idle capacity;

(b) whether Government have made
any study in thig regard; and

(e) if so, the findings thereof and
the stepg Government propose tp take
in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a). Yes, Sir.

(b) and (c). Idle capacity in the
Electronics Industry is due to several
causes. Firstly, there is the non-avail-
ability of basic raw materials
components which are mmported from
abroad; this, in turn, ig caused by the
scarcity of foreign exchange resources.
Secondly, many units are working on
a single ghift basis. Idle capacity
could be utilized by introduction of 2
or 3 ehift working where necessary or
feasible; for this, restrictions to the
employment of women in the second
gnd third shifts under the Factory’s
Act may have to be relaxed, since
women are employed on many of the
operations. Thirdly, there is need for
balancing equipment to utilize idle
cepacity of the main plant; applica-
tions from manufacturers for balancing
equipment which will enable them to
substantially increase production for
export purposes are being given favo-
urable consideration. These aspects
have been brought out in the recent
deliberations of the National Advisory
Committee on Electronics held on 11th
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and 12th March, 1874 in Delhi. Based
on this, Government are taking seve-
ral steps tp encourage utilisation of:
idle capacity primarily for export pur-
poses, so that the necessary foreign
exchange can be earned through ex-
ports. In pddition, as a measure of #m-
port substitution indigenisation of
both equipment and components is be-
ing actively pursued and a numbBr of
parties have been encouraged to pro-
duce items which are currently being
imported Special facilities have been
provided in the current Import Policy
to encourage manufacturers to look to
export for fuller utilisation of their
exieting capacities,

Reservation of ltems for Small Seale
Industriey

8330. SHR1 RAGHUNANDAN LAL
BHATIA:
SHR1 SHRIKISHAN MODI-

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleaseq to state:

(a) whether Government have re-
served 53 more items for exclusive
manufacture in the Small Scale Sector;
and

(b) whether these iteme are not to
be manufactured in any other sector?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM)* (a) Yes. Sir.

(b) .In future, proposalg for estab-
lishment of fresh capacities in respect
of these itema in sectors other than
small scale and encillary, will not be
considered, unless they involve export
of a minimum of 76 per cent of the
additional production,
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q’
b) wheth ital structure of
tne Company i ko being " re- vt
orgenised; and AT IR ST Ffow
(c) it so, the outline thereof? w
THE MINISTER OF STATE IN (3) TR T WX oW-
THE MINISTRY OF INDUSTRIAL N
DEVELOPMENT (SHRI M. B ST I AR R
RANA):(a) Yes, Sir, qaf #1 qraeft Ad wolt ;
(b) and (¢) No final decision h
r&bmtakcenlnoreﬂrdmre-orn::— (4) aqﬁ:mm:mvrhﬂ
;qn? of capital structure of the Nepa T G wEqw Ay W
(5) = Parer 7 AR &
Faweft ware ferm wite sqfirfeas whivere wrataET ¥ e o A
6333, Wt wrfrew  wWer e 2 HAMI W G ¥ HgEAC e
aqy ot ag XoTT *Y Fyr G fa fam aw & g T ) AT

frw et st & 1 e & e fem

(%) v oot e fog & & Fo SRR fem & 3w T, S
qarer &7 W wfafaww  whme 0 Q10T sy s s g
¥l g e graa AT 9T | IFW I qffeqft a7,
forey 3% =l e s % = g R

(w) afz gt, & @idd atr  Ffoigd svurem § eqrETRCT f
g o warer, qf ¥ ¥ W fwar §
g war 39 W I ITET WS

(7) & o< wome o oy wfafwar 0@ qat & gvaew § 9 e fvar 3

¥ A fr wfariv w0 & § 37 gwew &
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<% i & o qr fefawr fewe arir
wriagt ¥ ot ff sitx SR whew
wrdaTg: & fog o e weafan
whamfial SYame fimar oy agt I
whir A § WET IGN W wA A
¥ ¢vr & wwfug safwaat #y v fag
¥ fs ¥ agielc wqur ST AP W
e o 7 |

3. wgEk gt wh Wt 6
wte fodid ot amrar sy o W )

4., I -qEeM ¥ AW 97
faaceA S Rewgron o &

Utillsation of outlay for Small Seale
Industries in Fourth Plan

6334, SHRI R. N. BARMAN: wul
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECENOLOGY be pleased to state:

(a) whether againsi the Original
Fourth Plan outlay of Rs 122.80
crores for setting up small scale
industries with Central Assistance,
:::‘M 100 crores could be utilised;

(b) ## s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANBARI): (a) Aguinst a total original
Fourth Plan outlay for small scale in-
dustries and industrial estates of Ra
12270 crores, the estimateq expendi-
ture wag Rs. 86.06 crores,

(b) important among the reagone
for under-utilisation of Fourth Five
Year Plan outlay were shortage of
certain raw materials and inadequ-
acy of statisticsl information, credit

facllities, industrial extengion
services and marketing facilitles. To
an short-term solution of some

of these problems are somewhat aiffi-
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suli owing largely to the widely die-
persed mature of these industicies, eo-
pecially the traditional and rural in-
dustries There were also delays In
the formulation and sanction of the
schemes and in organizing and strems-
gthening institutignal and other m
rangements for providing essistanee
and facilities 1n various forma to these
mdustiries. Moreover, the shortfally in
production of g number of large in-
dustries which gupplied raw materiple
to and purchase their requiresnsnie
of parts and components from pmall
industries, followed by the recent
shortage of power, also adeversely
affected the production of =&
number of small industries, including
the handloom mdus.ry and ancllipry
units,

Bringing Back the Ashes of Imbe
Rashbehari Bose from Tokyo

6335 SHRI SAMAR GUHA:
the Minster of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 300 on 18th
March, 1974 and state:

(a) whether the words No snch
step has yet been taken' mean that
the matter is under consideration 3f
Government;

(b) it so, when such considerstion
will be given final shape;

(¢) whether many representations
werg made to the Government during
last ten years for bringing the ashee
of late Rashbehari Bose to India freer
Tokyo;

{d) whether Government l'unﬂ
the House to consider the matter with
due regard; and

(e) it so, the reasons for delay in
finalisation of the comsideration?

THE DEPUTY MINISTER IN THX
MINISTRY OF HOME AFFARRS
(SHRI F. H. MOHSIN): (a) and (b)
As regards the seiting up o 2
memorial in honour of late Shrt
Rashbehari Bose and his revolution-

i
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{¢) to (e), The matter has beén
under continuous consideration of the
Government. It is informally under-
#50d that there would be no objec-
ton to the transfer of ashes from
. Japan to India. However, further
action can be taken only after a final
decision has been taken about the
.eﬂin'npo!th.mmoﬁll.

Development of Atomis Energy in
Fifth Plan
6338, SHRI SAMAR GUHA: will

the Minister of ATOMIC ENERGY be
nleased to gtate:

(d) whether the TProfils’ prepared
by late Dr, Sarsbhai for development
of Atomic Energy over a period of
10 years, has been taken into consi-
deration while finalising the pro-
gramme for development of atomic
energy during the Fifth Plan; and

(b) it so, the comparstive facts
thereabout?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF"
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) An indicatlon regarding the
construction schedule of the power
stations vis-a-vis the programme en-
visaged i the profile published in
1970 is given in the following table:—

—

Power Statinn As envisaged [a the Profile As per present indications
Capaciry Daté of Capacity Date of
criticality crticality
Rajasthan  Atomuc
ower Preject—I 200 MWe 1971 00 MWe Aug. 1973
Rajasthan  Atomic
Power Project—II 200 MWe 1973 200 MWe 1976
Madras Atomuc
Power  Project—] 235 MWe 1974 235 MWe Mud-1997
Madras  Atomse
Pawer Project—I1 235 MWe 1975 235 MWe Eurly 197y
Narora—1I 235 MWe 1976 237 MWe 1981
Nurora—11 . 235 MWe 1977 235 MWe 1982
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Cemmemeoraiion of Late Professor THE PRIME MINIST, MINISTER
OF ATOMIC MG%' MINISTER

8. N. Bese

6337. SHRl SAMAR GUHA: Will
the Minister of ATOMIC ENERGY be

pleased to state;

(a) whether the Atomuc Energy
Commission has taken or proposes to
take any steps to honour the memory

of late Professor § N. Bose whose
contribution to fundamental schence

ranks in the highest order of the
theoretieal physies; and

(b) if so, the facts thereabout?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELBECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). The Atomic
Energy Commission are awaie of the
contribution of the late Prof. S. N.
Bose in the fleld of Theoretical Phy-
sics The question of honouring his
memory i a suitable manner is

under consideration,

Technology for Preservation of food
article and vegetable and fruit
soeds

6338, SHRI SAMAR GUHA. Will
the Mimster of ATOMIC ERERGY

be pleased to state’

(a) whether the Atomc Energy
Commission has ruccessfully develop-
ed the technology for preservation
and enrichment of various food, arti-
cles and vegetable, and [ruit seeds, if

so, the facts thereof;

(b) the reasons for not utibeing the
technology for commercial purposes;

and

GANDHI): (a) Radiation t

that have been worked out relate %o
sprout inhibition and prevention of
rpoilage in stored potatoes and onions.
disinfestation for insect control and
prevention losses in stored wheat and
prescrvation of sea foods like
Bombay duck, shrimp, pomphret nix]:d
mackoral Feasibility studies econ-
ducted 1, this regard have shown
encouraging results

(b) The utilization of this trchnole-
gy for commercial purposes will de-
pend upon the clearances fiom  the
Health Ministry

(c) The matter concerning cloar-
ances is under consideration

Adverse effect of issue of Licences to
Large Industrial Houses in Leather
Industry on small units

6330. SHRI M. KATHAMUTLU.
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state,

(a) whether the lcences given to
the larger imdustrial houses in the
leather industry have adverse effact
on the smaller units in the fleld; and

(b) if so, the steps taken to help
the smaller units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA): (a) and (b). No industrial
licence has been granted to any larger
industrial houseg in the leather in-
dustry. Leather industry i not inelu-
ded in the list of industries in
which large houses and forelgn com-
panieg are ordinarily expected W
participate. However, their proposals
can be congidered provided the pro-
duction is predominantly for expert.
Recently M/s, Tata Exports Ltd have
been granted a Hcence under the In-



341  Wriden A swers

dustries (Development end. Regula-
tion) Act, for setting up a new under-
taking at Dewas in the State o
Madhya Pradesh for the manufac-
turz of 1359 mullioa 3q. £t of finigh-
ed leather and 1,20,000 Nos. of lea-
ther gurments p.r annum. The licence
hag heen issued subject 1o expori
of 60 per cent of the production of
finished leather and 75 per cent of the
production of leathe; garments. How-
ever, according to the information
now availably with the Governm:int,
M/s, Tata Exports Lid are not inter-
connected with the Tata Group of
Companies and is, therefore, not
registerable under section 26 of the
M. R.T.P. Act, 1869.

As the production will be based on
semi-processed hides and skins. M/s.
Tata Exports have to obtain their re-
quirements of raw materials irom
some of the existing units. Therefore,
the scheme of M/s. Tata Exporis is not
likely to affact the existing tanneries
advers2ly. On the other hand those
smal]l scale unitg which are not in a
position to set up finishing units for
which relatively large investments are
necessary, are likely to find an addi-
tional outlet for their production.

Promotion of Grade I Stenogra-
phers

6340, SHRI BHOGENDRA JHA: Will
the PRIME MINISTER be pleased to
state:

(a) whether a large number ol
Grade III stenographers of the Cen-
tral Secretariat Stenographers' ser-
vice have not been promoted so far
in relation to their promotion quota
nor any seniority list has yet been
prepared; i! so, the reasons therefor
anf1 Government's reaction thereto;
an

‘d) whether some junior Grade III
stenographers in some Ministries have
been promoted; and if so, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL: (SHRI RAM NIWAS
MIRDHA): (a) No. 8ir. Promotions

VTIAITRA 20, 1896 (SAKA)
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have been made to ail the vacancics
in the guota for promotioa ‘rom
Urade Il to Grade II of the Ceniral
Secretariat Stenographers’ Service
These promotions have been made on
the basis of semority lsts prepared
tor the purpose,

(b) The Central Secretai.at Steno-
graphers’ Scrvice wag decentralised in
182 Grade IIf of the Secrvice was
cunstituted with effeet from 18t
August. 1959, also on a decentralised
ba=is Promotions from Grade-II1 to
Grade II of the Service are made
cadre-wise, subject to these being
regulated within the range of seniority
as specified for the purpose on all-
Secretariat basis by the Depariment of
Personnel and Administrative Reforms.
In the promotiong made cadre-wise, it
has therefore happened that some
ehgible Grade III Stenographers, who
wore junior on all-Secretariat basis,
received promotions earlier than their
seniors in other cadres where pro-
motion vacancies were not available
in Grade II of the Service

Time-limit for Completion of Stmdios,
Transmitter Building for Mithila

(Darbhanga),
6341. SHRI BHOGENDRA JHA:
Wil the Minister of INFORMA-

TION AND BROADCASTING be
pleased to refer to the reply given
to Unstarred Question No 2817 on
13th March, 1974 and state:

(a) what is the time limit for com-
pletion, of the studiog and transmitter
buildings for Mithila (Darbhanga)
station of the All India Radio;

{b) what is the capacity of the
equipment from which courtry 1t is
being imported and by whicn tnng it
iz to be installed; and

(c) whethey this transmitter will
have the capacity to cover the entire

Maithili-speaking area of India and
Nepal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The studio and
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transinitter buildings for Darbhanga
Statiun are likely to be ready by the
middle of this year.

(i;; The transmiter is a medium
power unit of indigenous manufacture
supplied by M/s. BEL Bangalore.

{e) Tha transmiiter will covgr the
Maithijii speaking areag comprising
the disiricts of Darbhanga, Samasti-
pur, Madhubani Muzaffarpur, Vaishali
and Sitamarhi. These districts from the
bulk of Maithili speaking population.

Services to Nepal constitut: a part
of External Services and arc avranged
from transmittery at Calcutta and

Dethi.

Target for setting up Industries ia
Orissa during Fourth Plan

6342, SHRI D. K. PANDA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the target for setting
up industries in Fourth Plan was not
achieved: and

(b) if so. the facts thereof with
special reference to QOrissu?

* THE MINISTER  ‘OF STATE IN

- THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. ‘B,
“RANA): (a) and (b). Annexdre 1II of
the Chapter on Industry & Minerals
of the Draft Fifth Five Year Plan
‘(Vol 11-Pages 156 to 159) indicates the
targets of capacity and production and
‘the estimated uchievements in 1973-74
for “Selected” industries. The (argts
for various indusctries are laid down
for the country as 3 whole and not
State-wise.

w3 af, feedt 2 gTw g3 ¥ w3
T & fywrem @

o343, o W AW FEITC 0 o#AT
ng Al &g FEA R FT FA
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(%) 11 STHFOETH 17 A,
1974 ¥ g & ux cq A7 dFw A
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FZT T FZ AT | F ATIA AT AT
WT AT+ FZA1 79 97 FF 9= 1 7feT
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AT AT |
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qw W deer grer ol
fefadt  wr fowew

6344, Wt WY WIW WY ;T
g it 7y wnd ¥ o W (%

(W) war ®ORT W SAH /AT
wﬂigaaﬁﬂvwﬁifimi ¥ a7
garare @ dre fewmrwar

(W) FaC ATHCHT ST E A9
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areqreys wIfA A TrOA g TEH
foras ¢ f 3761 7F Teqr grec ghas
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W& GTA 1) WA XA T AEAT I
“avivea wrede N wofy @ qTE
¥ LTI Heqr W NA AQC TART T4
xé0 fm wa g 1 gk g7 # T@T
g7 o weqr ¥ ragg FI4TE T
waa afr 2

Memorandum from Maharashtra

State Road Transport Workers Fede-

ration for allotment ol Bus Chassis,
T:res, Tubes and other Parts

o345 SHRI ANNASAHEB GOTKHI-
NDE Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE ANLD TECHNCOLOGY be
pleased to state:

Written Answers 146

(a) whether Goverament have
recéived a memorandum gent by the
Maharashtra State Road Transport
Workers Federation, regaiding the
allotment of bus-chasss, tyres, tubes
and other spare parts to the State
Road Transport Corporation,

(b) if so the salient features of
the same, and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY O} INDUSTRIAL
DEVELOPMENT (SHRI M. B.
RANA) (a) to (¢) Copies of & me-
morandum from the Maharaghtra
State Road Transport Workers Fede-
ration have been received by the diff-
erent authorities of the Government
of India. Main points made in the
memorandum are: —

(1) In the case of nationals.d
road transpori jie. Btate
Transport Corporations, res-
ponmbility  for  passenger
transport rests with the Cor-
porations exclusively;

(1) To enable these Corporations
to discharge the responsibili-
ty satisfactorily anq to the
satisfaction of the consumers,
they require adequate num-
ber of chassis, tyres and
tubes springs, batterieg and
other essential spare parts;
and

(i) The supply of chassis and
other requisites as indicated
above should be made to the
Corporations according 10
requirementy direct by the
manufacturers on the bawus of
a quota system, gquotas and
prices being fixed by the
Central Government.
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Se far ag the distribution of tyres
and tubes 13 concerned, Statq Trans-
pott Undertakings and all fleet
owners having 10 or more vehicles
are entutled to the supply of tyres
Jucct trom the manufacturers Price
af tvies and tubes 1s also subject to an
wmfoimal control by the Government
while priceg of certain categoiies aof
tyres like truck tvres and tubes, rear
tiactor tyres and tubes and off-the-
road tyres and tubts have also been
statutorily controlled As regards the
distnbution of spare parts, batteries,
springs ete. the concerned authorities
would no doubt take suitable acfion
i the matter

The availability of tyres in  the
country has fallen short of the demand
due to luss of production as a result
af powey cuts, labour strikes ete To
overcome the difficult  supply
position the industry has been usked
to work extra shifts as well as on
closed holidays and Sundays to maxi-
mire the production
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Opening of Automatic T¢ epbone
Exchanges

6346 SHR] ANNASAHEB GOT-
KHINDE: Will the Minister of COM-
MUNICATIONS be pleased to stute.

() the number of automati~ tele-
phone exchanges opened during the
years 1971-72, 1972-73 and 1973-74, 1n
the various cities Circle-wis, and
year-wise, and

(b) the Cucle-wise total nwmber
of such exchanges bv the end of the
year 1973-7¢’

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF SHER SINGH): (a) and {b)

The 1 nformation for the years
1971-72, 1972-73 and for the
vear 1973.74 (uplo 30-8-73) arc

contained in the attached statement.
For the balance period of 1973-74,
the final figures are not yet available.

Staiement
Commrlative
No. of Automatic Lxchs. m:ftol'.lmnlf:
Name of Cirele District e S
197173 197273 T973-74
Ty " ""_' D T T 6
Oyrcles T - -
1. Aundhra Pradesh a3 24 4 489
2. Bihar 13 < 7 a3
3. Gujarat 18 1 6 241
4. Jammu and Kashmur 4 “
5. Kenla 14 16 3 234
6 Madhya Pradesh 14 19 223
7  Msharashtra 30 24 n 350
8. Mysore 15 10 6 258
9. North Eastern 14 6 3 136
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—_—— ——
4 3 3 4 s 3
10. Onssa . . . 9 14 6 8
1t, Punjab . . . 15 18 3 186
12, Rajasthan . . 7 18 2 120
13. Tamil Nadu . 38 24 4 391
14. Unar Pradesh 5 10 5 254
1§ West Bengal . . 9 4 5 124
Duseriets
1. Ahmedahad B 1 3 It
3. Bangalore . . 4 6
3. Bombay . . . . 3 . 25
4. Calcutra . . . 1 25
5. Combatore § . . 9
6. Delhi . . . 4 2 t 36
7. Hyderabad . . . 1 r
8. Jaipur . . . . . 2
9. Kanpur 3
10. Lucknaw 4
1. Madras 1 16
12. Nagpur . . . 1 3
13. Patma . . . . . 4
14. Pooma . . . .  § . s

Absorption of Edutated Unemployed
Registered with Employment Ex-
shanges

6347. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PLANNING be pleased to state:

(a) whether Government
to launch any Crash Scheme to M
all the educated unemployed who are
registered with the employment ex-
changes upto December, 1978 within
the next two years;

(b) the outlines of the Sehemes
formulated to abserb them year-wise.
and

{c) whether any directive has been
issued to Private Sector undertakings
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to:
(c). The Government of India do pot
propose to launch any special Crash
Scheme to absorb all the educeted’
unemployed who are registered with
the empioyment exchanges upto De-
cember, 1973 within the next two-



-

181 Waitten Answers
years None-the-less the rlanning
in view the

Commission hag kept
overall employment situation in the
country ncuding that of the educated
unemp'oved while formulating Fifth
Five Yeai Plan Counsistent with the
twin Pian objectives of self-iehance
and 1emoval of poverty, an internally
consistent sectoral pattern of growth
for the perspective period and the
emerging inter-industries relationship
correspondmg to overall rate of
giowth of 55 per cent 1n the Fifth
Plan §0 per cent in the Sixth Plan,
and €2 per cént in the first two years
of the Seventh Plan has been worked
out The Central objective of the
Fifth Five Year Plap 15 redistributive
growth and to this end employment 1s
an important vehicle Howevel, it
would not be g correct view to con-
sider that the pioblem of employment
generation can be dealt with 1n 1sola-
tion from the strategy, the rate and
pattern of growth envisaged m the
Plan and the employment content of
the programmes of the individual
sectors

The Fifth }iv, Year Plan recognises
that wadpe/salaried employment alone
cannot mect the present unemploy-
ment situation fully and major efforts
will hav to be made to generate
more »self-employment opportunities
to the extent possible particularly m
the sectors of agriculture, gmall in-
dustry services, commerce and trade

It was the experience in the Fourth
Plan that measures to increase self-
employment would involve (a) the
proper indentificaion and meotivation
of suitable persons (b) the provision
of reguisite on the job or other pro-
services and preparation of projects
fessional training, and consultancy
to back the efforts of individuals, (c)
effective arrangements to provide in-
fra-structural facilities raw materials,
and also maiketing and (d) last, but
not the least, pioper institutional ar
1angements which woulg enable the
maximumn financial support from hanks
and other finanang institutions with
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the minimum necessary mvolvement
of Government funds These memsur-

es formed an important part of the
package of special employment pro-
grammeg like Scheme for Asaistance
to Small Entrepiencury taken up
under the Programme for Educated
Unemployed and he Half-a-Milhon
Jobs Programm. adopted in the
Fourth Plan poitvd Similar measures
are proposed to be ntensified during
the Fi‘th Plan period through imple-
mentation of thy Employment Promo-
tion Progrimme with thiust on self-
employment and th 1tonentation of
the sectoral perfoimance of Village
and Small Industiie, along the fol
lowing hnes

Wrirtten Answe .

(1Y Develop and piomote entic-
preneurship and  provide a
‘package of consultancy ser
vices' so as to generate
maximum opportunities for
employment particularly self-

employment

(11) facihitate fuller utilisation of
the skills and equipment of
the persong already engaged
in different <mall industries

progressively improve the
production techniques of
these industries sy as to bring
them to a viable level and

(1)

promote these industriey In
selected ‘growth centres m
semi-urban and rural arecas
including backwarg areas

(iv)

Industrieg in Orissa

6348 SHRI SHYAM SUNDER
MOHAPATRA Will the Mimuster of
INDUSTRIAL DEVELOPMENT be
pleased to state the industries which
have been sanctioned for Orissa Dis-
trict-wise during the last thiee years?



letters of Intent are not being main-
tained district-wise.

Rele of CIA, in Student Troubies
fn Bihar snd Gajarat

HOME AFFAIRS pe pleased to state:

(a) whether there is any CIA plan
nehind the student trouble in Gujarat
and Bihar; and

b what steps Government have
taken in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Government bave no information to
indicate any CIA plan behind the stu-
dent trouble in Bihar and Gujarat.
Utmost vigilance is maintained in re-
gard to such matters,

Jobs in the Field of Electronics

6350. SHRI SHYAYM SUNDER
MOBAPATRA: Will the Minicter of
ELECTRONICS be pleased to state:

(a) whether students passing out ef
the Uniwacsities after getting a Degree
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in Electronios have
get jobs in India; and

(b) how many have left India for
outside jobs?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) Yes, Bir.

(b) Many gradustes in electronics
and communication engineering go
abroad for higher training in order %o
return to India to get to higher posi-
tions more rapidly. Some of them get
absorbed in jobs abroad whilst there.
Some recent figures on the number of
persons in the fields of electronice
and communication engineering who
have gone abroad for training/jobs
have been provided in the Technical
Manpower Bulletin (January 1978) of
the Division for Scientific and Tech-
nical Personnel, Council of Scientifie
and Industrial Research (CS.IR.).
According to it, 173 persons in elec-
tronics and 134 persons in communica
tion engineering were enrolled as on
1-1-78 in the ‘Indians abroad Sectior’
of the National Register of Scientific
and Technica] Personnel. It is further
reported in the same issue, that of
these, 72 electronics engineers and 84
communication engineers have repor-
ted return to India by the end of 1973
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Violation of provisioms of Diversifica-
tion by officials

8353, SHRI K. §. CHAVDA; will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether foreign firms having
wmore thap 26 percent equity have
been given permission tp manufac-
ture certain itemg under diversifica-
tion even in 1970 and thereafter;

(b) if so, the name of the company,
item of manufacture, import of raw

materials, capital goodg installed etc.;
and

(c) whether the concerned officials
have twisted the provisions of diversi-
fication to give benefit to certzin com-
panies, if 20, the reasong therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) No special facilities
for diversification have been allowed
to firms having more than 26 per cent
foreign equity. The facilities for free
diversification available to foreign
majority firms and large houses were
withdrawn in 1970 when Govern-
ment brought all the activities of these
concerns under licensing provisions
The position has remained unchanged
since then. Government's present
policy on free diversification was
announced vide Notifiication No, 8.0
98(E)/TDRA/29B/73-1, dategd the 16th
February, 1973 (which is available in
the Library of the House), which
allows the facility for free diversifica-
tion to industrial undertakings eother
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than those covered by the MRTP Act
and forelgn-maujority concerns,

(b) and (c) Do not arise,

Funetioning ef cell of the Ministry in
Delhi for West Bengal

6354 SHRI SAROJ MUKHERJEE-
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the cell for West Ben-
gal attached to the Uniop Home
Ministry still functions at Delhi to
Inok afier the work, administraticn
end law and order situation in the
State of West Bengal; and

(b) whal is the total annual ex-
penditure that has to be incurred for
{ie purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
While the earlier arrangement of West
Bengal Cell have been discontinued,
Home Ministry continues to remain in
touch with West Bengal problems and
Rs. 658905 only in 1973-74 for staft
employed exclusively on this work has
heen spent.

Posling of C.RP. in West Bengal

€335. SHRI SAROJ MUKHERJEE:
Will the Mininter of HOME AFFAIRS
be pleased to state:

(a) total number of CRP. fortes
still kept in West Bengal to help the
State Government in maintaining law
and order; and

(b) the amount paid by the State
Government ol West Bengal during
the last twp years towards maintain-
Ing this Central Force and getting
their service for the State of West
Bengal?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H. MOHSIN): (a) At
present 80 coys. of CR.P. are deploy-
ed in West Bengal under the control
of the State Government for mainten-
ance of law and order.

(b) No payment has so far been
made by the State Government on
account of the cost of C.R.P, detach-
ments made available to them during
the last two years.

STD Link between Calcutia and other
citles

6356. SHRI SAROJ MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleascd to refer to the re-
ply given to Unstarred Question No.
4795 on 27th March, 1874 regarding
S.T.D. facility between Delhi and
Calcutta and state:

(a) the reasons for not setting up
S.T.D. in telephones between Calcutta
and other cities, considering the in-
dustrial and commercial importance
of the city of Calcutta; and

(b)Y whether Government propose
to eliminate such & discrepancy by
keeping Calcutta out of S.T.D. system
and establish S.T.D. system forthwith
to help development of industrial
and commercial expansion of Cal-
cutta in the interest of growth of
Indian economy?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) The
Calcutta Telephone system was tech-
nically not suitable for introduction of
Subseriber Trunk 'Dialling facility.
Extensive modifications to equipment
had to be made and fast progress could
not be achieved on these modifications
as these were to be carried out on
working equipment which were &l-
ready under strain of excess traffic
Any attempt to achieve faster progress
would have resulted in a serious de-
terioration of the local system during
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the peried of modification which was
wndesirable. The modifications have
now been completed,

(b) Subscriber Trunk Dialling ser-
vice from Calcutta has been planned
to be provided through a Trunk Auto-
matic Exchange at Calcutta. The
Trunk Automatic Exchange at Calcutta
is expected to be commissioned in
1974-75 first establishing STD Bervice
with Asansol. Subscriber Trunk Dial-
ling service to other stations such as
Kharagpur, Cuttack and Bhubanesh-
war would also be provided in 1974-75
Acceas 1o other cities such as Delhi,
Bombay and Madras would be pro-
gressively given during Fitth Plan
period,

inclpslon of Nepali language in
Bighth Schedule of (onstitution

6357. SHRI SAROJ MUKHERJEE.

Will the Minister of HOME AFFAIRS
be please to state:

(a) whether the Ministry has re-
ceived any memorandum from the
local C.PI(M) and Gorkha League of
Darjeeling (West Bengal) in respect
of certai;, autonomous rightg within
the State of West Bengal including
the use of Nepali Ilanguage and
raising the status of this mnciity
language by including it in the
Eighth Schedule; and

(b) i so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) Yes, Sir.

{b) According to information recei-
ved from the Gpvernment of West
Bengal, facilities for instruction
through the medium of Nepali both
at the primary and secondary stages
are available. The West Bengal Offi-
cial Languages Act, 1961, provides that
in the Bub Divisions of Darjeeling,
Kalimpong and Kurseong in Darjeel-
ing &suwicts Nepali language may be
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used for official purposes. Steps e
being taken by the State Govm
to introduce Nepali gradually in differ-
ent spheres of governmenta]l activity.

Several specific measures have been
initiated by the State Governmemt to
ensure the accelerated development
of this area. As a committee
known as the Darjeeling Hill Aree
Advisory Committee has been consti-
tuted to advise the State Government
on the special needs of the Hill areas
g0 as to quicken the pace of develop-
ment. A senior Cabinet minister of
the State Government who is the
Chairman of the Committee has been
assigned the task of co-ordinating the
activities of different departments in
connection with the implementation of
development projects. A separate
Hill rreas secretariat has been located
in the Planning and Coordination De-
partment of the State Government to
administer the special funds earmark-
ed for this area. A comprehensive
sub-Plan for the development of the
Hill areas i3 also being prepered.
Various messures are thus being taken
to bring about all round development
of thizs area.

Planning Boards In States

6358, SHRI S. N. SINGH DEO; will

the Minmister of PLANNING be pleas-
ed to state:

(a) the names of the Siates whick
have set up their Planning Boards;

(b) the names o! members of the
State Planning Boards, State-wise.
and

{c) the contribution made by these
Planning Boards in formulating the
Fifth Five Year Plans of the States?

THE MINISTER OF STATE IN THR
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b)
According to the latest available im-
formation State Planning Bosrds/Com-
missions have been set up in all Staten
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except Manipur. A statement shewing
the composition of the Boards/Com-
missions is laid on the Table of the
House, [Place in Library. See No. LT.
6875/74]. Details on the composi-
tion of State Planning Board in Jaramu
& Kashmir are still awaited.

(c) The State Planning Boards have
generally contributed to the process of
plan formulation in Slates bv advising
and interacting with the Plannig and
other departments in the assessment
of the overall socio-economic situation
the detecmination of the overall stra-
tegy, the assignment of inter-secisral
priorities and the identification of
problerms and preparation of pro-
grammes for various disadvaninged
arens and sections of the population,

Development of Darjeeling, Sunder-
bans and Jhargram i, West Bengal

6359. SHRI S. N. SINGH DEO: Wwill
the Minister of PLANNING be pleas-
ed to state:

(a) the main features of the pro-
posal made by West Bengal Govern-
ment for the development of Darjec-
ling, Sundarbang and Jhargram aicas
of the State;

(b) the amount so far spent for the
development of these ai.ts  duriug
the Fourth Plan petiod. and

(e the reaction of the Central Gov-
etnment to the proposal made by
West Be. gal Governnmient regarding
ihe dovelopment ~f these arcas?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FPLANNING (SHRI
MOHAN DHARIA): (a) ta (¢) The
main features of the proposals made
by West Bengal Government for the
development of Darjeeling, Sunder-
bans and Jhargram areas of the State
are as follows:

Darjeeling: The Government of
West Bengal have recently forwarded
a sub-plan for the hill areas of Dar-

240 1LS—86.
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jeeling District. This is in response
to the provision in the Fifth Five Year
Plan that such plans should be for-
mulated for the hill areas on the basis
of their specific problems, potentials
and priorities. Transportation and
communication systems, power faci-
lities and other public services crucial
to economic activities in general have
1eceived emphasis in the sub-plan,
The sub-plan is under the considera-
tion ol the Planning Commission,

Sunderbans:  The Draft Fiftth Five
Year Plun—West Bengal, includes a
proposal for the accelerated develop-
ment of Sunderbans Region involving
an ouilay of Rs 8 crores. In {ormu-
lating the proposals the following con-
siderations have been taken into
account:

(1) Investment 1+ {0 be production
oriented ie, agriculture, fisheries
and anima] husbandry and growih
cenire development.

(i1) Minimum provision for pro-
tection of farm lands and removal of
drainage condition.

(iii) Creation of employment in
non-primary sectors.

These proposals are a part of the ten-
year comprehensive development plan
prepared lor the Sunderbans Region.

Jhargrem  In the Draft Fifth Five
Year Plan proposals—West Bengal,
the State Government have proposed
a sum of Rs. 3 crores for the develop-
ment of Jhaigram Region. The stratue-
gy adupted for the devclopment of tius
Region will be to invest in production-
oriented schemes, proper provision for
protection of furm and agricultural
lands and creation of employmont
opportunitics through construction of
roads, establishment of new industrics,
institutions ete,

The responsibility for development
of backward areas is essentially that
of the State Government and the
funds for their development will
necessarily form part of the State
plans. Additional Central assistance
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to Darjeeling is being presently work-

ed out in the Planning Commission .

Information on the amount so far
spent on the development of these
areas during the Fourth Plan has
been called for from the State Gov-
ernment and will be placed on the
Table of the House as soon as the
same is received.

Formulation, of District Plans in
States

6360. SHRI S. N. SINGH DEO: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Planning Commission
has urged upon the Stateg to for-
mulate district-wise plans; and

(b) if so, whether West Bengal is
one of the States that has formulated
its Fifth Five Year Plan, district-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) The West Bengal Government
is reported to have set up distriet
planning Committees who have been
assigned the responsibility of pre-
paring district plans. Further, in
accordance with the guidelines issued
by the Planning Commission the West
Bengal Government have given, in
their Draft Fifth Five Year Plan pro-
posals, districtwise allocation of divi-
sible outlays and physical targets.

Achievement of target of Fourth
Five Year Plap for setting up Radio
Stationg in Andhra Pradesh

6361. SHRI M. S. SANJEEVI RAO:
Will the Minister of INFORMATION
AND BRNADCASTING be pleased to
state:
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(a) whether setting up of AIR
stations in Andhra Pradesh  during

Fourth Plan has achieued its target;
angd

(b) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The main broad-
casting schemes in Andhra Pradesh
included in the Fourth Plan are:

(i) Augmentation of the power of
the transmitter at Visakhapatnam.
This project is likely to be comple-
ted by 1975-76.

(ii) Upgrading of Visakhapatnam
station into a full fledged station by
construction of studios. This project
is likely to be completed by 1976-77.

(iii) Establishment of permanent
studios at Vijayawada. This project
is likely to be completed by middle
of 1976.

(b) It has not been possible to com-
plete the projecis at S. Nos. (i) & (ii)
above in the Fourth Plan period be-
cause these were included in the
Fourth Plan at the time of the mid-
term appraisal of the Plan. In the
case of the project at (iii) there was
delay in the transfer of the site to
ALR.

Chairman of N.T.C.

6362. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether a new chairman of the
National Textile Corporation has been
appointed;

(b) if not, the reasong
and

therefor;

{c) the date by which the appoint-
ment will be made?
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THE MINISTER OF STATE IN THF
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI M., B, RANA):
(a) to (c¢). Shri A, N. Banerjee, Special
Secretary, Ministry of Industrial
Development, has been appointed
Chairman-cum-Managing Director of
the National Textile Corporation in
addition to his own duties in the
Ministry of Industrial Development as
an interim measure. A decision re-
garding appointment of a Chairman,
on a long term basis is expected to be
taken shortly.

Scarzity ¢ Sait in Assam

6363. SARI BISWANARAYAN
SHASTRI: Will ithe Minisier of
INDUSTRIAL DEVELOPMENT AND
SCIiENCE AND TECHNOLOGY be
rleased to state:

(a) whether Govarnment cre iware
of scarcity of s=alt i Assam; and

{v) if so, the steps being taken in
this raguard?
saala 1IN THE
INDUSIHIAL D
VELOPI:INT (BHRIL M. b, RALVA):
(a, cod (o, Undeor the zonal scheme
for distribution of salt to Assam and
other North Eastern ‘States, salt is to
move to these area: from Calcutta
where it comes by ship from the West
‘Coast ports in Gujarat and Tuticorin
port in Tamil Nadu. From Calcutta,
salt moves by rail under priority
traffic to Assam and other consuming
areas in the North Eastern Region.

Thae MIZUISTER OF

MINISTHRY CF

There has been some shortage of
salt in Assam. Arrangements have
been made for providing more ships
for transporting salt to Calcutta. The
Railways have been requested to pro-
vide additional trains for supplying
salt to North Eastern States. A quan-
tity of 5000 tonnes has also been re-
leased from the reserve gtock of 25000
tonnes of salt at Salkia Salt Golahs to
meet emergent requirements. A Com-
mittee has also been constituted under
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the Chairmanship of Minister of State
for Industrial Development to study
the problem of supply of salt to North
Eastern States in depth,

Development of Fast Breeder Reace
tor in collaboration with U.S.S.R,

6364. SHRI S. N. MISRA: Wwill the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Soviet Union have
not agreed to collaborate with India
in the development of a fast breeder
reactor;

(b) if so, the reascns therefor; and

(c) whether Government have ap-
proached any other country for the
vurpose; aind if so, the results of the
ciiorts made?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MI-
NISTER OF SPACE (SHRiIMATI
INDIRA GANDHI): (a) No, Sir.

(1) Does not arise.

(c) India is already having collabo=-
ration with France in the field of fast
breeder technology and a fast breeder
test reactor is under construction at
Kalpakkam with French Assistance.

Institutiong for training iy Science of
Handwriting ang Finger-prints

6365. SHRI S, N. MISRA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Ceniral Govern-
ment Institutions funetioning in Iadia
for giving training in the Science of
Handwriting and Finger-Prints: and

(b) the amount allocated Ly Gov-
ernment for each institution during
the last three years?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Training
in the Science of handwriting and
finger prints is imparted at the Ins-
titute of Criminology and Forensic
Science, New Delhi, Central Finger
Prin* Bureau, Calcutta, Central De-
tective Traming Schools, Calcutta,
Hyderabag anq Chandigarh and at
the offices of Government Examiner of
Questioned Docttments  Simla, Cal-
cutta anqd Eyd-rabad

(b) The budgeled outlays alloeated
by Goveinment for each of the Insti-
tutions during the last 3 years are in-
dicated below:—

Institute

Budgeted
outlay

{Rs. in thousandsy
1. Institute of Crimunology &
Forensic Science, New
Delby - - - .

IT 94

2. Government Exammer of

Questioned Documents:

(a) Simla 10 65

(b) Caleutta 593

(c) Ilyderabad - 5 81
3. Central Detectine Training

School-

(a) Calcutta . . 15 23

(by Hyderabad - IT 34

(¢) Chandigarh 4 06
4. Central Tingetr Print Bureau,

Calcutta - . . . 15.00

———

Fiualisation of Programme for use of
Bcience ang Technology in Fifth Plan

6366 SHRI S N MISRA: Will the
Ministey of SCIENCE AND TECHNO-
LOGY be pleased to state:
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(a) whether Government have since
finplised the programme for the use of
Science and Technology during the
Fifth Plap pericd; and

(b) if 80, the maip features thereuf?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM), (a) A draft of the
Science and Technology Plan has
been finalised

(b) The Volumes I & II of the Draft
Science and Tcchnology Plan, which
give the main features, were placed
on the Table of the House on the 26th
March, 1874,

Abolition of Radio Licence Fee

6367. SHRI M RAM GOPAL
REDDY:
SHRI Y. ESWARA REDDY:

Will the Minister of COMMUNICA-
TIONS be pleased fo state

(a) whether any recommendation
has been received by Government from
the Electionics Commission that the
Fadio licence fep be abolished to help
the giowih o the elec'ronics industry
m the country, and

(b) if su. the reuction of Govern-
ment thereto?

THE. MINISTER OF STATY IN THE
MINISTRY OF COMMUNICATIONS
(PROF SHER SINGII) (a) A sug-
gestion from the Electronics Commis-
sion for abolition of liconce fee in res-
pect of cerfain categories of receiving
sets has been received

(b) The suggestion 1s under examt-
nation.
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Setting up of Cemeut Factory in Gu-
yana with Indian help

8368, SHRI VIRBHADRA SINGH:
will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state:

(a) whether Government offered
Guyana Government the help for set-
ting up a cement factory; and

(b) if so, whether any agreement
has been concluded, if s0, the main
features thereof?

TIE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b) Gov-
ernment of Guyana have shown in-
terest in  securing ossistance from
India in cunnection with sctting up ot
a cemen{ plant in that couniry. A
private Indian party is in negotiation
with the Government of Guyana in

this regard.

Demand from Al India Radio Staff
Artistes Union

6369. SHRI M. S. PURTY:

SHRI D. B.
GOWDA:

CHANDRA

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any demand from the
All India Radio Staff Artistes Union
has been made fhat the Artistes be
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given cadres as given to the Engi.
neers and Administration in the Ins-

titution; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SBRI DHARAM
BIR SINHA): (a) Yes, Sir,

(b) Staff Artistes of All India Radio
dlready constitule a separale cadre

by virtue of their distinet character
and terms and conditions of service.

Sex Ratio at Birth in Rural Area of
North India

(370. SHRI D. B. CHANDRA
GOWDA : Will the Minister of HOME
AFFAIRS be pleagsed to state:

(a) whether the sex ratio at Lirth
in the rural area of North India marks
a noticeable divergence from that of
the ratio in rural India as a whole;

(b) whether any study in this regard
has been made; and

(e) if so, the findings thereof, State-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H L MOHSIN): (a) The sex
ratio at birth (males per 100 females)
in the rural areas of morthern India
is slightly higher than that of rural
India ag a whole.
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(b) The office of the Registrar
Genera), India, has brought out a pub-
heation on Sex Composition in India’
giving the sex ratio at birth in the
rural areas of some States.

(¢} Given in the attached state-
ment

Statenient
(Males per 100 fernales)
Sex rati0 at burth 1n rural areas

Sl.  State Year Sex

No. ratio
1. Andhra Pradesh 1968 99 8
1969 103 8
2. As;am 1968  106°0
1969 10} €
3 Guuarat 19bh  I0b 3
1969 105 3
4. Haryana 1968 116°2
& 1969 113 3
5. Jammu & Kashnur 196% 10b ©
1960 1209
o, Kewala 1908 IL5
1969 105 €
7 Maharastia 1968 100 9
1969 IIO 2
~ Mysore 1968 111 §
1960 106 7
9. Pumap 1968 115 ¢
1960 112 I
10, Rajasthan 1968 111 6
1969 115 4

13. Tarmul Nadu 1968

1969 104'2
12. Uttar Pradesh 1968 100 §
1969 109 3
POOLED 1968 106 4
1969 107 8

Reservation for Scheduleq Castes and
Scheduled Tribes in Class I Posts

6372, SHRI AMBESH Wil the
PRIME MINISTER be pleased to
«{ate

(a) whether Government have under
consideration the question of giving
1egservalion to Scheduled Castes and
Scheduled Tribes 1n Class I Losts filled
on the bLasis of selertion; and
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(b) i so, when p decision is likely
to be taken in the maftter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (STTLI RAM NIWAS MIRDHA):
(a) and (L) The question as to whe-
ther the scheme of reseivations for
candidates belonging to Scheduled
Casles and Tribes in promotions made
on the basis of sdection could be
extended to Class II posts and posts
above Class II, and, .f s0, to what ex-
tent, 1s under consideratior It will
tahe gone tunce belore a final deqision
15 taken m tht aegard

Telecommunication Training
at Paing

Centre

06473 SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MANJII

Wit the Miuster of COMMUNICA-
TIONS be pleased tp state

(a) whether there 1s proposal for
establshment of Telecommunication
Training Centire at Patna for Tramning
of Engineering Supervisors,

(b) whether building for the sawd
purpose has already been taken «n
hire long ago hut the telecom tiaining
centre has not yet been established
due to non-provision of technical insg-
trumentg and techmucal siaff, and

(e) if on, the <leps taken to expe-
dite opening of the full-fledged triin-
ing centre there?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) to (c). The
Regional Telecom. Training Centre has
been opened at Patna on 30th March,
1974.

Allotment of Quarters to P. and T.
Employees at Golmuri, Jamshedpur

6374. SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MANJHI:

Will the Minister of COMMUNICA-
TIONS be pleased {o refer to the
reply given to Unstarred Question
No. 5460 on the 19t December, 1973
regarding construction of quarters at
Golmuri, Jamshedpur and state the
period by which the quarters are ex-
pected to be allotted to P&T em-
ployees and s'eps taken to cut short
further delay in their allotment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): Electrical
Supply Company has sanctioned the
load for the P&T Colony at Golmuri,
Jamshedpur, Quarters will be allotted
to the P&T employees after the actual
connection is provided.

Delay in Payment of Overtime Allow-
ance to Staff of Gaya Division

6375. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of Overtime Allow-
ance bills and amount which are lying
unsettleg with PMG Patna, for Gaya
Division during the period April, 1973
to October, 1973 and the reasons for
delay in PMG Office, Patna;

(by whether there are orders that
OTA must be paid within six weeks
and this order is not being followed
by DET Gaya despite repeated ins-
tructions of PMG Patna and if so, the
ressons therefor: ang
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(c) the action taken or proposed to
be taken tg pay these bills?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Al O.T.A.
bills for the period from April 1873
to October, 1973 pertaining tp Gaya

Engineering Division received in
PM.G’s office, Patna have been
sanctioned;

(b) Orders exist tl.at OTA bills of
staff should be settled within six
weeks of their submission. Normally
payment of OT.A. is made by D.E.T.
Gaya Divisionp maximum within one
month of receipt in his office;

(c¢) Does not arise

WA e faaer & weAna awd ay aybe
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Development of Birbhum (West

Bengal)

6377. SHRI GADADHAR SAHA -
Will the Minister of INDUSTRIA
DEVELOPMENT AND SCIENCE AN
TECHNOLOGY be pleased to state:

(a) whether the Central Govern-
ment have received any representation
for the development of backward Dis-
trict of Birbhum, in West Bengal in
the Fifth Five Year Plan industrially;
and .
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(b) if so, the concrete action taken
thereon and the industries set up so
far and propose to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI1): (a) and (b), The Birbhum
district of West Benga] is already
identified as backward district fos
providing concessional finance from
the financial institutions, Under this
scheme, the concessiong offered by the
all-India term-lending financial insti-
tutions, namely, the Industrial Deve-
lopment Bank of India, the Industrial
Finance Corporation of India, include
briefly a lower rate of interest, exten-
sion of period for repayment of the
first instalment of the principal
amount, longer period of the repay-
ment of the loans, reduction of the
normal gervice charges, etc Every
type of industrial activity which has
potential for growth in thig distiict is
being encouraged.

Seftiuz up of New Public Sector
Dndertakings in Electrenles in 1974-75

6378. SHRI R. S. PANDEY:
SHRI K. LAKKAPPA:

Will the Minisier of ELECTRONICS
be pleaseg 1o state:

(a) whether the Department of Elec-
tronics proposcs to sat up four new
public sector undertakings during the
current finuncial vear; and

(b) if so, the broad outlines thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). The under-
takings which the Department of
Electronics proposes to set up during
1974-75 are:

(i) the Electronics Trade and
Technology Development Cor-
voration—which will concern
iteelf with certain aspects of
the import-export trade in
electroniecs (without acting as
8 canalizing agency) as well
a3 assessmrnt and transfer of

APRIL 10, 1974

Written Answers 176

advanced tiechnologies in
Electronics;

(li) Semi-Conductor Complex for
production and research and
development in the areas of
medium ang large-scale inte-
grated circuits and display
devices;

(iii) Computer Maintenance Unit
to provide the capability for
the maintenance and servic-
g of compulers imported
from abroad and alsp to assist
user agencies in systems en-
gineering.

Thete is also a propsal to set up &
Unit for production of Two-Way Com-
munication Equipment to cater to the
demands of the Home Ministry as well
as other users, The ugency for the
implementation of this project is under
consideration of the Government.

Restructuring Energy Base

6379. SHRI SHRIKISITAN MODI;
SiiR1 P. GANGADEB:

Will the Minister of PLANNING be
pleascd to state:

(a) whether his Ministry has taken
any steps to stress the need for the
management of our energy resources
to actualise production prospects; and

(b) if so, the main features of the
steps proposed to be taken fo restruc-
ture the energy base during Fifth
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Yes,
Sir. The management of energy re-
sources is being given due attention,
The rationalisation ang reorganisation
of the electricity supply industry and
the restructuring of the coal industry
15 receiving attention on priority. The
explaration of oil ig being speeded up.
Investment on research and develop-
rman{ of other energy resources is also
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proposed to be stepped up during the
Fifth Plan. Seting up of an Energdy
Board to restructure the energy base
and deal with the energy problems is
under consideration. Replacement of
.oil fuel by coal in the industries, elec-
trification of railways in preference to
dieselisation, replacement of kerosene
by soft coke for domestic use ete. is
being contemplated. A number of Ex-
pert Committees with which represen-
tatives of industries are associated
have been set up for drawing a plan
of acting for maximising the use of
available energy in different indus-
‘tries. The reports of these Committees
are awaited.

Difficulf Raw Materia]l Situation in
Industries

6380. SHRIMATT PARVATHI
KRISHNAN: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether while addressing the
annual general meeting of the Indian
Engineering  Assoeiation (Southern
Region) the Secretary of the Ministry
called upon the industries to be more
prepared for more difficult raw mate-
rial situations in the next year; and

(b) if so, whether it will again
‘affect the industrial production for
1974-175?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) In his address to the
annual general meeting of the Indian
Engineering  Association (Southern
Region), Secretary (Industrial Deve-
lopment) referred in general to the
problem of raw materials required by
the indusiries, and called ypon indus-
trialists to effect greater economy and
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eﬂ'icient:y in the usage of scarce raw
materials.

‘ (b) To the extent that a number of
industries continue to depend on im-
Ported raw materialg and compone;lts
thp outlook in respect of these indus:
trieg during 1974-75 woulg depend on
the foreign exchange availability,

Utilisation of Energy in
Productioy,

6381. SHRI D. D.
Minister of PLA
state:

Industrial

DESAI: Will the
NNING be pleased to

(a) whether Government

drawn Up any plans for relating en
generation to

requirements in

have
. A ergy
industrial production
specific sectors;

. (b) if so, whether Government
{ntend.to Seek cooperation of industry
in oplimum utilsation of energy; and

(¢} if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The power
generation target for 1978-79 as indi-
cated in the Draft Fifth Five Year
Flan, fully take into account the power
requirements of the industrial pro-
gramme. The strategy for ensuring
bower suply to priority industries like
steel  fertilizers, coal, non-ferrous
industries etc., has been indicated in
Chapter 4 of the Draft Fifth Plan
document (Volume II) which was
placed on the Table of the House. A
number of steps have been taken by
Government to meet the present short-
fall in powers generation,

(b) and (c). A number of expert
committees, with which representa-
tives of industiries are associated, have
been set up for drawing up a plan of
action for maximising the use of avail-
able energy in different industries.
The reports of these committees are
awaited.
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Loss of production in Storage Battery
Industry

6382. SHRI S. A. MURUGANAN-
THAM: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government are gware
that the storage battery industry
apprehends substantial loss of produc-
tion because of spiralling international
prices of lead and uncertainties in its

supply; and

(b) if wo, the steps taken or pro-
vosed to be taken by Government to
nsure adequate supply?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT (SHRI M. B, RANA): (a)
Government is aware that lead, which
is imported, hag been in short supply
and that prices have risen.

(b) Within the constraints of avail-
able foreign exchange resources, it is
the Government’s endeavour to assist
this industry with allocation of their
requirements of lead on a priority
basis as this is one of the industiries
classified as ‘IDA priority industry’.
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Use of Deposits of Lignite by
Producing Lignite Pellets

6385. SHR1 RAJDEO SINGH: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether those regions of the
country which have sub-zero tempera-
ture for three to five months in a year
have been traditionally depending on
wood which is becoming costly and
rare for heating up homes and places
of werk;

(b) whether representatives of the
National  Fuel Research Institute,
Dhanbad, who were in Jammu recently
to attend g ineeting of the National
Counecil of Science and Technology
were asked about the possibilities of
using local deposits of lignite by pro-
ducing lignite pellets for commercial
use bheing cheaper than wood or soft
coke; and

(¢) if so, whether the experimen?
of lignite pellets has been successful?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (z) Yes. Sir.

b) Yes, Sir.
duction of briquettes
Lignite was discussed,

At the meeting, pro-
using Kashmir

fc) Yes, Sir. Some improvements of
the existing Briguetting Plant at
Shelting (Kashmir) are under consi-
deration.

CHAITRA 20, 1896 (SAKA)

Written Answers R

Coiigestion at Telephone Exchanges

6326. SHRI RAJDEO SINGH: Will
the Ministey of COMMUNICATIONS

be pleased to state:

(a) how long the present State of
congestion at the Telephone exchanges
in the country will continue thereby
depriving the prospective aspirants
from the telephone facility; and

(b) the steps taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) and (b).
The position of traffic handled by each
telephone exchange is under constant
review and additiona] traffic relief
equipment as required is ordered and
installed in the exchanges. Due to the
overall shortage of telephone equip-
ment in the country, the provisioning
of traffic relief equipment scmetimes:
does not keep pace with the rise ir
traffic.

The traffic readings at different
stages anq routes in telephone ex
changes are being regularly taken anad
analysed to determine the congestion
on any route. Additional eqguipment
needed to relieve the congestion is

thereafter calculated and ordered on
Industries,

the TIndian Telephone
Bangalore.
The Indian Telephone Industries.

Bangalore are taking necessary steps
to expedite production and supply of
traffic relief equipment.

Changes in the Policy of setting up of
Cement Planis

6337. SHRI RAJDEO SINGH: Will
the Mini#ter of INDUSTRIAIL, DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether ag a change in policy,
the applications for setting up vew-
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.Cement plants will now have to fur-
nish full information regarding avall-

ability, proximity and quality of lime-

stone deposits, gource of coal supply
and movement facilities available or

expected;
(b) whether this chang: in pro-

‘ceduyre has been done in view of the
«coal and raw materlal constraints; and

(e) if so, the number of entre-
preneurs who previously obtained
letters of intent but did not pursue it
further til} todate?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAI. DEVE-
LOPMENT (SHRI M. B. RANA): (a)
With the setting up of Secrelariat for
Industrial Approvals, the applications
for Industrial Liccnces are now re-
quired to be disposed of within a
stipulateq time. Having regard {o the
significance of raw material ospects
and transport of coal as well as finish-
ed goods in the Cement Industry, ap-
plicants seeking lette:s of intent/
licences for the manufaciure of cerrent
have been advised 1o furnish detailed
information, alongwith the applications,
regarding limestone deposits, scurce
of coal supply, movement facilities etc.
Thege delails have been asked with a
view to remove avoidable delays in-
volved in sending back references for
seeking additional information and in
the interest of expeditious disposal of
the applications after taking into
account all relevan factors. It, how-
ever, does not involve any change in

the policy.

(b} No, Sir.

(c) Since February, 1870, when
licensing was re-Introduced in the
cement industry, letters of infent

granted to 6 parties )apsed for faflure
to take effective steps within the
stipulated time-limit,

- tions in Capita) Cities of India
€383. SHRI M. RAM GOPAL

Abpplications for Telephone Connec- e ecres

a2,

TR
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' REDDY; Will the Ministey of COM-

- MUNICATIONS be pleased to state:

(a) the tota] number of applications
for new telephone connections pending
as on 1st January, 1974 uuder the
OYT scheme in the capital cities of
India; ' '

(b) how many of them ére' more
than two years old; and

(¢) what steps Government are
laking or propose to take to clear them:
of expeditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) to (¢).
Information is being collected and
will he laid on the Table of the House
when received.

Achievement of Fourth Five Year Plan
Target for setting un Radio Stutions
and T.V. Ceatres in the Country

$389. SHRI BANAMALI BABU:
Wil] the Minister of INFORMATION
AND BROADCASTING be pieased to
siate:

(a) whether s=tting up of A.LR.
stalions and Television centres in the
country during the Fourth Five Year
Plan has rea~hed jls target; angd

(b) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No Sir. Several of
the schemes have spilled over into
the Fifth Plan.

(b) The main reasons are delays in
acquisition of land siles, procedural
delays in administrative and financial
approval to estimates, budgetary con-
straints and non-availability in time
studic and {ransmitter
equipment and constructlon materials
like steel, besides delay in the fabri-
cation ang installation of T.V. towers.
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not
Students’ Youth Rally agaimst Hoar-
ders by ALR. Caleutia

6390. BHRI PRIYA RANJAN DAS
MUNSI: will the Mimster of INFOR-
MATION AND BROADUCASTIN(; be
pleased to refer tn the icply glven lo
Unstarred Question No. 4837 on 27th
March, 1974 and state;

(a) the reacons for not announcing
the news of massive Slude.its’ Youth
Rall; against hoarders on 8th Febru-
ary, 1974 by ALR. Calcutia: and

{b) the aelion proposed to be taken
against the News Editor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The news of the
demonstration organised by the Youth
Congress and Chhatra Parishad in
Calcutta on February 8, 1874, was
overed in the Yuv Vani bulletin at
5.5 pm. and laler in the 10.05 p.m.
bulletin from A.LR. Calcuita on the
same day. Unfortunately it was mis-
sed in the 7.50 p.m. bulletin.

(b)Y Does not arise.

Number of Temporary, Permanent and
0n Casual Basis Artistes working in
Song and Drama Division

6391. SITRI PRTYA RANJAN DAS
MUNSI: Will the Mini<tor ot INFOR-
MATION AND BROADCASTING Le
pleased to state:

(a) the number of Arfistes working
as temporary, permanent angd on casual
bauis in Song and Drama Division; and

(b) whelher these employeos get
usual benefit and promotioa in {heir
erades like other Staff Artistes {n
AIR?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DIARAM
BTR SINHA): (a) The staff artists in
the Song and Dramg Division are ap-
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pointed on contract and not on tfem-
porary or permanent basis. The
number of staff artists employed on
regular contract is 041 and on casual
contract 79.

(b) The staff arfists in Song and
Drama Division are getting usual
benefits admissible ta the staff artists
of A.LR. except the following:

1. Children's Education Allowance.
2. House Building Advance

There is no automatic promotion for
the artists in the Song and Drama
Division.

Uranium discovered in Rock For-
mations in Jhansi District (U.P.),

6302. SHRI LALJI BIIAL Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Uranium nas been dis-
covered in rock formations in the
Sonrai area in Jhansi district; ond

(b) if so, the facts thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHIY: (a) Yes, Sir.

(b) Uranium bearing bitumen has
been located during investigations
carried oul in the Sonra1 area jointly
by the United Nations Minerals Sur-
vey and the Ultar Prade.-h State
Directorate of Geology and Miming.
The Atlomic Minerals Division of the
Department of Atomic Energy is in-
vestigating the extent and grade of
the mineralisation tp ascess its eco-
nomic viability.

Avallability of Lepidolive needed for
Generating Atomlc Energy

6393. SHRI RANABAHADUP
SINGH: Will the Ministor of ATOMIC
ENERGY be pleased te state:
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(a) whether three qulin.tals of de-
posits of atomic minerals have been

discovered in Govindpal and Mundval

villages of Baster District  (Madhya
Pradesh);

(b) whether there are indicalions ui
the availability of lepidolite needed 11
generating atomic energy; and

(¢) if so, the brqead outl'mesl.ﬂof the
analysis and efforts of the_ Govern-
ment to exploit those deposits?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): Sporadic occurrences of
some atomic minerals have been
located around Govindpal and Mund-
vaj villages of Bastar Distriet, Madhya
Pradesh.

(b) Yes, Sir.

(¢) Lepidolite occurs in small peg-
‘matites, with beryl and niobium-
tantalum bearing cassiterite. As the
Department of Atomic Energy has
already acquired the quantity of
Lepidolite required by it, it has no
plans to exploit these occurrences at
present.

Protest Day observed by Central
Government Officers

6394. SHRI B. S. BHAURA: Will
‘the PRIME MINISTER be pleased to
state:

(a) whethey the Central ‘Govern-
ment Officers all over the country had
decided to observe 20th March, 1974
as a “protest day”; and

(b) if so, their demands and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). ‘Government have
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noticed some press reports to the eflect
that some Central Government cilicers
had observed a protest day on the
20th March, 1974, in response to a

caly given by the All-India Confe-
deration of Central Goverament
Officers’ Associations. From those

reports, it seemed that the purpose
of the protest was to -demand parity
for Class I officers with the IAS in
the matter of pay-scaiss and slatus,
and to assert their determination 10
fight any attempt to abridge the free-
dom of expression that service asso-
ciations legitimately have. As regards
the question of parity, 'Government
have already announced their decisions
on the recommendations of the Pay
Commission in rsgard to Class I and

the All-India Services. As regards
the other issue, there has beesn no
attempt by Government 1o abridge

the freedom of expression of service
associations.

Opening of P.C.Os,
Offices in various

and Telegraph
Idisiricts of Bihar

6395. SHRI BHOGENDRA  JHA:
Will the Minister of COMMUNI-
CATIONS be pleased to refer to the
reply given to Unstarred Quszstion No.
3836 on 20th March, 1974 regarding
proportion of Post Offices to the popu-
lation and state:

(a) the reasons for non-inclusion of
proposals for any P.C.O. or telegraph
office in the Districts of Madhubani,

Sitamarhi, Samastipur, West Cham-
paran, Siwam, Purnea and Begu-
sarai;

(b) whether it is proposed to open
public call offices and telegraph
offices in all the Block Headquarters
of tuese districts including Babu
Barahi and Bisfi of Madhubani Dis-
trict; and

(c) whether it is vproposed to con-
nect Madhawapur and Shaharghat
P.C.Os. to their District headquarters,
Madhubani directly via Bhimpatti and
if not. why?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
YPROF. SHER SINGH): (a) The rea-
sons for non-inclusion cf proposals for
any PCO or telegraph offices in the
Distts,. of Madhubani, Sitamarhi,
‘Samastipur, West Charaparan, Siwan,
Purnea and Begusarai were as below:

(i) Either proposals were not
received,
(ii) Or the proposals examined

were unremunerative and the
losses involved could not be
condoned.

(b) the case for :Including Blcek
Headquarters as category stalion for
opening public call ;ffices on lass in
the policy for Fifth Five Year Plan
is under consideration. The cases cf
Babu Barahi and Bisfi of Madhubani
Districts will be decid2d as per pelicy
to be approved.

(¢) No, Sir. The pres2nt traffic
does not justify co:xneefing PCOs at
Madhawapur  and Shaharghat to
Madhubani wvia Bhimpatii aft prasent.

Revizion of Pay Scales in Delhi
Ldministoation

6396. SHRI RAMKANWAR: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the pay scales of
Ministeria] staff of Delhi Administra-
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tion employees have not been revised
so far as per recommendations of the
Third Pay Commission Report;

(b) if so, the reasons theresf; and

(c) when the new pay scales of the
said empleyees would be revised?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): ({a) to (c).
The Gazette of India Extracrdinary
prescribing the scales of pay of minis-
terial staff of Delhi Administration on
the basis of the recommendations of
the Third Pay Commission has already
been issued.

CORRECTION OF ANSWER TQ UN-

STARRED QUESTION NO. 1015

DATED 27-2-1574 RE: BROADCAST

OF TALKS OF MEMBERS OF PAR-
LIAMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF IMFCRMATIOY AND
BROADCASTIN: (SHRI DHARAM
DIR SINEEAY: A few names of Mam-
ters of Parllament were omitted from
the list furnished with the answer
referred to abkowve, thirough an over
sight, whirh is rozretted. Thaze raomes
are given in {the enclosed staitement
which may be ireated as =dded to the
earlier list,

The omission came to our notice
after the Question was answered.
Earliest opportunity is being taken to
rectify the same,

Sratement

Name= of the M.P.

S. No. Name of the Station/Centre
33. TV Cen're, Amritsar

34 TV Contr:, Srinagar

35 'I'V Centre, Bombay

Giwni Gurmukh Singh Musafir.
Shri M. S. Gill.
Shri Prabo*h Chandra.

Shri Saved Hussain.

Shri Shanim Ahmed Shamim.
Shri I. K. Cevjral.

Shri Hohib Tan: veer.

Shei Sikernpor 35 Wag s,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STODPAGE OF BOOKING FRESH
CARGO AT INDIAN AIRPORTS BY INTERNA-
TIONAL AIRLINES

st vy fawd : (arwr ) o owere

w2rEg, & wigaedrr @@ 93T &
freafafaa Brar = g oior 7ix

e fEET @4 W oeart faaEr g
o qedar FEaAr E 0% 43 T faag
HU% I 3 ¢

A F AT F FAT ATRT
gt s dedid waazAr gk
AR garé #gh §, fadea:
afe=rt 29 A1 ST ATl SeEi F
fag, 77w Fr gfer a= fF
SA & gwmEr faw & s
Arw & fagfa § fircae =g &
aar foafa sramaT F9 F
forg @xE T #Y T wd-
a1’

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (SHRI RAJ
BAHADUR}: The movement of
cargo by air irom India hasincreased
considerably in the last few months
but the carrying capacity has not in-
creased correspondingly, During Ifarch
airlines were obliged to restrict the
acceptance of cargo at Bombay because
of the rush. Air India also did not
place any embargo on booking but
had to restrict bookings except vege-
tables and newspapers. There was na
embargo as such at Delhi, Calcutta
and Madras airports but the flow of
booking was restricted owing to the
difficulties in forwarding cargo via
Bombay which already had 3 conti-
nuing backlog of nearly 75 tonnes at
the end of each day.

AFRIL 10, 1974

Cargo by Internutioneci
Airlines (C.A.)

The shortage of capacity for air-
freighting cargo from India has be-
come very acute recently because of
the world-wide shortage of fuel and
rise in prices, There is shortage of
capacity on Air India also as compared
to the volume of cargo offered. Against
approximately 23,500 tonnes offered
for carriage in 1873, Air India was
able to carry only about 13,200 tonnes
i.e. 55 por cent on its scheduled servi-
ces. In 1974, with th= addition of one
more all cargo service the corporation
hopes to carry about 15,000 tonnes
which would reprecent an increase of
14 per cent over the cargo carried in
1973. With a view to meeting the in-
creased demand for cargo traflic, ef-
fective April 1, 1974 Air-India  has
made arrangements to operale two
round-trip all-cargo  services on the
India-U.K.-India route. These flighis
can be extended either to Calecutta or
Madras to uplift or discharge cargo
at these points as required.

192

According to information avaiiable
there is a total backlog nf approxi-
mately 350 tonnes of cargo awaiting
shipment by all international carriers
including Air India at the four air-
ports.

It is not economically feasible for
Air India to increase its cargo capacity
at the present moment and introd:ce
additional all cargo servicas because
loads available on return flights are
inadequate. If Air Tndia could get
more cargo for the return flight., the
operating cost would come down and
make al] cargo operations more eco-
nomical. Despite poor return on
certain commodities Air India conti-
nues to carrv shipments of these in
the overall interest of the country.

st vy femit: oo wdEw,
HAY wErT X ooy FFTST § 7 ACTHIEY
AWMy T 7 3T Y A7
adar =ifrmar fRzars 10 e
e LA R TS RS i AR ¢
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T gra Y AT /AL ARACY TT A
quqmt? ™ ® AT a
IR gIY BT R AT A1 T
wrrd fe 23 g stz wE
o of® &1 w7 aw Frs 55 wh-

wT WA WA AT AY AR F
WA AT ¥ ¥ ¥ o nfww aw

wig arwAgy £ 1¥0RrAfs w1y 9w
¥t e w ¥ fau dare A
gaforg s & 9T 9w w9 & qr W
wmecfe 1 wigag 23 @
5 @Y ZT W swer W v Afi &
23gF s e R A wgr ¢ e
13 §XT 200 2T W &Y ¥ o
1 RFET W ¥ fer fer el W,
fier fratr &t safaemr @t ? o=
¥ g e W w0 it
wafear & wiife g3 @ai ¥ A
ara farsrae €Y § FF agh ot gt &
qromr quar § o o rqw W g
IT W qrafewsr & ot £ W
¥ agy ert g g Wy § fr awd
FATANNT & IR TRy AAT
wrar § wafag 23 g sarz A Ak
W1 } 1w ag frrorAIT &
<& 1 st g A
t 99 w1 o feaew & w1y K AN @
Il g # ar %% fo vy et 3 g
® o A ¥ @ mwEr g0
q R W TE FW w60 WC qATH
wIF w1 W fwar § 1 92 At qr
R Qwrarn A e far eyt aqq
TR AFT e wfuwd, v WAt
sraferar AT wifgg | o awg @
arafy X § R e amr W § ar
o aez @ AN ar wer f wif Ay
FAGIL 91 T THI A g ag qR
WA Y—1972-73% 747, i
q WIAT 39T ETT F AW WA 2t
240 LS9

national Awrine; (C.A)

¥ 1 Fo oww § e owor A
gar€ orzry F o STaT o few vy gy
gt Ty gt w7 A ¥ AT,
Frowify, frrs ey @ w9 Prafr
D@ FoTan & AX A Wi
wrgm g fF o1 w7, ey wify, Ay
farer @17 & wow &Y A §, T
& Awdt & w0 TT W AT AR
Fwdtg?

wu agy & A€ 7 ¥ wren F av
ATE 1 G AT LN TEN TE Gy
g , SWEW, AXF gk
wgT ¥ QTETE ¥ 7T ST X §I ¥y
wAMT Y § 1 T &y
ot faate et o xggod agry & WY
w o ai, Wit gk wgi ¥ va-
€ %8 T ¥ T ST W4T
wr wxux g § fe I oA o7 Praty
gar€ et ¥ Arr avdar | ww A
asfre it wer qmr § ot
Gl

gy wNT, A AW G
¥ Frafa wr qare §—xq ¥ fiedt
AMEAT N F&TT T A § AR F WL
™ ¥FTC 50 wforwywr sfexdr o
2 &) Frggdar PR aT 7 RN
faate wifea AAxaT w1 wwrar
Wy wd RN weafn T
WA TEWaE wEam,
fhrgr =R FAT W w7
G W W TY § ww YE
wfeu g, fag & wiw &7 saq a0
DU—ghast W I W §g /g
Qe wifer agdw @ A,
A F oft 37 & qz T AN, w9
et g AT § agwram g
& fu 4 A W g--Arn-
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%7 TR AR W ¥ €7 A AN
T ST FET X QAT § 99 HY
gAaTy feafs war g ?

A AEET A CF T & IATH
TE T A—F  AGT AT TG
¥, taw fau g w forie v
W WL KT wTAETHar § €W faw
JTET X & wr X fa=re o o s
OF GG H99 § 9q@ q IEN W@
T q—N®T wF 99 % 78 T
o 4 X AT Wrar O A Ay
e Ax@wr I wft fear 1 &
W WigEr  §—300 & WTW 9eT
g & O & fag—yufig wr £
HTEC T Y AT & W T Wy
7 et weafaay & &g wv 6 9
arwefrr ww T ? T A 99X @A
T el —

Airlines (C.A)
S g 2w ¥ fog wwdt & 1 e
& AY a3 ¥ e wwear g e ot
DA FFm wg7 o7 AH: B—arew
¥ qfs wagt oY a7 w7 o @
YdrEra™ N 2AT § FTE@ES
AR RGO R T FTRE w7
o7 TITET AT WF 2T T qeAT
T AT VA FT IA T AT T
1 FOTRTA TN & afkafia &7
¥ frrfr w5 AT wreet @y Wl
W & X { wre-Ty Ave qger o &
T oqw g farANT AR S
fag  stafer @7 age wsdt i
¢ sifn oz 7 WAt § q9A wW
gar ¢ 9 w7 sweafaw grar )
Tuog oferw da ¥ a7 faolt sa-
W qE N gER ¥ifE KW WO
# wirgsr & T g0 foewa § g
g ¥t @ § w9 qawT 9T g o

¥ g ARG *fw wgrg AlwEd
w1 wuwa 9% 91 5 o7 e & Frafa W)
wT W AH w0 e qir pd

*If Air India could get mere
cargo for the returm fught, the
operating cost would come down and
make all cargo operations more

economucal”

g FA ST ®A W Fw ey owr
g0 H4 wgET TN FTF @ ¥
W qE TET ST JAT T AV IT A G
AT g oqwddT a1 waw AT
WA VI HIT T AAE F7TH 757 IN
T gAATE § qX qOTAT W9 F FAtT
w2t ERrTH o7 i faa R E
FIY AT T [ B T4y FCAT Argw
ar e wrafanmaz § e damm
T arz Wy 2T F7 AR O 93 9
s S5 e frd sRzm S fag
4 3wty frafe wear amga g—K o=
® A oy T ACEL A g1
fadeft gamrar % v federm
qT AT §97 & fo sraa w3y & fae

o ¥ o & AT § ga-sAgre finar

FETAY A S T et oW ¥ o
¢ o W TREE wiew et
a0 fadw #9471 € g wear =afeny
1 & | 7 A THTYT & T T
FATT & AT TgF WL AW W
w7 § faT 51 €7 9 ¥ W
g ITH TRITE FTAE S AR 91
HTY 1 HTT fade qATART R AwATE 1

% wrgar g £ g1 Ard anv o
fagvor w17 79 1 & 0l g 9% fw
anv-gfvear g7 & ¥ ¥ 7oAt faederd vt
frqr @ & ar A W T ¥ wwfen
o quard fr iy ¢ owfem Y
a7 At gw A § 0 g v B E—
& wgm g fe g1 Ard amn e
mEw  ffag )

st vw wpEy  Aww S
e ¥ Wt f A o AT iy

L)
i
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WMok fAdwwa®
s % 97, IW ¥ qedi wr w{f frw
wdi g e ofr o wiwd fod wrx §
sy gt gaver weaR § e g fway
= Ay Ak § 3z g gweghen
R gars wgrar weIA FO A AT
SR R CCOE CE LT ]
ag fafw gt & fr 23 g z7 & R
13 gAT T AY Q< ¥loswi & I50A0
W wet ww weAfrrH A 1 350
= FaqqraAy ATy 1 (T AT
F qF a%7 WY oy 78 wr § v oa
af ® weT war §, 31 *w WA §
AT AXF AN ARG TR
wgral Wi § wa d ey 99
FIAFNT 61 I FT & (17 g9ef wgrai
q 4R, o g Tor Sarar @ wear
2 T7 ¥ warar 9gRT Wik IR
wraa & wgar g wx | faog g7 ot
AT af § —fac ot §71 faar
TR ot femry A Ad Y

TS gar oY g3 fF feT
AT ¥ forg Frnder fedr i § — &
T @ g & OWIT R, afwd-
Jaer & fag froetw far s & 1 &
AT 9T H IAT X AAAATGT —

“Arr India also did not place any
embargo on booking but had to res-

trict bookings except vegetables and
newspapers.”

Tg § g A frar § 1 e A gw
T A% T, ag ar w6 faq amr
WYY, I AL [T TG @,
W § arlr §, ©w fag 39 N For
T §

ugt av  feaeor o a oWl g
WANY AT WTHTIRT X T 8 AR
gl S wETSIT weT qaT |

national Asrines (CA.)
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ll!nlqtgt i&n‘xﬂ‘!mt
T AR FIEA ¥ &

weuw wgWed : {TR ATl qR
& wear § e fewr Fafrese #1 orame 3
t | |

!'ﬂm![rgt: foradt gaar qd
s fragdy

MR. SPEAKER: This is directed to
the Minister of Tuunamand Civil
Aviation.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA)
fose—

MR, SPEAKER: If I make a depar-
ture from the usual practice once, 1
will not resist it in future. I am sur-
piised. Whriomdoﬁkethhr

SHRI N, K. P. SALVE (Betul):
'nm:weioe!;mtthn whichever
minister is entrusted with answering
it, he would be ready with the answer.

PROF. MADHU DANDAVATE
{Rajapura); Knowing the complica-
tions, I had called the attention of
both the Ministers. You can check up
from my notice,

MR, SPEAKER: It is a different
matter if rhembers create difficulties.
But if the ministers themselves create
difficulty, what can I do? The practice
we follow is, we direct it to the
minister mentioned in the first mem-
ber's notice,

@ oAy fed ;TR fonde
fafrefte & art d § wod ugd v ¥
wr § fo va o g wvar W€ dawr
afar | § yew ww g
qEAT § AT WG FAT W7 gATH Qv
& & foe darer sy} e aav-
crrt#mmr!rwqwmﬂtﬁﬂ
tajﬂ'm#ﬁﬂfmmzr

weeleide fefrefiy ¥ O firfrest
ﬁmtrtﬂmrwmu i

um 19, ﬁm " Cargo by Mtﬂ.eﬂoml ‘doo

- Awimey (LA)

MR, SPEAKER: I am informed by
the Secrefary-General that this was
sent to the Commerce first.
and he said, it {s meant for the Civil
Aviation Minister. Now he gets up-
again. Either he ghould have accepted
it earlier or teken the. stand that it:
concerns the other minister, Now I
have no alternative except to cau
Prof. Chattopadhyaya.

SHRI RAJ BAHADUR I would
like my friend to identify the supple-
mentary which I hawe not answered.

it i Fod o e e
o § ?

Wowemye: 0 o &
#rz w Faar &1

MR. SPEAKER: If the Commerce
Minister was interested in answering
it, why did he direct it to the Ministry
of Civil Aviation? He eguld have said
that it belongs partly to his Ministry
and partly to the other Ministry, Then
1 would have tried to find a way out,
Just now when the proceedings are
going om, if the Minister wants to get
up and say something, it would be
difficult for the Chair to admit it. Any-
way, I'would allow him to answer any
question now, but it should not be
taken as a prcedent,

PROF. D. P. CHATTOPADHYAYA:
1 have nothing particular to say. Since
the hon, Member referred to me by
name, if any question is directed ta
me, I can answer it. : '

MR. BPEAKER: You settle it
amongst yourselves. When a guestion
comes in the form of a notice, the:
Minister says that it does not concern:
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SHBRI P, D. DESAI (Kaira): The
heon Mimister in his reply hag men-
tioned the teta]l quentities air-lifted,
He should have given the monthly
figures for the last ong year in support
of his claim. Then the hon. Minister
mentioned that return freight is not
available and, therefore, it is not eco-
nomical for Air India or the other
.ajrlines to take this freight.

The facts are that the traffic is
available both ways. Except that ex-
exceeded imports for a short
period, It is a fact that we are having
regular higher imports, We are
continuously relying upon aid, which
means that we are paying more than
we earn in foreign exchange. That
shows that our imports exceed exports.
Therefore, the return freight is always
available. The difficulty iz in the
procurement of the return freight.
Also, it cannot be said that only ex-
port is important. Import is also
equally important because we re-
quire urgently some goods urgently
and gpare parts for some of the
-equipments,

Then the hon. Minister said that the
gap is small, only 350 tonnes, The
fact is that the cargo offered was
23,500 tonnes and the cargo actually
lifted was 13,200 tonnes. He presumes
that the rest was lifted by other air-
lincs and the balance left is 350
‘tonnes. This does not satisfy us. It
is quite likely that because of the
perishable nature of the goods or
because of the stipulation of the de-
livery date, some of the freight which
was offered was cancelled when it was
not air-lifted in time.

Then a mention was made about fuel
shortage and other difficulties arising
out of international problems. If the
oil price has increased, the air freight
has been increased substantally for
outward eargo and so it can cover the
inereased expenses.

Now, the freight rate, if you see
hes exceeded véry much more. For
fexample, here, as has been stated, #

national Awilne, (C.A)

is Rs, 5.90 per kg. as against Rs. 3.50
per kg This is something which is
not only more than covered but will
meke the operation more profitable,
Therefore, to that extent, the hon,
Minister may look into it. The freight
rate, in fact, has been increased to
Rs. 680 per kg as againat the old
freight rate of Rs, 3.25 per kg. This
makes about Rs. 285 per kg. more,
i.e, Rs. 2650 extra par tonne.

Then, the consignments are being
stated to be 23,500 tonnes, This is
also not valid, because, in view of the
difficulties of exporting them, the dis-
couragement to exporters has been
substantial. The hon. Minisler is
asked whether he has made any
market study by which he can judge
the total available cargo that could be
put through for exports. As regards
the cargo of heavier nature, for in-
stance, recently I read a newspaper
item that the entire plane was charter-
ed for air-lifting diesel engines from a
factory in Poona. This is poosible.
There are a large number of valuable
goods produced in the country besides
diamonds and other articles to which
my hon. friend referred. There are
other items of labour-intensive manu-
facture, like, machine tools, moulds,
dies, components, etc. These by way
of export promotion are so vital to
our economy that the hon. Minister ig
requested to see and provide the fleet
Now, there is the question of foreign
exchange needed for planes that the
hon. Minister whould refer to. Here
again, there is a large number of pir-
crafts available on charter. When
there is a cargo at such a remunera-
tive rate, there is no dearth of avail-
able charters for the fights to carry
the consignments from Indian airports
to any part of the world,

There is one more important point
that I would like to make. It is possi-
ble that outward goods are going to
particular destinations and the inflow

so regulated that they do not match,

ere again, the hon, Minister may
agk the Commerce Minister who is
sitting here to take into account our
traffic bothways and so organise it
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that the umports are not coming from
one end and the exports are going to
entirely different end. To this effect
also, some system should be evolved.

It has been mentioned that Air India
and other airlines are handling the
cargo. The fact 1s that other airlines
are resisting freight outwards, It
may be checked up whether those air-
lines carried higher percentage in
earler years and, presently, due to
their international policy or some sort
of blocking and diversion of exports
from India to other countries is done.
This Is also a possibility which requires
to be looked into.

1 would request the hon, Minister
to reply to all the points which I have
made,

SHRI RAJ BAHADUR: If I have
understood the hon. Member correct-
1y, he has made more comments than
asked questions. If I may say 80, the
only comment which would require
same anewer is about the figures. He
said that I should have given figures
for a certain number ot years or, per-
haps, for a certain number of months,
which 1 have done.

I would invite his attention to the
fact that I have given figures for 1973
and also projections for 1974, the con-
templated or the planned increase of
capacity of 14 per cent over the capa-
caty of 198 which will enable Air
India to lift bigger weights. This 1=
one particular factor to which I would
invite his attention. He has expressed
a View that there is no difficulty about
freight being available on return
flights. This i rather a very bold
statement, and I would beg of him to
consider that, 1n all destinations where
our export cargoes go, it is not an in-
vanable rule that you will get the
return freight For instance, if you
take a lot of vegetables, fruits, lowers
and leather goods, you msay not get
the return cargo, of the type which
admits itself to be borne on the air-

Airlineg (C.A)

Our experience has been that, while
we are carrying certaln commodities
by air, we are also incurring losses:
on those commodities, but we are doing-
8o in the interest of export promption
and mn the national interest.

He hag referred {o the question of
increase in freight rates I do appre-
ciate, and I am fully conscious of the
fact, that freight rates have increased,
end the freight rates have increased
for reasons beyond our control. The
hike 1n the price of crude and its after-
effect and the chain reaction resulting
therefrom are well known to the
House; I need not expatiate on that.

About the availability of chartered
flights, there 13 no difficulty; they can
be made available But the right of the
citizen is to go to the national air
carries I suppose that my friend
would agree with me that, so long
as we can provide those facilities, he
would not ask us to go in for char-
tered flights from foreign air com-
panies  So far as Air India is con-
cerned, a8 I have submitted ear~
lier, Air India has restored its
service which had been given up from.
1st April 1974—the flight which had
been cancelled earlier due to fuel
shortage. In addition to this, they have
also started a cargo service with ten
pallets, that 1s, goods-container cap-
able of clearimng 25 tonnes at time,
every week to Europe Apart from
that, as I have mentioned in my earlier
statement, two round trips of cargo
service, India-U K -India service, have
also been started. From all these steps
1t would be obvious that we want to

for such items of our export cargo as
are amenable fo be carried by air.

About the rest of the commen
can only say that they can be
and nothing more.

4
-t

SHRI D. D, DESAI: We all
that many of our power plants
even public sector industries are
ing below their capacity at times

e} §
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want of compenents; they are required
to be Hlowp here. The hon. Minister is
well aware of that. Therefore, he
will definitely get not only the return
freight but he would find that the re-
turn freight is more profitable than
the outward freight.

SHRI RAJ BAHADUR: It depends
on the country of destination. If, for
example, fruits, vegetables and flowers
are taken to Persian Gulf countries,
you may not get all the spares and
parts that you want in the return tra-
fiic. It is a question of each trip,
cach particular transaction, matching
itself.

PROF. MADHU DANDAVATE:
(Rajapur): The subject-malter of
thig call-attention motion wvitally con-
cerns our dwindling export and the
corresponding loss of foreign ex-
change. 1 had raised this \vital issue
during the debate on the Commerce
Ministry's Demands. But since the
Minister of Commerce did not find it
worthwhile to make even a cursory
reference to this particular aspect of
the problem, I had tabled the call-
attention notice.

Before I raise certain issues, T would
seek a clarification from you. Some-
times, if the subject-matter of a call-
attention motion is a overlapping ma-
tter between two Ministriegs and it we
make a Specific reference in our notice
to both the Ministries, would it not be
expected of the Ministers concerned
to come forward and give the nece-
ssary clarifications? That is the cla-
rification that I want to seek from
you, Sir, because in the future such
situations are bound to arise and I
would request that, gn such occasions,
the two Ministers concerned, may be
permitted to put forward their points
of view because that will give us the
information that we are seeking
through the call-attention,

MR. SPEAKFER: The time
limited for call-attention motitl:;s.“rls;
you can split that into two and.make
two call-atterition motione, that would
be better because one Minister can

national Airlines (CA,)

deal with one subject and the other
Minister can deal with the other sub-
ject; that weuld be better than mixing
the two into one which may give rise
to confusion.

PROF. MADHU DANDAVATE:
After the furnace oil crisis, it is a
fact that the cargo booking has been
shifted from the consumer's service
to air cargo service and, as a result o!
that, there is some pressure on tht
air cargo. Here, I would like to know
definitely whether it is a fact that in
view of the new restrictions imposed
and the stoppage of fresh air cargo
booking, there has been a dwindling
of exports and 1 would like to know
the exact percentage and, as a result
of that, what is the corresponding loss
in terms of foreign exchange?

1 would like tp know whether, as
a result of the new restrictions that
have been imposéd, whether the ex-
ports of food products, fruits Jams
jewellery and leather have suffered.

In this connection 1 would again
like to raise the issue tp which a reply
has not been given by the hon Minis-
ter A specific query was raised by
Shr1 Madhu Limaye That whenever
these difficulties are there—and he
has rightly put forward all the diffi-
culties—in such a situation, when a
number of commodities are top be ex-
ported so as to safeguard the foreign
exchange position of ow country,
what exactly is your policy regarding
granting of priorities to various com-
modities? It is a specific question Shri
Madhu Limaye has raised. On this
question, of course, the hon Minister
will have tg consult the Commerce
Ministry and give us a specific answer
but in this particular call attention
notice, it js absolutely necessary that
this particular question must be spe-
cifically answered-what is the priority
they allot whenever certain resiric-
tions are to be imposed?

Is it true that as far as leather ex-
Ports are concerned, leather exporters
are willing to offer 500 tonnes of air
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[Sbri Madhu Dandavate]
cargo but the Air India has no cargo
space and, as a result of that, this
particular expori of leather is sutier-
ing There was some export to be
made from Madrag to foreign count-
ries From Meadras 1t has to be
brought to Bombay. I would like to
know specifically from the hen Mins-
ter whether from Madras to Bombay
there 15 a backlog of 100 tonnes even
at this stage.  ask a specific question
and ] want a categorical answer, whe-
iher 1t is true that because the Aur-
lines are keen on lifting up non-bulk
and small packages, export of cotton
garments has been suffering the most.
If export of cotton garments 1s suifer-
ing the most gnd even according to
she statistics available with the Com-
merce Mmistry, it 1s very clear that
the foreign exchange position will be-
come very difficult and India 1s in the
danger of permanently losing the UK
market for fresh fruats and UK and
Cyprus for vegetables due to inade-
quate cargo space provided by Air
India, will they try to solve the mitu-
ation sp that these exportg can be ac-
tually stepped up?

As far as the exports by air are
concerned, I would like to know whe-
ther the exports from Bombay itself
have dwindled by 60 per cent and the
average weekly rate has gone down
from 40800 kg tp 10,000 kg I have
avked a specific guery and 1 want a
categorical answer Is it true that ex-
ports by air can be made upto 60,000
kg if adequate cargo space 1s available
and that 1t has gone down from 40,000
to 10,000 kg ? The all India Exporters'
Federation has stated that if gdequate
space wag available for air cargo, the
exports would have gone up to 60,000
kg If'thig is the gap, what concrete
step; will fhey take to bridge this
gap

Now, I will come to the export of
mangoes 1 represent a constituency
which exports mangoes to the world
This will not merely fetch foreign ex-
changs for our country but sweestness
also will be exported to foreign coun-
tries and probably internations! rela.
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tions will also improve. In this con-
nection, I may pomt out that there has
been @ serous backlog as far ag this
aspect 1z concerned Export of man-
goeg is such that it cannot wait lLike
the exports of other commodities.
These two to three months are extre-
mely important for the export of
mangoes and 1t 15 my information and
I would like to have it confirmed,
whether 1t 18 true that as far as the
export of this commodity, the commo-
dity of mangoes, 1s concerned, which
1s mostly by air, a8 my friend Shri
Madhu Limaye said, orders are placed
around 3 50 lakhs kg valued at Rs 15
crores 1 am told that the exports of
mangoes can be stepped upto the tune
of Rs. 10 crores and thaf such an am-
ount of exports 18 gomng to dwindle
down In that cade, it will make a
very adverse effect on the foreign
exchange position of our country Only
Hs 50 lakhs worth of mangoes were
sent last year That shows that there

15 a big gap

SHRI VIKRAM MAHAJAN (Kang-
ra) Mango Specials may be arranged

PROF MADHU DANDAVATE As
far as the plight of vegetable export
18 concerned, 1t 15 extremely bad

My friend raised this question to
which he has not given a reply The
question was whether 1t 13 true that
the air companies have Increased rates
from 325 per kg to 590 per kg The
export of vegelables have suffered a
loss I want to know whether jou
will consider a concrgte proposal to
the effect that Air India should com-
mence freighter services sg that m-
mediate action 1s taken as this mango
season will last 2 to 3 months So that
export of other vegetables could also
be undertaken

I now come to the area which you
represent, Amritsar The representa-
tives of Punjab Rayon Fabrics Ex-
porters Federation requested Afgha-
nistan Government to 1ift their goods
from Amritsar Arana Alr-
lines is the only airline lifting export
cargo from Amnisar to Kabul in the
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absqnes of land fransit through Pak-
istani terxitory. Is it trite that Rs. 20
lakhs worth of artificial sllk for Afgha-
nistan is piled up at Amritsar? There
is tremendous lack in our recovery of
foreign exchange. Further delay in
despatch of export consignment in-
volves heavy losses in exports in view
of the recent declsion of the Silk and
Reyon Export Promotion Council to
withdraw the replenighing yarn on
shipments of art silk fabrics top Al-
ghanistan after April 15 under the
terms of Indo-Afghan trade agree-
ment. So long as this decision conti-
nues so long as the limit is 15th April.
there will be difficulty . Ig it true
that the exporters have already made
a pequest that this decision should be
reconsidered? Will you kindly use
your good offices to see that the in-
terests of our exporters are taken into
account go that this restriction can be
removed or at least suspended for the
time-being or the time-limit can be
increased sp that these exports would
not suffer.

These are my specific queries and 1
reques: 'um to give specific answers
io my satisfaction and to your satis-
{action.

SHRI RAJ BAHADUR: He made
certain observations regarding diversi-
fication of goods from steamer to air
services. 1 agree with him, Sir,
because of the rise in the bunker oil
prices and other factors we are faced
with this situation. We have to take
into account the availability of space
in Air India. As I have mentioned
already, Air India has given preference
to fresh vegetables, fresh fruits and
so on. So far as mango is concerned,
he has given a figure of 10,000 k.g
In terms of tonnes it will be 80 tonnes
out of & trafic of 13,200 tonnes, This
is a seasonal type of fruit and it is
uneconomic so far as freight rates are
concerned. Despite this fact that it is
uneconomic, we are still exporting,

He referred to backlog at Madras
and Caleutta ports. The figures are
32 tonnes in Madras and 30 tonnes in

iy -
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Calcutta. If it can be rectified, I will
try to do that.

About cotton garments to Afghanis-
tan from Amritsar 1 am sure my
colleague the Commerce Minister will
look into it and give due conszideration
to these points.

So far as freight rates go, the exact
extent of rise of freight rate will
differ from commodity to commeodity.
I cannot really say that it will apply
to all the commeodities,

Because each one perhaps carries its
own freight. The question of priorities,
of course, is there and so far as fresh
fruits, vegetables, flowers, woollen
carpets, handicrafts, leather goods ete.
are concerned, they are given
preference.

You referred to 500 tonnes of cargo.
That 1s also a suggestion. I would
request my colleague, the Commerce
Minister, to furmish you with the
break-up figures. Ag 1 said earlier,
these are being given preference. Also
they are given some cash assistance
to meet the freight cost to the extent
of 50c or 709, of the F.O.B. price.

So far as projections are concerned,
I think, a Working Group was set up
by the Mnistry of Commerce, It has
already given us the projections and
those projections denote that as much
as 33,000 tonnes will be the available
traffic by 1975 as against 23,000 tonnes
in 1973; and, by the end of 1978, it
would be 55,000 tonnes and by the end
of 1985, it would be 75,000 tonnes. As
regards shortfall in traffic, steps would
be taken to see that the gap is
narrowed down to the maximum
extent possible.

)

MR, SPEAKER: Now, we move on
to the next item.
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RE. PROROGATION OF LEGISLA-
TIVE ASSEMBLY OF BIHAR

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Sir, I want to rase
a matter regarding the prorogation of
the Assembly in Bihar by the Speaker.
After 1its fallure to adopt a motion of
thanks, it automatically collapsed. It
means they have torfeited their rights
to stay in and the Government goea.

MR. SPEAKER- How are we
concerned with that? We do not come
in.

SHRI JYOTIRMOY BOSU: 8, 1
have wrtten to you.

MR. SPEAKER, Even your writing
to me does not make 1t relevant.

SHRI JYOTIRMOY BOSU, There
is a total collapse of constitutional
functioning of Government And we
expect a debate on the floor of this
House If this House cannot discuss
this matter, what else can it di cuss?

MR. SPEAKER: Some Assemblies
are adjourned and some are prorogued,
How are we concerned about that?

SHRI JYOTIRMOY BOSU: &S,
there 1s a constitutional breakdown,

oft wew Pt arledt:  (nar-
faac) agamer g« T Aft &1
we s sfdfeafrdar g€ &t
famr wmR &1 w@E @wa gl
faam o1 57 dow ofafree s &
forg vafima wr A 7€ @ 1 oy ==l 927
gt 7 A AT wTHT O A, =
Ay WA R 7 i AR
WOAT I TEA 6T 4w X

MR. SPEAKER: How are we
concerned with 1t? And how is it
relevant for Parliament to discuss
about this matter?

SHRI SHYAMNANDAN MISHRA
(Begusarai)* May I submit a point?
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SHRI PILOO MODY (Godhra):
Constitutional breakdown is within the
jurisdiction of Parliament,

MR, SPEAKER: There iz no
question of defining the Parliament’s
junsdiction. I have already examined
this,

SHRI JYOTIRMOY BOSU: You
are the Speaker of the higest national
forum,

st wew frgrdt avold) @ Wy @
e ofrin pfere & FTedq E
sy At T gFeer wY efF iz o ¥
W@ ¢ ¥ fege WY faary T &
art ¥ o YFH 7
MR SPEAKER: Kindly listen to
me

SHRI SHYAMNANDAN MISHRA:
On a point of order.

MR SPEAKER The other day also
I had sad that being the
President of the Council of the Inter-
Parhamentary Union has no relevance
to these things. Why should it hava
relevance to what has happened in
Bihar? I am concerned with this
country and this Parliament.

SHRI JYOTIRMOY BOSU:
to make a submission.

SHRI SHYAMNANDAN MISHRA:
On a point of order,

MR SPEAKER: No, no.

I want

12 56 hra

QUESTION OF PRIVILEGE
PUBLICATION IN THE PRESS ABOUT TRE
DELIBERATIONS OF THE MEETING HELD BY

THE SPEAKER IN PRESIDENTIAL ORDER IN
RESPECT OF PONDICHERRY

ot AW W IeT () ;e
w3 Wi, 1974 W INFAA
W NG & i ¥ o g v Iw
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e wef g€ oY | 0 ok g frokw fear
qT :

“Whatever be the lapses, we
must find a way out, After all,
Pondicherry is in India. On broader
considerations, 1 will call a meeting
of the leaders of parties in which
the Finance Minister and Law
Minister may participate.”

qi seder &1 e w15

A meeting was convened,

®iET @ witer ¥ fgrgram & @
vy ¥ I TEAL O

This is in The Hindustan Times of
6th April: ‘No Special Session on
Pondy Bill'; then The Times of India
said: “Plea for early Rajya Sabha
session rejected’; The Stateman head-
lined ‘Pondy Order Tangle: Cabinet
Rejects Opposition Move'; Indian
Express had this headline ‘Government
agrees to prepare Bill on Pondicherry’;
Motherland ‘Tangle over Pondy Affair
unresolved’; The Hindu: ‘Pondy Issue:
No Early Convening of Rajya Sabha’,
and so on.

Y o ¥ mak w97 ¥  faare
TIEYE & fadTs THEl BT 1 WY
L I

“The proceedings of g Committee
ghall be treated as confidential and
it shall not be permissible for a
member of the Committee oy any
one who hag access to its proceed-
ings to communicate, directly or in-
directly, to the press any informa-
tion regarding its proceedings
including its report or any conclu-
gions arrived at, flnally cr tenta-
tively, before the repsrt has been
Ppresented to the House”.

The House has not been informed

about what happened. Bgt it has
apptared In the press,

Question of
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PROF, MADHU DANDAVATE
(Rajpur): It was an informal meet-
ing.

SHRI M C. DAGA: It was not an
informal meeting,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.

MR. SPEAKER: No point of order.

SHRI PILOO MODY (Godhra): On
a point of order.

MR. SPEAKER: Let me listen to
him first, Later on 1 wil]l see gbout
the point of order.

SHRI PILOO BODY: He ison a
matter of privilege. I am raising a
point of order on that.

MR. SPEAKER: Let me first know
what he says.

SHRI PILOO MODY: This is &
point, of order on what he has said.

MR, SPEAKER: He will finish in-
a minute and then 1 will listen to
you,

3.00 hra.

ot qw wx 3 ¢ qF Aifer vl
# 7€ g7 Tl s ¥ 3w F ganr
wrarr | gt o< Faeewer go, Refiareir
g¢ W 37 aw Y far grow & Afew ¥
arg qgd &Y aferwr we famr mr g
i sl wm... ... (wraTr)
....... Tg wre w1 fer ¥ @y wAv
oifgg ur fie ag ofewr  * srgam o
&t dfewr. ... .. N

W AP I WS § !
o ¥ que w0y A ?

ot qw wx st ; ag o€ gl
Ty g ¥ vz g ¥ ow i
forar | efiweTRr A W e e
ol s eledfion ¥ feopde it
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[ﬂ qw . i

ey wigw 7 1 arfra Y drwz iz
s % | 9w ndfew g Wi
g A e A F alerw @
€ ) g e ag W ws frfadra wme
fe graw gor s faeapy gardy weA-
gfr gad gE & 1 & s g fe g
® oW N WA |

SHRI JYOTIRMOY BOSU: Sir, I
must express my surprise that an hon.
Member is allowed to make certain
statements which are wrong. We had
convened a meeting on the §th April;
we had a meeting of the Opposition
leaders for an informal chat in which
we had put forth certain points—
(Interruption).

SHRI PILOO MODY: This is what
happens to the procedures! I had a
point of order and  rose; you did not
allow me but you have mow allowed
him to raise hig point of order.

MR. SPEAKER: He rose on a point

.of order earlier than you.
SHRI PILOO MODY: On what?

MR. SPEAKER: I do not know,

SHRI JYOTIRMOY BOSU: Sir, the
pomnt is, an informal! meeling of the
Opposition leaders was convened by
the Government in your room—

MR. SPEAKER: By me; it was not
by the Government.

SHRI JYOTIRMOY BOSU: Yes;
by your good self. A meeting was
convened by your good gelf where
the Opposition parties and their re-
presentatives were invited to attend.
There, a dialogue took place in which
we had put forward our require-
ments of the Government about the
Appropriation Bill on Pondicherry.
We wanted them to get the clearance
of the Rajya Sabhe.

MR. SPEAKER: What is the point
«of grder?
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SHRI JYOTIRMQY BOSU: The
point of order s he is making a
wrong statement on the floor of the
House, (Interruptions) We were
quite entitled tp say to the press that
they have remndered a service Ly
publishing in all the paper what had
happened. I am thankful to the press
for rendering this service,

SHR; PILOO MODY: First of all,
you have admitted somebody to make
his presentation on privilege. He
ends up his presentation by saying

= e i el

whgm is he accusing, first of all?
What is the objetcive in his rasing
the question of privilege has not been
undersiood by the House. He has read
out the rules referning to statutory
commiitees of Parliament, and if I
may say, what was decideq in the
House the other day, by calling a
meeling in your room, can be des-
cribed as nothing short of a public
conspiracy to defraud the Constitution.
i '‘was a public conspirary to defraud
the Congtitution (Interruption) And
these who attended 1t are fellow-
conspirators

MR. SPEAKER:
your pomt of order.

SHRI PILOO MODY: If as a result
of it no agreement was reached to
defraud the Constitution, I think it
should be a malter of public know-
ledge

You betier raise

oY N et Ay : (-
fom?) : worm W ¥ wwawqr W
W AR ANgeF A
g wwfewas & 13w ofeamey
we o o7 7 4 T ¥ W ¥ wew
wom T B awd § ¥fer o X
arferamae & W aT dow I (W
®wx ¥ qg dz% gf | oy xw A O%
gt fe ik dfve A¥ oy Frwrer
arz | ¥l ww ¥ fro oy g o
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fir oz wrefete o W wredemwr
WT T 4T qg A7 (HMAT L | TT W
wriai ® A wrar wey |

SHRI S. M. BANERJEE (Kanpur):
Sir,, Mr. Daga has brought a privilege
motion,

AN HON. MEMBER: Against
whaom?
SHRI M. C. DAGA: I have men-

tioned the names of the newspapers.
(Interruptions)

MR. SPEAKER: You expect me to
1eply to all the Members. You ex-
pect me to listen carefully. But, then,
8o many voiceg come in between.
Kandly be patient and be silent. Let
me listen to him,

motion is either against the newspa-
pers or against those who attended
the meeting. Sir, it cannot be both.
Either it 15 against the Members or
against the newspapers. TFirstly, 8ir,
this is surprising and this is gomething
extrsordinary because when we get
the proceedings the next day it is al-
ways written ‘Not for publication’
while everthing 1s published. It is
written there Not for publication’,
but 1t 18 published 1n the newspapers.
Then, aaity, I can move & privilege
motion against the newspapers. It is
not to be published but it is pub-
Lished, In regard to the particdlar
meeting, whether 1t 18 formal or in-
formal, if certain proceedings have
beén published, there is nothing
wrong. So, I would request Mr. Daga
not to raise this sort of privilege ismie.
This also involves the question of the
freedom of the Press. This should
be maintained,

ot wrw fugrdr wrwdaht : werw
X& ary & gTwre gy fwar o
wwar e afy fiedt atefre wgeagd

Question of 2,8
Privilege
HIAH TC WX ¥ LT qUT gI) ST
1§ & qomdY ot & vw ¥ o Frorg
g & o faorat &t st wTT W
qIYvT ¥ o wifgy | oY saew 99
¥ W A% § ¥ qg e aEEr
wifgy s 3w &% N st e T
TET &7 Aot TE ok smfrdy
fra gy | ¥ & ag Y X
wmg g f5 s o v e
¥ Ty o I@ wfeRmHSY W Y
dow Wy wr ewar § 7 e
w2 §Y afearA ¥ wEe ww kg
WEy ¥ AR & 1 IW wRE W
wRRiT 39 & awedt ¥ ger ™
g v oyt Nfex fear wmr & 1 o
wt &R frtawr 2er oY g8 fvwr wr
o & wv w27 werT WY of wy qE Ay
fefr e oo, ...

o vt : 7y o g Ry 8-
mEd WS ke g

oft wew fagr®t wroded ; fordy
Geareard Wt o i qw W 3w §
@ foc fefador & woer oy oy
wwrar | ¥fex & wowar § e oww &
o7 ¥ o @ fw it f wife e
avt zot ¥ eweat § faare fafiay
v WY @ et wfefr & qwedi B
wrwr  qdr o a€ ) W Frvarer ¥
WA 1 7 TEE W Fewtarfaere
w7 gare 21 7 §iar W) FAraroaEt-
A8 O g wrewr §?
T AT O @ (A AR FHATC
i o% v ad § W ew & fag
T T W dfvw g fear aar
wifgg wark €r s snfigg 1 s Fiwedr
¥ faetrs fatwfirere o ser wrar @
& ot afiefiy % Fuferr @ 37 & faarre
wrawn § | wlfecoat Mo &
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st wew fugrd awdd
w7 oot fedt X quer wdr &
qar = |

¥ frdaa & fe ga wr frdar
fasre & w7 ¥ 7 faar ory HFHIETH
A i g a1 &5 7T Fyofa s awd §
femgragF TN TS
frorr wa ¥ wifea 17 wfgg 1 g9
U WY A0 WA & G T &) qArAT
i & wr g av fore e &Y wgerger
A ¥ 991 FA § 9 F AGH €€
T

st wy foold (3rer) : weaw
e W aw gaiw & ey
0T ORI EArIe we Gifg 1 &
TV ¥ WY WIORT F--TENT—TE
war wér § fe mew A goar Defifey
o7 g wfew & ok sdtfem
T Y (AT & fiew G waw & gy
¥ faer Y o19T  STRAT 1 ARET W9
¥ ) stefer do% qarf fr g e
Y wrqagy % fgwer Y § waw Wy
Fhr #Y wdnfgdt wf frar W @
gufog T o o1 wrd Hrawy a7 §
wAare ot A wifeardey S ¥
@i e gFEs mw FEAF
wARR a1 A9 TfRART dfven ®
WA firelrar § T Y oW ax frawe
marafrenaT | gy afeg wET
q&m fiF 3§ & ®17 ar frady i
gur § 1 o et Aaz e & om-
s & & ar & qwear g s 0
wm v Al fFar g | ww & far
frda sy Wik R € )
FZTAr § A & Fasdverd 4% Y &7
T

SHRI SHYAMNANDAN MISHRA
(Begusaral): Sir, to my mind, no pri-

vilege arises in this matter because
Ahere are no privileges belonging 1o an

informal gei-togelher, No privileges
pertain, Mr. Speaker, Sir, to an infor-
mal get-together of Members of Parlia-
ment, the kind of meeting that you
had called and secondly, if any breach
of privilege arises, {0 my mmd, it
arises agamst the QGovernment whose
Political Affairs Committeee gave
publicity fo a news that the Govern-
ment member had not agreed with the
views of the Opposition, in this matter.
That iz one authoritatives ...

weaw W ¢ I A R & A
Yar @ W asAT ¥ A Al o
W QAT T T AT A 1T THINC FAEY
e |

SHRI SHYAMNANDAN MISHRA:
Let me make my full submission,
Then, 8Sir, it should have been the
concern of the Chamr, it should have
been the concern of the hon. Spea-
ker, to have brought suo moto a pri-
vilege motion ggainst the Government
because that is an auvthoritative state-
ment given by....

MR. SPEAKER:
give it myself.

I am prepared to

SHRI SHYAMNANDAN MISHRA:;
Against the Government? No privi-
lege arises in an informal get-togther.

WETR WENCT : TR¥ XA THE FY
w4E WA adr sififers w1 A
W | WA WHE WAT A vAARE
o Wt I WA § W W 9 W
AT &

SHRI SHYAMNANDAN MISHRA:
Now, Sir, if anybody can have any
grievance against the Committee, 1t 13
myself, whose views were mis-repre-
sented. They said, Sir, that I had
agreed to the issuance of an ordi-
nance, whereas others had urged the
re-converung of the Rajya Sabha. This
was not my v.ew. My view was that
there must be Immediate legilisation
of the illegal acl. So, in this case, I
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mmu;missueotbmaeh of pri-
vilege,

This was an informal get-together.

PROF. MADHU DANDAVATE: At
this rate it would be diﬂ’!cul't to ac-
cept even your lunch invitation.

wers HERT O A £ I EW
Rl d smA T SN ?

SHRI G. VISWANATHAN (Wan-
diwash): Why was this allowed to
be raibed in this House?

MR. SPEAKER: I allowed it to be
rTaised so that we can have some views
about it. I wanted to bring it to your
notiee, but not as g privilege motion,
so thet I can have your views.

’

SHRI H. N. MUKERJEE (Cal-
cutta—North-East): Sir, I would
have liked Shri Daga to have speci-
fieq his point more clearly, by trying
to indicate which persons or institu-
tiong come within the ambit of his
thinking, in so far as the violation of
the privilege is concerned. But, as
far as I coulgq make out, he has said
nothing of that sort. But I am posi-
tive that in so far as the meeting
was held in pursuance of your state-
ment in Parliament, it was a meeting
. whose proceedings were not to be
divulged, if propriety was to be main-
tained by whoever at‘ended it, That
is a point on which I think we ought
o be very clear. I do not agree that
‘only because it was an informal meet-
ing, one could do whatever one liked
about its proceedings, either shout
ebout it from the house tops or, if
necessary, Kkeep completely mum,
irrespective of the results, To my
mind, that is not permissible be-
cause the meeting took place in pur-
suance of a decision which vou took,
ag representing the House and in the
normal ceurse of things I should have
thought the m should have been
reported back to the House, if it was
thought necessary. Whatever has
been published has been published by

Privilote

perhaps an enterprising press, and 1
do not think there js any point in
trying to muzzle the enterprise of the
press, particularly when on Govern-
ment's side, not only on this occasion
but on so many occasions, they refuse
to divulge what goes on inside a
committee, as was mentioned a litile
while ago. Even when consultative
committee meetings are held, Gov-
ernmen* puts out its own material
So far we have never been able to
have a code of conduct in regard to
the non-divulgence of information in
regard to what goes on inside a com-
mittee. The Members of Parliament
are equally to blame, in so far ag this
is concerned.

Therefore, I feel it can be a matter
of theoretical interest if this idea
coulq be tiwrashed out a little bit. It
a privilege does appear to have been
violated, then it can be agitated in the
Conrmittee. Otherwise, wou could
cal] another meeting, which again
would be getting unauthorised pub-
licity. But, for heaven’s sake, evolve
some kind of code of conduct to pre-
vent members of a particular descrip-
tion from loading ithe press with all
kind of information. relative to their
activities in the par‘y, beneficial or
otherwise. This is a thing which has
passeq muster for such a long time
and that has got to be stopped.

SHRI N. K. P. SALVE (Betul): Shri
Daga has not been able 1o crystallize
the issue very well. The basic ques-
tion is whether it is the prerogative
of the House to know the decisions
of a committee. Whether it should
be earlier than that of the press is a
different matter. If the press knows
it earlier, it is certainly a question
of impropriety. It is an important
issue. Today you called a meeting
of this nature. Tomorrow you may
call some other people for informal
dis.ussion and again it will be the
prerogative of the House to know
what is your decision and what is
the decision of that informal com-
mittee which meets under your chair-
manship. How is the House to be
guided in that matter?

Question of 222
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As to who is responaible, it is for
you to decide. What is of impprtance
for us is to know clearly whether or
not in a matter like it 18 the prero-
gative of the House to know your
decision, first and foremost, if it 1s
published and leaked out, what hap-
pens to those who are responsible for
this leakage. We would hke to know
your views clearly and categorically
on that.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH); 8ir, this is a very im-
portant matter, I would request the
hon. Members opposite ang the lea-
ders, perticularly, to treat it as a
non-party issue. Whether technically
it is g question of privilege or not, it
is a4 matter for you to decide. I am
not going info all those details,

I

would like to submit for your
ongideration and for the consideration
House that situations do often
when the hon. Speaker has
consult the leaders of Opposition
ang other important people in smaller
committees. We must have some
norms, some code of conduct, as
Prof. Mukherjee said, whether such
proceedings should be divulged to
the press. It is g matter for all of us
to consider. I am talking of com-
mitttees concerning the Lok Sabha
wi‘h the hon. Speaker in the Chair.
Various occasions may arise in future
also. This is an important matter, It
everything that we talk in committees
goes to the press, then we better talk
to the press than talk between our-
selves. We cannot give free expres-
sion to our feelings..

gﬂ
e

g

SHRI SHYAMNANDAN MISHRA:
Why did the Government, the Political
Affairs Bub-Committee, give it to the
press that they were not agreeing with
the views expressed in the meeting?

SHRI K. RAGHU RAMAIAH: Let
ws not mix up the issue. I am not
siggesting anything over your heads.
I am saying that it is a matter for
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all of us to consider. I woulq sug-
gest a meeting of the leaderg to see
what should be done in such circum-
stances. After all, it i» in the cém-
mon interest that some norms should:
be adopted. This is my humble sug-
gestion.

SHRI INDRAJIT GUPTA (Alipore):
Sir, if I might have the temerity to
make a Suggestion to you with all
respect, you had announced in this
House that th view of the grave im-
portance of the issue which hag been
raised and which haq reached an
impasse, some sort of solution should
be found out by consensus or comsent
and you made a suggestion which was
accepted by everybody that there
goould be a meeting of the leaders
of various partieg under your Chair-
manship. Now, that decision which
was accepted by everybody 'was
known to the country and t&6 the
public at large. I would suggest that it
is not unreasonable or unjustified for
the country or the people at large to
know what is the result of that meet-
ing. When it had been announced here
that since a Constitutional problem
had arisen which was not being solv-
ed on the floor of the House and that
a consultation should be held, and if,
subsequent {o that meeting, nothing
officially was given out to the House
and to the country as to what was
the result of that meeting, thep in-
evitably there will be a provocation
for what is described as a leakage.

After all, why should the press be
bound by any sort of a conspiracy of
silence? It is not their job. They will
try to find out what happened in the
meeting. Thev may approach various
people; they may approach Govern-
ment quarters; they may approach
Opposition quarters or anybody,
Therefore, I would suggest that it
would be much better in such a case,
when it is known to everybody that
the hon, Speaker, in his has
convened such a meeting in to
find out some solution, it wotilg be
much better for the hon. Speaker
himself to inform the Houfe at as
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early a moment as possible ag 1o
what has been the outcome of the
meeting, whether anything has been
agreed to or not. Otherwise, it ia
,really most unreasonable to expect
‘that there will not be some ventila-
, #ion in the press which is not desirable
_Because it will not be the correct ver-
“sion also,

. And that is what is being alleged
:i"“' by so many people from differ-
ent points of view, When such an
informal meeting was held under
your guidance and chairmanship—and
it was not so informal that the coun-
#ry did not know about it; the country
knew about 1t; it was waiting, antici-
pating that some result would follow
—it would have been better if you
had officially given put something.

SHR!I PILOO MODY 1 wanted to
say exactly the same thing; except
that it 1t was pot posible for you to
intorm the House hy virtue of the
fact that th, House may have ad-
journed for the day. you yourself,
with the agreement of the Committee,
should have issued some statement or
communique. That would have been
better.

MR. SPEAKER: 1 am thankful to

ou {;m the views expressed. The
‘mormal procedure 15 that we have
'Committees, either elected o1 nominat-
€d—clected by the House or nominat-
ed by the Spcaker—and we have
rules concerning their proceedings,
that they cannot be published except
the resume or a small summary given
with the consent of the Committee.
Normally this practice has been
followed Since my friend Bosu
became the Chairman of the PAC,
ke has been over-elaborating it,
and I have invited his attention to it.
But. as far as committees which are
summoned on ad hoc basis are con-
cerned. they are fo be governed, in
my own opinion, by the rule of pro-
priety. And the propriety is this as
if we huve discussed something in a
meeting. A stray remark is all right,
but in this case the report appeared as
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if the full press gallery was sitting
ingide the Committee room, all the
papers had their representatives in-
side. the proceedings were reported
verbatim.

SHRI SHYAMNANDAN MISHRA:
It was not correct; I was misrepresen-
ted.

MR, SPEAKER: Now the position
is like this. It is only a question of
propriety. Why should we blame the
press? They always welcome such
news, After all, they are meant for
this purpose, fishing for something
here and there: and some people are
all the time ready to oblige them. It
15 their job, and 1t is your job alse
to keep them satisfied. As far as
proper briefing on behalf of myself or
my secretarial 1s concerned, we did
not know thay cverything would be
reported. We had called a meeting
and we thought that there was some
understanding between us.  If it had
been known to me that this would
come 1n this shape later on, the very
next day I would have told the House
at Jleast the broad out lnes of
agreement or discussion....

SHRI SHYAMNANDAN MISHRA:
But no agreement had been reached.

MR SPEAKER: .the broad out-
lines of agreement or disagreement.
But I never expected that this would
come !n such an elaborate shape in
the Press and that the public will
have the access to know what we
were thinking, sitting in a private
meeting, . )

So we will certainly sit together
again and consider :t now. It never
happened earlier. When I called a
meeting of the leaders on an ad hoc
basis, it never came to the Press. It
is only this particular subject matter

that appeared, , .

SHRI PILOO MODY: If you permit
me, Sir, it was because there was an
announcement in the House prior te
that.
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MR, SPEAKER: That is the reason,
because there was an announcement
in the House, 1 wish theve neas much
more restraint and responsibility about
the question of propriety,

This, I think is enoush. I will call
the meeting on this sometime,

ot waw fagrt ool : woer o
IJx A Wit § i gor g S AY oy
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SHRI VIKRAM MAHAJAN (Kan-
gra): Now the House should thank
Mr. Daga for bringing this issue be-
fore the House,

SHRI PILOO MODY: What did hap-
pen in the meeting that led to this?
Where did the meeting take place?

MR, SPEAKER: The meeting consi-
dered all aspects,; The opinion was
divided. It was decided that the Fin-
ance Minister should lay the Budget
and the Financial

SHRI SHYAMNANDAN MISHRA:
No, 8ir. There was no decision,

SHRI MADHU LIMAYE: The order
was illegal,

SHRI SHYAMNANDAN MISHRA:
We did not agree with it.

MR. SPEAKER; Why do you get up
in the midst of this?

First we asked the Finance Minister
as to how much time he would take.
He said that jt was a question of
printing this and that and getting
ready and that on the 11th he would
come with th, pavers and present it
to the House and that about the 15th
or 16th the Grants and Appropriation
Bill would come for discussion in. the
House. Then; the Opposition demand-
ed that an immediate meeting of the

Statement etc.

Rajya Sabha be called so that this
cuilbpwwnﬂhnah-
lay. So; this was exacily what togk-
place.

SHRI MADHU LIMAYE: One more
thing. How to cure the illegality?

SHRI SHYAMNANDAN MISHRA:
What about curing the illegality of
the continuing illegal exnendi ure?

MR. SPEAKER. There wa- no deci-
sion on the legality or the constilutio-
nality.

SHRI MADHU LIMAYE: You will
have to give your finding,

MR. SPEAKER: They are adamant
and the Government siand is that it
is legal and you had expressed views
... (Interruptions). This was not
decided at all.

SHRI MADHU LIMAYE: What s
the Speaker's opinion?

MR,  SPEAKER: Secondly, of course,
T have already mentioned, with regard
to calling a meeting of the Rajya
Sabha, the Government had said that
they were unable to do it before
22nd April.

SHRI PILOO MODY: Why?

MR. SPEAKER: I am not here to
explain it. You may better ark them.

SHRI SHYAMNANDAN MISHRA:
It gave publicity to this matter,

MR. SPEAKER: Another matter
that came up was: yesterday,

Shri Viswanathan brought a letler
from Shri Sezhiyan for me. He hand-
ed it over to me personally. I thought
it must be a very confidential matter
as he brought it personally. But I
have found it in the Press to-day
already published,

SHRI JOTIRMOY BOSU (Diarhond
Harbour): The matter is in the court.
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MR, SPFEAKER: A letter written to
+ e Spsileer—the ‘Speaker sées i Jater
whorens it goes 10 the Press first,
'l'hbllhlghly‘inmmpw My consent
sshoutid Also have been sought.

SHRY JYOTIRMOY BOSU. Arising
out of what you are saying. I want
itop make a pertineng point.

When the court is seized of the mat-
‘tex, can you proceed to legalise some-
thing over which the court is sitting
in judgment?

MR, SPEAKER: I am nol sitling
over 1o legalise,. You asked what had
‘happened and I am telling you only
that. There is no quetsion of anything
-else,

A subject which does not suit you,
you say, should not be raised here as
it is before the court., But when it
suits you, you even make sub judice
matters guite relevant for discussion
here.

SHRI R. S, PANDEY (Rajnand-
gaon): With regard to the question of
propriety, I would like to say . . .

MR. SPEAKER: I would like to re-
‘quest you that when the Speaker
calls a meeting, it should be treated
em par with oftier meetings, No undue
haste 15 0 be shown ip rushing every
thing to the press; it is very improper.
I am withholding my consent to this
Privilege motion in view of the
opinion expressed in this House,

‘I335 bhrx

‘RE. PROROGATION OF LEGISLA-
TIVE ABSEMBLY OP BIHAR—Contd.
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SHRI JYOTIRMOY BOSU (Dia-
mand Harbour): The prorogation of
the Assembly by the Governor and
adjournment of the Assembly sine die
are improper. That Motion of Thanks
was not adopted by the House

MR. SPEAKER: Parliament has
nothing to do with their adjournmeat
or prorogation. This is not a privi-
lege to be referred to in this House.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I wish to submit a
point of order—it is on this point
whether this matter can be considered
by this House or not. It is for the
honourable Speaker to consider this
point and give a ruling. Sir, in 1868,
when the Governor of West Eengal
skipped over two passages in his Add-
ress_ the matter was taken up in this
House and alsp fully debated. It is
a mandatory provision, it is a cohs-
titutiona] provision that the Governor
shall make an Address to ‘a’ House or
to a joint session of 'both’ Houses as
the case may be. It is a mandatory
provision of the Constitution that
time shall be allotted for discussion of
the matter referred to in the Address.
Now, the time had been allotteq for
the d:scusswn of the matters referred
to in the Address and those matters
relate to the policies and programmes
of the Government both in domestic
and international spheres. Mr. C. B.
Gupta was Chief Minister of UP in
1967. He resigned when his party was
reduced to a minority. Therefore, this
Address, in my respectful submission,
constitutes the basis on which the op-
poition can vote o'it the Government,
The Government deliberately brought
in a motion in the Bihar Assembly
saving that the House should be ad-
journed The bell kept on ringing for
some time but with the House was
adiourned sine die. Then the Gover-
nor in his wisdom wprorogued the
Hnuse, That means that what was
slated for discusion is now scrubbed
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off the glate. So, a constitutional duty
impoged on the House, namely, dis-
cussion on the Governor's Address
has not been fulfiled. It can well be
aggumed therefore that the Gov-
emment there had come to forfeit the
eonfidence of the legislature and since
tbey had lost majority in the legis-
lature, they wanted the House to be
adjourned. They had approached the
Governor to scrub the business off the
slate 50 that it could not be debated
further.

It is clearly our duty to deal with
this matter and come to some definite
conclusion about it. I have already
given a precedent about it, May I
remind this House that the Calcutta.
High Count have given a ruling parti-
cularly that the Address is very
impeorant, that anything before the
Address, any proceedings other than
this could be considered illegal. That
is the sort of primacy that is attached
to the Address. In view of all this,
1 would request vou to allot some time
for discussion of thus highly important
constitutional aspect. This is my res-
pectfvl  gubmission to vou. Mr
Speaker.

SHRI JYOTIRMOY BOSU: I want
to print out a most important matter.

That is prorogation has been done
by the Governor while adjournment
sine die has been done by the Speaker
of the Assembly and thereby they have
failed to adopt the motion of thanks
to Governor As a result, it has col-
lapsed ang thereby also, they have
forfeited their right to continue in
Government. The Government has no
right {o stay. We do not stretch our
hand on that. But, we shall be failing
our duty it we do not raise it that the
Assembly has failed to adopt the
motion of thanks to the Governor.
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SHRI VIKRAM MAHAJAN (Kape-
gra); Mr. Speaker, Sir there are two
points—firstly, whether Parliament can
discusg the conduct or the flunctioning
of the Governor in the Assembly
secondly, is it mandatory that
has to be a vote on this in the
Legislature. These are two

1411
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points, My humble submission, there-
Jore, is that underithe Constitution, it
4s pot mandatory to have a vote on
4his. Under Art. 176 of the-Constltu-
tion this is the position. For the bene.
it of my hon. friends on the Opposition
gide, I would like to read .the provi-
-gion:

“176(1): At the commencement of
(the first session after each general
.election to the Legislative Assembly
and at the commencement of the
first session of each year), the Gov-
.ernor shall address the Legiilative
Assembly or, in the case of a State
having a Legislative Council, both
Houses assembled together and in-
form the Legislature of the causer of
its summons.

“(2) Provision shall be made by
the ruleg regulating the procedure o'
the House or either House for the
allotment of time for discussion of
the matters referred to in such
address.”

It does not say that it will have to
pass a motioy, of thanks, Therefore, ]
submit that there is no violation of the
mandatory provision in the Constitu-
tion. There arc occasions when we
have discussed a motion in thu
House, but there is no voting on such
a discussion, Therefore, it is not a
mandatory provision. In certain dis-
cussions, there is voting that ig pro-
vided for under the Constitution and
on certain discussions, there is no vot-
ing. Therefore, I submit that it is
not necessary to have the Governor’'s
Address passed by the Legislature,
*There is no mention about this in the
Constitution. That is my first sub-
mission, Secondly. there is a validly
-constituted State Legislature still
existing in the State and the Gover-
wor hag exercised hig powers under
Art. 14, which gives the power to the
Governor to prorogue or adjourn the
House,

‘Therefore, I submit the power has
‘Heen rightly exerdised under the Con-
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stitution. Hence it is not even pro-
per for this House to discuss what
happened or is happening in the 5tate
legislatures, Because if you start doing
this, other State legisatures will alse
say that they have the power to dis-
cuss the conduct of Parliament on
their floors. Therefore, it will be a
wrong procedure if you start discuss-
ing happenings in State legislatures in

Parliament.

SHRI G VISWANATHAN (Wan-
diwash): As far as the legality or
competence of this House to discuss
these things is concerned, it has beea
amply proved that we can discuss
them. As regards adjourning the
House sine die and prorogation and
art. 176(2), it is absolutely certain
that there is a breakdown of the
Constitution What has been done by
the Governor as well as the Speaker
is not in consonance with the Consti-
tution. I think it is proper for this
House to dicuss the matter.

SHRI SHYAMNANDAN MISHRA:
Fully. Please consider it.

MR, SPEAKER: I have heard you
with great interest The position is
like this. The Assembly was adjourn-
ed by the Speaker. The relevant
question ig whether the Speaker, Lok
Sabha, can decide that it was an im-
proper use of his authority and, there-
fore, it should be discussed in Lok
Sabha. The second question is this.
The Governor prorogued the House.
Is the Speaker, Lok Sabha, compe-
tent enough to judge whether ne had
any authority to prorogue or not and
then say that we can discuss it heret?
There i3 no questioning of his
authority to prorogue.

SHRI JYOTIRMOY BOSU:
has prorogued?

Who
MR. SPEAKER: Dy not try to force
yourselt in this way.

SHRI JYOTIRMOY BOSU: Who has
prorogued? .
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SHRI SHYAMNANDAN MISHRA:
The Governor prorogued, It was the
Cabinet which had advised the Gov-
ernor to prorogue.

MR, SPEAKER: Everything is done
in the name of the Governor. The
right of prorggation and summoning
is with the Govarnor. The right o!
.adjourning the House is with Speaker
of the House. I fail to understand
where do we come in the picture
After all, they are masters of their
owp procedures. Where do we come
in? I fail to understand it.

SHRI SHYAMNANDAN MISHRA:
Constitutional breakdown.

MR. SPEAKER: There 15 no ques-
don of Constitutional breakdown,

SHRI MADHU LIMAYE: The Gov-
ernor’'s conduct can be discussed here

MR. SPEAKER: There 15 a proce-
dure, A repori has to be received
about constitational breskdown. It is
Jaud tefore the House. We cannot do
it :n this way, I am sorry.

SHR1 SHYAMNANDAN MISHRA:
Ig 1t not imperative fo the Address
to be dwcussed for the Motion to be
voted upon nnd then passed” If so, is
it bemg fulfilled?

MR, SPEAKER: I am sorry I can-
not allow any discussion on this sub-
ject.

SHRI JYOTIRMOY BOSU: In
regard to West Bengal, the Governor's
conduet was discussed. It came up
here time and time agsin.

SHR1 PILOO MODY (Godhra):
We are discussing the conduct of the
Governor We are entitled to do it.

PROF. MADHU DANDAVATE:
{Rajapur): The West Bengal Gover-
nor's conduct was discussed in this
very House,

SHR1 PILOO MODY: Be:iuse it
suited you, you discussed it.
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MR. SPEAKER: 1 am mporry we-

have no suthority to go ints the wali-
ings of the Spesker of & Siate Aspan-
Bly, or to the prorogation of the:
Assembly by the Guvernor.

SHRI JYOTIRMQOY BOSU: Oa a
point of order.

MR. SPEAKER: T have already
dealt with it. I have given my
ruling. Thnere is no question of a
point of order.

SHRI JYOTIRMOY BOSU: We
have discussed the conduct of tae-
Governor before, in regard to West
Bengal.

MR. SPEAKER: That 13 a differ—
ent matter.

Papers to be laid on the Table

1348 hrs,
PAPERS I.AID ON THE TABLE

ANNUAL ANp Aupit Reports oF CSIR
FOR 1970-71 AND A STATLMENTY

THE MINISTER OF, INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM). 1 beg to lay om
the Table—

(1) A copy of the Annual Re-
port (Hindi and English versions)
of the Counci] of Scientific and
Industrial Research for the yesr
1971, aleng with the Audited Ac-
counts for the year 1870-Tl.

(2) A copy of the Audit Repoxt
(Hindi and English versions) om
the accounts of the Council of
Scientific and Industrial Resesrels,
New Delhi, for the year 1970-T1.

(3) A statement (Hindi and
English versions) showing ressems
for delay in laying the documests
mentjoned at (1) and (2) sbowe.

[Placed in Library. See Né: LT-0081
74].
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Noriricamions ek Cuszoms Acr
1982 axp Cxwrmal Excisz Rures, 1044

THE MINISTER OF STATE IN THE
MINISTRY QOF FINANCE (SHRI
K. R. GANESH): 1 beg to lay on the
Table—-

(1) A copy of Notification No.
GSR, 324 (Hindl and Englhsh
versions) published in Gazette of
Iodia dated the 30th March, 1974,
under section 150 of the Customs
Act, 1962 together with an explana-

memerandum. {[Placed m lib-
rery. See No. LT-6682{74]

(2) A copy of Notfication No
G.S.R. 3283 (Hindi and English ver-
sions) published in Gazette of
India dated the 80th March, 1974,
jssuyed under the Central Excise
Rules, 1844, together with an ex-
planatory memorandum, [Placed n
Labrary. See No. LT-8663|74]

Bomeay RenTs, HoteL AnD LobGiNG
House RateEs CoNTROL (GUJARAT
Awmpt.) Act, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI F H MOHSIN): I beg to lay
on the Table 2 copy of the Bombay
Rents, Hotel and Lodging House Rates
Control (Gujarat Amendment) Act,
1974 (President's Act No. 5 of 1974)
(Hindi and English versions) pub-
hshed in Gazette of India dated the
3ist March, 1974, under sub-section
(3) of section 3 of the Gujarat State
Legislature (Delegation of Powers)
Act 1074. | Placed in Library. See No
LT-6664'74).

INpIAN TELEGRAPH (FIRST AMDT.)
Ruizs, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): I
beg to lay on the Table a copy of the
Indian Tlelegraph (First Amendment)
Rules, 9% (Hindi and English ver-
sions) published in Notification No.
GBR, 250 in Garzette of India dated
the 9th March, 1074, under sub-section
{B) of section 7 of the Indian Tele-

1808 (SAKA) DBeyonet charye by 3
R.P.F, Personnel (Stat.)

b Act, 1883, [Placed in Ubrary,
See No, LT-8665/74)

13.48) bra,

PUBLIC ACCOUNTS COMMITTEE
Hunorao anp Sixt AnD Husomeo anD
SEVENTH REPORTS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 beg to present the
following Reports of the Public Ac-
counts Committee' —

(1) Hundred and Sixth Report
on action taken by Government on
the recommendations contained in
their Seventy-ninth Report relating
to Ministry of Railways.

(2) Hundred and seventh Report
on action taken by Government on
the recommendations contained 1n
their Eighty-fourth Report relating
to Department of Cooperation.

13.49 brs

STATEMENT RE ALLEGED BAYO-

NET CHARGE BY RPF. PERSON-

NEL AT LAKHISARAI RAILWAY
STATION

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Sir, this
statement is being made by me in
reply to the notice of breach of pri-
vilege and contempt of the House
given by Shri Madhu Limaye and the
discussion in the House on 9th April
1074 whieh has arisen out of g state-
ment made by me in the Lok Sabha
on 29-3-T4 on the alleged atrocities
committed by the Railway Protection
Force personnel at Railway Station
Lakhisarai on 19-3-74,

In the statement, I had only said
that ‘no bayonet charge’ was ordered
by the police or the RPF engaged in
dispersing the mob. In this connec-
tion, it may be mnecessary to explain
that a “bayonet charge” iz a definite
act where the Force making the

proper command and control.
I had meant to convey to t'ic House
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that no such bayonet charge had been
ordered by any police or RPF officer
present at the spot,

The fact that I had in my statement
accepted that five of the arrested per-
sons had received punctured injuries
goes to show that there was no inten-
tion on my part to make a wrong
statement deliberately or to hide any
facts. It has been mentioned by the
hon. Member himself in his quotation
from the book on Medical Jurispru-
dence by Dr. N, J. Mody that punc-
tured or penetrating wounds may be
caused by & variety of ixstruments
such as bayonet, spear, dagger, pick-
axe, arrow, etc. The weapon by
which these injuries were actually
caused would be established only
through police investigation which is
in progress.

These facts had been placed before
the House on the basis of the infor-
mation available with the railway
administration at the time of making
the statement, supplemented by the
information then furnished by the
Ingpector-General of Police, Bihar,
himself,

I did not make any statement about
the suspension of the Supply Inspec-
tor as the official concerned is not
a railway employee, and we had no
contro] over him nor was any infor-
mation avallable with the railway
administration about the part played
by the said inspector or his involve-
ment in the burning of the Lakhisarai
godown in collusion with the RPF
personnel.

ot wq fawd (77%7 ) - F HA7
AN T & IR AT AW
D aA TATARNE L TEAFTR
s .

“It may be necessary to explain
that the bayonet charge is a defl-

nite act where the Force making the
charge is formed up in a particular

APRIL 10, 1974

R.P.F. Pergonnel (Stat) ag0

formation and the charge is made
under proper command sad control "

feefe & gfww wor w1 &
w e fear qar &1 K
L0 ﬁmﬁ&mﬁiﬁh
i wrwd warar g 9w ¥ v
w e fe L. (varewrwr) .
L #ﬂw&mrpmﬂtﬁm
X &1 qW w & frwe §fteg o
R frvz & g 38 ufgw g Aow
¥ ey | ax ¥ AT F fyg
aEr A W A gAraw A ar
HTT AR/ WA I wgA A1 Afg . I
Faraw R A fom g 9w W &
, T | wreerE favd § g 200
T &z Wi A @y | wformer A
L -

—Bayonet charge: impetuous attemapt.

[ WX T2 608 ¥ ‘Impetuous,
#1 a¢ wa faar

—moving violently or rapidly; acting
with rash or sudden energy.”

"ga ¥ ‘v Riard ) “wmee fawr
wRTy " ARG WA N o W
Varerers o€t & 1wt Fufarag 2 fs aew)
(¥ s g, s ¥
WM | T A g wek & f v
D N TR EY T W
Few wroz #4 v § fir g daviz &
ot gor | og far o e R
W ereray wew g fegfe X
efrreer v foard ? & aft wx
7 o Y g Y won g
we ofe TRt v fie § o
W gROE T T W )
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Matter under 243
R.P.F. Persorinel (Stat.) . Rule 377
ﬂwﬂw;ﬁﬁ SHRI INDRAJIT GUPTA: We want
Tgf RN WO RO IWR TGOS 'm“""""u_ ]
& i gfww ¥ 20 Wit dro q%e A HE

da gw aft for g fe e W
fiemr wq o

off Wy fod : WX AT gwr
29 {7 70 Ay gav

Wl e aw i@ . qE A
FvQad QAT § AT F7 graw & AW
T g W T & W § s
oMo NA R Afeeqdq § (‘omwwr) . .
#x ot w21 f6 9y wvafadr w1 gevad
gl gk & 1 W agh 7 7 AT
# f% ¥9& &0 44T Agr qAT | AT
#1 g § w1 % ¥z i e v fedl
#1 qNFT & qur fwdt gy fedr
qounr #ré gz fre & asw i
T e ST @ ar X
FOFLAETR?

MR. SPEAKER: As this matter is
already under investigation, the
Minister has not given his own
opinion. He says, no formation was
made for that particular act, But
when the investigation is made, they
may enquire into it. There is nothing
which the minister says is debarred
from the enquiry. May be the inves-
tigation may reveal whether bayonet
or some other piercing implement was
ased. Where does the minister come
in here? I eannot allow it

The Minister of External Affairs
will lay the whole statement about the
negotiations at 8 o'clock.

SHRI INDRAJIT GUPTA (Alipere)
Will he lay or say something also?

THE MINISTER OF EXTERNAL
AFFAIRA (SHRI SWARAN SINGH):

1f you Dke, T will make a short state-
ment,

1358 hrs.

[Mr. DeruTY-Seeaxmr  in the Chair]

MATTER UNDER RULE 377

SuorTACE ofF CerraiN Drucs

SHRIMATI ROZA DESHPANDE
(Bombay Central): Through you Sir,
1 would like to draw the attention of
the Minister for Petroleum and Chemi-
cals to the tact that there is an acat:
shortage of a medicine called sharke-
ferrol, wiuch 1s given to the TB
patients, and a cough syrup, Glycodine
Terp Vasaka, supplied by the Alembic
Chemical Works Ltd. Baroda. They
have stocks piled in their godowns and
they are not marketing it since
January 974, in order tn pressurise
the Government to increase the price
of these drugs. The cost price of this
cough syrup of 70 ML is just 28 paise,
but it 13 sold for Rs. 2.30. Similarly,
the cost price of Sharkoferrol is only
Rs. 1.20 but it is sold at Rs. 624. I
would request the minister to go into
the details of the functioning of this
Alembic Chemicals in which the LIC
General Insurance have investment
upto 20%, It is bifurcating into
various companies to avoid income-
tax and central taxes. I would
request the minister to look into it
and make a statement by tomerrow.

AN HON. MEMBER: Where iz the
minister?

MR, DEPUTY-SPEAKER: This
was admitted only a little while age
and the minister was not informed.
You cannot expect him to be here.
What the Lady Member said has gone
into the record and I hope
minister will take note of it
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35460 hrs.

DEMANDS FOR GRANTS, 1074-75—
Contd,

MonstrRy of EDUCATION AND SoCIAL

WELFARE AND Drrantamrr or CULTURE
—Contd.

MR, DEPUTY-SPEAKER: We now
resmume the discussion on the
Demands of the Ministry of Edu-
cation snd Social 'Welfare and the
Department of Culture

THE MINISTER OF PARLIAMEN-

MR DEPUTY-SPEAKER: 1If the
House has no objection, I can't have
any objection because my hig
cbstacle of having a tussle with the
members will be reduced to that
extent, Shn K C. Pandey

1469 hrs,

i g WX qOg (FHEERE )
AT JaveaA wier & fawn w7
WIS AATTT K7 AN F7 gEw
T FEE

AFET, WO T WA Y
27 IT A A 7 UET W A W
Y foramr Aif X Pt o gwTe w7
w1t afad 7 frar mr ) o€ A
st v wfafrdt o1 w7 g, fawifar
wrk, Sfew 3T av  qree A faa
faw &7 oform g s e 2o § o
e WX e waeaw {3
argr g ww wAY § oo A
# o Wt faen-gnd & 9w W ™
wreim fawr warelt T g w‘&
wWifE af Toofr wawt oY far Aife
o s, AT T @ e 3, o
& g 4= v ¥ fag g

APRIL 19, 1M

RG., U™ g

o o st % yark Mewr Wiy ofr
N fidrecgy Gaw s
AR ¥ frer st Ot ¥ afe worr
wen § B & for w2 q¥, o qw
R ora, wams Wik IwTd o
AR @ efrerx worr wfi@®, faer
i % sorr-gx sfud = s wfigd o
W qary ¥ far ¥ wgwaw gar X
TF T 9T e § —

Hrefa svrif 7ar fagra

arfx qeemfa A< )
g7 wlrorfer fagrr o
aafa "afr &Y o

AT IW T AALY T §, WU 2w
FT Y FY FT w70 § A ey
vt Fifer oA} a¥qr ure fsy
F AT wAAE Q@M ) qfy
Qﬂl’?@ﬁ“{‘t‘lﬁ"ﬁiﬂlﬂﬁﬂfl
#93 7w amAy faafr s 1 &
F Fg q—-18 AN ¥ erar N,
WY BT WY WRAM W AT
aft e o oo e wirsr @
P B F@TA A ¥ A gy
A 7Y f § e Few owman
g —a™ 37 forse Afa #1 I3 ¥
fer g ¥ W ¥ 1 wAw
wfN B 0F @w F foay a2 Fow
g%, wr favafmes 1 @F @
& faq w0 98 A1 773 w1 g,
#hew & v orw g A foear Afr
B g, fom & ¥0wwd 7 73
a & @ o faferr Atwarr fuay
X A & w2 fred 3w ageanr
fr oy )

o WY W oagh gt 0w
® g8 fdrerh qwane firat st
qT § ot ag RQwardy ot 3o o
geR § wx Qv ey N
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¥ frg % o gomr by wnpr f—
aydt Bt et wark sy g Tnd-
ol gt ‘MWW
fowd freifect & Afew wfr &
ot guTc @Y )

s day wr Oy § fF evwam &
az dw & dfew wfer o ) g gur
p—3aat fardrerd Wt qwd firwrrt g7
Y Sw e Resiard st gw vy fgwr
mamg el oW Iy faw 2w oY fewr
Afs o AR e AR
™ A W et ) ¥ v ww-
areft T Yt QY At s
WHGT W WY BTAT W WK a9
| & oY WA Wgar § 9w
avr gF faer g w2 85 w7 fomr s
97 g7 fasmT v WX W )

wr 2wy ot @y ¥ fe R g
fog o wrf Jwm A AlWa ¥
fov  wws A& ferdt ¥ ey ww
®E AW 39 & Q9 A faeEr
g w ¥ faqraar 912 favafaaraay &
wd § WR A @ W W A g W
AT R TE ¥y

® W W% 9T ox faqw T
wgE  § 0w oEe & fag
s & i I firerr favafarereg e
#r frer s o Aify wgT faae
g =fgg ) = @3 9% fae-
frareat ®t qdamHT W ¥
g fge ) o deiiaeor § qw ey
g s T & wdw ¥ AN werd W
W Y & R g 1w & wwy
® fewm < @ =g ¥ & ek
¥ whwampfa i« Y gwar
widt et afy o adar wr e g
T WA § A 7 W g wda )

CHAITRA 3 188 (RAKA) DS,
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e st T it ey W
fulrer 1 & e § fis flewrr siwree
™ q¢ fywre w7 Wi Uiy mT
at  fywfegrst & odwal wr
e fexr wrr 1 ¥ @ W
forfagradt & fier =7z ® J97
IBT AT A 80

& ag W w7 FT g F-
AT ¥ fwer waew grar ¥ wA-
e gy e iy § Www
¥ ek A W WL WA ayl
#t wedt firen o fog A 3 o e
? feeft gugTgwwd | W ghead
ue et ek o ¥R} & &
e & faarfadt &t ff & o fam
[ @I ® dw TG 99N 7 TARAT
wh s 27 oF A el & g
wod 8 rodt fra e Yy Wt
¥ Far wrar ¥ PR faw fqw s &
281 weat & Ay SrERd &N qw
ge ¥ wd wrat O SRIHF Iy
T ¥l dgrn ¥ wdw wogd & weuf
o feafy aft swfr @1 & wigai g
fis Selw o N4w TC AR wT O
wr Predfrree § gumTd
faarar | ¥ 912 B TN WCHTT WY
waTR iRy WX A H At w5 wos
& wear e & Wy wfgm

farar waTw ¥ aga & wggent W
T iR R | WG AT @
R v e oF awwarfer wATE g
AT & q@ T § e gt faw
w1 fielt aifger ¥ o9 A §
fo gt ¥ T w@ A A W
TH & ¥w wie fkw & v W o
e oy Y o ww W W
o oft § @ ¥ Fowr durer W



(s woar wx )
Forowr fiar wmr &0 & wilw woar
rrrr % B frwr dmww 37 TE
Ve ¥ wdife  wavenr gt w1 Aoy
e & w117 1A X

OF W HYCHAT (G —
B wE-N 97 I At a1
&Y A N qAo o qTUWT HIT wrET
¥ gerg 7 0F IRl wATE o
I wAS ¥ T Femr Wt % w1
JerRrdr gW Al &1 aEr g€ ¥

A1 & wrra for vy o & wiry
et wgar g e ady safzar it qard
w99 qv fawgre srar wfer g
oy gAY A T3 o § IW T faaw
W AT AT | WA I A o7
WY § WEFA ¥ wfvw 59 wfa-
Pt Wi ST @ & 1 ¥ WA
fosrr Wt 9 & wdtw wow Ay
g fr faarerdt v favafrarany =
AR & T & T4 {1 TN
OF T TIU FTEA 71T KT TTETT
W IEIT AA@ | Hror Ay AT
w ¥ fw fagre X wowwor Aromor
A A Aefag A § wiw 97 Ia%
wrr § W g frardt armt «r
wowrr aroew v far g & o
M § WEET WA GG § W
s Agar g e & sfafemandt oa
TANE TeqT T G &Y HC 20 HY
AU WA ¥ fog AW A gF FA
& fag w %X fare@ o 3w %7 Firtor
avy & 9% |

we A § ae § o geawa
A fi wAY ¥ g § oA W wiw
AT A § i v ww Srewwar g

APRIL W, 078 -

Dgu l""’“ “

ar & § e O wv B wok ol
o Tt ¥ fag *F v fe Ivar dew
wr Pty wvX & fing

T WY & Arq g7 g7 Ayl
#I AT HARETEOAE |

ot el uw @ (wogw )
I wAer & frwr ot warer
wegror faara &7 sl %7 ATET T
® fag aer goar g 1 farar S AT
weurer faamr SnF 39T AOF § forar
2 % fam s A e ferw o
¥ far o wgerget faarr & 39
Wedt wtv  arzwfeer forr &
wrewrez  fawor o o7 A qawr
awi ¥ IW & Av-wfeal 9X WG
TR qERC ¥ IAT w0 feraw
faqmn &1 fadedy oft w37 S
g

MR. DEPUTY-SPEAKER: What the
Minister of Information and Broad-
casting said was that he would like
his Ministry to be upgraded to the
level of the Ministry of Education,
Now, here, you say that it should be
treated as important as the other ome.

ot et v Wt AT SR
¥ v g B arewfeen fafredt §
wrer qybww  fafrelt o Forsrard
¢ wufag fe fawrr &Y s o
frsar wnfy Wi ot i ¥ o
FAT T FfgC—A T T gAY A
w X
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F g/ ug frizw wow % fF
TS 27 ATH K AT A W F FIT A
& frsr 3 FT g #71 faer-
TA ag AL gER 1 wrymdrer
T ot g8 7Y gg & o IE qvand
qre{EE w2T § 9 @ gS & 1 I%
fag w7 wfew o% fag Mgy
aifgn. & fa1 wfm wifie o1
ag wet faadr =fgn + o &
CERSECIRE R EE I E L i ol E
g5 &1 9 A Frar & T9A &
BT wFwd g 937 THT
3 AR BT e § Wyt O AT A
ST HT & 979 G §40 FEA F OF 757
U7 qE T FLA £ | g7 9K IAH!
oA 3a%F & foer & swAr & o=
O AT AT F 80-90 FgaT AT
T F q=or forar g faaqr  ar

frem #af 48t fawdt & 1 &Y o

TS FT T w0 FlRT AR A4 F

TRy AwT wAsafaw e qw
feadt  =fgo

OF 91q A1 agF HeqH F1 oA W F
qg & 91T UEAIG | T O AAAg
1 ZLHA F fay fovear Afs F o=z 3y
aftads & =gy fasr wadg
HIE GET I FIA Tgd | W A ST
w®E & for § afeads grm forsr
% af@aq gmar & Tifeg w97
oftads AT wam g ofadt 79
T W FF N g Fra ATAA T

W ¥ AT & I A W
T &1 i M g wqre fadAr A

Afs & aftads s sifgg 1w
# frgr  goet #F FAg70 S

CHAITRA 20, 1896 (SAKA)

D.G., 107478 25¢:

% | THF FAQT A F1Y JAL FA
F1t Aifd w41 € & A I g AR
QR & e T AT @
ST F JATH § AT FIT§ | I q0&T

AW FTE 7 F I FE AU F ATH

& o7 fe w0rat & ATHI A7 937 747 30

gy E L F 97 F oA WM Zitw =T

7Tl drad & 9 67 op Frerar
§ qrfTar FA & | AT ST AT BT AT

Jwar wfzw 1 g fag e Aifs
# afkqq7 w3 I FAiqor<wai 3 aar forar

FEGLHR FATISACE L FIX AT
g7 frrsreacd IT wre adqd

& w0 Fr  fwAr F €= HT IWQ
ISAT F | FF FEEA H Y gATT
2 fe i ofems s E IaAT ara HT AT
FfET FATFT  AWT TF F 4T
w4 o {6 "4 T & S0 rar A
faaq & | ;@S AT RAT ERT E ITA0
HAGAT FITER | AT ATNL
qT W Ad F AT ATCT FA &
A IR GG asfoard a9
3T heAr ERAH TEY £ )

ot {qIA 9tz ('I‘ﬁﬂ'g?'] k8
T A& FiA 0

ot AER A AR WA e
ANHT ZETAHA AR HLAT 2T ZT |
s OnT FE AT T
oI AZAT AN FF 9g g

it fedts guA adr g sd azsard
wg AAAEE [T F4F ACFATA§ @rer-
T ¥ A st fwar i wifa

afTiz  FET WiedAw faar 1T
weim  fwar faaraq g4 F07

weTgs frar o Ir faafaar o
AITF AT 5T T T 73T
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s wedrow )

qedt firez § o €A dw w g g
wgqe w@ § i 3¢ dne oW Ay
fioer s wwT wEqer e wr dar
R frdwrag i ag At /s S e
& wiw ¥ A wre g fedt e Ay
STATAAT WX K wrawawAr ¥ 7 98 )
e e YRR IR
st foarf & o et § fawsh
aew A=Y A o1 e v wfieg

ot &7 o A § o awarer
qarT 9T SNfad d9T wTar d W
? IfEws AT Ao e @
fasy atx § fenst &7 o wrf e 2 2
Fowr av & wed A W e wowler
AT WTEAT + WY 9IF 398 a7 §,
M fafz ot & wiew 7 w4 it w1 g
sefeT ¥73 w1 wifaw 5t 3 Few
o ErEES gwr i ¢ AT @) At
o §7¢ ¥ vF AT qew X fesd
foga wré wré & & surcy Ay T wWezy-
=r, a1t gi{amars oF S190 & &7
F ANGT T F AW E mmoow
*H T ¥ wed faw Ta 9 )
TcwrT w9 ¥ 1 faey T wwi Wt
giqog 1A R orsT s owrd wrs
A& nwrIeg € arv w7 § vk @) faqdy
ot frare o #97 ¥ 9y £
qar A ’IATY X AW ar ¥qr fpar ?
& af A 7w www g fw
In fodre & 50w o0 wiadr o af
2?7 #Hvg fagy ®Y ¥« gy war
MRY * g7 99 91 fRE 26~
72 fEA® 6-- 77202 faqiw 7-3~73
gror sk wrk 21 ¥ w7 v oy o g
& W wHT wow a1 fagd §w
sufwsdf &1 ATy w7 T w@qr W
W U4 %3 ww syhadt o aur
:aefodt ®r wgrer 2 v Wk Irw

APRIL 19, 107¢

DG, 10078 VY

w& wrowst 7 qet Twee wivefiy
wrar oty S et ooy ot wovar
& & amr v At e wiife @
T X ¥ AR v oy weege
# qogT g v OF ST my wgw
¥ WTRERT WA T ) Fowde
21~9-73 W ¥ ¢ ¥ qPer §
forer w7 S Q& e ¥ vy worar
oI 7 g W o rey fiwar fig
F BTEN HATATHL O AN AT e qiw
wa 1 g7 x0T gar & Fr g3 w
WAy wEEll OF oF afes
Tgrw ¥ W R Cowy 7y v
LTy T W WTE2 fRr gr oy @
e wdt aw o7 faey & o wrdardt
T gt M dr ¥ Iwmdr o ot
o faest fa 8—8-73 ¥t faaft oF
W Rrary g % A0 9T Aeqry
¥ wte wY WX fame omar g o
TWhRT A gt e * efwre
fem § e dq@ # ¥ TR & Al
®T §TATATT &1 AT W e Far
Sgw I w gw A fae gr g
far & aw 7t & 37 ¥ 337 35797 A1
TR AT IO RN Twfar owr o
&1 97 8T RO WA gar
6 weam & s goafor of dgma
a0 & fag 7 Fang ¥ ¥ qa07 FF
FTATAA ST ATI ST R E L &y
IR & 9x ¥ 0w 9fy qoriry F 7
qgRT ®1 g7 97 fATE 18~1-74
& Wiq g7 ¥7 & 37 X fadeq fisqr
fis & w11 21-9-73 ® fa¥ 4%
QVANA & AATT AT K AT
I 97 ey S TR W owe
st faq e I AR wrer

T gar ¥

¥Rt Foxw IAT N A qf
w7 § faery faeor W g gw 9¢
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18-2-74 WY fowr w1 o o7 W
forgeeft 19-3-749r 9} Farg
W e Ay Agy g X

I gy ¥ Xg AW & v
NPl wy Frater Y 7y & o P %
FORTT Tt grar @ F w7 T A wf wf
fori aw faxdr gf ot e 2
tl o qo Yo ¥T fei1z & w{9T
TR FEqIT X Ty 7 w1 BT wrqerw
Fofew wrard afmrrord S
W IR v T g At
qF a1t w1 f %f A 7w qrqw AT
W A a3} A gar & e ow
FAOE IOT qeqeT F faq A AT R
AFCE T FT ST AAT FY B AT A
Puwre # 34t far vy oY Fed)lz arey
& 9T A FeqrT & TAerT ¥ vA &
faeg w1 wrdarft adt €14

AMAT AT AL TN QA F T
R & (4307 K7 ©F 99T Zrqi
yfagrar faq & frs aoaiorsaiee:
Nyt Qrengw frar qmr qo
ITH q AR € TF G Ay QU
T QAT | I W AR AT G
W OWIEA ¥ F IW T 3 fiy
sxfor gt 1 arwrfeas fear @ T &
sears & w4t 0w v
N v WX I9F w{feT 97 o oy
2 foe ara R gy Rt
oA a1 I WRE € AW T woqr
R 7 afer & feg w6 s
WA RT & €7 pewd ¥ far
ey sidY 8} 21-9-73 w1 & gfws
woqw § & witt amw fRq wqmr
gt g fie wgy ox oF 37 wherd §
e af A ¥ 1966 A faqes

farrr war qr W ST Y qF 250470
TATR WAL WA TH
wnfT 7Tt §3 4T WYg § N 28-10-
63 Wuwra ot PE ...

MR. DEPUTY SPEAKER: Further
details you can pass on to the Mints-
ter.

fowy, AT W wE9Iw WATNG T47
aepfata fawn i & o (o avo HTo
rry)  asasfrawm gREr 24T
vy

MR. DEPUTY GSPEAKER: Al
these details you can give to the
Minister. Now that you have
mentioned it, the Minister will give
you the reply. Let him look into it
and give you a reply.

off weF) vrE @AY - @AY ISy
firar a& Pprq o 14 Faerarr At 2
Ty o a9 TG feqlr Fa A1 A AY
weqr & ¥ IF A4 I¥ R A7
TR A XX AT L3 X wg AW
wow ¥ 1 gwier A @ H qF
srdxr a1 e 22 Wd 41 eI A OO
I9 B 94AF 24 406 qrRr A AR
7 Fre®Raees VIR ITCT0N
10 S B £

SHRI BISWANARAYAN SHASTRI!
{Lakhimpur): Education is a vast
subject and the time at my disposal
is very limited, Therefore, I will
confine my remarks to certain aspecis
only,

In the Draft Fifth Five Year Plan
we have seen that emphasis has been
given on primary education. But evem
there, a certain percentage of studenis
in the age group of 6—11 will remaia
outside the tion of the scheme of
education. is more 80 in respect
of girl students. Therefore, I would
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suggest that more and more emphasis
should be given on primary education
80 that during the period of the Fifth
Five Year Plan all the children of this
age group may have their education,

It is the knowledge of all members
here that there is a demand for
allocating 12% of the Budget for
education, but we were disappointced
to see that the percentage of the
budget for education is much lower
than the 129% and there is every cut
.1 every pretext.

Fut vxample in the last financial
year there were cuts on the different
aspecls of education on the pretext of
economy. I do not deny that there
is need for economy but this should
not be applied to educate indiscrimi-
nately. Because, education, as we say
always, is a nation-building project.
Education should not be considered as
a wasteful expenditure or unproductive
expenditure because it is just like a
foundation of a big building. If the
foundation is not stable the building
cannot be built up; there cannot be
a 4-slurey or 5-storey building without
proper foundation, There cannot be
a good citizen without proper foun.
dation in education.

So far as languages are concerned
we have switched over to the regional
language as medium of instruction.
There is some encouragement from the
Governmen: for preparation of text
books in the regional languages to be
prescribed for the students studying in
the different universities. 1t is a good
thing. But more emphasis should be
there in other respects also for
development of those regional
languages, Otherwise as a national
Janguage, Hindi cannot grow. Because.
there must be proper coordination
among all the regional languages so
that Hindi can take its proper place.

In this context I would like to plead
and emphasise the case of Sanskrit,
Urdu and Arabic which have no
definite- region or area as such. The
Government of India of course has
done something for all the languages
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but still more is awaited. So far as
Sanskrit is concerned, the Rashtriya
Sanskrit Sensthan has suggested and
submitted o proposal to the Govern-
ment for the establishment of a
Central Manuscript Library which was
very essential. Sanskrit is not to be
viewed from a communal or religious
point of view, It is a national language,
We have seen even in Communist
China they have printed Buddhist
sanskrit texts, Some of them are
translated into Chinese also and we are:
making use of them nowadays, There-
fore Central Sanskrit Manuscript
Library when established at Delhi will
be an international property. I would
urge upon the Minister to take
immediate steps in this regard.

So far as the University Grants
Commission is concerned, my ex-
perience is very disappointing. The
University Grants Commission has
been turned into a grant-giving
institution as if they are meant for and
their main purpose is to distribute
granis to the different universities and
colleges and to fix up plans and
sanction projects for constructing the
hostels and College buildings
{Interruptions),

MR. DEPUTY SPEAKER: The two
Ministers are adding force and volume
to your speech! You are ton soft-
spoken.

SHRI BISWANARAYAN SHASTRI:
University Grants Commission has
done nothing so far which can be
appreciated by the people, They may
produce certain essays, certain thesis,
sitting in their offices which are quite
unrealistic to the mass of the people
and to the educated people as well.
Therefore T would urge upon the
Minister to see that the University
Grants Commission creates an atmoa-
phere and takes initiative in this
regard to reform the examination
system practically which will be
realistic and not by producing 100 page
essay. They should take initiative for
advancement of learning. It Is
repeatedly stated that they are going
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to take steps for avoiding duplication
of research and other higher standards
cf education in univerities. What is
the result? In-a particular State, for
instance, there are seven, eight or nine
universities where the same subjects
are taught in all the universities. The
zesearch and other facilities for higher
stndard of education that are there
are not to the satisfaction. If a selective
attitude has beent taken by a particular
university to specialise in a particular
field, then that university will cater
to the needs not only of that states
but also will cater to the country as
a whole. Such a selective attitude
shculd be taken. U.G.C. should take
the initiative in the matter,

So far as disbursement of grant is
concerned, I have to complain that the
rural colleges or, the colleges, situated
in the rural areas, have not received
the same attention as the colleges
situated in urban areas do receive.
Because the people or the repre-
sentatives from urban area are more
vocal, more grants are given to those
institutions situated in those areas. So
far as the amount of grant is concerned,
there is g great disparity. For example,
a college in a rural] area, for
construction of a hostel, will receive
Rs. 40,000 or 50,000 or so as grant
while a college situated in an urban
area may receive Rs. 2 lakhs or
3 lakhs or even more. That disparity
is still there. Even that small amount
is not forthcoming to the rural
colleges. 1 should say that there
should be no discrimination and more
liberal attitude should be taken to the
colleges situated in the rural areas.

I would alsg like to refer tqg the cul-
tural affairs. In the budget estimate,
we see that g sum of Rs. 11 crores has
been provided for cultural activities
including archeology. Government of
India have three academies and one
International Centre. So far as the
academieg are concerned, the grant
given to them 13 inadequate. The
Sahitya Academy has to execute pro-
grammes in different langnages. But,
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the grant for this institution is about
Rs. 7 lakhs or something like that. 1If
I am not wrong, 83 per cent of the
grant is spent on administration alone.
Therefore, there remains very little
for the programme to be executed. I
would suggest that for the schemes
submitted by the Academy, more
grants should be made available, parti-
cularly, to carry out programmes in
different regional languages. Sangeet
Natak Academy and Lalit Kala Aca-
demy are more fortunate in this res-
pect. These two institutions are re-
ceiving higher amounts of grants than
the Sahitya Academy. Buut, these
two Academies have not reached the
rural people so far. We have a vast
majority of the people in our country-
side, particulary tribals wHere there
are folk dances and other dances.
Sangeet Natak Academy has not done
anything so far to bring in the experts
or artistes from among them to the
capital and produce them before the
vast galaxy of the capital. If the.acti-
vities are confined only to the States
capitals and to the sophisticated areas,
then, I should say, it is a capitalist
attitude and it has nothing to do with
the present structure of our society.

I would urge upon the Ministry {o
see hat Sangit Natak Academy and
Lalit Kala Academy do something for
the culture which is abundant in our
countryside. They should know the
Rustic India. Rustic India has many
things to contribute for the cultural
development of our country. In this
respect alsg 7 would refer to cultural
exchanges. There is a cultural ex-
change programme and the Govern-
ment of India have entered into an
agreement with different foreign coun-
tries for sending delegations. But the
selection of the delegatwng is not sat-
isfactory becausé the same group of
persons have been selected and the
fortunate onegs visit those foreign
countries. In the matter of selection of
members of cultural delegations, con-
sideration should be given to all parts
of India because there are certain per-
sons who are knowledgeable in art,
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aftention paid to the backward and
far-flung areas of our country.
About the reservation of ancient

So, if pecessary, they should smend
the Act to prevent such unnecessary
construction of ugly structlifes spoil-
ing the beauty of the monuments and

Then there should be facflities in
universities to train up students in
epigraphy, numismatics and icone-
graphy. 1 hope the Ministry will pay
aitention to this matter. I support the
demand.

oY TR AT wew (FREiYY)
IRy AW, w¥ www gk
Pt & vt & o ear 24, 25 oW
26 %7 & oAt wa §, g i e
T wear g | Afew ¥ w9 e
W Wt of & wn g § W
WQWI}-MWI"-W
& 1wk 3T e ¥ oo § ook
WEfoR ey afr et af |
0% 22 w¢ Fra A et g AN

ARRIL 10, 1954

DG., 197478

“] think it would not be out of
place for me to mention here that
comparatively larger funds have
been allocated for education 1n the
proposed Filth Five Year Plan.”

qit g §, vt . w1 & e fgr
wsac ¥ frg ave aaw fear s
¥ 9t w¥ K wo ¥ ¥ waw g €,
v ¥ waw §, 99 miay dar w
waw X § | & QOwr awETAT wgar §
fr frq q® & dew weew § @
X qzat I @ 1 7 T qv Oyt
P & | v w3 gWr 5.8 wW
N T gre @ qomr # ) el
g ¥ gy W 6. 9 AT w0 7 9~
IR IR AT FTCS.2 @
mar e wx ot whd ¥ wwr 9T
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TR AW wor Ry o
e fen o1 gr W e e
ST E | WW T U9 fiew o ¥ wE
s § e S W W yean
¥ | WOH Rw Igr s § fe
177. 4 T #fer swdy owiawe
¢ WA 9T, qg 1972 Wt ww &
Tarn g of & ow oF g fage &
i g fordt mar wgd qR s
it 8, Fae st omr B ) gET a%
#feT grew AR W A i T
fiviiovwg 19 Fegmor arat 8
& st R et S g, AR qt @
#feeT TdE qEIRNI qIRvE X
10 3 3—Age @ fy o5¢, A=
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SHRI MANORANJAN
(Arambagh) Then
porting these demands for grants?

SHRI YAMUNA PRASAD MAN-
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I FAMCT | WX FER
Ft frddt & =g g #ia & fAq oF
ATEE B, EW AN KT IF TAHT KT §
fr & 7 § w7 ¥ v fmn &1 gAr
sarcwer agr e go &1 ¥ 35,4 9%
#feer vw 1 A w4 § fee o
ag1 few ag A afowar Wi a% @9
g oy ¥ 1 fage & afewr &
W AT W WG wW AT e
o o oiw feqr amar ¥ @ IR
B O B T TF ST & g

DAL Because you are opposing; be-
cause we aTe poor and we have every
ght o ask our Government to lock
to the most backward States. Please
let me say somefliing

ga faw wr gt ww W@
afen et qor mft § e dw & fommr

ar § 1 fow ag & g gmT A
Ty WA A W e 6 aee au
femr § % I ATy WAt § Wik W
v femtdm A frnIge e &
forer gk swd wrd va Fee A
wfam g s« fo &t & oo
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“Al educstion is freg In  two
States of the Union. The antire
education is free in si¥ States, Pri-
mary education is free in all Stutes
except three wherg it is so only
upto certain classes or for some
sections of students”

Foager Y ST AT Sg
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Axwrar & Tyl § 1 AT ®eEe
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T R WY I | WA ATX WTIA
e rqr W T wiar vy A o
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MR. DEPUTY-SPEAKER; That wat

discussed in the House.
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"wiasy wTaw ¥ 5% a7 I AX
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¥y

grarT f51w sy oA &
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“wrer #r AT w1 wd wOst
frr ghadt f & 3
%t w& 7O, waeAar,
it ot wrar A
farag ®Y waex ww

¢
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& goere ¥ s Fr g frewar
st ? A afeww o § oF, ¥k @
¥ A oft 7 oy %, N Fagar
aft wfr | o e @ Feewsar
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sPENsERde g W W
% &, 3e¥ fars Wit y8 €1 AR
WIE T WIS, Yy g | WY WY
ot Oy g Wi gl aft ¥ ER
M W fygz i, sgL Af WO 4
qHT WA gurdy wier & o} 1 e
7 ¥ aw wiyg § gw WX A g,
% % FATT wTH g0 af) §) ewar )
gafad gt Ygaa woft §, w57 ofom
e § wfe ga @uR awR @
@ |

gAl@a g @o Sy @t & goaf
Ced Co i A

SHRI N. E. HORO (Khunti): Sir, 1
do pot understand why the Education
Mimstry of a great country like India
is not presided over by a Cabinet
Minister.

MR. DEPUTY-SPEAKER: It was,
just two years ago.

SHRI N. E. HORO: 1 take it that the
Union Government is not giving much
importance to this department. Other-
wise, it would have been presided
over by a Cabinet Minister. This de-
partment has been neglected badly.
Everybody in the entire country is
saying that our standard of education
has gone down. There is much Indis-
capline in universities and colleges
and in society itself.

- -
Education should be g Central sub-
ject. I feel the entire educational eys-
them ghould be reoriented and voca-
tional guidance should Be an integral
part of secondary education. Many
people have said that education should
be job-oriented. This universal
demand should be looked into.

In university education, the Univer-
sity Grant Commission has been help-
ing a lot through allotting funds, but
I feel only a few privileged universi-
ties have benefited by this. There
are many universities especlally in
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eastern India, which havg yet tg get
substantial grants from the UGC., In
my areq in Biher, there are several
colleges which are starving because
théy do not have t funds.
Those colleges dre situated in areas
populated largely by stheduled castes
and scheduled tribes, Is it not the
duty of the Education Ministry to look
into it and see that UGC gives suffi-
cient funds to the universities of that
area? Some years ago there was a
demand that Ranchi University should
be converted into a central university.
I do not know what has happened to
it. But if the Government cannol
agree to converting it into a central
university, I want that a central un-
versity in Chotanagpur in Bihar should
be started.

In several languages books are being
published. There is National Book
Trust. But I feel the Government
have given only lip sympathy towards
advancement of tribal languages. Why
can’t the Government take up this
work? There should be more books
produced hy the Government in tribal
languages. In eastern India where
there 15 a large trihal population it is
necessary that they should get educa-
tion through the mother tongue I
have been hearing that the Govern-
ment is very symnathetic towards the
condition of Adibasis, Scheduled
Castes and Scheduled Tribes There
is one aspect which the Government
should take up immediately, namely
producing literature in tribal langu
ages This will go a long way in inte-
grating the tribes of India and make
them into good citizens.

Coming to adult education, I feel
this has been neglected to a great ex-
tent. Adult education should be
spread over the entire country. There
should be a system by which all the
villages are covered. ThHe Unifon Gov-
ernment might say that thls responsi-
bility is with the State Governments,
But if the Centre give proper direc-
tion and sufficient funds to the States
to run this scheme, our country, which
is stil] {iliterate to & great extent, will
have a lsrge percentage of education
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in a few years. Singe sdult sducation
and social education are the regpon-
pibilities of the Unjog Government, I
would ask the Minister 1p consider
this in right earnest.

In the field of soctal weltare, sports
and cultural activities, I may point out
that there was a time when India was
at the top, specially in hockey. I want
the Edueation Department to consider
one point, namely, the opening of some
regional commissions or commitiees.
There should be a commission or com-
mittee for eastern India for developing
sports and other cultural activities.
There is much scope for t and you
have funds. At the moment everything
is centralised at one point and there is
always struggle for power or office,
like the one we have been hearing
about the Indian Hockey Federation,
If you decentralise this function and
give sufficient funds to the different
regions to organise themselves, they
would give more emphasis to encoura-
ging sportemen and giving them train-
ing and in the days to come we will be
one of the countries at the top in  the
field of sports.

If you look at the scheme of giving
financial aid or stipends to the Sche-
duleq Castes and Tribes, you would
find that the gmount was fixed years
ago. Now the cost of living has gone
up very much. The Government should
reconsider this and give increased sti-
pends, commensurate with the increase
in the cost of living.

Very little has been done in the field
of doing justice to the mentally retard-
ed and crippled people. The Govern-
ment should see that the different
State Governments and also the
voluntary agencies are geared up in
order that millions of mentally re-
tarded and crippled people could be
looked after. I want the Union Gov-
ernment to consider these suggestions
of mine 1n right earnest.

15 hrs,
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SHRI P. G, mvm.m%n (Ab-
‘medabad): Mr. Chalrman, Sir, a de-

progressive

known by the quslity of edycation it
mamntaing and by the attention it pays
to and the moneys it p! for
both the quality and quantity af sdu-
cation, If you consider, therefore, the
Ministry of Education’s Report with
this measuring yard, you will find
that the report is far from satifac-
tory. Not that, it has not done many
good things, which this Report men-
ticas. Of course, it had done some
geod things. But from the very begin-
ping of our Indepedence education
has not been given the right priority,
one of the top-most priorities, and we
find a chequered history of our Edu-
cation Ministers being inside and out-
gide the Cabinet. I should have
thought that particularly In a deve-
loping democracy, Education Minis-
ters all along would be members of
the Cabinet, and not only members of
the Cabinet, but members who would
also influence the decisions of the
Cabinet, Every single decision you
toke, no matter whether it is on eco-
nomic or social ar on other allied sub-
jects, the Minister of Education and
‘his considered judgement and opinion
sre bound to be influential. Therefore,
my feeling is, this report talks about
meny things, but it does not convey
them in the real sense in which it
cught to. The sad fact iy that it just
<annot convey. This is one thing.

frcm paucity of funds. This problem
¢f paucity of funds and resources is
a perennial one, This can be seen

Five Year Plan were estimated fto
cost Rs. 3200 crores. Later on, they
‘were stale down to Rs. 2200 crores.
Ultimately, the amount decided Wi
Rs. 1728 crores My friend, the Deputy

RG. 167478 3288

the
On page (V) of the Introductory Chap-
ter, the report refery to the proposal
to establish a National People's Uni-
vertity for non-formal higher educa-
tion. But, the details of this
have not been spelt out. We would
like to know something about

e

funds collected for teachers aid,
and about the Nationsl Awards
to and honour of teachers. It
is all good, if you give to the
teachers a honoured place in the
society and give them ald especially
to those teachers who are economi-
cally needy. But, Sir. what about the
other freedom? A good number of
them particularly the teachery at the
higher education level. are unable to
express themselves freely, and some
minent professors are unable to go
abroad. I would draw the attention
of the Minister to this particular pro-
blem and I hope e will give answer
to this particular question. Does the
Ministry of Education enable out-
standing scholary of this country to0
go abroad and attend international
conférences, without any hindrance
from the Government?

On Page 13 of the we find
that in the Fifth Mve Pleh, an
allocation of Rs. 210 crores hag been
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made to the University Grants Com-
mission, This is a very small amo-
unt, Bodies like the UGC should get
much more amount. The number of
universitiegs has increased from 41 to
more than 100, if you take into ac-
count those institutions as well which
are known as deemed Universities.
Now, when you have more than 100
such Universities in this country, you
have allotted only Ra. 210 crores, for
a period of 5 years. This is a very
small amount, for distribution, for all
round educational development.
Then. again, out of these funds allot-
ted to UGC, my grievance is that a
lion’s share is gpent on Central Uni-
versities like Jawaharlal Nehru Uni-
versity, I have nothing against these
Universities. I would like to see that
these Universities are and should be
properly developed. But, the dis-
tribution is not fair.

MR. CHAIRMAN: Do you meap to
say that UGC is only Delhi Univer-
sity Grants Commission?

SHRI P. G. MAVALANKAR: That
is what is happening!

PROF. S. NURUL HASAN: Do I
deal with the Chair's observations

also in my reply?

MR, CHATRMAN: If the Minister so
wishes, he is free to do so.

SHRI P. G. MAVALANKAR: By
all means spend more on certain
universities, but don’t neglect others
universities.

Coming to the Indian Institute of
Advanced Studies, Simla, from Preas
and other sources, I find it is not
faring well. There are complaints
about its functioning, particularly its
Director. I am not completely inform-
ed about it. The Minister ghould tell
Us whether this institute is delivering
the goods as expected.

I shall now come to some general
aspects. The role of education in =&
developing democracy is pivotal. But

240 L8—10
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in the country today, whether it is
primary, secondary or higher educa-
tion, the picture is dismal and distur-
bing. Educational places and univer-
sity campuses have become by and
large barren and waste lands. The
teachers and students do not feel ins-
pired and hopeful about the coming
events. The students especially are
not hopeful whether they would get
a placement after graduation. Of
course, all education is not for jobs
but all education is at least to make
the individuals competent ang able to
stand up against all ordeals in life and
grapple with the life’s problema.
Even that type of training and educa-
tion is not made available to our
students. We are neglecting education
to our peril and to the peril of
posterity. The human factor in econo-
mic development is very important.
Then why should education have such
a small outlay from the whole plan?
The Education Minister shonld per-
suade his colleagues, and particularly
the Prime Minister, that not only he
should be made a Cabinet Minister
but his ministry should get larger
funds.

The other day he announced hap-
pily the revised scales for university
and college teachers. But he did not
mention anything about the impro-
vement in the scales of 700 teachers
of Delhi University who are placed in
the selection grade.

PROF. S. NURUL HASAN: T have
sajd in that statement that this matter
is under the consideration of UGC and
Government will take a decision after
UGC's viewg are avajlable to Govern=
ment.

SHRI P. G. MAVALANKAR: More-
over it ig no use merely giving more
pay. Security is also important. Parti-
cularly in colleges under private
management, téachers have ng gecuri-
ty. Even if they do not do anything
wrong and they confine themselves
to educational matters, they are not
sure of remaining in their posts. Some
times teacherg are compelled to resign
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because they are not finding favour
with the management. Government
shuld look into this aspect.

The Minister shoulq also look into
the conditions of Directors of Physi-
cal Education and Librarians. As a
Pr.ncipal for many years in a college
in Ahmedabad, T know these people
are as much a part of the faculty as
any other members who teach this or
that subject. Without a good Librarian
and a good Director of Physical
Traming and Education, how are you
gomng tp have an overall educational
development on the campuses of
uriversities or colleges?

Look at higher education. The
recort says, in 1960 there were 45
universities. The number rose to 101 in
1973, In 1960-61 there were 1,542 col-
leges. Today there are 4.158 colleges.
The number of studentg has also
naturally gone up tremendously, The
student explosion in the colleges and
universities is so great that unless
you do something concretely in re-
gard to satisfying the students and
making them know that you are con-
ceined for them, you care for them,
the students are bound to go astray.

A number of hon. Members belon-
ging to different parties have referred
to the disturbing student unrest. Some
have calleg it student movement and
others student power or student dis-
turbance. I am one of those teachers
who believe that we need not nece-
ssurily take a very dismal view of the
student disturbances. Though I am
very much tempted to quote, I would
content myself by merely referring
to a well known American  social
critic. Noam Chomsky, who has writ-
ten a very fine book called For Rea-
sons of State in which there is a chap-
ter entitled “The PFunction of the
Un‘rersity in a Time of Crisis". 1
broadly agree with this social critie
of America that the student move-
ment and the student aggressiveness
money and attention to the problems
good singn. But it only means that
we have to spend more in terms of
angd the sharp challenges they fling at
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us are something which we must wel-
come. These are indeed, some of the
hopeful developments of the day. On
the other hand, if the students are
going to be docile and conservative,
taking everything lightly then we
would be facing a real problem and a
disturbing situation. So, this student
unrest is a good sign. But it only
meang that we have to spend more in
terms of money and attention to the
problems of the students in the
val joug campuses,

I find that in Gujarat today, a
number of universities and colleges
are in turmoil. Though there are
committees established to look into
those problems, every day we  sce
students come out in processions. What
are their demands? They complaint
that there is no drinking water facility,
no sanitary services, no bathrooms, no
adequate class rooms, not many good
teachers, not well equipped libraries,
not modern laboratories, no books or
playgrounds worth the name. But
over and above all this, and apart from
Jooking into the complaints of the stu-
dents, there should be regular dia-
logue between the teachers and the
students, so that the students, fcel that
they get something out of college and
university education. At present they
do not have that feeling. Therefore,
if education is {0 become purposive,
meaningful and fruitful thea all our
energy, money and attention should be
poured into this educational endecavour
in such a way thmat students develop
themselve, into cultivated, cultured
and considerate citizeng ang they be-
come gself-respecting, self-reliant,
sensitive and sensible individuals,

SHRI A. S. KASTURE (Khamguon)*
Mr Chairman, I rise to sup—
port the Demands for Grants
relating to the Ministry of Edu-
cation and Social Welfare. In
this connection, I wish to bring to the:
notice of the hon. Minister sorme prob--
lems for his consideratioln. ‘Whe«
statistics show that 87 per cent of the
students enrolled for getting elemen-
tary education. That means 13 per
cent of the students are not enrolled
at all. 'ﬂaq are these students and
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wheat are the reasons for their non-
enrolment? It is obvious that these
students are from the Scheduled
Castes and Tribes and, as such, they
are the worst sufferers. The main
reason is that they live in the interior
areas. In order to bring these people
on par with others some solution
must be found ang efforts must be
made to see that these communities
get elementary education. I would
request the Government to provide
special incentives to help the enrol-
ment and retention of these students
in schools, such as scholarships, free-
ghips, residential schools (Ashrams)
for Scheduled Tribes with some per-
centage of seats reserved for Sche-
duleg Castes of that area, free distri-
bution of text-books and stationery,
mid-day meals, uniforms and atten-
dance scholarships and some special
benefits for girls Iy these measures
are implemented, I have no doubt the
children of Scheduled Castes and
Tribes will come on par with others
and take an active part in the build-
ing up of our nation. As a matter of
fact, there ig a constitutional obliga-
tton for provision of universal ele-
mentary education for spreading mass
literacy, which is a basic requirement
for economic development, moderni-
sation of the social structure and the
effective  functioning of democratic
institutions. It is also a first step to-
wards the provision of equality of
opportunity to all citizens,

The next problem is about adult
education. This is a very important
problem. I sm glad to know that
measures are contemplated for orga-
nising a large-scale campaign of non-
tormal education for youth in age
group of 15—25 years in the Fifth
Plan. The measures are very neces-
sary because most of the children who
drop out or are withdrawn from
schools prematurely, do so for eco-
nomic reasons. In view of the pre-
sent level of per capita income and the
nature and pattern of utilisation of
the labour force, especially in agri-
culture, it is unrealistic to expeot
that the problem of drop-out can be
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completely solveq in the near furture.
But in the meantime some essential
steps should be taken on an urgent
basis. There should be provision of
part-time classes for children who
have completed flve years of the pri-
mary school and who intend to con-
tinue education but cannot do so on
a full-time basis and literary classes
for those who have never been at

school or have dropped out after
finishing Class I or Class IL
The next problem is about the

scholarships at the secondary stage
for talented students from rural
areas The object of this scheme is
to achieve greater equalisation of
educational opportunities to the deve-
lopment of rural talent and thereby to
promote national integration. Dur-
ing 1973-74, scholarships were distri-
buted amongst States and Union Ter-
ritories at the rate of 2 scholarships
for eash Community Development
Block The same number i proposed
to be continued during the year 1974-
75. This number iz most inadequate
and hence in order to give opportuni-
ty to more rural talents, the amount
and rate should be at Jeast 5 scholar-
ships per Community Development
Block out of which at least one is
from Scheduled Castes and one is
from Scheduled Tribes necessarily,

About the National Scholarships
for study abroad, this scheme was
ingtituted in 1871-72 and provides
financial assistance to meritorious stu-
dents who are citizens of India and
who do not have the means to go ab-
road for further studies. These scho-
larships are available for post-gra-
duate studies. The number of scholar-
ships awarded under this scheme
every year is 50. I do not know
whether during the last 4 years
some Scheduled Castes/Tribes stu-
dents have been sent abroad
under this scheme and, i mot.
I would request the Minister to re-
serve seals for Scheduled Castes/
Tribes students every year for these
foreign scholarships as these students
have no means to go abroad.
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Another point ig about the FPost-
Matric  scholarships. The rates of
acholarships are old and there is &
need now for revision of these rates
as the cost of living index has gone
up. This is the Government of India
scheme of Post-Matric scholarships
for the Scheduled Castes/Tribes stu-
dents studying in colleges. They get
Post-Matric  scholarships at various
rates faculty-wise. I think, the rates
were fixed in 1950-51 under the Post-
Matric Scholarship Scheme. Since
then, the same rates are still conti-
nuing. In spite of the demand from
various students unions and associa-
tions ang also by the Parliamentary
Committeg on the Welfare of Sche-
duled Castes and Scheduled Tribes,
no attempt hag beep made to revise
these rates. As matter of fact, these
students, if they live in hostels, get
& very paltry sum of Rs. 40/- ang day
scholars get only Rs 27/-, These are
the rates which were fixed in 1950-51.
In spite of the demand to revise the
rates, the rates have not been revised.
The cost of living index has gone up
snd, ag such, the rates should have
been raised. But so far it has not
been done. ] do not know when it
will be done. It shows that the Gov-
ernment is not paying any attention
towards the problems of Scheduled
Castes and Scheduleq Tribes.
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have met me &and explained their
difficulties. In epite of the report be-
g in their favour, they are not get-
ting any advantage of the report. The
recommendations of the report are as
follows:

“All SC/ST candidates who have
passed the Higher Secondary Exa-
mination or equivalent be admit-
ted against the quota reserved for
them on the basis of their perfor-
mance in the Joint Entrance Exa-
mination. Their performance
should, in no way, be related to
the minimum standards prescribed
for the general candidates for quali-
fying at the Joint Entrance Exami-
nation.

Al SC/ST candidates be given
free tuition, exemption of hostel
seat rent and a scholarship of Rs.
150/- pm to cover board expenses
and a food grant of Rs. 300/- per
year.”

16.00 hrs

Those students who are studying
in the Institutes of Technology are
not getting these facilities, and if im-
mediate steps are not taken to pro-
vide them with these facilities, some
of them may leave the institutions.

With these words, I support the
Demands for Grants.

SHRI SAMAR GUHA; The grant for
the Ministry of Education is so insig-
nificant that I do not know whether I
should say that I stand to support it
or 1 stand to oppose it.

MR. CHAIRMAN: You may
silent on that.

SHRI SAMAR GUHA: 1 will not
make any observation onp that. M
1973-74 it was Rs. 130 crores; in the
revised cstimatey for 1973-T4 it was
sisshed to Rs. 118 crores. Now for
1874-75, the provision is Ra. 113 crorves
only. So, I do not want to make any
observation about that, Since Inde-
pendence, if any department in our
country has been neglecteq by the
Centra] Goverament, it hag been Edu-
cation. I do not know whether the

keep
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Planning Minister and otha!l's think
that hand, divested from mind, can
work.

Now I woulj like to make g few
observations I would, first, say some
thing about Prof. S. N. Bose. I want
to remind you that when late Pandit
Jawaharial Nehru visited America he
met Prof. Einstein, and the first ques-
tion taat Prof. Einstein asked Panditji
was, ‘How is Prof. DBose?, And
Pandit)i did not know who it was,
whether it was the political Bose or
come other Bose. It was about Prof.
S. N. Bose. I want to remind you
that, if Prof. Einstein had lived a
year more, Prof. Bose would have got
the Noble Prize. It was Pref. Einstein
himself who suggested his nsme for
Noble Prize, but before he could for-
malise it, he died. I have written to
you about the way Prof. Bose was
treated by one of your Secretaries or
Under Secretaries. In the form of a
letter addressed to him, they had
said that this application for National
Professorship was under consideration.
The close associates of Prof. Bose
suppressed that letter lest it should
be a rude shock. Yet, the news per-
colated. I would request the Minis-
ter to see that his officials have some
sense as to whom they are dealing
with. I know you have written u letter
of apology; I have seen that Do
such persons, who dare to write such
a thing to an eminent student of
science, degerve to be in any depart-
ment of Education? It was a matter
of great distresg for all of us I have
written to you, Sir. Many scientists
who workeq op his statistics have
got the Noble Prize. But Prof. Bose
was absolutely careless about himself:
he never tried for it; he was not con-
cerned with earthly affairs. Many
nimes of Noble laureates may be
forgotten, but the name of Prof. 8. N.
Bose will remain eo long as fundamen-
ta] physics, fundamental science, is
there. 1 request you to take some
measures to honour him. We have
not accorded him any nation#l hon-
our—not just ag a National Professor:
it i3 nothing for him. You should
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take initiative to set up an institute
dealing with fundamental science
in his nsme-—in the name of Prof.
§. N. Bose. That is my first request.

Secondly, the room in which Prof.
Bose was lving for the last many
years, its condition is not very good.
You shouly take some steps for the
preservation of that room.

Thirdly, there is & nucleus of scien-
tists who are working on Bose's sta-
tistics and they will soon be requir-
ing some assistance from you. Not
much they will demand from you.
Kindly see that you can accommodate
them. They are the Bose Group of
Scientists working in Calcutta. They
will be sending you their note soon.

Another thing. Perhaps you know
that. You had sanctioned a project
of helium gas which is absolutely es-
sential for atomic energy and for
space work and that i a project sub-
professorship. Unfortunately, Prof.
Bose is no more with us. In Birbhum
and Bihar areas there is natural gas
and there ig an immense quantity of
helium. In other countries it is not
so. The Atomic Energy people said
that they will have any emount eof
helium. You have sanctioned this
project only upto August Please
have a dislogue with
the Ministries of Science and Techno-
logy and Atomic Energy so that the
whole project could be taken up and
developed further, That will not only
obviate our necessity to import he-
lium from outside but it will have a
great export potential also which will
earn us valuable foreign ex-
change. For that reason, I will
request you to see that the helium
production project that was being
developed by Prof. Bose iz quickly
undertaken. Just a few 'months ufter
his death there was a curious situation
and the whole organization was going
to collapse. Fortunately, you have
extended it upto August. Naturully,
after discussions with the other
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Ministries, I hope you will extend the
project.

You have announced increased
scales of salaries for the University
and College Teachers. Ow®ming as I
do from that fraternity, naturally 1
arh very happy that they will be the
most benefited by the quantum jump of
increase in their galaries. I welcome
it. Though I welcome it, at the same
time. I will be happier still if you had
taken an integrated view of the whole
of the teaching community, not of the
College and University teachers only.
What is the number of University and
College teachers? 1,39,000. Primary
School teachers—17,22,000. Secondary
and Higher Secondary Teachers—
5,76,000. So, the school-teachers put
together number 23,07,000. If 1 add
to it the other employees in the
schools, it may be 25 lakhs. You have
given the benefit to the College and
University Teachers. I have made a
little calculation. 5.5 per cent of the
teaching community will be benefited
by your acceptance of the recommen-
dations of the Third Pay Commission.
Prof. Hasan, if you have done first
with the primary teachers, then the
secondary and higher secondary tea-
chers and then the college and uni-
versity teachers, I would have under-
stood and apprecrated it more, You
know what the teachers are getting
at the moment. Legg than a Class IV
official. I can give the figures ‘You
know it. What are you going to do
about the recommendation with regard
to primary teachers, the secondary and
higher secon teachers? Are you
going to accept the recommendations
of the Third Pay Commission? If you
are not accepting them and if you say
that it is a State matter, you cannot
eicape it. Prof. Hasan, you have Eiven
a clarion call to all primary teachers,
to all secondary and higher secondary
teachers. who together number about
25 lakhs and to more others and if
they come on the streets, what will
you say? If soclalism has any mean-
ing, they should have started from
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primary teachers. Then they should
have gone to gecondary teachers and
higher secondary teachers and them to
college and university teachers.
Although 1 am a beneficiary by the
announcement wmade by Prof. Hasan 1
would like to state that he will not
escape this by just saying that the
matter will be settled by the State
Governments.  Sir, you have given
the clarion call. If you do not accept
the Pay Commission’s mmmem‘h-
tions, if you don't convene a meeting
of the State Education Ministers and
find a way out, things will take a
different shape i which thousands and
lakhs of teachers will be involved

PROF. S. NURUL HASAN: Let it
noi be a threat.

SHRI SAMAR GUHA: It 1s not a
threat. You have given a clarion call.
You have acted as a leader. You have
shown the way. It is all right about
the higher echelons. But what about
the bottom 95 per cent? That question
ig most relevant. It is a most explo-
sive question.

you should have an integrated
policy. Instead of that g mess is
created regarding secondary  and
higher secondary education, You have
given the scheme of school education;
it will be in the next Fifth Plan, two
plus two in school and 3 years in
college education. Now so far as the
course and syllabuses are concerned,
so far ag the syllabuses are concerned,
method of teaching and examinations
are concerned, thesé are all in a mess.
In some States they are setting up
junior colleges. I say, it will be a
dangerous thing to se} up junior col-
leges. The reason is this. The stu-
dents have one psychology in the
school stage; they have a different
pychology in the college stage Diffe-
rent types of disciplines are involved
in the school and college sbages. You
can easily deal with students in the
school stage and develop thelr facul-
ties and gense of Alscipline but it will
he difficult in college stage because
they will develop a kind of “mmatur-
ed maturity’ in the junior college
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stage. So thig danger is there, And
therefore I suggest that there shouid
not Lz junior colleges. Please give up
this idea altdogether, You should have
secondary two years, higher-secondary
2 years ag in Delhi. You should be
very firm aboui these things. There
are some other issues connected with
this but I will not go into them in
detail due to lack of time.

I have nothing against Hindi because
it is our national language but there
are other national languages also. So
far as non-Hindi cpenking areas are
concerned the three-language formula
was accepted long ago, but what allot-
ment have you made? There are about
11 to 12 items here. Thes: are for

non-Hindi speaking arcas. There are
tems like post-matric scholarsins.
teachers’ appointment, Teachers’

training, Hindi medium college, volun-
tary orgamsation, writing hooks in
Hindi,” correspondence course, Hindi
Encyclopaedia, Hindi  Propaganda
ubroad, post-matric studies Hindi
Library and so on. What allotment
have you made? A meagre Rs, 328
lakhs.  Abhout the expenditure for
Hindi. T do not grduge it. But the
point is this. You have not allotted
even a single farthing {o teach and
develop that idea of three-language
formula in the Hindi States. Do you
think you will develop national inte-
gration by this way? If vou do mot
have this three-language formula it
iz not easy for the rest of the non-
Hindi areas to adapt themselves emo-
tionally.

You have done a great wrong be-
cause you have not allocated a single
farthing for teaching anv additional
language—teaching Tamil in TP,
teaching Telugu in Punjab or Mala-
valam gsomewhere also. You have
allocated Rs. 8.32 lakhs for the deve-
Tooment of Urdu.

MR. CHATRMAN: This is wonder-
ful idea, Please conclude now.
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SHRI SAMAR GUHA: I shall taxe
two mmnutes more. I want to draw
his attention to one pomnt. What is
the kind of amount that has been pro-
vided for by the Education Ministry
for propagating the ideals of Gandhiji;
but for Netaji, what have they done?
There is sheer discrminatory pohev
that 18 being followed by the Educa-
tion Ministry. I do not want to use
the word discrimination because I o
not know whether it is correct or rot
fv use that word. I have with me a
catalogue of fifteen itemg or so. For
onc year only, in the year 19871-72, a
sum of Rs. 156 crores has heen spent.
For propagating the ideals of Gandhi i,
they spent Rs. 975 crores but, for
Netaji, only Rs. 3 lakhs has been spe:t.
And recently, they have zet up a
Sports Association in Patiala. Theyv
have added Rs. 10 lakhs for the
purpose It i5 not very much. I know
that the hon. Minister has got wvery
much admiration for Netaji But, still,
not much has been done. You should
have allotted more funds for t'e
purpose.

PROF. S. NURUL. HASAN: I an
very happy that 1 am being glven a
lecture on History by my distinguish-
ed friend, Shri Guha who is a scholar
on Chemistry.

MR CHATRMAN: He also talked
about zomething in scientific terms a
little while ago.

SHRI SAMAR GUHA: As a Profes-
sor, I can give an answer outside. Just
at the moment you used the word
lecture, In the University Campus the
word lecture has a different connota-
fion On the floor of Parliament at
least you ghould have that much of
understanding and decencv by using
the word lecture. you have lowercd
yourielf you being a Professor your-
self.

Anyway, I want 0 remind xou
about one thing. You might remember
that in Delhi for the teachers of
Thirtyfive Government-aided schools
you promised some selection grapdes
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when they demonstrated. On your
assurance, they withdrew their agita-
tion. That has not been fulfilled.

I hope you will keep that assurance
in mind,

SHRI D. P. YADAYV: I have already
assured the House.

SHRI SAMAR GUHA: I have an-
olher very interesting thing ¥rom the
Kharagpur IIT. I have talked also to
the new chairman. He has found a
tobacco company and from there he
has suddenly got one gentleman, a
personal adviser, on Rs. 1800; and
another person has also been recruited.
1 know it and everybody knows it;
that gentleman Mr. Haksar had two
friends in certain tobacco companies
and thoze two friends have been
drafted there for specialisation in the
IIT. You will be agstonished to know
that they called a meeting of the stu-
dents in the Calcutta Club; it looks so
progressive as if we are living in
Sweden or Norway or Paris or some
such place. and mot soft cold drinks
but hot drinks were served to the
students by the director or the gover-
nors themselves. This matter should
be looked into.

I do not want to have a dig at the
bon. Minister, “But if any Minister
thinks that his alma mater is the
repository of all genius, naturally cer-
tain suspicions would be roused. Re-
cently, there had been innumerable
recruitments from that alma mater of
the hon. Minister which creates certain
questions. I jusi leave it to him for
making a little bit of heart-ssa®-hing

MR. CHAIRMAN: I do not wan!
give any lecture to the Mon. Member
since he is objecting to it. But he is
just not looking into my case at all.

SHRI SAMAR GUHA: Y shall con-
clude in a minute.

Aa regardg the NCERT, it ig doing
good work, At least for one particu-
lar book In chemistry at the school
level Y hag occasion to have consulta-
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ttons there. But ] feel that could
have been done better because it can
be done better. There are mbout a
dozen professors, and recently Gov-
ernment have brought a good man as a
director there and there are 3 hundred
lecturers. But I would make one yug-
gestion for the hon, Minister's serious
consideration, These professors and
teachers of the universities and col-
leges have their own specialisation in
their specialised flelds dealing with
students of special categories, but they
have no practical experience of deal-
ing with and knowing the mind of the
school students. Therefore, the hon.
Minister will do well to prepare the
model books by getting the help of at
least a few school teachers of different
categories having long-standing ex-
perience of ten or fifteen years. Only
then the model will be a realistic thing
and the expenditure that is being made
will be commensurate with the output.

SHRI BANAMALI PATNAIK
(Pur1): 1 would not like to speak much
about higher education, but about our
educational system in general. Our
educational system should be an
instrument for making social change.
It is our aim to establish a casteless
and classless society, We have to see
how far our traditional system of edu-
cation or our National system of Edu-
cation has suceeded in achieving this
objective. Commissions after com-
missions have been appointed and all
the big educationists were associated
with them and they made their re-
commendations, but we do not know
how far those recommendations Rave
been considered and implemented.
First, we had the Lakshmanaswami
Mudaliar Commission, then we had
the Dr. Radakrishnan Commission
wnd then we have had the Commis-
sion headed by Dr. Kothari. All these
commissions have made their reports,
but we have failed to abide by their
recommendations.

Still, we have not arrived at amy
decision in regard to the duration of
the higher secondary course. First,
we had the high school system, then
we had the PUC, and again we are
going back to the twelve-year school
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education. Even in Qrissa, there are
three universities and each of them is
following its own gystern. In one uni-
versity they have PUC and in another
they are having IA and BA, with the
result that if a student who has
studied in one university wants to go
and join another university he is in
great difficulty. Why should we not
evolve a uniform pattern of education
with uniform standards all over the
country? The Central Advisory Board
of Bducation should have been able
to enforce a uniform standard all over
the country, so that if a student from
Orissa goes to Kerala he may be ad-
mitied in the same class in the same
school or college. There must be some
such standard system. But unfortu-
nately that standard pattern is not
there and everything differs from one
university to another and one State w
another. Unless we enforce a uniform
standard, our idea of national inte-
gration would be put in great jeo-
pardy. It is for the Education Minis-
ter to solve this guestion.

Of course, hg may say that educa-
tion is a State subject and the State
Governments do not like it if any-
thing is enforced by the Centre, and
even the universities have got their
own autonomy. But the inter-uni-
versity board should have been able
to enforce this, After all there is
some purpose in having this uniform
standard, namely that our students
should not be put in a helpless posi-
tion.

There are Central umiversities also,
Previously, a large number of students
from other States used to go to Bana-
ras or come tg Delhi to study. Now-
adays, of course, they are coming to
Delhi but they are not going in such
large numbers to Banaras as before.
What is the trouble with the Banaras
University? After all, that is also
Central university. Perhaps, it is
cause of the language formula
there is some difficulty. By all me
let Hindi also be taught, but side
side, English ghould also be taught
the universities.

1]
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In Central Universities, there must
be a certain quota reserved for stu-
dents from other States also.

Recently, the Minister of Education
made a statement about the scales of
Pay for university teachers as recom-
mended by the UGC. This is a good
thing. But are all these things im-
plemented? Even the previous gcales
of pay have noi yet been implemented
in many States, It is very difficult
for the States to implement it.

Recently the Chairman of the UGC
wrote to the Vice-Chancellor of Utkal
University that University education
in Orissa is of the lowest, that
whereas the ratio is 7.6 al-India it
is 2.5 in Orissa. How are you going
to improve it? If you look at the State
Government's plan, there is little pro-
vision for higher education. They
cannot pay the increased salaries to
university teachers, leave aside the
question of other government college
teachers. How are you going to rectify
this regional imbalance?

MR. CHAIRMAN: You were a Mi-
nister of Education in your State. You
could give some suggestions.

SHRy BANAMALLI PATNAIK:
Those days are gone. It is only a
question of finance. Without finance,
it is very difficult to implement these
things. For example, in higher edu-
cation, there ig little provision in the
olen. That being so, how can you
wnink of establishing new calleges
under the Fifth Plan? Where is the
question of implementation of higher
scales of pay for callege teachers? The
State Governments are in difficulties.
Their finance is jeopardised. They
cannot implement the Education, Mi-
nister's programme of higher gcales
of pay.

Postgraduate teachers in Govern-
ment colleges are not entitled to the
UGC scales of pay. What is the diffi-
culty? Only of finance. This is the
same difficulty in your State. In Go-
vernment colleges, the teachers do
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not get the same scales as the UGC
has recommended. This is the posi-
tion 1n most of the States.

There must be some uniformity in
this matter. For this purpose, if
there is exchange of teachers and
there is an all-India service of all
teachers in postgraduate colleges, it
will improve matters. Then univer-
sities are functioning Jike isolated
citadels. They do not exchange tea-
chers. There should be an all India
standard. Teachers from one univer-
sity should be able to Ro to another
university. They should have the
same improved standard of scaleg for
all. This will improve the teachin;
standard. 1 will not say more about
higher education.

There is talk aboul vocationalising
education., Sometime ago when Dr.
Nagchowdhury was member of the
Planning Commission in charge of
Education, there was a committee to
inguire into the vocational system of
education wunder his chairmanship.
They have submitted their report.
Most of our students come from rural
areas. The rural folk constitute more
than 50 per cent of our population.
They live on agriculture. They belong
to the agricultural community. In
the report, it was recommended that
in higher gecondary schools, agricul-
ture should be one of the subjects
taught and it should be vocationalised
in such a way that when they go back
to their villages they should be able
to work as some semi-skilled workers
with scietific knowledge about agri-
culture. This type of education will
ensure that they will have this type
of knowledge from the very bagin-
ning. But we have not taken steps
in that direction. What has happened
to that report? Dr. Nagchowdhury
is now Scientific Adviser to the De-
fence Ministry and is shortly taking
over as Vice-Chancellor of Jawaharlal
Nehru University. He is an eminent
educationist; there were agricultrists
and men of eminence in the educa-
tional world in that Committee, But
nothing has been done in implementa-
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tion of their report under the Fifth
Plan by way of vocationalising edu-
cation so that agriculture receivea
first attention at the Secondary slage
so that when these students go back to
their villages, they can work as semi~
skilled workers.

Coming to the development of tribal
education, the standard of education
there is low. What ig the difficulty?
They speak tribal dialects. They
have no written language. We post
teachers in such areas who do not
know their language. For example,
Korapul, which is adjacent to the arca
from which Shri Netam, the Depuly
Minister, comes, many people speak
the Koya language. The t.achers who
are sent there should know the Koya
language. If you say ‘Mango’, they
will not understand. You should yse
the Koya equivalent of it. Simiiarly
in regard to the Soura, Gadva or
Kond aiea. The teuchers must know
these languages. Their vocabulary is
limited. There are 300 to 400 words
which are in common use. These
should be translated and put in their
own script, in the Oriya script where
they speak that langnage and 1n Telu-
gu script those areas in Andhra Pra-
desh where they live or if it 13 in
Madhya Pradesh, in the Hindi script
These 300-400 words should be adopt-
ed into that language. All the tea-
chers should be given a special type
of training. They should be given
a special allowance for the pur-
pose so that they can teach people
there and the students are attracted.
If that is not done, then it becomes
difficult. Therefore, in those tribal
areas educationa] facililies are lacking
and education is not progressing. and
that is because the students are not
attracted for the training of teathers.
Moreover, it is very difficult to find
out the teachers in that community
who can teach them in that language,
8o, it should be the endeavour on the
part of the Education Ministry to have
a special programme, gome sort of
package programme at the level of the
Centre, It should be a Central prog-
ramme so that the people in the back-
ward areas and the tribal areas get
primary education, gradually get more
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educated angd teachers are recruited
for that purpose, and so that they get
some sort of allowance to tmach these
languages. Moreover, in the other
arcas, either in the Zila Parishads or
in the Panchayat Samitis there are
some houses, but in the tribal areas
there is nobody to build houses.
Therefore, most of the schools are
eo-educated under the trees. There
is no class-room for those people. The
teacher has no House because the
iribal people have no house. 8o, it is
vrey difficult for them to have a school-
building. What can the teachers do
and where can they stay? This is the
problem. So, under the minimum
needs programme, we should lay em-
phasis on this point in respect of those
areas and we should improve those
axreas which are socially and educa-
tionally backward and see that they
get better education and the standards
of the students are improved.

I must congratulate the Minister for
declaring the Jagannath Temple as
an ancient monument of national
importance, and for taking over the
management of that temple. I think
the declaration, however, has not vet
heen made and that procesg is there.
It is one of the temples of national
importance, It is, however, ift decay.
It is leaking. Rain-water is leaking
and flowing through the temple. So,
it is very difficult, and if early steps
are not taken to repamir the temple,
this ancient temple will go to ruin.

Sir, Orissa is full of archaeological
monuments. The other day, while I
was speaking, 1 mentioned about the
Pushpagiri university which was
under excavation. The excavation
report is not yet out. Miss Debala
Mitra had eonducted a tour of research
ond excavation but nothing hag hap-
pened about them; the reports have
not come out. It is a very important
work which she was conducting. The
entire eastern region, beginning from
Puspagiri to the end of the Rishikul
river 18 full of ancient monuments;
most of them are in decay. Nothing
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has been done so far for its protection.
Of course, the Minisier will say toat
it is due to lack of funds and so we
cannot create more circles. I think in
the eastern circle, most of the ancient
monuments lie in Orissa. So, Orissa
needs a separate archaelogical circle.
Unless that is ereated there, most of
ancient monuments will be decaying
and the properties will be stolen

Allegations have been made about
the Superintendent of the Konarak
Museum with whose connivance
many beautiful deties are being taken
away by the tourists. So far, how-
ever, no steps have been taken. Every
day, in epite of our Act, the Antiqui-
ties and Art Treasures Act, most
beautiful ancient antigues are being
stolen and taken away by the
forcigner. What step are you
going to take to prevent this? Unless
we strengthen the Archaeological De-

partment, unless we appoint more
care-takers and unless we  appoint

more people, it is very difficult to
protect them. Of course, the State
Governments can do it. It has to
be done with the collaboration of the
State Governments,

The other day I mentioned about
the 64 Yogini staiue which is a rare
piece of its kind. The entire region
in the east i1s reminiscent of the an-
cient Buddhist culture and the blend-
ing, and the tantric culture along with
the Brahminical culture. All these
temples are a blend, a mixture, of
the Brahminical culture. All these
ture. What has happened to these

temples now? They are not protec-
ted.

Recently, when the Salandi project
was in progress, in that village, the
Atalokiteswara Buddha a promuent,
standing statue of the Buddha, and
a large number of Buddhist images
were found. The word Baidakhya
comes from Buddha. Nothing has
been protected. We wrote to the
Archaeological Department, but no
steps have been taken.  Similarly,
there is the beautiful temple of
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Khetching 1 the district of Mayur-
bhany which is next to Konarak. That
1s not yet fully protected. What
sicps have been taken by the Areh-
acological Depariment in this direc-
tion? They generally go and see the
gite and come back. Of course, there
is lack of funds. But there must be
proper co-ordination with the State
Government and the Archaeological
Department of the Government of India
s0 that all the ancient monuments are
preserved well and can stand the
test of time.

There have been proposals for
locating the regional sports centre in
Orisza. 1 have been suggesting to the
Minister to locate it in Cuttack at the
Barabati stadium which is one of the
best of its kind in Orissa. What has
happened to the proposals? It is, I
think, much better than the Calcutta
stadium. Anybody who sees it can
be proud of that stadium. If we lo-
cate the regional sports centre there,
we can coach the students by giving
all the facilities there, so that we can
achieve our goal, because we are very
much lagging behind in the fleld
of sports. There are not suffi-
clent facilities and sufffelent attention
is not paid to the eoaching aspect, and
80 in the international field we do not
have such 2 name as we ought to
have. It jg necessary that we should
develop our regional sports centres to
see that proper coacfing is given to
the etudents and we achieve a good
name outside Indig,

MR. CHAIRMAN: Shrimati Roza
Deshpande,

Before you begin, I have to ann-
ounce—it always falls to my lot—that
the time is very ahort. There is hard-
Iy 30 minutes left now gnd there are
six speakers. T would request the
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hon. Members to plan their speeches:
in such a manney that they complete
it in 5-6 minutes. I would not be
able to give more than that.

SHRIMATI ROZA DESHPANDE
(Bombay Central): Sir, I would like-
to emphasise one peint that this Min-
istry is connected with a very sensi-
tive, rather volcanic section of our
society, namely, students and yeuth.
I would like to point out that we have
to be very careful about imperialist
penetrations throught the CIA amo-
ngst the youth and the students. Ac-
cording to one report, the Asia Foun-
dation was asked to close down bhe-
cause of its CIA involvement. Some-
time back, the New York Times pub-
lished a series of articles, wherein, it
was reported that CIA was acting
through Asia Foundation, Indian
youth and etudent organisations, Se-
condly, there is another body, the
World Youth Assembly. This is adt-
ing through mdian Youth Assembly
and it is influencing our students and
youth. I do not think it is necessary
to emphasise and impress upop this
aspect, how the CIA, all over the
world, has been trying to sabotage
the progressive Govis. of the peace-
loving countries and developing goun-
tries in all ways and by all means. Not
only that. Through PL 480 funds
books have been published and prin-
ted at cheaper rates and at cheaper
cost on all kinds of subjects, history,
literature social science etc. I am
sure, by these means, they want to
Influence our students psychologically,
philosophically, which must be re-
sented to by all.

Now, we are told that thereis
ther foundation which is be
in this country, called the Ford Foun-
datien. I would request the hon. Min
ister not to permit the functioning
such foundations in this country and
base our educational system on our

et

Secondly, in the Banaras, Hindu
University, I am told, RSS i3 allowed
to hold ita shackles. T think this should
be stopped Immediately. T do mot
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go to the extent of saying that this
organisation should be banned imme-
diately—though we have demanded
that RSS shouug be banned—but, at
least the minimum can be done to
see that gll such organications are
stopped from functioning in any of
the University campuses,

ot Wito WYo WX (WITWA) AT Fio
o mrfs & wrar 714 TGy |

SHRIMATI ROZA DESHPANDE:
FE T Afi & X FZ A4 Al
I oMHoTR T w5137 AT 4177

Sir, recently, in the list of tax
evaders, one name hag appeared, the
name of one Mr, Charles Bawes,
Director of US Foundation, and this
gentleman is paid annually Rs.
61,08,270. What work he does, who
pays him, I do not know. He is draw-
mg ten times the salary of our
President. What work he is  doing
should be investigated. He has some
income-tax arrears to pay.

There was a committee appionted
called the Khosla Committee on the
findings of the National Akamedieg I
would like to know what hag happen-
g to thin committee.

Is it a fact that Shri A. N. Haksar,
former Munaging Director of Imperial
Tobaceco Co—now it is Indian. To-
bacco—has been appointed by the
Education Ministry as the Chairman
of the Board of Governors of the
Kharagpur HT? It is alleged that he
has been bringing former employees
of the same company and appointing
them to various posts in the institute.
‘Why he treats the institute as a
tebacce comipany, ane does not know,
Orie can smoke but can't treat a tech-
nologica] institute like that. One of
them, is A. N. Shirme who has been
appointed by Mr. Haksar as the Chief
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Personnel Officer of the institute with
a basic salary of Rs. 1800! The min-
ister should enquire into this. The
institute shoulg not go up in smoke.

It was said that the Delhi School
Bill adopted by Parliament will curb
the activities of public schools. I
would like to know how far we have
done it. Private management in edu-
cation has become a commercial busi-
mess. I do not know what they teach
in these schools. We would like to
know what kind of educational sys-
tem we are evolving. Let us evolve
a system which we de mnot go on
changing every time the Education
Minister changes. Otherwise, it
harmg the children. As & mother,
I hate children of 6 or 8 years carry-
ing a cartload of books, coming back
home and asking the mothers to
teach them again.

The education of handicapped
children should be paid more atten-
tion. A mother who has a dedf,
dumb or blind child would ke {to
see that he is educated properly.
After education, what is happening
is, they have to beg in the streets.
When they work in the workshops,
they have to 2o on strike for a mini-
mum wage. Why do you teach them?”
Just fo console because they are
blind? At least they should get
some wages to eat and bue. It is
partly the responsibility of the Edu-
cation Ministry and partly of other
ministries and there shouly be pre-
per coordination between them to
look after this section of youth of
the country.

ot T gou wew (TiFwiR) o
awrafe oY, g0 af g ¢ f5 frenr
AT & 7AYo\ s £ D & firerr
faz i & a3 g ey
W= g ¥ awd gl aaai &
wy%T gfcads o #7 fewr § s
q9d wd &1 W fowr ¥ § AR
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sft ow ga goe
¥ & fog foad g7 #7 orevrwar @
a7 ¥ & e & wreor 99 9 qfa 7w
T FT N R ug w1 fow
gt off & 7w ¥ gudw weeETT
afwfr o frr 3 @ Sw XA wr W Aw
foet Wik & aoac g% frard w9y
TTAT T 1 7 gAwn (err ¥ &7 &7 qfe—
THT W Tq TR 7Y | AW 1T FY
stfrer@frsfimm R w3
w & I ¥ oo WY -
AT Wq a8l g1 I Tfr wrEm T
WA A a7 Iea e w7
ofradw £ 1 aF a7 of =R 72 fir
AT ¥ ffee  fegmr 4 ofi B
AR fr o (awawT 6 7 11 ag
T &% 37 {Wdr & 97 wlaw vqm faar
STT | T I famr & ¥R FRH w5 AT
At g

qd fotr wa=g &7 v A
forerr # A7 wfas srafas a7 #
aEftT @A ¥ wd< 70T waw Y
aEudt WA F wrew § €1 foer
T & WY 9 A fegfy ag & w8
A @ AT T8 9T wwreT A 2wy
ETT® ERIAQTICAITANE 1T, 4
Tt fisgnradfr g e maqe 2
afrr ard fodarf 3w % g &Y
TR R AR I A AFE FAT T WY
qIF HAAFE TR | EW AW AT AV
T fTAR TR N i fe g #t
A HATHR FAPN A AT T IO
FTTOT H ORI FTAH qoA F wAwwg
qT SH F A-F Az A d0 AT QO |
MW 7 NN F ¥ qv fam faew
W17 #Y forT SwawwT 7 21 AF 11 TG
I A Y AT I seww A 9fA
#r femr § F 1aww 1w FlATTH
fewifen frar g adr @ 2w &7
F=arer @ @@, var wvT frew
%TE W F eATTF g o A’
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fafemr am7 21 & w97 & I forey
sqaeqt ff IUF W, ¥ 3% @7 O, A,
#, 4,f67 5, 6, 7 W g% arz WA
AT WY EE F Ay IS A | IW A9
F o1 WEATIF ¥ A ¥AN 947 ¥ fir I
& qqr g7 faardi a3 w8 freerd ¥
TR FTaFT ¥ q¥37 my AAfeT
T T FT AT @I § W forw g
TAANT AT W@ § 9§ ¥ qET
e @ fr s sy Ayoamy &
st fx wadtr qft ot 34t et
FLF 703w Q o511 & oF fwwrw &1 7
w81 fovert wrex famy g i, 97 wfiw-
&7 &Y oY ot syaeqr g AT A firer
fa=r a¥77 7 wfmaor # sraeqr fo=v
fom srra @ Efrad A,
e &t M, sHr A mirgT AT
THCY FYF TH qi 7 ¥ AMAT B
EETT AT AWM Y ATAH FT A KT
FICVT AT TR 40 &1 @9 W3 (WAT
fam qrodft o7 forat - gt v 41 s
TRy ar gw @
IH F (971 39 &1 {477 W=7 qq4 fa«
o fr 39 F A a7 A BT A v
A T wearginy 7T w TR
F=Ai 97 41 g0

oI w A~ & TerTi e oA ady
qlva17 ¥ 5=9 2 F( YA AT ¥ AT
72 37 fae et aramT FwmA § )
AR EF ey froa g, oA F
W 759 i ¥ WY H9 #1 99 0F q9q
77 FT GFAT TTAT § JT A AT T
F1 ATLI AT L@4 1 ¥ w37 fwar
¥ a1 aft & ararfaw W mfew At
g7 &7 fagwar A st @1 @&
feer farsr W wg1ew qrEass foerr ax
e o X |

T § §ady tﬁim T
faniy sqrr 2% oY grawqwaT § | W
9 W) TETTE T o § 0y wW O
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§ 7 oy s} ATy el qrd § g e
wd ¥ oy & 1 anaz famm o
I Y ITFT A7 T 3T FH AGT 9T
Afmr s emAF ) cw wrofom
ag 31 § {6 & forwr & fawr & g
O IH & w4 W Femr A1
wifzn, S 32T A Ty ¥ )

gAEfRdY fowar & @ & wway
¥ 7 9w fv o AnE T oW
fear ra; ane=w N EATATEr & faare
97, wfus s far ary wrfs faam &
ATy ¥ EY W & S W WRT $19
gl aFar 1

UF q1@ H 4F FEAT A g—
nrag fawfaama o @Y faar &1
g7 &, 3 # A frad 37 2 Pl
aFT & g9 T @ §, 2w A
Tear €1 afe_ & gl 2w & Suhr geay AY
oTmeq Y gfez & avr qvaras gom
F arrg Adt A & Wl weAr fE
3 I ¥ wegad w1l A I fawrr
&1 9o do dro & wfawrfaw wqam
ferad @fr & B & Ao w1
&, T & TAYIFET A7 A K o H
afas 7 wias agamm 2 &% )

WART F &M § 37 I0Z &
T w7 g oo

SHR] V. MAYAVAN (Chidamba-
ram): Mr. Chairman, Sir, I wish to
say a few words on the Demands for
Grants of the Ministry of Education
for the year 1974-75.

Many of the hon. Members have
spuken a lot about the medium of
instruction. At the outset, I wish to
refer {o the policy of medium of in-
Struction of the Central Ministry of
Edycation. Though “Education” is
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in the States’ sphere, the Central
Government have opened Central
Schools in all the States on the
pretext of extending uniform edu-
cational facilities for the children of
Central Government officlals who
are liable to be transferred anywhere
in India In 1963, there were 16
Central Schools and today there are
169 Centra] Schools all over the
country. A sum of Rs 823 crores
has been asked for meeting the
expenditure of the Central Schools
in 1974-75.

The medium of instruction in
these Schools is either Hindi or
English. A student, if he so desires
to learn his mother tongue, is per-
mitteq to take it as an optional lan-
guage For example, a student read-
ing in a Central School in Tamil
Nadu ecan have his mother tongue
Tamil as an optional language, and
the medium of instruction is either
Hindi or English. This is the plight
of a student studying in a Central
School in Tamil Nadu.

I would now like to draw the
attention of the hon. Minister and
also of the House to what is being
done in the capital city ef our coun-
try, namely, Delhi. In the Central
Schools of Delhi, the medium of in-
struction is either Hindi or English.
I need not say that in the Union
Territory of Delhi, more particularly
in the capital, peoplé from all the
States are living According to the
Delhi Education Rules, which came
into effect from 1st January 1974 in
the schools started after this date
which seek the recognition and aid
of the Deki Administration, the
medium of instruction should be only
the mother tongue or Hindi. T want
to mention here that it ig provided
that English should not be the mi-
dium of instruction. For example,
here. in Delhi. the Delhi Tamil
Education Association which is al-
ready running six secondary schools
in the capital having English ag the
medium of instruction cannot now
open a new school with English as



319 KPP -1 L 1

{Shri V. Mayavan]

the medium of instruction. In srch
a new school, Tamil or Hindi should
be the inedium of instruction. In a
Central School in Tami} Nadu, the
medium of instruction ig English. In
a school which the people belonging
to a Stale may like to start now in
Delhi, English should not be the
medium of instruction. For exam-
ple, the Tamil-speaking residents of
D.D.A. Janakpuri Colony in Delhi
wanted 1o have a middle school in
the Colony which would, in course
of time, be taken over by the Delhi
Tamil 1tducation Association. But
they hawve been told that the medium
of instrjction should be Tamil or
Hindi awd not English. Our leader,
Shri Sethiyan, has movedg a Reso-
lution s.sgeesting amendments to
the Dell'i Bducation Rules. I would
request the hon. Minister to accept
this amgndment to the Delhi Edu-
cation Mules, enabling the new
schools ‘o have English as the me-
divm of instruction.

I need not narrate the widespread
student unrest in the country. In
March, 1973, a Committee was con-
stituted to inquire into the reasons
for student.unrest ang suggest con-
crete Sttpe to redress the grievances
of the students. It is regretable
that thfs Committee proposes to
meet for the first time during the
coure of this month. By the time
this Committee submits its report the
student unrest might enguly the en-
tire country.

Similarly, when the country Is
being led by a madam, Mrs. Indira
Gandhi, the Committee set up three
years go to investigate the status of
women in the countiry has not even
begun its work. Really the hon.
Minister otzght to have taken action
on this aspect. Perhaps, except for
the chosen few, the women, both
edtication and uneducated, are get-
ting a raw deal from Madam Prime
Minister, and the Education Min-
istry’s Committee does not want to
offérid the Prime Minister by pre-
senting & report.
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A former Minister of Education,
who is now the Chief Minister of
West Bengal, Dr. Siddartha Shankar
Ray, immediately aftey he became
the Pducation Minister, announced
on the floor of this House that he
would formulate a National Child
Policy at the earliest opportunity.
But after he had left the Centre,
nothing has come out and I do not
know the reason for that. The lady
hon. Member has stated a little while
ago thai, when the Minister changes,
the programmes are not implement-
ed. I wish to endorse that. If a
National Child Policy is not formu=-
lateq under the leadership of Shri-
mati Indira Gandhi, grandmother of
two lovable kids, I wonder whether
this will be done at all by the Cen-
tral Government, *

In the budget for 1973-74, a sum
of Rs. 30 crores was provided for
the scheme of providing employ-
ment to the educated unemployed.
In this vital scheme which will save
the country from the wrath of the
educated unemployed, the allocation
was reduced to Rs. 24 crores 'The
Amnual Report of the Ministry for
1873-74 states that no new schemes
could be started with this sum.
In reply to Starred Question No. 59
dated 22nq February 1874, the Fin-
ance Minister has stated that a sum
of Rs. 34 crores was the saving in
the employment schemes  during
1973-74. If this is the manner in
which the Central Government is
going to tackle the student unrest,
a consequence of growing unemploy-
ment. I have no doubt in my mind
that the country would be aflame
shortly. The half-a-miltion  job
scheme is also going to be the vie-
tim of Government's economy mee-
sures.

with these words. 1 conclude, I
request the bon. Minister to answer
about our leader’s Resolution already
sent to him.

W T fOrE TREW) : wemf
off B orwre ¥ e forer
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¥ 3 wfw od g firaln ) wzex-
o wwer § ot fewr & wesow
¥ amm-fmio nd aofoly & o
% sfr wr T ol rwfes w7 famim
ot wger el A § 1 e wron
Fosumi Faw A A g T 2
wWE? gt ¥w F oY fr swm;
WIY W &, I K1 PwT AN a1 AT
& fo dwry ¥ oY forar qorely sy AW
ol o 37 WY gw oy o A
ywed g afom g art...
17.0¢ hrs

wwafer wirew © § s W g
AAAT §TE Y A7y A g e
0% 7T & fem 7 famz ¥ wfaw s

Lig

wrow gos F R RS
qHI T 3T |

qftam ag & fw o g femaw
el Q% AFTiT &7 wrearn i
@ & FW FC W E 1 foaa ¥ 9y
%Ay wrE § a7 3 fomw, o,
faardf Q¥ fon7 37 & amat &1 G9reT
WA N frar srawmA Y @
FEEY I F A AY FT SATH ATHIAT
7T Agm | snafas for @fas
ST GRaml ¥ AraEy ¥ w4 g e
sregfas forsr A & gowT §9ra wfus-
7 ey da ¥ Wy Wiy ek
tq da ¥ ar feafr & guer aviv )
far 91 gwAT | Wy fmw & fae @Y
GaTgw w=T & s F @A
N AW L v wxg G fear
& gmm v o @z & PneeY &Y
e & far 3fwy av & as g &?
FTAT ATATTF A 1T G K wrarT
TRy Ay o 3w ¥ o gw 9%
240 LS—11
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&1 fosAy W7 WwTww SO ST OF g AT
w ywr g F Qo Ixmrm ¥ aw
fagioraramiRN frarda & T
& faege & s A §, S wrk A
i ¥ fe oy o7 AaMf A e e
W g ok ey & ata)dee §
AT g OF AT F, GTY A qaA
sfmar § 37 daw Afmi & fgaa &
F-U% 9 I farreT s fag and
§ Ty I e oy ol ey
AuafT g1 e d§ wawd &
fad o gk o amy & <4
e I W suax §fs sar
#Y T IR § WX Hy sy Afapr
e e ¥ At wr fx o,
w wmW e afr Al g ga
qgi 97 AL w7 & (AT Wiy ) ay
AT WM AR OCAEEAE WTET {amy
wrar ¥ @ e fAEreT saeT
geqaa v {oo s1d 1 ¥ magar
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ag grfe AT T WA A G §
afew st o 37 F € o= ¥ )
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SHRI MADHURYYA HALDAR
(Mathurapur);: The Minister can re-

ply tomorrow,
MR. CHAIRMAN: That is not pos-

sible,

SHRI GIRIDHAR GOMANGO
(Koraput): Mr, Chairman, Sir, I rise
to support the demands. For want of
time, 1 shall not make a long speech.
I had asked a question to the minis-
try whether Government has any pro-
posal to develop the tribal scripts.
Santhali and Savara? The Hon'ble
Minitser replied that they have in-
formation about the OL script in San-
thali language but they have not in-
formation about the Savara script.

Article 29(1) of the Constitution
provides for the development of any
language or script of any community.
I would like to submit SAVARA script
book for the consideration of the Mi-
nister the question of the develop-
ment of the Savara script,

There are nearly 1300 different dia-
leets and languages in the country.
There are about 62 different tribes in
Orissa. They have got different dia-
lects. They could not understand each
other’s language and dialects. Here
we speak about development of tribal
education. This being the position,
how can we develop eduaction among
the tribals?

My submission is that the private
colleges which comg under the Sche-
duled areas and Scheduled Tribal
districts should be taken over by Gov-
ernment. The primary schools and
the secondary schools which are the
foundation for eduaction of the tribals
should all be taken over by the State
Government. (Interruptions),

SHRIMATI T. LAKSHMIKANTHA-
MMA (Khammam): Please give him
some more time especially hecause he
is referring to the tribals.

MR. CHATRMAN: It is not just pos-
sible today. I have every sympathy
for him, but it is just not possible,
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SHR] GIRIDHAR GOMANGO; Se-
condly, the Minister in charge of
culture replied to my question that
Government will develop the tribal’
culture. I would submit to the hon
Minister that the Government should
have a National Institute of Tribal
Culture for the cultural development
of the tirbal people,

My third submission is that there
should be a Rura] Institutes for the
development of language and training
of the tribal studetns. Lastly, be-
cause the time is very short,—f was
waiting and waiting to speak some-
thing—I will just mention one thing
and conclude. You know, in the au-
gust House, and everywhere we are
deprived of the gpportunity to apeak
about our grievances and put them
before the Government and the Par-
liament. I am not angry that I could
not get the time. But the point is
this. You know the tribals have lan-
guage but they have no voice to put
the grievances. They sent us to speak
but we cannot get the time to speak.
Lastly, Sir, I want to submit before
the Government that they should com-
sider the development of our tribal
language and education.

SHRI P, M. MEHTA (Bhavnagar):
Mr, Chairman Sir. 1 do not want to
take much time of the House, and 1
will be very brief,

The Gujarat Government had taken
a decision to establish a residential
university, namely, the Bhavnagar
Residential University, at Bhavnagar.
I think a Bill to this effect hag also
been passed, but the Government could
not implement the decision or it has
failed to implement the decision if 1
may say so. Now, as you know, the
State of Gujarat is under President’s
rule, which means practically it Is
under Central rule and therefore, 1
want to bring this matter to the notice
of the hon. Minister and I would ap-
pea] to him. As the Gujarat Govern-
ment has passed the Bill to establish
a residential university, namely, the
Bhavnagar Residential Universily, at
Bhavnagar, the Government should
come forward and implement the
decision without any less of time,
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I may add that the people of Bhav-
nagar district as a whole are very
sensitive over this question, and there-
fore, 1 suggest that the hon. Minister
should attend to it immediately and
implement the decision taken by tne
Gujarat Government to establish the
Bhavnagar Residential University,

it MAT WATT aTew (HATAg) ¢
W § AT w9 g8 qwr faar § o
ferg # wra A1 gz 390 0

& srrr et grEwd FHAT A
T ¥ 9T STRT OF | T FRAl
Nt AW & A ¥ frafy g &
W 99 AT wat aw qAw AET
= g% 2 187 Pm mH 9% o
FR & fam, o w5 T wATT @A
& {70 w¥ 1300 773 wFr B0
ferrw & =Awsfer 7 57 Tax
&3 & #18 WAW TS Aq qwA £
1 v 3 (g 7 vF wwTA & o
A gwrw@ araefar v g
W OWENE ¥ IT K7 $HT 60 BT
sfa garv & a5 &) fqz & 33
I 11S & 120 ATy ofy gov &
femra & €2 (a7 7 &y ooy frqer 2
¢ fwoag @t ErEr }oag fomw
atT  wifEd, 3T @A WiET AR
Tg gxAT g WviEw Adw wwe
1% @77 &1 TR | R FAAT FIAT
¢ ITHY 0T ¥ TN T T WITET
T arfed

& s fAaE /T A &N q0eATE )
@ g e ¥ feadadie & faa

W ¥ grow fow ¥ wwar §
™ 1 ufe wfwa v wrfge 1

¥y ¥ o Fzor e § & g war
ww v @& 1 dfeT I wwaT agT
W ¥ | IAH! G T § 7 G G
BT wifge A AT AL EHAT 1 € QI
Y w1

a1 Qifefews e & fagm 2o
FT WTATEY & FITE qE, AT FJ4T FT
wIAT Y 3%, 3% w=i ¥ fom wmaaT I
¥ = aré w127 § o7 & frw feer
fodi fefaaa a1 orra fom g7 wmed
sviz &, var (g gm wefgoe 3% #1
SqeqT ®IAT AT

A% wATan 2w A A1 wfeww oA
4T W A 29T T o7 ARfET
aF7R & =St %1 UEfawa @A wfEn
it fan fefawta ar st w1 @9
a1 37 ®1 g A X Y@@ I fam

wafa 7ERY : AAAT 879 59
AT AT 78T T3

Nt M7 WO gqrew:  HTI
qZ1eE, ¥ A1 ATz 7

MR. CHAIRMAN: Your speech will

not be recorded if you go on.

ot A wae  gvaw: weTfy
7iTT, A WIT X AV [IEAT F1 923
w1 A fraz aw e o g O
fame aTiAdr 17 oz 47 FATR-
o7l SATAT ATET | WT &7 TEH
w1 f € vaar snfemy oo Y gwy
[T TTAT | WVT WY AT T ATZ -
e 7 &ifam

MR. CHAIRMAN: You take it up

with your own party. You ecannot
ask the Chair,

off arrr wETW Gy @ awmefy
wgrew, & fg | v foerd wad o
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[sii wavx gev mex]

wg, & arar wrv oy § fir gdwerr
T & sag ¥ A O T ok W
A gfm ®R § an % §6q faw
W A ATe ey A g

MR, CHAIRMAN: All right. the
hon, Member may conclude in one
minute. .

ot A qATT AW :  THA W
Fafgt #xfiz gzv & Avaroe wfgT

qrgRd gd werlwsw tramdi &
HEEH F 77 I AT & qwA
wfge, fow feomm & %71 &
foreral wraTTaIAIMTACY )

& forar w1 & 1A Iar @I
¥ dfriadt £ 7 X Fiw @ g
Amwd waA d@ ® T §
a9 T AR T R wAlEmE
| A ST 7 Wh |

AT wATR4, WIT T qA 7EA
faai g7 % frguerare)

SHRI NOORUL HUDA (Cachar):
Mr. Chairman, Sir, I wish to draw the
attention o® the Education Minisler
to the fauct that recently, the Govern-
ment of Assam have introduced a syl-
labus, on the strength of which, the
lingwistic minorities of the State of
Assam such as the Bodo people, the
Manipuri speaking people as well as
the Bengali speaking people all over
the State—especially, in my district,
the Bengali speaking people constitute
about 80 per cent of the population—
have to learn Assamese as a com-
pulsory language which was not there
for the last 26 or 27 years, If this
syllabus ig introduced compusorily, in
all the schools where linguistic mino-
rities study, it would create more
confusion, bitterness and a feeling of
animosity would be generated. So, I
would request the Education Minister
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to persuade the State Government and
ask them not to impose Assamese lan-
guage as a compulsory subject in all
the schools. Rather, we propose, As-
samese may be introduced as an op-
tional subject. We have noillwill or
grudge against the Assamese language
and i’ it is introduced as an opiional
language, people belonging to the
linguistic minorities would be able to
learn Assamese language and more-
over, the introduction of Assamese
language ag @ compulsory subject
would debar the linguistic minorities
from learning Hindi, which is the
official language of the whole Indian
Union. Since I have not much time,
I would request the Education Minis-
ifer to consult the State Government
and take necessary steps to see that
this discriminatory attitude on the
part of the State Government is put
a stop to

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

(PROF. S. NURUL HASAN): S,
before 1 start my speech
I would like to express

through you my apologies to my re-
vered and distinguished friend, the
hanourable Shr1 Samar Guha, I do not
remember what honorific I used but if
I used an honorific which appeared to
he derogatory to tum, I withdraw it
and apologise most sincerely. I think
he is a public man of such eminence
that an honorific is not really rele-
vant to hm. I may disagree with
my [riends, but [ do not want them fo
feel that I am lacking in respect or
1cgard for them, particularly my
friends on the opposite side.

I would like to express to my hon,
friends on all sides of the House my
very deep sense of gratitude for the
keen interest they have shown for the
progress of education, social welfare
and culture in the country. They have
made extremely valuable and en-
lightening suggestions. 1 can assure
them that I shall go through the
record of their speeches with great
care and wherever possible, I shall
try incorporate in our programme
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thair suggestions. Because of this keen
interest shown by the hon, Members
and the fact that the debate has gone
on for full two days, I may not be
able to touch on every point, but I
hope I will be forgiven for not refer-
ring to each point separately.

Last year was rather difficult for
my Ministry. As the House is aware,
the draft flve-year plan proposals
were finalised early in June last. Our
original idea was to utilise the year
1973-74 to taking advance action so
that the plan implementation should
begin from the very beginning of the
fifth plan period. But because of the
economy drive, we lost the funds that
we would have ordinarily got for
advance action. Our plan allocation
wag cut by about Rs. 10 crores and
we had to struggle hard to see that
the work wag as little affected as pos-
smible. We have done our best to get
acceptability of the programme, to
jormulate the programme, {o plan a
enurse of action which I hope will
enuble us to start implementing the
programmie very soon indeed.

I entirely share the seng. of disap-
pointment expressed by several hon,
Mcmbers at the reduction in our al-
weations. In view of this, many of the
sthemeg have had fo be given up,
priorities altered and phasing under-
tak.n. But I am still hopeful that we
might be ahle to persuade the pow-
ms that be to give consideration to
~ume of the more urgent programmes.
Huwever, even though our allocations
have had to be reduced because of the
economio constraints and difficulties

" with which the country is faced,

think it is a challenge to all of us who
are in the fleld of education. We can-
nnt give up our objectives; il is our
duty to implement them. If funds
ure inadequate, we have to work out
new strategic and new ways because
we cannot ignore the needs and Te-~
quirements of the newer generations
and the urgent necessity of investing
in the manpower of the future; I am
not using the term “manpower” in
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the limiteq economic gense but in the

sense of the progress and develop-
ment of the country.

During this time the formulation of
our plang is more or less over and
implementation has started. We have
initisted action on some of the pro-
grammes such as the third educational
survey, the transformation of the
primary education system, the intro-
duction of a uniform pattern, the
vocationalisation of education at the
higher secondary stage, the regulation
of enrolment in full-time higher edu-
cation and programmes of its qualita-
tive improvement. In the course of
this year we will develop these pro.
grammes further gnd initiate several
others. It is our hope that by tne end
of this year the Fifth Plan should be
in full swing,

Several hon. Members have ecm-
phasized the importance of primary
education. This 18 a view which we
subscribe to fully. 1 realise that the
allocation for primary cducation 18
not as much as we had hoped for.
Orizinally, the National Develop-
ment Council had given us  about
Rs. 1,100 erores for primary educa-
tion which is about 50 per cent of the
total Plan outlay. This had to be
reducedd to Rs. 743 crores. Even this
is now n the Mimmum Needs Pro-
pramme sarior and, therefore, 1 hope
the money will be available. The per-
centage 15 43, which is the highest for
clementary education rector when
compared to any of the earlier plans
so far, and 11 is more than three times
what had been provided for in the
Fourth Plan, which was Rs. 239
crores. I would further like to sub-
mit that it is not the size of the out-
lay, but the manner in which this
outlay is going to be utilized. which
is poing to influence the course of
elementary education,

Several hon. Memberg have refer-
red to drop-outs, to the fact that
there are many sections of our popu-
lation, particularly, the Scheduled
Castes and Tribes, women ang other
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weaker sectiong of the community
where the percentage of ‘drop-out is
very large indeed. Therefore, no
programrme of primary education is
likely to meet the requirements of
the case unless this problem of drop-
out 1s squarely tackled. We have,

therefore, decided that the eingle-
point entry should be modi-
fied and that we should

arrangements

be prepared to make
for multiple entry; that is to gay,
apart from entry in the 6 to 7 age
group, there should be further entry
at ® to 11 and 12 to 14 age groups,
part-time education and informal edu-
cation. We are also providing incen-
tives 10 the children of the weaker
sections of the community so that they
may be able to benefit from school
education. T am not going into the
details because of shortage of time, If
the hon. Members would care to see
the proceedings of the Central Advi-
sory Board of Education and of its
Standing Committee, they would find
out the main outlines of this pro-
gramme,

I would like to inform the House
that the targets to be achieved at the
end of the Fifth Plan are much above
the levels reached at the end of the
Fourth Plan. The enrolment in the
age group of 6—!1 will increase from
84 per cent in 1973-74 to 97 per cent
in 1978-79 and in the age group from
11—14, the enrolment will increase
from 36 per cent in 1873-T4 to 47 per
cent in 1978-79 In addition, we pro-
pose to enroll 78 lakhs additional chil-
dren in the courses of non-formal
education. At the end of the Fifth
Plan, therefore, we might reach the
enrolment of 75 per cent in the age
group of 11—14. Although we have not
been able to fulfil the constitutional
directive as envisaged in article 45
of the Constitution, we hope that
within the Sixth Plan period, the ob-
jective would be achieved.

Let me inform the House that we
did take a few measures to help in-
creasing enrolment in primary edu-
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cation towards the end of the Fourth
Plan period. When we found that
owing to financial difficulties the
State (Governments were not in a
position to appoint the necessary num.-
ber of teachers, we sanctioned 76,000
additional teachers under wvarious
schemes. These teachers were utilis-
ed to open new achools in school-less
villages and to improve the pupil-
teacher ratio in eothers. In addition,
we sanctioned 87,000 teachers wunder
the other scheme of half a million
jobs. This substantial assistance gave
the boost to enrolment at the primary

stage.

We have also attempted side by side
to have quality improvement pro-
grammes. The National Council of
Educational Research and Training
in collahoration with the State Insti-
tutes of Education in the States and
the National Staff College in collabo-
ration with the District Education
Officers have been taking up va-
rious programmes of quality im-
provement. The content of educa-
tion and its changes in the cur-
riculum are extremely important and
by no means less important than ex-
pansion of the facilities of education. I
am happy to inform the House that
the preliminary work which hag been
done by the N.CERT. towards cur-
riculum improvement is of a very
high order. A Special Committee
under the Chairmanship of the Direc-
tor of the NCERT has been examining
the question and, we hope, the new
curriculum will be availabla shortly
We hope tp make this curriculum
available to State Governments 80
that they have it examined by their
State Institutes of Education and bv

other educationists.

SHRI SAMAR GUHA: Before fina-
lisation, certain experiences of tea-
chers should also be considered.

PROF. S. NURUL HASAN: Yes. As
my hon. friend mentioned, we have
evolved the school teachers’ organi-
sation both at the secondary level
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and the primary level. Apart from

the fact that refresher courses are
given to them....

SHRI SAMAR GUHA: Some semi-
mars may algy be organised.

PROF, S. NURUL HASAN: The
seminars are being organised. They
have already been organised. I entirely
agree with what my hon. friend has
said. I think, without involving
achool teachers, this programme will
not become as ‘meaningful ag we hope
it would.

Many hon. Members have spoken of
basic education. We still subseribe to
the idenl of basic education. We
realise that because of certain ghort-
comings.. .

PROF. MADHU DANDAVATE
(Rajapur): Without allocation.

PROF. S. NURUL HASAN; 1
thought when Gandhiji put forward
the concept of basic education, he was
not thinking in terms of allocation,

PROF. MADHU DANDAVATE:
Poor Gandhiji!

PROF. S. NURUL HASAN: There
were some difficulties. We are now
devising ways and means to overcome
those difficultics. But the basic idea
i: very much acceptable to us still and
is guiding us 1n our policies. For this
purpose, we have already sanctioned
1,000 school teachers for introducing
work experience in selected middle
schools. The programme will be
expanded by the State Governments
under the Fifth Plan. Work experi-
ence at the secondary schools is also
being emphasised, and attempt to
inculcate a sense of dignity for manual
habour is very much there,

The question of examination re-
forms has been mentioned here. Both
at the school as well as tertiary level,
attempt is being made to introduce
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examination reforma. Many institu-
tions of higher learning have adopted
the various proposals of the UGC and
of the other Committees in regard to
examination reforms. Some of the
State Governmentg have already intro-
duced the recommendations of the
CABE Committee on examination
reforms.. .

SHRI MADHURYYA HALDAR:
Which are those States?

PROF. S. NURUL HASAN: 1 can
straightaway mention Tamil Nadu. I
think, Maharashtra has also done it.
I read the reports of these two States
recently, and I think that the pro-
gramme of evaluation which they
have introduced in consultation with
the NCERT is a very interesting pro-
gramme.. ...

SHRI SAMAR GUHA: Give us a
resume of the work done there—on
examination reforms. That will be
interesting.

PROF. S. NURUL HASAN: I wish
I had time to do it. I would like the
hon. Members to be good enough to
write to me, and I will supply them
the information in this regard because
I think the country ought to kmow
that work on this has started; at least
it has been initiated.

Some hon. Members have referred
to shortage of paper. I share the
concern of the hon. Members...,

SHRI MADHU LIMAYE (Banka):
Share the stocks of paper and not only
the concern.

PROF. S. NURUL HASAN: We have
some stocks which we are sharing. We
were able to get some stocks from
UNICEF and some friendly Govern-
ments, and those are already being
supplied to the various State Govern-
ments for the publication of school
text-books. We have been working
in close contact with the Ministry of
Industrial Development, and steps
have been taken to bring down the
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price of paper and for increasing the
menufacture of printing and writing
paper. The Ministry of Cemmerce
have stopped the export of printing
and writing paper. We are in cons-
tant touch with thei nationalised text-
book boardg as well as with the fede-
rationg of printers and booksellers and
stationeérs, and all possible steps will
be taken to see that, if the shortage
of book is not eliminated, at least the
hardship is minimised.

Many hon. Members referred to the
importance of text-books in schools,
particularly from the point of view
of national integration, as alsp for
inculcating a scientific outlook among
the people.

The House will recall that when
Prof. V. K. R. V. Rao wa the Minister
of Education, he had initiated a pro-
gramme of erash evaluation of school
text-books So far, 3.000 books have
heen screencd and final reports regard-
ing books in 15 States and Union
Territories have heen sent to the par-
1ies concerned, Most of our recommen-
dations have been accepted by the
State Governments, Some aclion has
alreadv been taken tp implement
these recomendations and 1 hope that
it will be possible for us to persuade
the State Governments that those
rerommendations which have been
accepied by them should pe imple-
mented as quickly as possible. Now,
thn review of text-books will be a
continuous process and all types of
schonls whether affiliated to the State
Boards or schnols like those affiliated
to the Council of Indian School Certi-

ficate will also be reviewed by the
NCERT.
As regards scientific approach and

science education in our States—this
was referred to by an hon. friend of
mine who thought that in rural areas
this was not being done. I can assure
him that the School Seience Program-
me hag been taken up by us in right
earneést, as well as the production of
science books, science kits, populariza-
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tion of sclence fairs and sclence exhi-
bitions and so on. These books have
been translated into local languages
and tried out in about 1100 schools in
the eountry. We are now in a posi-
tion to have these introduced in &
very large number of achools through-
out the couniry. There is also a
scheme to have a mobile science
laboratory in every district ang this
is being finalised.

Many hon. Members have rightly
and correctly emphasized the questiom
of educational opportunities for Sche-
duled Castes and Scheduled Tribes
students. Again, I would say that I
entirely share th's concern. But this
specific subject is now being transfer-
red since last year to the Ministry of
Home Affairs and I understand...

SHRI MADHURYYA HALDAR:
Then transfer your share also.

PROF. MADHU DANDAVATE: It
is being mis-managed by the Home
Ministry.

PROF S NURTI. 1IASAN: 1
understand that the Ho'me Mimstry
has decided that the quantum of
scholarships should be raised (Inter-
ruptions) It je only fit and proper that

my colleague hae
ot 7q fad o & AT T 45 3

THE MINISTER OF STATE IN THE
MINISTRY OF 1IOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA)- The propnsal is to increane
the scholarship by 50 per cent at least,
for hoth categories

sruy fomd : A 154 IR
Frez qr Fofan 3385 500 351 7

PROF. S NURUL HASAN: We are
having sub-plans within the educa-
tional sector for the weaker sections
of the community,

In so far as the Indian Institutes of
Technology are concerned, the House
will be glad {0 know that we have
succeeded in,,,
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MR. CHAIRMAN: I am sorry, the
hon. Minister will allow me to inter-
rupt him. The Foreign Minister is to
make a statement,

The Foreign Minister.

—_—

18.00 hrs.

STATEMENT RE. BANGLADESH-
INDIA-PAKISTAN AGREEMENT

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
1 have the honour to lay on the table
of the House, the text of the Bangla-
desh-India-Pakistan Agreement, sign-
ed n New Delhi on April 9, 1974.
This Agreement 18 the culmination of
our efforts since the end of the con-
fiiet in 1971 to bring about a resolu-
tion of all humanitarian jssues arising
out of the events of 1971 through bi-
Interal and peaceful means. As the
House is aware, Indig undaunted by
the difficulties and obstacles, conti-
nued to take repeated initiatives, in
consultation with the Peoples Republic
of Bangladesh, so that today India and
Bangladesh can say with some gatis-
faction that our efforts have bomme
fruat. The three countrieg of the gub-
econtinent have reached the thresh-
hold of reconciliation. This ig largely
due to the enlightened statemanship
of the Prime Minister of Bangladesh,
India and Pakistan who were pre-
pared to work for mutual accommo-
dation and reconciliation in the larger
interest: of their people. In this con-
text India's well-known stand advo-
cating the establishment of harmoni-
oug and peaceful relations between
the three countries of the sub-conti-
nent based on mutuality of interest
a:d equality has been amply vindicat-
ed.

In April, 1973 Bangladesh and India
fook the initiative of issuing a Joint
Beclaration delinking the political
questions from the resolution of
hamanitarian issues This was a
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major step forward to break the
deadlock, existing at that time due to
the non-recognition of Bangladesh.
Following the Declaration, India again
took the initiative to hold a series of
talks with Bangladesh and Pakistan
which ultimately resulted in the Delhi
Agreement of August 1973, This
Agreement has alr-eady enable nearly
300,000 people to return to their
homes. Almost all the Banglees in
Pakistan, who wanted to return to
Bangladesh have been repatriated,
84,000 Pakistani Prisoners of War and
civilian internees have been repatria-
ted by India while over 90,000 Pakis-
tan nationals from Bangladesh have
80 far been cleared for repatriation to
Pakistan. In accordance with the-
recent Tripartite Agreement, Pakistan
has reiterated that all those Pakistanis
in Bangladesh whe fall in the speci-
fied categories wpuld be received by
Pakistan without any limit ag to
numbers, and that the rejected cases
would be subject to review between
the Govemments of Pakistan and
Bangladech. Thiy Agreement brings
about a fina]l and mutually agreed
solution to the humanitarian problems
arising out of the conflict of 1971,

The question of 195 prisoners of
war has been resolved to the mutual
satisfaction of both Bangladesh and
Pakistan Governments and we wel-
come ihis development. This decision,
is in the larger interests of the 700
million people of the three countries
and signifies the resolve of their Gov-
ernments to work for the promotion
of normalisation of relations and
establishment of durable peace in the
nub-continent.

1 am also” placing on the table of
the Houge the text of a bilateral
Agreement between India and Pakis-
tan on the release and repatriation of
pre-war detainees and the text of a
Joint Communique, The Agreement
on the release of pre-war detainees
denotes an important step which will
bring about and end to the continued
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detention of hundreds of Indian
nationals langwshing in Pakistani
jails for many years, some of them
since 1966 This Agreement envisages
that all Indian and Pakistani nationals
of this category will be released and
repatriated by both countries latest by
the 14th August, 1974,
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The progress in the implementation
of the Simla Agreement, particularly
the implementation of normalisation
measures envisaged in paragraph 8§,
was reviewed. In the last note sent
by ws to Pakistan on 25th February,
we had suggested that not only should
-discussions commence on the resump=
tion of all formg of* comunications
between the two countries but that
restoration of travel should also be
discussed to alleviate the hardship
caused to the people on both sides,
Pakistan has now agreed to exchange
delegations to discuss and work out
fresh ggreements opn postal and tele-
communication 1links restoration of
travel facilities, particularly for pil-
grims on a priority basis.

Yet another humanitarian problem,
that of military and para-military
personnel reported missing following
the conflict of 1971 has also been
tackled. It was agreed that the two
countries will afford necessary facili-
tieg to the tracing agency of the Inter-
national Committee of the Red Cross
to enquire into such cases with the
help of the local authorities.

Bangladesh, Indig, Pakistan Agree-
‘ment signed in New Delhi on April
9, 1974

On July 2, 1972, the President of
Pakistan and the Prime Minister of
India sipned an historic agreement at
Simla under which they resolved that
“the two countries put an end to the
conflict and confrontation that have
hitherto marred their relations and
work for the promotion of a friendly
and harmonious relationship snd the
establishment of durable peace in the
sub-continent.” The Agreement also
provided for the settlement of “their
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differences by peaceful means through
bilateral negotiations or by any other
peaceful means mutually agreed
upon.”

2. Bangladesh welcomed the Simla
Agrcement. The Prime Minister of
Bangladesh strongly supported its
objective of reconciliation, good neigh-
bourliness ang establishment of dura-
ble pcace in the sub-continent.

3. The humanitarian problems
arising in the wake of the iragic events
of 1971 constituted a major obstacle
in the way of reconcilation and nor-
malisation among the countries of the
sub-continent. In the absence of
recognition, it was not possible to
have tripartite talke ic settle the
humanitarian problems as Bangladesh
could not participate 1n such a meel-
ing except on the basis of sovereign
equality. .:

4. On April 17, 1973, India and
Bangladesh took a major step forward
to break the deadlock cn the humani-
tarian issues by setting aside the poli-
tical problems of recognition. In a
Declaration issued on that date they
said that they “are resolved to conti-
nue their efforts to reduce tension,
promote friendly and harmonious
relationship in the sub-continent and
work together towards the establish-
ment of a durabld peace.” Inspired by
this vision and “m the larger interests
of reconciliation, peace and stability
in the sub-continent” they jointly pro-
posed that the problem of the detained
and stranded persons should be
resolved on humanitarian considera-
tions through simullaneous repatria-
tion of all such persons except those
Pakistani prisoners of war who might
be required by the Government of
Bangladesh for trial on certain charges.

5. Following the D-claration there
were a series of talka between India
and Bangladesh and India and Pakis-
tan, These tr'ks resulted in an agrees
ment at Delhi on August 28, 1973 bet-
ween India and Pakistdn with the
concurrence of Bangladegh which pro-
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vided for a solution of the outstanding
Fumanitarian problems.

6. In pursuance of this Agreement,
tbe process of three-way repatriation
commenced on September 19, 1873, So
far nearly 300,000 persons have been
repatriated which has generated an
atmosphere of reconciliation and pav-
ed the way for normalisation of rela-
tions in the sub-continent,

7. In February 1974, recognition
took place thus facilitating the parti-~
cipation of Bangladesh in the tripartite
meeting envisaged in the Delhi Agree-
ment, on the Dbasis of sovereign
equality, Accordingly His Excellency
Dr. Kamal Hossain, Foreign Minister
of the Government of Bangladesh,
Hig Excellency Sardar Swaran Singh,
Minister of External Affairs, Govern.
ment of India and Hig Excellency Mr.
Aziz Ahmed, Minister of State for
Defence and Foreign Affairs of the
Government of Pakistan, met in New
Dethi from April 5 to April 9, 1974
and discussed the various issues men-
tioned in the Delhi Agreement in
particular the question of the 195 pri-
soners of war and the completion of
the three-way process of repatriation
involving Banglees in Pakistan, Pak-
istanis in Bangladesh and Pakistani
prisoners of war in India.

f. The Ministers reviewed the pro-
aress of the three-way repatriation
under the Delhi Apreement of August
2R 1973. They were gratified that
. sirch a large number of persons
detained or stranded in the three
~tmntries had since reached their
. Arstinations.

9 The Ministers also considered
strps that needed to he taken in order
"peditiously to bring the process of
the three-way repatriation to a satis-
factory conclusion.

10 The Indian _side stated that the
remainring Pakistani prisonerg of war
and ecivilian internees in India to be
répatriated under the Delhl Agree-
ment, numbering approximately 8,500,
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would be repatriated at the usual pace
of a train on alternate days and the
likely short-fall due to the suspensiom
of traims from April 10 fo April 19,
1974 on account of Kumbh Mels,
would be made up by running addi-
tional trains after April 18. It was
thug hoped that the repatriation of
priscners of war would be completed
by the end of April, 1874,

11. The Pakistan gide stated that the
repatriation of Bangladesh nationals
from Pakistan was approaching com-
pletion. The remaining Bangladesh
nationals in Pakistan would also be
repatriated without let or hindrance.

12. In respect of non-Bangadees in
BRangladesh, the Pakistan side stated
that the Government of Pakistan had
already issued clearances for move-
ment {o Pakistan in favour of those
non-Bangalees who were either domi-
ciled in former West Pakistan, were
employee; of the Central Government
and their families or were members
of the divided families, irrespective of
their original domicile The issuance
of clearances to 25.000 persons who
constitute hardship cases wag also in
progress. The Pakistan side reiterated
that all those who fall under the first
three categories would be received by
Pakistan without any limit as to
numbers. In respect of persons whose
applications had heen rejected, the
Government of Pakistan would, upon

request, provide reasons why any
particular case was rejected. Any
apgrieved applicant ¢nuld, at  any

timic, seek a review of his application
provided he was able to supply new
facts or further information to the
Gavernment of Pakistan in support of
his contenfion that he gualified in one
or other of the three categories, The
claims of such persons would not be
time-barred. In the event of the
decision of review of a case being
adverse, the Governments of Pakistan
and Bangladesh might seck to resolve
it by mutual consultation.

13. The question of 195 Pakistan]
prisonerg of war was discussed bv the
three Ministers, in the context of the
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earnest desire of thy Governments for
reconciliation, peace and friendship in
the sub-continent. The Foreign
Minister of Bangladesh stated that the
excesses and manifold crimes com-
mitted by these prisoners of war
constitued, according to the relevant
provisior: of the U.N. General Assem-
bly Resolutiong and International Law,
war crimes, crimeg against humanity
and genocide, and that there was
universal consensus that persons
charged with such crimes as the 185
Pakistani prisoners of war should be
held to account and subjected to the
due process of law. The Minister of

Btate for Defence and Poreign Affairs
of the Government of Pakistan said

that his Government condemned and
feeply regretted any crimes that may
have been committed.
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14. In this connection the three
Ministers noted that the matter should
be viewed in the context of the deter-
punation of the three countries to
continue resolutely to work for recon-
ciliation. The Ministers further noted
that following recognition, the Prime
Mimister of Pakistan had declared that
he would wisit Bangladesh in response
to the invitation of the Prime Minister
of Bangladesh and appealed to the
people of Bangladesh to forgive and
forget the mistakes of the past,
order to promote

in
reconciliation.
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Similarly, the Prime Minister of
Bangladesh had declared with regard
to the atrogitiss and destruction

committed in Bangladesh in 1971 that
he wanted the people to forget the
past and to makg a fresh start, stating
that the people of Bangladesh kpew
how to forgive.

15 In the light of the foregoing
and, in particular, having regard to
the appeal of the Prime Minister of
Pakistan to the people of Bangladesh
to forgive and forget the mistakes of
the past, the Foreign Minister of
Bangladesh stated that the Govern-
ment of Bangladesh had decided not
to proceed with the trials as an act of
clemency, It was agreed that the 196
prisoners of war may be repatriated to
Pakistan along with the other prisoners
of war now in the process of repatria-
tion under the Delhi Agreement,

16. The Ministers expresseq their
conviction that the above agreements
provide a firm basig for the resolution
of the humanitarian problems arising
out of the conflict of 1971. They re-
affirmed the vital stake the seven
hundred million people of the three
countries have in peace and progress
and reiterated the resolve of their '
Governments to wouk for the pro-
motion of normalisation of ;-el;ﬁons'
and the establishment of qurable peace
in the sub-continent.

Signed in New Delhi on April 9,1974 in three originals, each of which

is equaily authentic.

sd/-
(Kamal Hossain)

Sd/-
(Swaran Singh)

Sd/-
(Aziz Ahmed)

and

Minister of Foreign Affais Minster of External Affairs, Minister of State for

Government of Bangladesh

Government of India

Foreign Aflairs
Government of Pakistan

!
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Agreement between India and Pakis-

tan on Release and Repatriation of

persons detained in either country
prior to conflict of 1871

The Minister of External Affajrs,
Government of India, and the Minis-
ter of State for Defence and Foreign
Affgirs, Government of Pakistan,
examined the question of the nation-
als of either country detained in the
other prior to the conflict of 1871.
They agreed that this was a hummni-
tarian question which should be set-
tled quickly with a view to alleviat-
ing the suffering of the hundreds of
individuals involved and their
families,

2, With this objective in view, the
Government of India and the Gov-
ernment of Pakistan have agreed as
follow:

(i) All nationals of either coun-
try detained in the other prior to
the conflict of 1871 shall be releas-
ed and repatriated irrespective of
the charges on which they are de-
tained, with the maximum possible
despatch but in no case later than
14th August, 1974. After that date,
neither country shall continue to
detain any national of the other
who was arrested prior to the con-
flict of 1071,

(ii) The process of release and
repatriation shall commence with-
out waiting for the compilation of
complete lists of such detainees.
The detainees so far visited by the
representatives of the Swiss Mis-
sions, shall be repatriated forth-
with. The remaining detainees
shall similarly be released and re-
patriated after they are located by
the representatives of the Swiss
Mission in either country.

(iii) The two Governments shall
give extensive publicity to this
Agreement in the Press and over
the Radio and bring it to the atten-
tion of the Governments of their
States|Provinces and of the autho-
rities in charge of all jails, prisons
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and detention centres for immey
diate compliance.

(iv) Each Government  ghall
provide all necessary facilities to
the delegation of the International
Committee of the Red Cross to trace
those of the pre-war detainees who
are still reported to be missing
after 14th August, 1974.

(v) If a detainee claims to be the
national of the country in which he
is detained, his case shall be inves-
tigated and decided by mutual
agreement belween the two Gov-
ernments,

{vi) Pending their release and
repatriation all detainees shall be
treated with humanity and consi-
deration,

3. This Agreement shall enter into
force on
Signature,

Signed in duplicate at New Delhi,
on 9th April, 1974.

For the Govern-
ment of India

Sd;-

For the Govern-
ment of Pakistan
sdj-

(Aziz Ahmed)

Minister of State
for Defence and

(Swaran Singh)
Minister of Ex-
ternal Affairs,

Government of Foreign Affairs,
India Government of
Pakistan

Jomnt Communique Re. the review of
the progress of normahsation between
India and Pakistan under the Simla
Agreement.

During the presence of His Excel-
lency M. Aziz Ahmed, Minister of
State for Defence and Foreign Affairs,
Government of Pakistan, and his de-
legation in New Delhi from April 5
to April 9, 1974, it was decided by
mutual consent to review the progress
in the implementation of the Simla
Agreement,

2. The Awo Ministers agreed that
since the signing of the Simla Agree-
ment, there had been steady progress
towards the realisation of its objec-
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tives. They reiterated the resolve of
the two countries to settle their differ.
ences in accordance with the provi-
sions of the Simla Agreement,

3. It was agreed that the time had
come for exchange of delegations to
discuss the implementation of norma-
lisation measures envisaged in para-
graph 3 of the Sumla Agreement,
Discussions would commence shortly
for working out fresh agreements,
where necessary, for the resumption
of postal and telecommunication
links, restoration of travel facilities,
particularly for pilgrims on a priority
basis. Steps would also be taken
progressively to implement other
measures mentioned in paragraph 3
of the Sumla Agreement,

4. On the question of military and
para military personnel the two coun.
tries reported missing following the
conflict of 1071 it was agreed that, in
this purely humanitarian matter,
further efforts should be made to
locate them. In this regard the two
countries will afford nec facili-
ties to the Tracing Agency of the In-
ternational Committee of the Red
Cross,

5 The two Ministers signed an agree.
ment for the release and repatriation
of all nationals of either country de-
tained in the other prior to the con-
flict of 1971.

New Delhi,
April 8, 1074

Some Hon, Members rose—

MR. CHAIRMAN: It is the prac-
tice always that questions are not
asked after the Minister's statement,

ot an oy (%)  wfsT 5o
QF ama § # Trorge @ o7 AAY
wnfre & ar A T ¥ Ava+ R,
e Ay ¥ avdr 1, wfirw Fgi
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¥ A T~ O G wrre oX O gl
ar 7t ?

& T Tl F I fra wifigy

SHRI SWARAN SINGH: Thera
would be very good opportunity for
discussing all this when the Demands
relating to the External Affairs Minis-
try are discussed.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Are you thinking of
reopening your Embassy there?

MR. CHAIRMAN: You will have
occasion for this,

SHRI JYOTIRMOY BOSU:
that.

SHRI SWARAN SINGH: At the
present moment, there is no agree-
ment to establish resident Am-
bassadors in each other’s capital. At
the moment there is none, but we can
discugs that. Our stand has always
been that there must be some content
of relationship between thetwo coun-
tries before we actually have the
Embassies, There is no use having
Embassies when there is no content
of relationship. This argument is a
good start and will give some con-
create shape to relationship. And that
will be the next step. Nobody is oppos-
ed to it.

I know

ot g fred %8 wreTY TR IIA
AAT T B ATE ATA B (AT IT
TR FR & fAa-27 @@ & W
Q3 LA FY aeag fowar

SHRI JYOTIRMOY BOSU: What is
the positive step you are taking for
normalisation of relations with
China?

SHRI SWARAN SINGH: It will be
readily agreed that our relations with
China does not arise out of what I
gaid,

I s
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STATEMENT RE. NEW FRIENDS
COOPERATIVE HOUSE BUILDING

MR. CHATRMAN: Now, the Minis-
ter for Home Affairs.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (S8HRI RAM NIWAS MIRDHA):
Sir, yesterday some Members made a
reference to the New Friends' Co-
operative House Building Society.

ot my ferd (wiwr): wamafr
wgT ¥ q7T # W g faw gwaw
Wt & gra Avedw ¥ A § qws
fear e, war @1 &y & gw A
w3 WY &7 A A vy 2w
% AT qOAGH f7 7 w7qv Py qy WA
frat ot 2 7% 2, % it 7 AL W1
ARISY WA | T 9T OF WY A7
Aoy, W & ave fol oy e 3
LLA o g

AT WS T awor wouE
Fufor elwi e &, afzamr
e o3 & 441 % ©Y qra-frae
TEETT F17 41 IH T FAAT W
WERT FA |

oft oy fd W g W g
feaafadi & gro qramr feq ardm-
O AT TR T e |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This is not listeq in
the List of Business, Mr, Chairman.
Otherwise, we could have come pre-
pared. We are all the time taken by
surprise by this sort of petty issues
and the Government has s0 wmany
skeletons in the cupboard,

MR. CHAIRMAN: They always come
before the House according to rules.
It is not that after six o'clock, there

CHAITRA 20, 1836 (SAKA)

New Friends Co-op.
Houge Bldg,
Society (Stat.)

is Dooms’ day. There is always &
day after it.

BHRI SAMAR GUHA (Contal):
The Member, who raised this issue
is not present. It was not known to
the House that the hon. Minister
would make a statement after Bix.

It will be proper if instead of the
statement being made today it is
made tomorrow. It should be listed
in the List of Business so that th
Members who had raised this issu
could also have the benefit of listen-
ing it. So, I submit that this state-
ment should not be made today but
it should be made tomorrow,.

MR, CHAIRMAN: This is no point
of order. It has been allowed by the
Hon. Speaker to be made here at
six o'clock today.

SHRI RAM NIWAS MIRDHA: 8ir,
yesterday some members made a
referince to the New Friends' Co-
operative House Building Society.
Shri A. B. Vajpayee had written to the
Home Minister on the 28th March,
1974 regarding this matter. The text
of this letter was also published in
one of the local dailies. Most of what
Shri Vajpayee had stated had been
alleged in certain affidavits filed ear-
lier by Shri M. L. Jaggi and others
before the Supreme Court in a writ
petition against the Delhi Adminis-
tration, the Delhi Development Au.
thority, the Society and its Managing
Committee. These allegations were
rebutted by the Lt Governor and
other authorities in reply afidavits.
Since the entire matter is pending
before the Supreme Court whose or-
ders are available, I will confine my-
self to the factual position.

The WNew Friends Cooperative
House Biulding Society was register-
d in 1955. According to the Manag-
ing Committee it has a membership
of over 1000. About 177 acres of land
was initially allotted to the Societv.
The total land so far allofted to the
Society Is 208.83 acres. For several
years, however, no wnrthwhila pro-
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gress in the matter of development of
land and its allotment to members was
made. Serious allegations were made
against the Managing Committee of
which Shri R. L. Jaggi was the Presi-
dent, for causing pecuniary loss to the
member; declaring some of them as
defaulters arbitrarily, improper main-
tenance of the membership register
and accounts ete. A statutory enquiry
was conducted into the allegations.
A show cause notice was also issued
to the Managing Committee asking it
to show cause why it should not be
superseded. On a reference for arbi-
tration, the then Lt. Governor, Shri
A, N. Jha gave an award on 6th July,
1971, On the 8th July, 1971 an order
was issued superseding the Managing
Committee and appointing a new
Committee in its place.

Some members of the superseded
Committee fleld writ petition in the
Delhi High Court challenging the
supersession of the old Committee,
appointment of the new Committee
and the Lt. Governor’s award. A writ
petition covering more or less the
same grounds was also field in the
Supreme Court in 1872 by 287 mem-
bers. These petitions are still pend-
ingg On 17-8-73, the Managing-
Committee passed a resolution de-
claring as defaulters those mem-
bers other than those whose writ
petitions were pending who had not
paid their full dues despite adequate
opportunity having been given. In
pursuance thereof, defaulters notices
were issucd to 161 members. On the
21st September, 1973, however, the
Supreme Court stayed further action
in pursusnce of that resolution. The
stay order was vacated by the Court
on the 11th December, 1973 but de-
faulting members were allowed a
fortnight's time to make the requisite
pavments. Many members paid the
dues within this period. On the 8th
January, 1974, 25 days after the
courts order allowing 14 days time,
the Managing Committee passed a
resolufion declaring the 30 members
as defauvlters,

House Bldg, Society
(Stat.)

SHRI JYOTIRMOY BOSU; Did that
meeting really take place or did the
special assistant go round seeking the
signatures of the members of the
managing committee, namely Mr, Jain?
That is my information. Kindly let

him not tell things to the House which
are not true.

360

SHRI RAM NIWAS MIRDHA: On
the 26th January, 1974, the Presidemt
of the Managing Committee wrote to
the Lt. Governor....

SHRI JYOTIRMOY BOSU; On the
Republic Day, a proper holiday?
What a day to choose and what a day
to act upon? All very interesting.

-----

seeking permission to enrol 60 new
members since about 100 plots were
still available for allotment, some
members having failed to pay their
dues, some to submit necessary affi-
davits, to cstablish their eligibility for
plots and some others having surren-
dered their plots. ...

SHRI JYOTIRMOY BOSU: What
about the waiting list?

SHRI RAM NIWAS MIRDHA: The
Managing Committee considered the
enrolment of additional members
particularly to enable repayment of
their deposits to the members who had
become ineligible for plots....

SHRI JYOTIRMOY BOSU; De-
priving an vold lady, a widow 60
years old, and it has been given to
Mrs. Giri, It is a shame.

SHRI RAM NIWAS MIRDHA: The
It Governor granted the permission.
Ot the 60 names recommended by the
Society, only 50 persons were ulti-
mately enrolled on 28th Fubruary,
1974, One of the persons declared
defaulter moved the Supreme Court
seeking a direction that he should
not be deemed to be a defaulter. This
petition was dismissed by the Court
on 25th February, 1874. The plots
were allotted to the new members on
the 5th March, 1974.
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When the Society started enrolling
new members, 2 miscellaneous peti-
tions were fleld in the Supreme Court
seeking orders to restrain the Mana-
ging Committpe from declaring any
person as defaulier and admitting
new members. Certain affidavits
were also filled and reply affidavits
were filed by the Lt. Governor, Delhi,
the Inspector General of Police, Delhi
and others,

SHRI JYOTIRMOY BOSU: Full of
untrue things.

SHRI RAM NIWAS MIRDHA: These

are pending before the Supreme
Court.

The allegation that the Lt Gov-
ernor acted in undue haste in granting
permission to enro]l new members on
January 26, 1974, was also made by
one Shri M. L. Jaggl, son of late Shri
R. L. Jaggi, who was President of the
superseded Managing Committee, in
his affidavit Dbefore the Supreme
Court. Denying this, the Lt Gover-
nor, hag in his counter affidavit, stated
that taking into account relevant facts
about the Society, the orders of the
Court then obtaining and the contents
of the letter of the President of the
Managing Committee, he had passed
hona fide orders granting permission
for enrolment of new members and
that it is usual for him to attend to
work on holidays also.

SHRI JYOTIRMOY BOSU: Oh,
wonderful. Function in the morning,
work in the afternoon, reception in
the evening, you have got a brilliant
Lt. Governor. You should follow his
example,

SHRI RAM NIWAS MIRDHA: He
has also stated that the selection of
members for enrolment is a matter
within the purview of the Manage-
ment of the Society.

Shrl Vajpayee observed that fresh
enrolment should have been made
ofter a pubHe advertisement. As hon
Members are aware, it i« not the

House Bldg. 362
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practice for a co-operative society to
issue g public notice for securing en-
rolment of members.

SHRI JYOTIRMOY BOSU: Your
enrolment was closed in 1958, You
are taking new, additional members.
That is all right because you are very
co-operative, religiously co-operative!

SHRI RAM NIWAS MIRDHA: As
far as it has been possible for us to
ascertain, out of the 50 new members
eventually enrolled, as many as 34 are
neither government servants nor are
they closely related to government
servants,

SHRI JYOTIRMOY
about 267

BOSU: What

SHRI RAM NIWAS MIRDHA: The
point regarding the Society having a
waiting list of 102 persons is also
before the Court. The Delhi Admi-
nistration have submitted to the
Supreme Court that there is no such
waiting list having the approval of
the Lt. Governor in respect of this
Society.

SHRI JYOTIRMOY BOSU: [ want
to ask a few questions because he has
brought in something. When was
this enrolment closed by this co-
operative soclety originally, and how
was it reopened? Secondly, when did
the Lt. Governor act on the letter
which was brought to him by the
Managing Committee personally with-
out an extra charge required on 26th?
When did he actually do it? I take
it on the very same day. Also, whe-
ther the Special Assistant, Shri Jain,
who has got a plot in his wife’s name
by fraudulent means, went round
collecting signatures from members
of the Managing Committes?

MR. CHAIRMAN: This is not the
practice,

SHRI JYOTIRMOY BOSU: Also
whether a plot originally allotted to
one, Mrs, Jhaveri, aged 80, a widow,
has been given to Mrs, Giri, depriving
that widow of 80 years of the plot?
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I want also to know whether this Lt,
Governor has also bungled and com-
mitted similar malpractices in other
colonies where green belts have been
acquired for furthering the interest of
the same set of people against the
town and zonal plan. Is it a fact that
the same thing has been done in
Shanti Niketan and Maharani Bagh?
I also want to know whether he has
got a plot of land in the name of his
wife in Jagriti Co-operative colony
near Shahdara, I want to know all
these detalls. What steps does he
propose to take against this Lt. Gov-
ernor and those highly-placed per-
sons who have made a misuse of their
office?

MR, CHAIRMAN: The House
knows that it is not the practice to
ask questions after such statements.

ot Ay fowg Ty W 7o
¥ENAT T WA fredne @7
qT g MITETAREATY

SHRI SAMAR GUHA: May I make
a submission? Many important issues
remain unanswered in the statement
made by the hon. Minister.

My submission to you is that the
1ssue should be taken into considera-
tion either according to rule 1980 or
184. This matter should be discussed
on the floor of the House. He cannot
run away with just making a state-
ment. Many questions remain un-
answered. Many questions have not
been answered and some of the
answers are such that we just can-
not accept them,

MR. CHAIRMAN: What about the
business before the House?

SHRI JYOTIRMOY BOSU: Let the
hon. Minister answer the specific
charge that the Lt. Governor has allot.
ted land to his own nephew's wife
who does not live in Delhi but who
lives in Patna, There are very serious
charges ayainst the top executive of
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the Delhi Administration. The Houwe
cannot be treated as an osirieh to
its head in sand. We want a
and categorical reply from
Minister, He is shielding
miscreants by saying on the
that they are great civil servy
are patriots, while on the other
we find that they are misusing th
office and trying to do whatever
possible for their own ends.

§
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SHRI R. V. BADE (Khargone): Mr.
Vajpayee who first raised this matter
here is not here now. It should be
agamn discussed when he is here.
When he is not here, so much is dis-
cussed.

MR. CHAIRMAN:
all these things will be decided ac-
cording to the rules. So far as any
further elucidation of the matter is
concerned, you can always seek it and
there are rules under which you can
do it About the business of the House
I want to know from the Minister of
Parliamentary Affairs what his views
are.

SHRI JYOTIRMOY BOSU: Let
Mr. Mirdha give his reactions to the
very serious allegations made. How
is it that we have been treated like
this? Let him come out with the
answer.

SHR1 INDRAJIT GUPTA (Alipore)-
Mr, Mirdha has taken the treuble of
preparing such a lengthy statement
with which he regaled the House. But
to what purpose, we could not follow,
because there is no point in making a
statement which does not even at-
tempt to explain or answer the very
serious, specific charges and allega-
tions which were made here. What is
the use of the statement? He said so

tion was that among these new mem-
bers there are a large number of re-
latives of highly placed officials an
of the Lt. Governor himself. Let
reply to it, either by demying it
admitting it, or, do not make a state-
ment at all. What is the use of seversl
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pages of this statement? (Inferrup-
tions)

MR. CHAIRMAN: Mr. Mirdha
wants to say something. Please listen.

SHRI RAM NIWAS MIRDHA:
Yesterday this matter was raised and
Mr. Vajpayee stated that some of
actual statement should be made and
we were also directed to do so. So,
either we should have abatained from
making any statement or we should
share some of the facts. I said in the
beginning, “Since the entire matter
is pending before the Supreme Court
whose orders are awaited, 1 will con-
fine myself to the factual position.”

oft ww femdr - S 0zaT & 0w Ay
Ffew & w1 ? wor § R ogEr A
gfes Fgi H1 AT ¥ IAF Aew A
gaqrmrafer &1 TR FT -
am &1 fotr 7y 21 7 a1 i
qMEA§ |
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warafy wovew ; Fradi & wgae fedr
TEL AT O WM qE AN A )

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): It seems to me
that the Education Minister wants
another 40 minutes. I think every-
body is tired. So I suggest we may
postpone it to tomorrow. About the
half-hour discussion, I understand from
Shri Jyotirmoy Bosu that he is also

tired and he wants us to take it to
another day.

SHRI JYOTIRMOY BOSU:
(Interruptions)

No, no.

SHRI K. RAGHU RAMAIAH: We
are all tired. You may kindly ad-
journ the House till tomorrow.

18.24 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursdaey,
April 11, 1974|Chaitra 21, 1888 (Saka)
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